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 LOK  SABHA
 Thursday,  November  15,  962/Kartika

 24,  884  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Bhakra  Power  in  Delhi

 *I98.  Shri  P.  0,  Borooah:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  additional  supply
 of  12,000,  kw  of  power  from  Bhakra
 could  not  be  made  to  the  capital  from
 the  lst  September,  962  as  originally
 planned;

 (b)  if  so,  how  far  it  had  been  de-
 layed;  and

 (c)  the  reasong  therefor?

 The  Parliamentarz,  Secretary  to  the
 Minister  of  Irrigati.n  ang  Power
 (Shri  5.  A.  Mehdi):  (a)  to  (०).  Deli-
 very  of  additional  power  was  delay-
 eq  till  l4th  October,  1962,  because  of
 the  time  taken  for  augmenting  the
 switch-gear  required  for  handling
 additiona]  power,

 Shri  P.  C.  Boreoah:  May  I  know
 whether  the  overhaul  of  the  Rajghat
 plant,  which  jis  long  overdue,  has
 been  withheld  pending  supply  of
 additional  power  which  offers  a  grave
 threat  of  breakdown  of  power  in
 Delhi  at  any  moment?

 Shri  5.  A,  Mehdi:  There  is  no  shor-
 tage  of  power  now.  The  Rajghat
 plant  is  not,  I  think,  affected  because
 of  this.
 2090  (Ai)  LSD—,
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 Shri  P.  0.  BoroOah:  Is  it  not  a
 fact...

 Mr,  Speaker:  He  says  there  is  no
 danger  now.  He  need  not  be  appre-
 hensive.

 Shri  P.  C.  Borooah:  Is  it  a  fact  that
 Bhakra  power  is  being  supplied  to
 Delhi  only  on  one  transformer  and
 there  is  no  standby  arrangement  for
 it?  If  so,  what  steps  have  been  taken
 to  have  standby  arrangements?

 Shri  S,  A,  Mehdi:  At  the  moment,
 the  power  that  is  being  taken  from
 Bhakra-Nanga]  is  on  the  new  trans-
 former.  A  board  has  been  appointed
 under  the  Ministry  and  it  is  going
 into  the  future  supply  of  power  to
 Delhj  also.

 Shri  Hem  Barua:  Is  it  a  fact  that
 an  expert  committee  has  suggested
 integrated  operation  of  Bhakra-
 Nangal,  and  Delhi  thermal  power
 plant?  If  so,  have  any  steps  been
 80  far  taken  in  that  direction?

 The  Minister  of  State  in  the  Min-
 istry  of  Irrigation  and  Power  (Shri
 Alagesan):  In  Delhi  we  are  going  to
 construct  a  thermal  power  station  in
 which  two  units  belonging  to  the
 Delhi  administration  and  one  unit
 belonging  to  Punjab  will  be  installed.
 It  will  be  time  then  when  this  ther-
 mal  power  is  available  for  integrated
 operation.

 Shri  Vishram  Prasad:  May  I  know
 whether  this  power  will  also  be  uti-
 lised  by  the  railways  in  carrying
 goods  etc?

 Mr,  Speaker:  It  is  a  different  thing
 altogether,

 Shrj  Sham  Lal  Saraf:  May  I  know
 if  it  is  contemplated  to  grid  the
 power  potentia]  of  Bhakra  along  with
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 other  power  plants  that  we  have
 eonstructed  in  Punjab  and  also  in
 Jammu  and  Kashmir?

 Shri  Alagesan:  The  idea  is  to  have
 a  grid  connecting  Puajab,  Delhi,
 Rajasthan  etc.

 Shrj  Sham  Lal  Saraf:  What  about
 Jammu  and  Kashmir?

 Shri  Alagesan:  That  is  also  in  view.

 Mr.  Speaker:  No  Member  from
 Punjab  and  Delhi  was  interested  in
 this  question.  It  is  Members  from
 other  States  who  have  put  questions.

 Beas  Project

 #199,  Shri  Surendra  Pal  Singh:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  U.S.A.  and  the  World
 Bank  have  agreed  to  advance  a  subs-
 tantial  loan  to  India  for  the  Beas
 Project;  and

 (b)  if  so,  what  is  the  amount  of  the
 loan,  and  what  are  the  terms  and  con-
 ditions  under  which  this  amount  is
 being  advanced  to  us?

 The  Parliamentary  Secretary  to
 the  Minister  of  Irrigation  and  Power
 (Shri  S.  A.  Mehdi):  (a)  and  (b).  The
 Government  of  U.S.A.  and  the  World
 Bank  have  indicated  their  willingness
 +o  participate  in  loans  of  $33  million
 and  $23  million,  respectively,  to  meet
 the  foreign  exchange  requirements  of
 the  Beas  Project.  The  negotiations  for
 the  terms  and  conditions  for  the  loans
 are  in  progress.

 Shri  Surendra  Pal  Singh:  Will  this
 Joan  cover  the  total  foreign  exchange
 requirement  for  the  project?

 Shri  S.  A.  Mehdi:  The  total  re-
 quirement  in  the  Third  Plan  for  this
 project  is  about  Rs.  28  crores,  and
 these  loans  would  be  expected  to  be
 something  like  Rs.  27  crores.  For  the
 balance,  negotiations  are  going  on.

 Shri  Surendra  Pal  Singh;  When
 this  project  is  complete,  may  I  know
 how  much  area  it  will  irrigate  and
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 also  what  will  be  its.  power  generat-
 ing  capacity?

 Shri  S.  A.  Mehdi:  That  does  not
 arise  out  of  the  question.

 Shri  Hari  Vishnu  Kamath:  It  is  for
 you  to  decide  whether  it  arises  out  of
 the  question.

 Mr.  Speaker:  He  has  no  informa-
 tion.

 Shri  Hari  Vishnu  Kamath:  He  can
 say  that.

 Shri  D.  D.  Puri:  May  I  know  if  the
 Beas  project  is  likely  to  be  delayed
 on  account  of  the  present  emergency?

 Shri  S.  A.  Mehdi:  No,  I  do  not
 think  so.

 Shri  0.  C.  Sharma:  Will  this  pro-
 ject  be  finalised  during  the  Third
 Plan  or  will  it  be  carried  over  to  the
 Fourth  Plan?  If  it  is  the  latter,  what
 part  of  it  will  be  finalised  during  the
 Third  Plan  period?

 Shri  S.  A,  Mehdi:  This  project  will
 be  continued  in  the  Fourth  Five  Year
 Plan.  The  Beas  link  and  the  canal
 will  both  be  partly  constructed  in  the
 Third  Plan,  and  the  rest  will  be  done
 in  the  Fourth  Plan  period.
 Thermal  Power  Stations  near  Coal

 Fields

 (  Shri  Saban  Hansda:
 |  Shri  S.  @  Samanta:

 J  Shri  N.  R.  Laskar:
 7  Shri  M.  L.  Dwivedi:

 |  Shri  Vidya  Charan  Shukla:
 |  Shri  R,  8.  Pandey:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 *200.

 (a)  whether  Government  have  any
 plan  to  set  up  thermal  power  stations
 near  the  Coal  fields;

 (b)  if  so,  whether  this  plan  will  be
 implemented  during  the  Third  Plan
 period;  and

 (c)  the  number  of  such  power  pro-
 jects  to  be  located  and  the  places
 where  they  are  to  be  located?
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 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  and  (b).  The  Third
 Five  Year  Plan  specifically  lays  down
 that  in  order  to  minimise  costs  of
 earriage  and  to  avoid  strain  on  the
 transport  system,  it  is  desirable  to
 locate  steam  power  stations  in  the
 vicinity  of  collieries,  washeries  and
 refineries.  This  policy  is  being  adher-
 ed  to,  as  far  as  possible.

 (c)  A  power  station  each  at  Kotha~
 gudam  in  Andhra  Pradesh,  Chandra-
 pura  and  Pathratu  in  Bihar,  Kalakote
 in  Jammu  &  Kashmir,  Satpura  and
 Korba  in  Madhya  Pradesh,  Neyveli  in
 Madras,  Talcher  in  Orissa  and  Obra

 “in  -Uttar  Pradesh,
 Shri  Subodh  Hansda:  What  is_  the

 total  estimated  cost  for  all  these  pro-
 jects?  Will  they  be  set  up  with  indi-
 genous  materials  or  will  the  machines
 required  for  the  power  houses  be  im-
 ported  from  abroad?

 Shri  Alagesan:  Many  of  ‘he  units  in
 these  projects  will  be  commissioned
 during  the  Third  Five  Year  Plan.
 These  projects  involve  a  lot  of  foreign
 exchange  also.  That  has  been  made
 available  for  all  these  projects.

 Shri  Subodh  Hansda:  What  is  the
 grade  of  coal  that  will  be  sed  for  all
 these  power  houses?

 Shri  Alagesan:  I  have  already  said
 in  the  answer  that  the  idea  of  locating
 these  stations  near  the  collieries  and
 washeries  is  to  use  low  grade  coal  and
 middlings  that  will  be  available  from
 the  washeries,  because  it  will  be  un-
 economical]  to  transport  this  ‘ow  grade
 coal  and  middlings.

 Dr.  Ranen  Sen:  May  I  know  whe-
 ther  there  is  any  scheme  to  set  up  a
 thermal  power  station  in  the  Raniganj-
 Asansol  coalfield  area?

 Shri  Alagesan:  I  have  mentioned  all
 the  power  stations  we  are  gcing  to
 have.  I  am  not  able  to  say  about  the
 area  mentioned  by  the  hon.  Member.

 Mr.  Speaker:  Probably  his  constitu-
 ency  has  not  been  mentioned.
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 Dr.  Ranen  Sen:  It  is  not  my  cons-
 tituency.  It  is  Shrj  Atulya  Ghosh’s
 constituency.

 Shri  Hem  Barua:  Is  it  a  fact  that  a
 new  schedule  was  drawn  up  for  the
 supply  of  power  plants  from  Soviet
 Russia  when  a  Deputy  Prime  Minister
 of  the  Soviet  Union  visited  this  coun-
 try?  If  so,  do  Government  propose  to
 distribute  some  of  these  power  plants
 and  establish  them  near  the  coalfields?

 Mr.  Speaker:  That  would  be  a  dif-
 ferent  thing.

 Shri  Venkatasubbaiah:  What  would
 be  the  generating  capacity  of  the
 Ramagundam  thermal  station,  and  how
 long  will  it  take  to  complete  the  pro-
 ject?

 Shri  Alagesan:  I  can  give  the  infor-
 mation  to  the  hon,  Member,  but  I  do
 not  have  it.

 Mr.  Speaker:  If  he  does  not  have  it,
 how  can  he  give?

 Shri  Alagesan:  I  will  pass  on  the
 information.

 Mr,  Speaker:  That  is  a  different
 thing.

 Dr.  K.  L.  Rao:  May  I  know  whether
 the  capacity  of  the  thermal  stations
 in  the  coal  fields  will  be  further  aug-
 mented  so  as  to  make  up  the  dificien-
 cies  in  the  other  neighbouring  States?

 Shri  Alagesan:  Yes,  Sir,  after  the
 first  phase  is  complete,  the  idea  is  to
 augment  the  capacity.

 Dr.  K.  L.  Rao:  In  view  of  this
 emergency.

 Shri  Alagesan:  In  view  of  the  em-
 ergency,  we  have  to  consiruct  the
 first  phase;  we  shall  certainty  think
 about  it,

 Shri  Bhagwat  Jha  Azad:  May  ]  know
 whether  the  Government  have  cbtain-
 ed  the  experts’  advice  regarding  the
 desirability  of  having  such  _  stations
 right  at  the  pitheads  as  the  Ministry
 proposed  to  have  in  some  cases?
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 Shri  Alagesan:  That  is  the  main
 answer.  All  the  stations  will  be  locat-
 ed  at  the  pitheads.

 Shri  Warior:  May  I  know  whether
 the  necessary  arrangements  with
 foreign  countries  have  been  :nade_  to
 get  ail  the  supplies  of  machinery  in
 time?

 Shri  Alagesan:  I  have  arswered  that
 question?

 Shri  Indrajit  Gupta:  One  of  the  pro-
 posed  stations  mentioned  I  think  is  in
 the  Kashmir  region.  May  I  know,  in
 view  of  the  fact  that  large-scale  min-
 ing  of  coal,  I  think,  has  not  yet  even
 commenced  in  Kashmir,  if  this  plan  is
 baseg  on  any  real  estimates?

 Shri  Alagesan:  Yes.  There  are  coal
 finds,  and  it  is  proposed  to  mine  that
 coal  for  the  purpose  of  the  power  sta-
 tion.

 Shri  Sham  Lal  Saraf:  May  I  know
 what  progress,  if  any,  has  been  made
 with  regard  to  the  setting  up  of  this
 power  station  at  Kalakote  where  a
 lot  of  coal  is  being  worked  out  nowa-
 days?

 Shri  Alagesan:  I  am  not  able  to  say
 off-hand.

 Nationalisation  of  General  Insurance

 Dr,  L.  M.  Singhvi:
 Shri  S.  M.  Banerjee:

 7201  Shrimati  Savitri  Nigam:
 "]  Shri  Warior:

 |  Shri  Yashpal  Singh:
 Shri  Sarjoo  Pandey: L

 Will  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  the  nation-
 alisation  of  the  General  Insurance
 business;  and

 (b)  if  so,  the  present  state  of  the
 proposals?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  and  (b).  Different  aspects
 of  the  question  of  nationalisation  of
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 genera]  insurance  are  being  examined
 by  the  government  and  it  would  take
 some  time  before  this  examination  is
 completed.

 Dr.  L.  M.  Singhvi:  By  when  is  this
 examination  likely  to  be  completed?

 Shrimati  Tarkeshwari  Simha:  I  can-
 not  give  a  time-limit.  As  I  said.  it  is
 under  examination,  and  only  after
 the  examination  is  complete,  the  re-
 sults  will  be  known.

 Dr.  L.  M.  Singhvi:  What  is  the
 proportion  of  non-Indian  insurers  in
 the  general  insurance  business  as
 compared  to  the  Indian  component?

 Shrimati  Tarkeshwari  Sinha:  The
 proportion  of  non-Indians  in  the  gene-
 ral  insurance  business  is  not  with  me.
 If  a  separate  question  is  put,  I  would
 be  able  to  answer.

 Shri  S.  M.  Banerjee:  ‘ne  hon.
 Deputy  Minister  said  that  certain  as-
 pects  are  being  considered.  |  want
 to  know  whether  Government  have
 agreed  in  principle  that  general  insu-
 rance  should  be  nationalised?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  There  is  no  question
 of  agreeing  with  the  principle  before
 the  question  is  examined.

 Mr.  Speaker:  Why  should  they  pur-
 sue  it?  How  can  the  Government
 come  out?

 Shri  Surendranath  Dwivedy:  Then,
 what  are  they  examining,  if  they
 have  not  decided:  upon  the  policy?

 Mr.  Speaker:  Whether  at  all  it
 should  be  nationalised  or  not.

 Shri  S.  M.  Banerjee:  May  I  make  a
 submission?

 Mr.  Speaker:  I  do  not  see  any
 purpose  in  pursuing  it  and  asking  the
 Government  to  commit  itself  in
 advance  whether  it  would  nationalise
 it  or  not,  because  it  would  have
 various  effects  on  the  economy,  and
 people  would  take  advantage  of  it.

 Shri  5.  M.  Banerjee:  I  am  only  say-
 ing  that  this  question  arose  because
 the  Prime  Minister  is  reported  in  the
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 papers  to  have  expressed  opinion  in
 favour  of  this.  That  is  why  I  want
 to  know.

 Shri  Morarji  Desai:  This  is  also
 wrong.

 Shri  Warior:  What  is  the  annual
 business  turnover  of  the  general  insu-
 Tance  business  in  this  country?

 Shrimati  Tarkeshwari  Sinha:  I  do
 not  have  the  latest  figures,  but  some
 time  back  it  was  about  Rs.  60  crores.

 att  यशपाल  सिंह  :  क्‍या  मैं  जान  सकता  हूं
 कि  जब  तक  नेशनलाइजेशन  नहीं  होता  तब
 तक  जो  लाखों  रुपय  की  पालीसीज  मारी  जा
 रही  हैं  और  पब्लिक  का  लाखों  रुपयों  का
 नुकसान  हो  रहा  है,  उस  के  लिये  सरकार  क्या
 तजवीज  सोच  रही  है  ?

 श्री  मोरारजी  देसाई  :  यह  कहना  तो
 सही  नहीं  है  कि  लाखों  रुपयों  की  पालीसीज
 मारी  जा  रही  हैं  ।

 Shri  Indrajit  Gupta:  I  want  to  know
 in  this  connection  whether  Govern-
 ment  has  examined  this  aspect  that
 the  transactions  abroad  by  many  of
 these  general  insurance  companies
 have  resulted  in  losses  leading  to
 depletion,  quite  a  big  depletion,  in  our
 foreign  exchange.  Is  this  aspect  also
 being  examined,  and  if  so,  what  is
 the  result?

 Shrimati  Tarkeshwari  Sinha:  Every
 aspect  is  being  examined.

 Shri  Indrajit  Gupta:  What  is  the
 result  of  that?

 श्री  सर  पांडे  :  चूंकि  इस  संकटकालीन
 स्थिति  मैं  हम  को  रुपयों  की  जरूरत  है  क्‍या
 निकट  भविष्य  में  सरकार  इस  बारे  में  कोई
 फैसला  करेगी  ?

 श्री  मोरारजी  देसाई:  संकटकालीन  स्थिति
 के  होते  हुए  प्रभी  कुछ  नहीं  किया  जायेगा  ।

 Shri  Rameshwar  Tantia:  May  I
 know  whether  it  is  a  fact  that  the
 Controller  of  Insurance  at  Simla  exer-
 cises  powers  to  control  general  insu-
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 rance;  if  so,  what  is  the  need  for
 nationalising  insurance  companies?

 Mr.  Speaker:  That  is  only  a  sug-
 gestion.

 Shri  D.  0.  Sharma:  May  I  know
 if  the  question  is  being  examined  de-
 partmentally  or  by  an  expert  body;  if
 it  is  being  examined  by  an  expert
 body,  who  are  the  members  of  that
 body?

 Shri  Morarji  Desai:  There  are  no
 experts.  All  the  experts  are  in  the
 Ministry.

 Shri  Joachim  Alva:  A  few  of  the
 companies  act  under  the  fear  that  the
 hammer  of  nationalisation  may  come
 over  their  head.  Is  a  strict  check  kept
 on.  the  state  of  their  accounts  regard-
 ing  the  flight  of  capital  or  mis-
 Management  of  accounts  or  in  regard
 to  investments  that  may  not  be  real
 or  bona  fide?

 Shrimati  Tarkeshwari  Sinha:  Yes,
 Sir.  A  strict  check  is  kept.

 Shri  Harish  Chandra  Mathur:  May  I
 know  when  this  question  of  examina-
 tion  was  taken  up  by  the  Govern-
 ment,  and  what  considerations  weigh-
 ed  with  the  Government  to  take  up
 this  question?

 Shrimati  Tarkeshwari  Sinha:  The
 demand  for  nationalisation  dates  back
 to  1944,  and  the  demands  have  been
 made  outside  and  inside  Parliament.
 All  these  demands  the  Government  is
 examining,  but  there  are  very  wide
 implications,  and  therefore  the  exami-
 nation  has  to  be  very  carefully  done.

 Shri  Harish  Chandra  Mathur:  When
 did  this  start?

 Shrimati  Tarkeshwari  Sinha:  This
 is  being  done  from  time  to  time.

 श्री  प्रकाशवीर  शास्त्री  :  क्‍या  में  जान
 सकता  हूं  कि  सरकार  ने  जनरल  इंश्योरेंस  की
 चैकिंग  करने  के  लिये  जो  क्षेत्रीय  कार्यालय  बनाये
 हैं,  उन  क्षेत्रीय  कार्यालयों  के  द्वारा  सरकार  को
 रिपोर्ट  प्राप्त  हुई  ह ैजिस  से  कि  जनरल  इंश्योरेंस
 के  नियमों  को  कुछ  कड़ा  कर  देने  की  आवश्यकता
 है  ?
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 Mr,  Speaker:  This  question  is  about
 nationalisation.

 Dandakaranya  Project
 +

 f  Shri  D.  C.  Sharma:
 Shri  P,  K.  Deo:

 7202,  Shri  Bhagwat  Jha  Azad:
 Shri  Bhakt  Darshan:

 {Shri  N.  B.  Laskar:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  an  expert  body  is  pro-
 posed  to  be  set  up  to  suggest  the
 lines  of  development  in  the  Danda-
 karanya  project  area;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Ministry

 of  Works,  Housing  and  Supply  (Shri
 Jaganatha  Bao):  (a)  and  (b).  The
 matter  is  under  consideration.

 Shri  D.  6.  Sharma:  May  I  know
 how  long  the  matter  has  been  under
 consideration,  and  when  a  final  deci-
 sion  will  be  taken  in  view  of  the
 urgency  of  this  problem?

 Shri  Jaganatha  Rao:  The  Danda-
 karanya  Development  Authority  was
 asked  to  prepare  a  master  plan  for  the
 development  of  the  area,  and  =  they
 appointed  this  National  Council  of
 Applied  Exconomics  to  make  a  techno-
 economic  survey  of  the  area,  but  since
 the  matter  is  going  to  be  delayed,  the
 Ministry  wanted  the  Chief  Adminis-
 trator  of  the  Authority  to  prepare  a
 project  report.  His  report  is  expected
 shortly.  Thereafter,  a  committee  will
 be  appointed  which  will  go  into  the
 question.

 Shri  D.  6,  Sharma:  What  are  the
 items  which  will  be  covered  by  the
 project  report  that  is  going  to  be  sub-
 mitted  to  the  Ministry?

 Shri  Jaganatha  Rao:  Broadly  speak-
 ing,  it  is  for  the  economic  develop-
 ment  of  the  area.

 Shri  Bhagwat  Jha  Azad:  Since  the
 Dandakaranya  project  has  already  a
 master  plan  which  is  ocing  imple-
 mented  from  time  to  time,  I  would

 NOVEMBER  I5,  962  Oral  Answers  769०

 like  to  know  what  aspect  of  it  will  be
 again  examined  by  the  committee  that
 is  proposed  to  be,  though  it  is  still
 only  in  the  mind,  set  up.

 Shri  Jaganatha  Rae:  The  first  phase
 of  development  relates  only  to  reha-
 bilitation.  The  second  phase  is  about
 industrialisation  and  economic  deve-
 lopment  of  the  area.

 श्री  भक्त  दर्शन :  श्रीमान्‌,  में  यह  जानना
 चाहता  हूं  कि  इस  कमेटी  को  नियुक्त  करने  की
 आवश्यकता  ही  क्‍यों  ग्रनुभव  की  जा  रही  है  ?
 क्या  कोई  बड़ी  अड़चनें  इस  किये  में  पड़  गई  है  ?

 Shri  Jaganatha  Rao:  There  is  neces-
 sity  for  a  committee  to  go  into  the
 question.  Representatives  of  the
 Ministry  of  WHS,  Finance,  Commerce
 and  Industry,  and  above  ali,  the  Plan-
 ning  Commission,  have  to  sit  together
 and  examine  all  the  recommendations
 and  also  in  view  of  the  emergency
 this  question  has  to  be  re-examined.

 Mr.  Speaker:  What  was  the  special
 necessity  for  it.

 निर्माण,  श्रीवास  कौर  संभरण मंत्रो  (श्री
 मेहर  चन्द  खन्ना)  :  में  जनाब  की  खिदमत  में
 श्रे  करदूं  कि  पहले  जो  स्कीम  हम  ने  बनाई  थी
 वह  बसाने  की  थी,  पांच  छः  हजार  फैमिलीज
 को  ले  कर  ।  तीन  या  चार  हजार  फैमिलीज
 इस  साल  जा  रही  हैं  ।  अब  हमें  सोचना  है
 कि  चूंकि  १८  या  २०  करोड़  रुपया  लग  चुका  है
 इसलिये  इस  स्कीम  को  आगे  कैसे  चलाना  है  1
 हमेशा  तो  रिहैबिलिटेशन  की  स्कीम  नहीं  रहेगी
 जनरल  डेवलपमेंट  होगा  ।  यह  देखना  होगा  कि
 यह  कितने  से  में  होगा  और  कितना  रुपया
 लगेगा  ।  मोजूदा  हालत  में  यह  नहीं  कहा  जा
 सकता  कि  हम  आगे  बढ़  सकेंगे  या  नहीं  ।

 Shri  Venkatasubbaiah:  Till  the  ex-
 pert  committee  report  is  finalised,  will
 no  industry  be  set  up  in  that  area?

 Shri  Jaganatha  Rao:  We  have  to
 find  out  the  possibilities  whether  any
 industry  can  be  set  up  there.  Cer-
 tainly  the  project  report  will  have  to
 be  considered.
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 केन्द्रीय  लोक  निर्माण  विभाग

 +
 श्री  भक्त  दिन  :

 #2034
 श्री  भागवत  झा  आजाद  :

 [  श्री  बागड़ोर  :

 क्या  निर्माण,  श्रीवास  कौर  संभरण  मंत्री
 ३०  अगस्त,  १६६२  के  तारांकित  प्रश्न  संख्या
 ७१६  के  उत्तर  के  संबंध  मैं  यह  बताने  की  कृपा
 करेंगे  कि  केन्द्रीय  लोक  निर्माण  विभाग  में
 भ्रष्टाचार  के  कारणों  का  अध्ययन  कर  के  एक
 समिति  ने  जो  रिपोर्ट  कुछ  दिनों  पहले  दी  थी,
 उस  की  विभिन्न  सिफारिशों  की  क्रियान्विति  की
 दिज्ला  में  इस  बीच  क्या  प्रगति  हुई  है  ?

 The  Deputy  Minister  in  the  Ministry
 of  Works,  Housing  and  Supply  (Shri
 Jaganatha  Rao):  Most  of  the  recom-
 mendations  made  by  the  Departmental
 Committee  for  inquiring  into  corrup-
 tion  in  the  Central  Public  Works
 Department  have  been  accepted  by
 Government  and  instructions  are
 being  issued  to  the  Chief  Engineer,
 Central  Public  Works  Department  for
 implementing  them.

 श्री  भक्त  दर्शन  :  श्रीमन्‌,  इस  सम्बन्ध  में
 पिछली  बार  जब  में  ने  प्रदान  पूछा  था  तो  बताया
 गया  था  कि  इस  के  बारे  में  कुछ  निर्णय  हो
 जायेगा  तब  उन  सिफारिशों  का  सारांश
 इस  सदन  के  पटल  पर  रख  दिया  जायेगा

 Shri  Jagamatha  Rae:  I  am  going  to
 place  on  the  Table  a  summary  of  the
 recommendations,

 श्री  भक्त  दर्शन  :  श्रीमन्‌,  क्या  माननीय
 मंत्री  जी  यह  बताते  की  कृपा  करेंगे  कि  वे  कौन
 सी  मुख्य  सिफारिश  हैं,  कम  से  कम  उन  पर
 प्रकाश  डाल  दिया  जाय,  और  उन  के  लिये
 कौन  से  खास  कदम  उठाये  जा  रहे  हैं  ?

 अध्यक्ष  महोदय  :  वह  उन  सिफारिशों  को
 सदन  की  मेज  पर  रख  ही  रहे  हैं  t

 श्री  भक्त  दर्शन  :  श्रीमन्‌,  बात  यह  है  कि
 यह  विषय  बहुत  महत्वपूर्ण  है  और  कई  वर्षों
 से  इस  पर  विचार  हो  रहा  है  ।
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 अ्रष्यक्ष  महोदय  :  वह  उन  को  सदन  की
 मेज  पर  रख  ही  रहे  हैं  ।  उन  को  कहां  तक
 पढ़ेंगे  v

 श्री  भक्त  बोन :  श्री मनु,  जो  एक  दो

 मुख्य  सिफारिशों  हैं  उन  के  बारे  में  तो  बता  दिया
 जाये  और  उन  के  बारे  में  क्या  कदम  उठाये
 जा  रहे  हैं  यह  बता  दिया  जाये  ।

 निर्माण,  आवास  और  संभरण  मंत्री
 क्यो  मेहर  चन्द  खन्ना)  :  हम  चार  पांच  चीजें

 कर  रहे  हैं।  हमारा  जो  विजिलेंस  है,  उस  को
 हम  ज्यादा  तेज  करना  चाहते  हैं  और  यह  भी
 चाहते  हैं  कि  विजिलेंस  के  केसेज  बहुत  जल्द
 खत्म  हों  ।  दूसरे  जो  हमारा  टेक्निकल
 ऐग्जामिनेशन  का  सैल  है  उस  को  मैं  मजबूत
 करना  चाहता  हूं  t

 तीसरी  चीज  जो  मैं  करना  चाहता  हूं
 वह  यह  है  कि  हमारे  ६  एडीशनल  चीफ
 इंजीनियर  हैं  वे  सब  के  सब  दिल्ली  में  बैठे
 हैं  -  उन  में  से  एक  तो  बाहर  जा  चुका  है  और
 बाकियों  को  भी  भेजना  चाहता  हूं.  ताकि
 इंस्पंक्शन-आन-दी-स्पाट  हो  जिस  से  ठेकेदार
 भी  चौकन्ने  हों  श्र  हमला  भी  चौकन्ना  हो  ।

 इस  के  अलावा  हमारे  पांच  सुपरिन्टेन्डिग
 इंजीनियर  हैं  जो कि  बिजली  का  काम  करते  हैं  ।
 वे  सब  दिल्ली  मैं  बैठे  हैं  और  हमारे  हिन्दुस्तान
 का  काम  करते  हैं।  उन  को  भी  बाहर  भिजवा
 रहा  इं  आहिस्ता  आहिस्ता  ।

 एक  दो  शर  चीजें  कर  रहा  हूं  आज  तक
 तो  हमारे  ठेकेदार  भाई  हैं  उन  को  एक  तरह  की
 मानापली  चली  आ  रही  है  ।  जब  में  कुछ  काम
 नेशनल  बिल्डिंग  कंस्ट्रक्शन  कारपोरेशन  को
 दे  रहा  हूं  कुछ  काम  भारत  सेवक  समाज
 जैसी  संस्थाओं  को  दे  रहा  हूं  ताकि  माना पली
 23,  और  इस  के  अलावा  जो  इंस्पैक्शन  और
 विजिलेंस  जो  है  वह  जितना  भी  तेज  हो  सके
 हो ।

 श्री  त्यागी  :  आप  साधु  समाज  को  कुछ
 काम  नहीं  दे  रहे।  उन  को  भी  थोड़ा  काम  दे  t
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 दीजिये  शौर  कुछ  आर्य  समाज  को  भी  दे
 दीजिये  ।

 अध्यक्ष  महोदय  :  कुछ  काम  प्राइवेट  मेम्बरों
 को  भी  करना  है,  सा घुस माज  के  लिये  काम
 वह  करेगे  ।

 श्री  मेहर  चन्द  खन्ना  :  मेम्बरों  की कौआ-
 रेटिव  सोसाइटी  बन  सकती  है  ।

 Foreign  Exchange  for  Third  Five
 Year  Plan

 *204.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  how  much  foreign  exchange
 has  been  made  available  up-to-date
 for  the  Third  Five  Year  Plan;

 (b)  what  is  the  unutilized  foreign
 exchange  made  available  for  the
 Second  Five  Year  Plan  and  _  reasons
 for  the  same;  and

 (c)  what  steps,  if  any,  have  been
 taken  for  quick  and  efficient  utilisa-
 tion  of  foreign  exchange?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  The  amount  of  foreign
 exchange  so  far  made  available  or
 promised  in  the  shape  of  external
 assistance  for  Third  Plan  _  Projects
 and  Programmes  is  Rs.  880  crores.

 (b)  and  (c).  The  unutilizeq  foreign
 exchange  in  the  shape  of  external
 assistance  made  available  for  the
 Second  Plan  is  Rs.  375  crores.  A-state-
 ment  showing  the  reasons  for  the  non-
 utilisation  of  the  full  amount  and
 the  steps  taken  for  quick  and  efficient
 utilisation  of  external  assistance  is
 laid  on  the  Table  of  the  House.
 [See  Appendix  I,  annexure  No.  53].

 Shri  Harish  Chandra  Mathur:  In
 the  Third  Plan  we  have  got  over  a
 thousand  crores  by  way  of  external
 assistance.  How  much  of  it  is  tied
 to  various  projects  and  how  much  of
 it  untied?  May  I  also  know  whether
 the  untied  amount  is  being  readjusted
 in  the  light  of  this  emergency?
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 Shrimati  Tarkeshwari  Sinha:
 Mostly  the  loans  which  have  been
 given  to  us  are  tied  and  only  a  little
 proportion  is  untied.

 Shri  Harish  Chandra  Mathur:  Let
 us  have  a  clear  answer,  Sir.

 The  Minister  of  Fimance  (Shri
 Morarji  Desai):  Of  Rs.  375  crores,
 Rs.  345  crores  are  tied  and  Rs.  30
 crores  untied.

 Shri  Harish  Chandra  Mathur:  I
 refer  to  part  (a)  of  the  question.  Out
 of  Rs.  880  crores,  how  much  is  tied
 with  various  projects  and  how  much
 remains  untied?  In  the  light  of  our
 present  emergency  have  we  consider-
 ed  the  readjustment  of  the  Plan  with
 regard  to  the  untied  credit?

 Shri  Morarji  Desai:  Out  of  Rs.  880
 crores,  Rs.  375  crores  are  the  spill-
 over  and  so  that  goes  out  of  it.  Most
 cf  the  rest  is  tied  and  there  is  very
 little  that  is  untied  in  it.  All  this  is
 being  considered  to  see  if  there  is  any
 readjustment  required.  I  cannot
 give  you  any  detail  at  present.

 Shri  AL  P.  Jain:  What  efforts  are
 being  made  to  convert  tied  assistance
 into  untied  assistance?

 Shri  Morarji  Desai:  Only  by  per-
 suading  them—these  efforts  are  going
 on.

 Shri  Harish  Chandra  Mathur:  The
 statement  indicates  that  the  Second
 Plan  assistance  could  not  be  utilised
 because  it  was  tied  to  various  pro-
 jects.  Our  information  was  _  that
 over  Rs.  30  crores  was  untied.  Why
 could—that  united  assistance—not  be
 utilised?

 Shrimati  Tarkeshwari  Sinha:  They
 are  also  required  to  be  utilised  on  the
 basis  of  certain  priorities;  they
 become  naturally  interlinked.  We  are
 interested  in  allotting  foreign  ex-
 change  from  the  untied  reserves  and
 we  are  looking  into  that.

 Shri  Hari  Vishnu  Kamath:  Has  the
 Government  got  even  an  approximate
 estimate  of  the  quantum  of  foreign
 exchange  that  will  be  needed  for
 acquisition  of  armaments  ang  other
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 defence  equipment  to  prosecute  the
 war  against  China’  and  what  will  be
 the  impact  thereof  on  the  availability
 of  foreign  exchange  for  the  Third
 Plan  projects  which  have  been  sanc-
 tioned?  Will  some  of  them  be
 abandoned,  pruned  or  postponed?

 Mr.  Speaker:  That  may  better  be
 put  when  we  take  up  the  Supplemen-
 tary  Grants.

 Shri  Hari  Vishnu  Kamath:  This
 arises  in  this  question,  Sir.  And  the
 Minister  was  willing  to  answer.

 Mr.  Speaker:  The  Minister  may  be
 prepared  but  I  do  not  allow  that.

 Shri  Hari  Vishnu  Kamath:  Why
 not  Sir?  What  is  your  ruling?  Will
 you  kindly  enlighten  me?  I  am  in
 the  dark  as  to  why  it  should  not  be
 allowed.

 Mr.  Speaker:  I  think  Shri  Kamath
 agrees  that  I  cannot  enter  into  an
 argument  with  him  on  every  supple-
 mentary  that  is  disallowed.

 Shri  Hari  Vishnu  Kamath:  No
 arrangement,  Sir,  but  there  should
 be  some  reason.

 Mr.  Speaker:  In  connection  with
 the  defence  arrangements  or  prepara-
 tion  so  far  as  our  defence  against
 China  is  concerned,  what  is  the
 foreign  exchange  needed?  They  can-
 not  say  that.

 Shri  Hari  Vishnu
 them  say  no.

 Kamath:  Let

 Mr.  Speaker:  It  is  too  wide  a  ques-
 tion  to  be  answered.  (Interruptions).

 Shri  Bhagwat  Jha  Azad:  Then  we
 will  also  have  to  seek  an  explanation
 from  the  Chair  when  any  —  supple-
 mentary  of  ours  is  disallowed.

 Shri  Hari  Vishnu  Kamath:  When
 your  chance  comes  you  may  do  it.

 Mr.  Speaker:  May  I  make  _  this
 request  to  the  hon.  Members?....
 (Interruptions)

 Shri  Hari  Vishnu  Kamath:  He  is
 more  loyal  than  the  King.
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 Mr.  Speaker:  Shri  Kamath  is  also
 more  loyal.

 Shri  Sham  Lal  Saraf:  In  this
 emergency  which  has  arisen,  will  it
 not  disturb  the  allocation  that  you  have
 already  made  in  the  Plan  projects?

 Shri  Morarji  Desai:  The  effort  is
 being  made  to  see  that  it  does  not
 happen.

 Shri  Bhagwat  Jha  Azad:  The  rea-
 sons  given  in  this  statement  for  non-
 utilisation,  that  is  in  paragraphs  4,  5
 and  6,  are  that  they  could  not  be  uti-
 lised  due  to  certain  defective  admi-
 nistrative  procedures.  Have  attempts
 been  made  to  knock  clear  those  diffi-
 culties?

 Shrimati  Tarkeshwari  Sinha:  The
 hon.  Member  must  understand  that
 even  on  the  spill-over  of  the  Second
 Plan,  there  were  certain  amounts
 which  were  meant  for  the  Third  Plan.
 The  actual  spill-over  is  less  than  700
 crores.  We  are  trying  to  utilise  them
 but  they  are  linked  with  projects  and
 the  project  reports  have  to  be  com-
 pleted  and  so  on.  Sometimes  the
 heavy  machinery  that  is  required  takes
 two  or  three  years  to  manufacture.
 All  this  is  being  looked  into.

 Shri  Joachim  Alva:  There  is  a  re-
 port  that  Yugoslavia  and  other  East
 European  communist  countries  and  the
 Soviet  Union  are  offering  economic
 assistance  to  Pakistan  at  present.  Have
 any  projects  offered  to  them  been
 declined  to  us,  within  the  ambit  of
 the  Third  Flan?

 Mr.  Speaker:  That  is  a_  different
 question.

 Shri  Morarka:  Out  of  Rs.  880
 crores  of  foreign  exchange,  what  is
 the  contribution  of  USA,  and  what.  of
 USSR?

 Shrimati  Tarkeshwari  Sinha:  I  do
 not  have  the  break-up  for  Rs.  880
 crores.  I  can  give  the  break-up  for
 the  spill-over  from  the  Second  Plan
 which  was  allotted  for  the  Third  Plan
 —USSR  Rs.  236°3  crores;  Czechoslo-
 vakia  Rs.  23:10  crores;  Yugoslavia  cre-
 dit  Rs,  9°05  crores;  Polish  credit
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 Rs.  4°3  crores;  Swiss  credit  Rs.  13°98
 crores;  second  USA  credit  Rs.  23°8!
 crores.

 Shrimati  Sarojini  Mahishi:  Owing
 to  the  conditions  laid  down  by  the
 foreign  countries  and  to  the  procedure
 to  be  gone  through,  has  any  amount
 completely  lapsed  during  the  Second
 Plan?  What  is  the  amount  carried  on
 to  the  Third  Plan?  (Interruptions).

 Mr.  Speaker:  Next  question.

 Violation  of  Foreign  Exchange  Regu-
 lations

 *205.  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  refer  to  the  reply  given  to  Star-
 red  Question  No.  3l  on  the  8th

 August,  962  regarding  inquiry  into  a
 violation  of  foreign  exchange  regula-
 tion  case  and  state:

 (a)  whether  the  enquiries  instituted
 by  Government  have  been  completed;
 -and

 (b)  if  so,  with  what  result?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  Yes,  Sir.

 (b)  Enquiries  made  into  the  case
 did  not  establish  a  contravention  of
 ‘the  Foreign  Exchange  Regulation  Act.

 Shri  Hari  Vishnu  Kamath:  I  find
 from  our  Indian  Hansard  that  this
 ‘question  has  been  hanging  fire  since
 November  last  and  various  questions
 were  put  at  that  time  in  May,  dur-
 ing  the  first  session  of  this  third  Lok
 Sabha.  May  I  know  who  carried  on
 the  investigations  in  this  matter’
 and  are  there  reasons  to  believe  or  is
 there  any  truth  in  certain  reports  to
 the  effect  that  the  unusual,  almost
 unconscionable  procrastination  in  this
 matter  hag  given  time  to  certain
 highly  placed  persons  concerned  to
 manipulate  the  situation  to  their  own
 advantage?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  All  these  inferences
 are  wrong.
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 Shri  Hari  Vishnu  Kamath:  There
 is  no  answer  to  my  question,  Sir.  That
 is  no  answer.  I  seek  your  protec-
 tion.

 Mr.  Speaker:
 involved  question.

 Shri  Hari/  Vishnu  Kamath:  You
 could  follow  it;  the  Minister  could  not,
 apparently.

 Shri  Morarji  Desai:  I  have  follow-
 ed  it  very  well.

 He  always  puts  an

 Shri  Hari  Vishnu  Kamath:  I  seek
 your  protection,  Sir.  I  put  a  question
 as  to  who  carried  on  the  investiga-
 tions.  He  said  airily—he  summarily
 dismissed  it.  (Interruption).

 Mr.  Speaker:  If  the  hon.  Member
 had  put  only  that  much,  certainly  it
 should  have  been  answered  straight—
 as  to  who  carried  on  the  investigation.

 Shri  Hari  Vishnu  Kamath:  HI  is
 about  the  enquiry,  the  investigation.

 Shri  Morarji  Desai:  The  director
 concerned.

 Shri  Hari  Vishnu  Kamath:  It  is  not
 the  answer  to  be  given  to  the  House.
 I  am  sorry  to  protest.  There  are  so
 many  directors  in  this  proliferating
 Government  of  India.  Who  is  the
 director  concerned?  We  want  to  know
 who  it  is.

 Mr,  Speaker:  Order,  order.  Shri
 Kamath  must  have  some  patience.

 Shri  Hari  Vishnu  Kamath:  I  have
 got  Olympian  patience.

 Mr.  Speaker:  Does  he  want  to
 know  the  name  of  the  director?

 Shri  Hari  Vishnu  Kamath:  What
 is  the  concerned  department  of  the
 director

 Shri  Morarji  Desai:  The  director
 in  the  Finance  Ministry.  The  Direc-
 tor  of  Enforcement.  It  cannot  be  any-
 body  else.

 Shri  Hari  Vishnu  Kamath:  But  you
 must  say  that.

 Mr.  Speaker:  Order,  order.  I
 cannot  allow  this  altercation  direct.
 He  must  address  me.
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 Shri  Hari  Vishnu  Kamath:  I  am
 addressing  you,  Sir.

 Mr.  Speaker:  He  is  a  very  season-
 ‘ed  Parliamentarian.

 Shri  Hari  Vishnu  Kamath:  That  is
 why  I  seek  your  protection  every  time.
 I  have  always  been  seeking  your  pro-
 ‘tection  and  drawing  your  attention.

 Shri  Hem  Barua:  May  I  know
 whether  the  accounts  of  Stahlunion  &
 Co.  of  Calcutta  and  Alexander  Marcus
 of  England  have  been  enquired  into
 and  whether  it  has  been  established
 that  Shri  Patnaik  did  not  have  any
 deposit  with  these  foreign  companies
 on  his  behalf?

 Shri  Morarji  Desai:  Al]  these  have
 been  enquired  into  and  the  allega-
 tions  have  not  been  substantiated  at
 all.

 Shri  Ranga:  Would  it  be  possible
 for  the  Government  to  place  a  sum-
 mary  of  that  report  on  the  Table  of
 the  House?

 Shri  Morarji  Desai:  I  am  sorry  I
 cannot  do  that.

 Shri  Ranga:  On  what  grounds  do
 the  Government  think  that  it  would
 not  be  possible  to  place  it  on  the  Table
 of  the  House.  It  is  such  an  important
 Matter.  On  a  previous  occasion,
 when  Shri  Jain  or  somebody  was  in-
 volved  in  some  such  thing,  the  Gov-
 ernment  was  quite  willing  to  give
 plenty  of  information  tc  th:  House.

 Mr.  Speaker:  Order,  order.

 Shri  Hem  Barua:  May  I  submit
 that  on  a  previous  occasion,  when
 this  question  was  put,  I  asked  him
 specifically,  “May  I  know  whether
 the  Government  have  examined  the
 allegation  made  against  Shri  Patnaik
 to  the  effect  that  he  borrowed
 some  letter-heads,  or  his  wife  bor-
 rowed  some  letter-heads  from
 Europe,  had  some  letters  typed,  and
 unauthenticated  letters  Then,  he
 was  pleased  to  say  that  “whtn  the
 enquiry  is  going  on  how  can  it  be
 answered?”  Then,  I  said  that  a  cer-
 tain  gentleman  called  Mr.  D’Souza
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 was  sent  to  Europe  for  enquiry  and
 asked  what  has  happened  to  that
 report  of  the  officer,

 Mr.  Speaker:  What  is  the  point  that
 he  wants?

 Shri  Hem  Barua;  I  want  to  have
 your  protection,  Sir.  There  are  so
 many  allegations  against  this  gen-
 tleman.  What  has  happened  to  these
 allegations  made  in  the  newspapers
 ang  about  those  on  which  I  asked
 on  the  floor  of  the  House?

 Mr.  Speaker:  The  arswer  is  given
 that  all  those  allegations  have  been
 enquired  into  ang  they  have  been
 found  baseless.  I  understoog  that  to
 be  the  answer.

 Shri  Hem  Barua:  We  want  the
 Finance  Minister  to  be  more  specific.

 Shri  Morarji  Desai:  How  can  I  be
 specific  about  unspecific  things?  That
 is  what  I  want  to  say.  (Interrup-
 tion).

 Shrj  Hari  Vishnu  Kamath:  It  was
 a  specific  question.  He  is  unspeci-
 fic.

 Shri  Morarji  Desai:  Let  the  hon.
 Member  have  some  patience.  I  am
 explaining  and  why  shou'd  he  get
 into  a  temper?  I  do  not  know  why.
 It  only:  shows  the  prejudice  with
 which  the  hon.  Member  is  asking
 the  questions.  That  is  what  I  want
 to  say.

 Shrj  Harj  Vishnu  Kamath:  You  set
 the  ball  rolling.  You  gave  a  sum-
 mary  answer.

 Shri  Surendranath  Dwivedy:  Let
 him  be  a  little  more  communicative.

 Shri  Morarji  Desai:  Al]  the  ques-
 tions  ‘that  were  referred  to  have
 been  enquired  into—about  the  letter-
 heads  and  everything.  Wherever  3६
 was  said  that  more  money  was  taken
 by  him  and  deposited,  that  was  also
 enquired  into.  We  sent  an  _  officer
 even  to  Germany.  He  went,  and
 even  enquired  into  the  prices.  Then,
 we  found  that  there  is  no  evidence
 to  support  the  suspicions  which  were
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 taised,  and  therefo::  ihe  case  cun-
 not  be  proceeded  with.

 Shri  Hem  Barua:  Then,  what  he
 said  was  that  “I  canict  place  befcre
 the  House  any  report  or  any  com-
 ment  until  the  enquiry  is  over.”  Now,
 the  enquiry  is  over.  He  should  place
 a  copy  of  the  report  on  the  Table  of
 the  House.

 Mr  Speaker:  Order,  order.  It
 does  not  necessarily  mean  that,

 At  that  time,  he  said  that  he  cannot
 place  any  report  before  that  enquiry
 is  completed.  Now,  the  enquiry  is
 completeg  and  if  he  thinks  that  he
 is  not  able  to  place  that  report,  the
 contents  of  the  report,  how  can  it  be
 deduced  or  inferred  that  he  made  a
 promise  that  he  would  place  it?  It
 is  no  promise.

 Shri  Hem  Barua:  That  is  the  right
 inference.  It  is  in  the  public  interest
 that  it  should  be  disclosed.

 Shri  Surendranath  Dwivedy:  This
 question  was  raised  on  November
 27,  1961.  It  is  all  in  the  report.  The
 Finance  Minister  said  that  only  one
 transaction  was  cleared  up  and  the
 other  thing  would  be  enquired  into.
 Now  the  enquiry  is  completed;  we
 demanded  that  for  whatever  was
 completed,  whatever  transaction  was
 cleared  up,  a  report  could  be  made.
 Then  the  Chair  ruled  thfat  the  en-
 quiry  still  continues  and  that  the
 papers  will  be  placed  after  the  en-
 quiry  is  completed.  I  want  to  know
 about  the  transaction  which  was
 cleared  up.  What  was  the  transac-
 tion?  I  want  to  know  whether  it
 was  in  regard  to  the  deposit  of  money
 in  a  foreign  bank,  in  violation  of  the
 foreign  exchange  regulations,  and
 whether  it  was  a  small  amount  and
 ig  that  was  so,  whether  the  person
 concerned  was  excused  and  so  on.
 What  was  it?  I  want  to  know  about
 that  very  particular  transaction.

 Shri  Morarji  Desai:  In  the  _  first
 place,  it  must  be  understood  that  in
 these  matters  information  cannot  be
 disclosed  under  the  Act  itself.  Under
 section  194)  of  the  Foreign  Ex-
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 change  Regulation  Act  read  with  sec-
 tion  54  of  the  Income-tax  Act,  1922,
 it  is  not  permissible  to  disclose  the
 details  of  the  information  obtained
 from  the  seized  document.  There-
 fore,  it  is  not  possible  for  me  _  to
 place  any  report  in  this  matter.  I
 am  prohibited  by  the  Act  itself  to
 do  so  in  all  these  enquiries,  like  the
 Income-tax.

 Shri  Hem  Barua:  That  does  not
 apply  to  the  Parliament.

 Shri  Morarji  Desai:  It  applies
 everywhere,  (Interruption).

 Shri  Surendranath  Dwivedy:  Could
 all  that  be  done  and  deposited  in
 the  foreign  banks  without  the  per-
 mission  of  the  Reserve  Bank?

 Mr.  Speaker:  Order,  order.  Under
 that  provision,  if  the  Minister  thinks
 that  he  cannot  disclose  that  informa-
 tion,  if  the  information  cannot  be
 supplied  to  any  person,  then  proba-
 bly  I  think  it  will  not  be  supplied
 here  also.  Here  also  it  should  not
 be  supplied.

 Shri  Surendranath  Dwivedy:  If  it
 is  a  document  under  the  _  sections
 which  he  ha:  quoted.  we  will  not
 certainly  ask  for  it.  Rut  when  he
 admits  that  a  particular  transaction
 was  there  and  that  was  cleared  up
 after  the  enquiry,  are  we  not  en-
 titled  to  know  what  was  the  trans-
 action?  They  may  not  place  the
 name  of  the  bank  or  the  amount  in-
 volved  before  the  House.  We  do  not
 want  al]  those  things.  But  the  fact
 whether  it  was  not  a  case  of  some
 deposit  in  a  bank  in  violation  of  the
 foreign  exchange  regulations  must
 be  stated  here.  I  am  surprised.

 Shri.  Morarji  Desai:  I  have  said
 what  the  suspicion  was.  The  sus-
 picion  was  that  some  amount,  some
 price,  was  brought,  ang  then  some
 price  was  shown,  whereas  the  less
 price  was  paid,  so  that  more  money
 was  kept  there.  Those  were  the
 allegations.  There  is  no  truth  about
 them.  There  is  no  place  where  it
 is  deposited.  Nobody  has  said  that.
 The  hon.  Members  are  welcome  to



 7709  Oral  Answers

 give  me  any  information  that  they
 have,  and  I  will  still  pursue  further.
 It  is  no  use  making  allegations  in

 ‘tthe  air.  (Interruption).
 Shri  U.  M.  Trivedi:  The  hon.  Min-

 ister  said  that  he  has  not  got  the
 reports  with  him.  He  does  not  say
 ‘that  he  is  not  going  to  place  the  re-
 ‘port  before  the  House.  Is  he  going
 to  place  it  when  it  is  available  to
 ‘him?

 Shri  Morarji  Desai:  I  have  not
 ‘said  that  the  report  is  not  with  me.
 ‘IT  have  said  that  I  cannot  place  the  re-
 port  here  because  this  information

 scannot  be  disclosed.  (Interruptions).
 Some  Hon.  Members  rose—
 Mr.  Speaker:  Shri  U.  M.  Trivedi.
 Shri  U.  M.  Trivedi:  Section  9  of

 ‘the  Foreign  Exchange  Regulation  Act
 and  section  54  of  the  Income-tax  Act
 ‘themselves  provide  that  where  there

 is  a  criminal  offence  committed,  or
 where  there  is  any  criminal  investi-
 gations,  it  is  not  sacrosanct  that  they
 ‘cannot  be  placed  before  us.  They
 can  be  placed  before  the  House.

 ‘When  they  are  available  with  the
 ‘Government,  why  is  it  not  possible
 for  them  to  place  them  here?

 Shri  Morarji  Desai:  Because  there
 is  no  offence  committed.

 Sh-i  Sarendranath  Dwivedy:  I  want
 a  clarification.  because  I  hag  sorre
 correspondence  not  only  with  the
 Finance  Minister  but  also  with  the
 Prime  Minister.  The  only  thing  I
 ‘want  to  clarify  is,  when  I  raised  this
 point  and  wrote  to  the  Finance  Min-
 ister  and  the  Prime  Minister,  in  reply
 the  Prime  Minister  stated  that  a  sim-
 ple  matter  arose  and  it  was  cleared

 ‘up  after  enquiry.  In  that  letter,  I
 particularly  stateq  that  there  was  a

 ‘deposit  in  a  foreign  bank  in  violation
 of  the  foreign  exchange  regulatione.

 ‘Now  he  says,  let  him  give  the  facts.
 ‘I  want  to  know  what  was  that  sim-

 ple  matter  which  arose  and  which
 -was  cleared  up.  Is  it  not  deposit  in
 8  foreign  bank  without  taking  the
 ‘permission  of  the  Reserve  Bank?

 Shri  Morarji  Desai:  I  have  said
 definitely  so  many  times  that  it  is
 not  so.
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 Shri  Surendranath  Dwivedy:  Then,

 what  was  that  simple  matter  which
 arose?

 Mr.  Speaker:  do  not  think  there
 ig  any  use  hammering  it  again  and
 again  when  the  answer  in  his  pos-
 session  has  been  given.

 Shri,  Hari  Vishnu  Kamath:  From,”
 the  hon.  Minister’s  answer,  it  apa
 pears  that  he  cannot  disclose  it  in  the
 public  interest.  That  is  what  appears
 to  be  the  reason;  he  does  not  wart
 to  say  that,  In  this  connection,  ypu
 gave  a  weighty  ruling  in  keeping with  the  highest  traditions  of  the

 ae liaments  of  the  world  to  this  effeh¥
 in  the  last  session,  about  public  intes~, rest’  the  shield,  the  cover,  often  used”.
 by  the  treasury  benches.  It  was  the
 Defence  who  was  on  the  mat  at  that
 time.  You  gave  a  very  weighty  rul-
 ing.  You  said,

 “It  has  been  decided  even  *e-
 fore  that  the  Minister  has  got
 that  privilege  to  claim  that  ne
 cannot  disclose  certain  informa-
 tion  in  public  interest.  But  when
 it  is  apparent  on  the  face  of  ‘t
 that  the  information  ought  to  be
 given,  I  do  interfere.”.

 I  would  appeal  to  you,  in  the  larger
 national  interest—the  Minister  is
 guideq  by  narrowey  interests—.

 Mr,  Speaker:  What  does  he  want?
 Shri  Hari  Vishnu  Kamath:  I  would

 appeal  to  you  in  all  earnestness  and
 humility’  to  direct  the  Minister  to
 answer  at  least  that  part  of  the  ques-
 tion  raised  by  hon.  colleague,  Shri
 Dwivedy,  as  to  what  was  the  matier
 that  the  Prime  Minister  referred  to
 in  the  letter.  We  do  not  want  any
 report;  we  do  not  want  any  docu-
 ments.

 Mr.  Speaker:  I  would  request  Shri
 Dwivedy  to  come  to  me.  We  will
 discuss  the  correspondence  that  has
 passed  between  him  ang  the  Prime
 Minister.  I  will  look  into  it  and
 then  decide,

 Shri  Hari  Vishnu  Kamath:  Thank
 you,  Sir.



 (7iI  Oral  Answers

 Janpath  Hotel,  Delhi

 (  Shrimati  Maimoona  Sultan:
 |  Shri  Yashpa]  Singh:

 *207.  4  Shrimati  Gayatri  Devi:
 |  Shri  P.  K.  Ghosh:
 [  Shri  Y.  N.  Singha:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  shat  the
 Janapath  Hotel  professedly  started
 for  the  people  of  moderate  means  in
 New  Delhi  has  increased  its  tariff
 by  about  40  per  cent  in  August  this
 year;

 (b)  if  so,  what  are  the  reasons  for
 this  increase;

 (c)  whether  the  hotel's  clientele
 have  of  late  complained  about  this
 considerable  increase  in  the  charges
 anq  various  other  difficulties  ex-
 perienced  by  them;  and

 (d)  if  so,  what  action  has  been
 taken  on  these  complaints?

 The  Deputy  Minister  in  the  Min-
 istry  of  Works,  Housing  and  Supply
 (Shri  P,  S.  Naskar):  (a)  to  (c).  No.
 A  small  increase  of  25  nP.  per  day
 per  head  has  been  made  in  the  room-
 rent  in  Hotel  Janapath  with  effect
 from  Ist  August,  1962.  An  increase
 of  Re.  l  per  head  per  day  has  also
 been  allowed  to  the  caterer  for  bed
 and  breakfast.  The  increase  in  the
 bed  and  breakfast  tariff  works  out  to
 about  4  per  cent  only.  The  increase
 in  the  room  rent  has  been  allowed
 to  offset  the  additional  expenses  on
 extra  staff  of  house  keepers  and  re-
 ceptionists  and  to  make  an  allowance
 for  the  expenditure  on  certain  struc-
 tural  improvements.  The  increase  to
 the  caterer  has  been  allowed  for  pro-
 viding  additional  staff  required  to
 give  better  services  to  the  residents.

 (ad)  No  complaints  in  this  regard
 have  been  received  from  the  clients.
 A  few  complaints  about  telephone
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 service  and  the  quality  of  food  were,
 however,  received  which  were  looked
 into  immediately  and  steps  taken  to
 avoid  recurrence  of  such  cases.

 Shri  Yashpal  Singh:  May  I  know
 whether  the  increase  is  not  much
 higher  than  in  other  private  hotels
 in  the  capital?

 Shri  P.  S.  Naskar:  I  have  no  idea:
 about  that.

 Medical  Auxillary  Workers

 +
 f  Shri  Mohsin:

 *208.<  Shri  Surendra  Pa}  Singh:
 L  Shri  D,  C.  Sharma:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  875  on  the-
 5th  September,  962  anq  state:

 (a)  whether  the  Central  Council
 of  Health  have  accepteaj  the  recom-
 mendations  of  the  Expert  Committee
 set  up  to  consider  the  question  of
 training  of  Medical  auxiliary  workers
 to  supplement  health  services  in  the
 country;  and

 (b)  if  so,  the  action  taken  to  ira-
 plement  the  scheme?

 The  Deputy  Minister  in  the  Min-
 istry  of  Health  (Dr.  D.  S.  Raju):  (a)
 and  (b).  The  Central  Council  of
 Health  at  its  meeting  helq  at  Maha-
 baleshwar  on  the  I7th,  l8th  and  9th.
 October,  1962,  approved  the  general
 concept  of  the  scheme  for  the  train-
 ing  of  medical  auxiliary  workers  and
 recommended  that  a  committee  be
 appointed  to  examine  more  closely
 the  syllabus  and  contents  of  the  tra-
 ining  programme  and  the  fielqg  of
 selection,  of  camlidates  bearing  in
 mind  the  desirability  of  assimilating
 in  this  scheme  as  many  persons  as
 possible  already  engaged  in  medical
 practice  of  one  type  or  the  other.
 The  committee  is  being  appointed.

 Shri  Mohsin:  May  I  know  whether
 this  committee  has  been  appointed
 and  when  it  will  be  askegq  to  sub-
 mit  its  report?
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 Mr.  Speaker:  He  said  it  is  being
 appointed.

 Dr.  D.  S.  Raju:  It  has  not  been
 appointed;  it  is  being  appointed.

 om:
 Shri  D.  0.  Sharma:  May  I  know

 what  is  the  approximate  number
 of  persons  that  would  be  trained
 under  this  scheme  and’  whether  the
 scheme  would  be  centralised  or  it
 will  be  dispersed  over  many  States
 of  India?

 Dr.  D.  S.  Raju:  They  have  recom-
 mended  5  to  6  auxiliary  health  wor-
 kers  for  each  primary  health  centre.
 At  the  moment,  we  have  got  about
 3500  primary  health  centres  and  we
 hope  to  expand  the  number  of  5000.
 So,  we  require  about  30,000  auxiliary
 medical  workers.  The  scheme  will
 be  decentralised,  Each  State  will  be
 authorised  to  develop  its  own  resour-
 ces  and  they  will  train  their  own
 auxiliary  health  workers.

 Drug,  Control  Administration

 206,  f  Shri  P.  R.  Chakraverti:
 \  Shri  Vishram  Prasad:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  q  fact  that  the
 Pharmaceutical  Enquiry  Committee
 of  954  suggested  that  for  the  healthy
 development  of  Drug  Industry  a
 separate  Drug  Control  Administra-
 tion  should  be  created  for  each
 State;

 (b)  if  so,  what  steps  have  been
 taken  tol  implement  the  recommcn-
 dation;  and

 (c)  whether  Governnient  propose
 %o  set  up  a  working  group  to  review
 the  overall  picture  of  the  drug  in-
 dustry  and  suggest  measures  to  en-
 sure  the  supply  of  drugs  of  the
 standard  quality  at  a  cost  which  a
 common  man  can  bear?

 The  Deputy  Minister  in  the  Min-
 istry  of  Health  (Dr.  D.  S,  Raju):  (a)
 The  Pharmaceutical  Enquiry  ‘Com-
 mittee  among  other  things  had  re-
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 commended  that  the  Drug  Control-
 lers  both  at  the  Centre  and  the  States
 shoulg  be  full  time  officers  and  that
 the  Drug  Control  administration
 should  be  centralised.

 (by  The  State  Governments  were
 apprised  of  this  recommendation.  /t.
 present  the  States  of  Maharashtra,
 Gujarat;  Madhya,  Pradesh,  Mysore
 and  Kerala  have  full  time  officers,
 possessing  suitable  qualifications  as
 Drugs  Controllers.

 (c)  A  Drugs  and  Equipment  Stan-
 dard  Committee  has  already  been
 constituted  which  inter  alia  will  con-
 sider  the  question  of  supply  of  drugs
 of  standarg  quality.  The  Develop-
 ment  Council  for  Drugs  and  Phar-
 maceuticals  is  studying  the  problem
 of  high)  prices  of  Indian  Drugs  and
 tha  question  off  regulation  is  also
 being  studieq  by  the  Planning  Coin-
 mission.

 Shri  Vishram  Prasad:  May  I  know
 how  far  the  suggestions  of  the  com-
 mittee  have  been  found  beneficial  to
 check  the  contamination  and  _  the
 price  of  drugs?

 Shri  D.  S.  Raju:  There  are  two
 aspects—quality’  of  drugs  and  price
 control.  Regarding  quality,  a  com-
 mittee  has  been:  appointed  recently
 to  go  into  the  whole  question  of  the:
 drug  industry  and  fix  minimum
 standards  of  quality.  Other  terms.
 of  reference  are  also  included  =  in
 that.  About  price  control,  the  Deve-
 lopment  Council  of  the  Commerce
 ang  Industry  are  going  to  discuss.
 price  control  along’  with  food  and
 cloth,  on  drugs  also.  The  Planning
 Commission  also  is  going  into  the
 question  of  price  control,

 Shri  Vishram  Prasad;  May  I  know
 whether  the  Ministry  of  Health  is
 thinking  of  making  some  amend-
 ments  in  the  rules  to  check  this  con-
 tamination  and  to  give  more  ex-
 phasis  to  this?

 Dr.  D.  S.  Raju:  This  is  also  in-
 cluded  in  the  terms  of  reference  of
 the  Drugs  ang  Standard  Equipment
 Committee.
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 Gas  Package  Power  Plants  in  Delhi

 Shri  Bieal-wat  Sha  Azad:
 {  Shri  Bhakt  Darshan:

 Will  the  Minister  of  Irrigation  and
 ‘Power  be  pleased  to  state:

 *209.

 (a)  whether  there  is  any  proposal
 to  commission  gas  ‘Package  Power
 ‘Plants”  to  supply  power  to  Delhi;

 (b)  whether  Government  propose
 to  recommend  such  plants  for  areas
 where  power  shortage  has  become
 ‘acute;  and

 (c)  whether  Government  has  satis-
 fied  itself  with  the  utility  of  this  type
 of  plant?

 The  Minister  of  State  in  the  Min-
 istry  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  The  Kumar  Committee
 ‘has  recommended  that  two  0  MW
 Gas  Package  power  plants  should  be
 installed  in  Delhi  to  meet  the  short-
 age  of  power.

 (b)  Proposals,  as  and  when  receiv-
 ed,  will  be  considered  only  on  merits
 ‘of  each  case.

 (c)  They  are  useful  under  certain
 circumstances.

 Shri  Bhagwat  Jha  Azad:  May  I
 iknow  whether  the  proposal  is  going
 to  be  implementeg  by  the  Government

 ‘so  far  as  Delhi  is  concerned  at  present
 and  if  so  when?

 Shri  Alagesan:  We  have  sent  this
 recommendation  as  well  as  the  other
 recommendations  to  the  Delhi  Admi-
 nistration.  They  are  examining  them.
 We  have  not  yet  received  any  definite
 proposal.

 Shri  Bhagwant  Jha  Azad:  May  I
 know  whether  the  Government  has
 esked  them  to  recommend  such  mea-
 sures,  as  are  admitted  in  part  (c)  of
 the  question  tor  other  areas  in  the
 country?

 Shri  Alagesan:  So  far  as  Andhra
 ‘Pradesh  and  Mysore  are  concerned,
 we  have  sanctioned  two  gas  power
 package  plants—two  each  for  Andhra
 Pradesh  and  Mysore.
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 श्री  भक्त  बचन :  -श्रीमन्‌,  “गैस  पैकेज
 पावर  प्लांट”  का  नाम  जरा  अनोखा  मालूम
 पड़ता  है  t  मत.  क्या  माननीय  मंत्री  जी  बतलाने
 की  कृपा  करेंगे  कि  इस  की  खासियत  क्‍या  है,
 इस  में  क्या  विशेषतायें  हैं  ?

 Shri  Alagesan:  They  are  mounted
 whole  plants,  which  can  be  easily
 transported  and  which  can  be  easily
 erected  without  much  of  expense.
 They  can  also  be  moved  from  one
 place  to  another.  That  is  the  advant-
 age.  It  is  less  costly  in  running  than
 diesel  plants.

 Foreign  Exchange  for  Beas  Dam  at
 Pong

 (  Shri  Rameshwar  Tantia:
 Shri  M.  L.  Dwivedi:

 *2i0.<  Shri  Basumatari:
 Shrj  P.  R.  Chakraverti:

 [  Shri  Hem  Raj:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 70  on  the  7th  August,  962  and  state:

 (a)  whether  any  decision  has  been
 taken  on  the  release  of  foreign  ex-
 change  for  import  of  machinery  of
 Pong  Dam;  and

 (७)  if  so,  what  are  the  full  details
 and  whether  any  collaboration  is
 sought  for  the  purchase  of
 machinery?

 The  Parliamentary  Secretary  to  the
 Minister  of  Irrigation  and  Power
 (Shri  S,  A.  Mehdi):  (a)  and  (b).  The
 International  Bank  for  Reconstruc-
 tion  and  Development|The  Agency
 for  International  Development  autho-
 rities  have  agreed  to  reimburse  an
 amount  of  Rs.  °64  crores  required  to
 meet  the  immediate  requirements  of
 machinery  for  the  Beas  Project  (in-
 cluding  the  Pong  Dam)  from  the
 Joan  that  may  eventually  be  obtained
 for  the  project.  Foreign  exchange  to
 the  extent  of  Rs.  1,31,64,089  has
 already  been  sanctioned  for  the
 import  of  earth-moving  machinery
 for  the  project.  Applications  for  the
 balance  amount  of  Rs.  32,35,9l]  are
 under  consideration.
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 Shri  Rameshwar  Tantia:  May  I
 know  what  will  be  the  total  cost  of
 this  project  and  what  will  be  the
 time  within  which  it  will  be  complet-
 ed?

 Shri  S.  A.  Mehdi:  The  total  cost  of
 the  project  is  about  Rs,  93.22  crores.

 Shri  Rameshwar  Tantia:  May  I
 know  by  what  time  it  will  be  com-
 pleted?

 Shri  S.  A.  Mehdi:  It  will  be  taken
 up  in  the  Third  Five  Year  Plan,  it
 will  continue  in  the  Fourth  Five  Year
 Plan  and  will  be  finished  in  the
 Fourth  Plan  period.

 Central  Housing  Board
 +

 (  Shri  Narendra  Singh  Mahida:
 2233  J  Shri  P.  K.  Deo:

 y  Shri  Bishanchander  Seth:
 [  Shri  Yashpal  Singh:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  thinking  of  abandoning
 the  project  for  the  creation  of  Cen-
 tral  Housing  Board;  and

 (b)  if  so,  what  are  the  factors
 which  have  contributed  in  favour  of
 this  move?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Jaganatha  Rao):  (a)  and  (b).
 The  matter  was  discussed  at  the  Con-
 ference  of  the  Housing  Ministers  held
 last  month  but  no  final  decision  could
 be  taken.

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 fact,  Sir,  that  at  this  Conference  the
 Prime  Minister  was  pleased  to  make
 certain  harsh  criticism  as  regards  the
 shouting  of  State  Governments  and
 other  authorities  for  more  and  more
 housing  aid,  and  he  sternly  put  his
 foot  down  on  such  demands?

 Shri  Jaganatha  Rao:  May  I  submit
 that  it  does  not  arise  out  of  this  ques-
 tion.

 Shri  Hari  Vishnu  Kamath:  Why  not?
 The  hon.  Deputy  Minister  does  not
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 follow,  It  is  not  for  him  to  decide,
 Sir,  it  is  for  you  to  give  your  deci-
 sion.

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Mehr  Chand  Khanna):
 Sir,  I  was  present  at  the  conference.
 My  hon.  friend  was  not  there.

 Shri  Hari  Vishnu  Kamath:
 not  in  Delhi.

 Shri  Hem  Barua:  What  does  it
 matter,  it  came  out  in  the  papers,

 Shrj  Mehr  Chang  Khanna:  The
 Prime  Minister  did  attend  that  con-
 ference.  He  made  certain  observa-
 tions.  It  came  out  in  the  Press.  What
 he  said  was,  if  I  remember  correctly,
 that  on  account  of  the  emergency
 that  has  been  created  in  the  country
 certain  priorities  shall  have  to  be
 laid  down  and  in  that  context  of
 emergency  and  priorities  the  housing
 needs  of  the  State  Governments
 should  be  examined.

 I  was

 संसदीय  कार्य  के  लिये  मुख्यालय  |

 शी  भक्‍त  दर्शन  :
 #२१५.  श्री  भागवत  झा  आजाद  :

 क्या  निर्माण,  श्रीवास  और  संभरण  मंत्री
 १८  अगस्त,  १६६२  के  झतारांकित  प्रश्न  संख्या
 १०२४  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की

 कृपा  करेंगे  कि  संसदीय  कार्य  के  लिये  एक  मुद्र-
 णालय  स्थापित  करने  का  जो  प्रश्न  विचाराधीन
 था  उस के  बारे  में  इस  बीच  और  क्‍या  प्रगति
 हुई  है  ?

 निर्माण,  आवास  श्लोक  संभरण  मंत्रालय
 में  उप मंत्रो  (क्रो  Jo  शे०  भास्कर)  :  आव-
 इयकताझं  का  अन्दाजा  लगा  लिया  गया  हूँ
 आर  एक  प्रेस  बनाने  के  लिये  नक्शे  तैयार  किये
 जा  रहे  हैं  ।

 [Details  of  requirements  have  been
 assessed  and  the  plans  for  the  con-
 struction  of  a  press  are  under  pre=
 paration].
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 ett  भक्त  वर्शन  :  आप  स्वयं  इस  बात  के
 साक्षी  हैं,  अध्यक्ष  महोदय,  कि  इस  पालियामेंट
 के  प्रकाशनों  में  कितनी  देरी  हो  रही  है,  और
 आप  ने  स्वयं  इस  बारे  में  जोर  डाला  है  1
 में  जानना  चाहता  हूं  कि  जब  यह  मसला  इतने
 दिनों  से  विचाराधीन  है,  तो  कुछ  न  कुछ  तो
 बतला  दिया  जाए  कि  कब  तक  यह  शुरु  हो
 जायेगा  ?

 निर्माण,  ग्रावास  और  संभरण  मंत्री  दश्तो
 मेहर  चन्द  खन्ना)  :  जहां  तक  पालियामेंट  के
 काम  का  सवाल  है  वह  आज  तक  रुका  नहीं  हैँ  ।
 हमारा  छापाखाना  जो  मिटो  रोड  पर  है  वह
 पालियामेंट  का  काम  बखूबी  कर  रहा  हैँ  ।
 ख्याल  यह  था  कि  पार्लियामेंट  की  प्रिंटिंग  जो
 है  वह  ओवरनाइट  हो  जाये  ।  यह  एग्जामिन
 हुआ  ।  इस  में  दिक्कतें  महसूस  हुई  |  पालियामेंट
 में  आज  तक  यह  फैसला  नहीं  हुआ  कि  आन-
 केबिल  मैम्बर्स  जो  स्पीशीज  यहां  शाम  को
 देते  हैं  वह  सुबह  तक  छुप  सकती  है  या  नहीं  तो
 सवाल  जो  है  वह  मेरे  गौर  है  |  रहा  सवाल  यह
 कि  प्रेस  के  न  बनने  से  पार्लियामेंट  को  तकलीफ
 होगी  तो  में  जिम्मेदार  हूं  कि ऐसी  कोई  बात
 नहीं  होगी  ।  आया  हम  मौजूदा'  हालात  में
 दिल्ली  में  नया  प्रेस  बना  सकेंगे  या  नहीं,  यह
 डिपेंड  करता  हैँ  फाइनेन्सेज  पर  ।  जहां  तक
 में  देखता  हूं  इस  वक्‍त  शायद  मुझे
 फाइनल  सेज  नहीं  मिल  सकेंगे  ।  जमीन  हम
 ले  चुके  हैं  बिल्डिंग  की  प्लैन्स  तैयार  हैं,  एस्टिमेट्स
 तैयार  हैं  लेकिन  मुमकिन  हूँ  कि  रुपये  की  दिक्कत
 हो।

 श्री  भक्त  दहन  :  श्रीमान्‌,  माननीय  मंत्री
 जी  ने  इस  बात  का  दावा  किया  हैँ  कि  पालियामेंट
 के  प्रकाशनों  में  देरी  नहीं  होती  हैं  ।  तो  क्या
 उन  के  ध्यान  में  यह  बात  है  कि  हिन्दी  के
 डिबेट्स,  कम  से  कम,  तीन  तीन  और  छः  छः
 महीनों  में  हम  को  मिलते  हैं  ?  अत:  क्या  इस
 सम्बन्ध  में  कोई  विशेष  व्यवस्था  की  जायेगी  ?

 श्री  मेहर  चन्द  खन्ना  :  हिन्दी  का  सवाल
 अलैहदा  नहीं  है  ।  हिन्दी  के सवाल  की  तरफ
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 हम  ने  ध्यान  दिया  है  ।  हिन्दी  के  मामले  में
 दो  दिक्कतें  हैं  7  एक  तो  यह  है  कि  हम  को  जो
 प्रैस  मैटीरियल  चाहिये  उस  को  लेने  की  कोशिश
 कर  रहे  हैं,  दूसरे  यह  है  कि  कम्पोजिट  वगैरह
 जो  हिन्दी  के  प्रेस  में  काम  करेंगे  हम  उन  को
 भरती  करने  की  कोशिश  कर  रहे  हैं।  में
 विश्वास  दिलाना  चाहता  हूं  कि  हाउस  को  प्रैस
 के  न  बनने  से  हिन्दी  के  काम  में  तकलीफ  नहीं
 होगी  ।

 Shri  Bhagwat  Jha  Azad:  Sir,  since
 ६६  is  being  refuted  that  the  delays  are
 not  there  and  in  view  of  what  we
 know  from  the  bulletins  and  the  ques-
 tions  that  we  get,  may  I  know  from
 you  whether  such  a  reply  can  be  given
 that  there  is  no  delay  in  the  matter
 of  printing  parliamentary  material?

 Mr.  Speaker:  It  is  only  a  matter  of
 opinion.  If  the  debates  are  printed
 and  they  are  out  in  ten  days  one  can
 think  that  there  has  been  enough  de-
 lay  and  they  should  have  been  pub-
 lished  overnight,  whereas  another  one
 can  say  that  because  they  were  pre-
 viously  published  after  three  months
 and  now  we  are  getting  them  out  in
 ten  days  or  eight  days  there  is  no
 delay  at  all.  But  we  are  trying  to
 have  the  work  expedited  and  get  the
 Debates  etc.  published  as  soon  as  pos-
 sible.  I  also  went  to  the  Press  some
 time  back  We  are  taking  al]  neces-
 sary  steps  and  I  can  assure  the  Mem-
 bers  that  we  will  try  to  minimise  the
 gap  as  much  as  possible.

 Shri  Mehr  Chand  Khanna:  May  I
 make  one  observation?  My  main  diffi-
 culty  is,  at  the  present  moment,  paper.
 I  am  short  of  paper  to  the  extent  of
 about  20,000  tons.  Paper  is  not  readi-
 ly  available.  We  are  trying  to  bridge
 up  the  gap  to  the  extent  we  can,  but
 on  account  of  defence  requirements,
 their  publications  and  all  that,  I  do
 not  know  what  the  position  is  going
 to  be.  If  I  have  to  print  publications
 for  the  benefit  of  troops,  about
 movements  of  troops  and  all  that,  I
 am  sure  the  House  will  bear  with
 me  (Interruptions).

 Shri  Surendranath  Dwivedy:  He
 should  not  have  made  that  statement.
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 Mr.  Speaker:  Order,  order.  That
 would  be  quite  a  different  thing,
 those  circumstances  and  all  that.

 Shri  Mehr  Chand  Khanrga:  May  I
 submit,  Sir....

 Mr.  Speaker:  We  are  just  on  the
 question  of  difficulty  in  printing.

 Shri  Mehr  Chang  Khanna:  What  I
 wes  trying  to  say,  I  was  only  crav-
 ing  the  i.dulgence  of  the  House  that
 the  defence  requirements  should  be
 given  precedence  and  preference  in
 the  matter  of  publication.

 Shri  Bhagwat  Jha  Azad:  That  has
 come  only  now.  What  happened
 before  that  (Interruptions)  ?

 Mr.  Speaker:  Order,  order.  I  have
 assured  the  hon.  Members  that  we
 will  take  suitable  steps  to  see  that
 the  publication  takes  place  as  soon
 as  we  possibiy  can  with  the  present
 machinery  that  we  have  got.  We  will
 look  into  it.  I  will  also  take  interest
 in  it.

 Shri  Hari  Vishnu  Kamath:  Your
 words  are  quite  clear.

 Shri  Ranga:  I  hope,  Sir,  you  will
 see  that  all  these  departments  and
 ministries  will  not  try  and  put  to  the
 account  of  de‘ence  all  their  difficul-
 ties  and  all  their  failures.  Now,  so
 far  as  this  is  concerned,  the  question
 is  in  regard  to  a  separate  press  for
 parliamentary  work.  This  question
 has  been  hanging  fire  for  a  number
 of  years.  The  Estimates  Committee
 as  weil  as  the  Public  Accounts  Com-
 mittee  have  recommended  a  number
 of  times  that  there  should  be  a  sepa-
 rate  press.  Why  is  it  that  Govern-
 ment  has  been  delaying  and  conti-
 nuously  delaying  this  question?

 Mr.  Speaker:
 answer.

 He  has  given  the

 Shri  Ranga:  He  has  only  said  that
 they  are  taking  steps.

 Mr.  Speaker:  No,  no.  That  was  a
 separate  assurance  that  the  parlia-
 mentary  work  would  not  suffer  on
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 account  of  not  having  a  separate
 press.  He  only  says  that  they  have
 been  considering  it,  but  now  there
 may  be  difficulties  in  having  a  sepa-
 rate  press  for  some  time.

 Shri  Harish  Chandra  Mathur:  What
 was  the  relevance  of  shortage  of
 paper?

 Shri  Mehr  Chand  Khanna:  Unless
 I  have  the  paper  I  cannot  print  the
 debates  (Interruptions).

 Shri  Harish  Chandra  Mathur:  Sir,
 let  this  confusion  be  cleared.  What
 has  the  shortage  of  paper  got  to  do
 with  it?  Whether  we  print  it  today
 or  after  seven  days,  the  shortage  of
 paper  does  not  come  in.

 Mr.  Speaker:  That  is  not  in  this
 question.  Let  us  go  to  the  next
 question.

 Shri  Hari  Vishnu  Kamath:  Sir,
 what  you  said  was  very  clear,  but  he
 has  complicated  and  darkened  it.

 Foreign  Travel  Restrictions
 +

 Shri  P.  C.  Borooah:
 Shrimati  Savitri  Nigam:
 Shri  Nambiar:
 Shri  Yashpa  Singh:
 Maharajkumar  Vijaya

 Ananda:
 Shri  Sham  Lal  Saraf:
 Shri  Rameshwar  Tantia:
 Shri  Buta  Singh:

 |  Shri  P.  K.  Ghosh:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 ।  4
 aa)

 (a)  whether  it  is  a  fact  that  the
 Reserve  Bank  modified  the  order  of
 8th  June  1962,  exempting  certain
 categories  of  foreign  travel  from  the
 provision  of  the  order,  in  September,
 1962;  and

 (b)  if  so,  what  categories  have  been
 ‘exempted?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  Yes  sir.

 (b)  Certain  marginal  relaxations  in
 regard  to  travel  to  Ceylon  and  Pakis-
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 tan  have  been  made  since  the  traffic
 in  these  sectors  is  quite  heavy.  The
 categories  are:  (l)  persons  holding
 visas  issued  by  the  High  Commission-
 er  for  Pakistan  in  India  have  Indo-
 Pakistan  passport;  (2)  travel  from
 Madras|Trichinapoly  to  Colombo  and
 back.

 Shri  P.  0.  Borooah:  What  was  the
 reason  which  necessitated  the  chang-
 ing  of  the  previous  order  of  the  8th
 June?

 Shrimati  Tarkeshwari  Sinha:  I  hava
 already  said  in  my  origina]  answer  to
 the  question  that  it  was  because  of
 persons  holding  Indo-Pakistan  pass-
 ports  and,  secondly,  because  they  were
 having  heavy  traffic  in  this  region.

 Shri  P.  C.  Borooah:  May  I  know
 whether  in  view  of  the  fact  that  travel
 restrictions  imposed  under  this  order
 have  not  improved  the  foreign  ex-
 change  position,  Government  propose
 to  withdraw  those  restrictions  al-
 together?

 Shrimati  Tarkeshwari  Sinha:  We
 are  finding  improvement  in  the  fore-
 ign  exchange  position  due  to  these
 restrictions.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  the  Air-India  people
 have  also  requested  the  Government
 to  give  this  exemption?  I  would  also
 like  to  know  that  earnings  of  foreign
 exchange  have  been  found  after  this
 decision.

 Shrimati  Tarkeshwari  Sinha:  I  do
 not  have  the  details  of  the  savings  in
 foreign  exchange  on  account  of  tra-
 vels  abroad  because  60  per  cent  of  the
 people  were  going  without  any  fore-
 ign  exchange  and  were  arranging
 their  own  foreign  exchange.  But
 these  restrictions  were  there  because
 of  the  compensatory  use  that  they
 were  making  abroad  of  the  exchange
 that  they  were  getting  in  the  free
 market.  It  was  causing  a  lot  of
 abuse.  Air-India  is  getting  all  the
 facilities  which  are  there  for  others  in
 these  regions  whieh  द  mentioned  in
 my  reply  to  the  original  question.
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 Chandrapura  Power  Plant

 (  Shri  Tridib  Kumar
 o2il.  Chaudhuri:

 Shri  D.  N.  Tiwary:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 proposed  construction  of  the  power
 plant  at  Chandrapura  by  the  0.  V.  0.
 has  been  held  up  on  account  of  the
 disagreement  between  the  _  State
 Governments  of  Bihar  and  West
 Bengal  as  to  the  sharing  of  costs;  and

 (b)  whether  views  of  the  Central
 Government  and  the  Planning  Com-
 mission  regarding  this  proposal  have
 been  made  known  to  the  D.  V.  C.
 and  the  two  participating  State  Gov-
 ernments  of  Bihar  and  West  Bengal?

 The  Minister  of  State  in  the  Mintis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  No;  Sir.

 (b)  The  Chandrapura  Thermal
 Power  Station  is  a  continuing  scheme.
 The  West  Bengal  Government  have
 not  yet  agreed  to  contribute  their
 share  of  the  cost.  Tha  question  of
 allocation  of  cost  payable  by  them  is
 under  consideration  in  consultation
 with  the  State  Government.

 Contraceptives

 214,  Shri  Vasudevan  Nair:  Wil]  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  manufacture  contraceptives  in  the
 public  sector;  and

 (b)  if  s0,  by  what  time  this  manu-
 facture  will  start?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  A  proposal  to
 manufacture  contraceptives  in  the
 public  sector  is  under  consideration.
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 Working  of  Foreign  Exchange  Rules
 (  Shri  Surendra  Pal  Singh:

 327.4  Shri  Narendra  Singh  Mahida:
 Shri  Solanki:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  large  number  of  complaints
 regarding  the  unsatisfactory  working
 of  the  Exchange  Control  rules,  and
 people  intending  to  travel  abroad  are
 put  to  a  great  deal  of  inconvenience
 and  harassment;  and

 (b)  if  so,  what  action  Government
 have  taken  in  this  regard?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Ginha);  (a)  No  sir.

 (b)  The  Question  does  not  arise.

 उद्योगों  को  दिल्‍ली  से  बाहर  ले  जाना

 श्री  भक्त  ददन :
 श्री  भागवत  झा  आजाद  :

 J  wa  रामेशवर  टाटिया  :
 )  श्री  म०  ला०  दि वेदो  :

 ।
 श्री  बसुमतारी  :

 पति  सरजू  पाण्डेय  :

 करा.,

 क्या  स्वास्थ्य  मंत्री  ६  सितम्बर,  १६६२
 के  तारांकित  प्रश्न  संख्या  ५२६  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कपा  करेंगे  कि  दिल्‍ली
 के  घनी  आबादी  के  क्षेत्रों  से  उद्योग  धन्धों  के
 बाहरी  क्षेत्रों  में  हटाने  के  कार्य  में  इस  बीच
 कहां  तक  प्रगति  हुई  है  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :
 इस  योजना  का  ब्यौरा  दिल्ली  प्रशासन  द्वारा
 अभी  तैयार  किया  जा  रहा  हूँ  ।

 Grant  for  Housing  Schemes  in  Kerala
 M25,  Shri  P.  Kunhan:  Will  the  Min-

 ister  of  Works,  Housing  and  Supply
 be  pleased  to  state:

 (a)  whether  the  Kerala  Government
 asked  for  any  additional  grants  of  Ra
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 20  lakhs  for  housing  schemes  during
 the  Third  Plan  period;  and

 (b)  if  so,  what  amount  has  been
 sanctioned?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Mehr  Chang  Khanna):
 (a)  Yes,  for  Rs.  90  lakhs.

 (b)  None  so  far.  Allotment  of  fur-
 ther  funds  would  depend  upon  their
 availability.

 Multi-Storeyed  Building  for  M.  Ps.

 (  Shri  Surendra  Pal  Singh:
 |  Shrimati  Savitri  Nigam:
 |  Shri  Bishwanath  Roy:

 426  J  Shri  Bhagwat  Jha  Azad:
 १  Shri  Bhakt  Darshan;

 |  Shri  Indrajit  Gupta:
 |  Shri  Daji:
 [  Shri  Sarjoo  Pandey:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  proposal  to  build  a  multi-storeyed
 building  to  house  the  Members  of
 Parliament;  and

 (b)  if  so,  where  it  will  be  situated?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Mehr  Chand  Khanna):

 (a)  and  (b).  A  proposal  for  the
 construction  of  a  hostel  for  Members
 of  Parliament  on  Rafi  Marg  has  been
 sanctioned.  The  hostel  will  have  84
 single  and  double  suites  in  six-storey- ed  blocks.

 चतुर्थ  श्रेणी के  कर्मचारियों  लिये  निवासस्थान

 (श्री  मत  दर्शन: २७८
 ॥  भागवत  झा  आजाद  :

 क्या  निर्माण,  आवास  झोर  संकरण  मंत्री
 &  अगस्त,  १६६२  के  अतारांकित  प्रश्न
 संख्या  ४०६  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि  पंचकुद्यां  रोड,  नई  दिल्ली
 से  चौथी  श्रेणी  के  कर्मचारियों  को  अन्यत्र
 सुविधापूर्ण  स्थान  देने  तथा  वहां  के  पुराने
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 क्वार्टरों  को  गिरा  कर  नये  क्वार्टर te  का  निर्माण
 करने  में  भ्रम  बक  कया  प्रगति  हुई  दे  ?

 निर्णाण,  बाजास  घौर  संकरण  बंती  (जी
 मेहर  बम्  क्या)  :  प्रावस्था-  (फेज-)
 में  सम्मिलित  किये  गये  ६४४  क्वार्टरों  में  से
 ५६६८  क्वार्टर  पहले  ही  खाली  किये  जा  चूके  हैं
 शर  उन  सब  के  निवासियों  को धन्य  निवास
 स्थान  दे  दिये  गये  हैं।  खाली  क्वार्टरों  को

 [  ढहाने  का  काम  इस  समय  चल  रहा  है  ।
 इस  भूमि  पर  cov  नये  क्वार्टरों  के  निर्माण
 के  लिये  नक्शों  और  ऐस्टिमेट ों  की  पड़ताल  हो
 रही  है  भोर  उन  के  लिये  शीघ्र  ही  मंजूरी
 दे  दी  जाने  की  संभावना  है  v

 ECAFE  Seminar  on  Housing

 428.  Shri  P.  BR.  Chakraverti:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  proposals  were  placed
 by  the  Housing  Commissioner  before
 the  E.  com  A.  F.  है.  Seminar  on  Housing
 held  in  Delhi  in  September,  in  regard
 to  freezing  of  land  values,  ceiling  on
 the  size  of  individual  residential  plots
 and  regulation  and  control  of  rents
 in  the  urban  area;

 (b)  if  so,  whether  Government  have
 initiated  suitable  measures  in  this
 regard;  and

 (c)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  grant  one
 hundred  per  cent  subsidy  for  construc-
 tion  of  village  streets  and  drains  in
 selecteg  villages?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Mehr  Chand  Khanna):
 (a)  and  (b).  The  views  expressed  by
 the  (former)  Housing  Commissioner
 in  the  Seminar  in  question  in  regard
 to  control  of  land  values  and  use  as
 also  control  of  rents  were  based  on
 the  suggestions  contained  in  the  Third
 Five  Year  Plan.  These  suggestions
 were  brought  to  the  notice  of  the
 State  Governments  at  the  last  Con-
 ference  of  the  Housing  Ministers  held
 in  New  Delhi  in  October  962
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 (०)  Yea

 Houses  at  Adityapur
 Shri  U.  Misra:

 aad  {  Shri  P.  K.  Deo:

 Will  the  Minister  of  Works,  Housing
 and  Sapply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  8  large
 mumber  of  houses  built  under  Indus-
 trial  Housing  Scheme  at  Adityapur
 (Jamshedpur)  are  lying  vacant  for
 over  a  year;  and

 (b)  if  so,  what  is  the  number  of  the
 houses  built  and  the  number  lying
 vacant?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Mehr  Chand  Khanna):
 (a)  and  (b).  Yes.  Out  of  252  houses
 built  at  Adityapur  (Jamshedpur)  under
 the  Subsidised  Industrial  Housing
 Scheme,  water  supply  and  electricity
 work  has  yet  to  be  completed  in  568
 houses.  Of  the  remaining  584  houses,
 5l  houses  are  lying  vacant  since  Ist
 April  1961.  The  Bihar  Government
 are  taking  expeditious  steps  to  allot
 these  houses  to  the  eligible  workers.

 Low  Income  Group  Housing  Scheme

 430.  Shri  Bishanchander  Seth:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  his
 Ministry  has  sanctioned  a  further
 amount  of  Rs.  0  lakhs  to  the  Union
 Territory  of  Delhi  under  the  Low
 Income  Group  Housing  Scheme;  and

 (b)  if  so,  what  is  the  ameunt  so  far
 sanctioned,  since  10547

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Mehr  Chand  Khanna):
 (a)  Yes,

 (b)  Rs.  253:91  lakhs
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 सय  सचिवालय  में  अग्निकांड

 {2
 मोहन  स्वरूप  :

 ४३१.  4
 श्री  यशपाल  सिह 1

 (  सहा राजकुमार  बिजय  झा नन्द  !

 क्या  निर्माण,  आवास  कौर  संभरण  मंत्री
 यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  छाया  यह  सच  है  कि  ५  अक्तूबर  की
 रात  को  सेन्ट्रल  सेक्रेटेरियट  के  “ऐल”  ब्लाक  में
 भाग  लगी  थी;

 (ख)  यदि  हां,  तो  हानि  का  विस्तृत
 विवरण  क्‍या  हें;  कौर

 (ग)  क्‍या यह  आग  किसी  की  भ्र साव-
 घानी वश  लगी  अथवा  शरारत  की  गई

 निर्माण,  आवास  झोर  संकरण  मंत्रों
 (६1६  सेहर  वाद  खन्ना):  (क)  प्राग  केन्द्रीय
 सचिवालय  भवन  के  निकट  बने  अस्थायी  मकानों
 (हटमेंटों)  में  'ऐल”  ब्लाक  में  नहीं,  भ्रमित
 “पाई”  ब्लाक  में  लगी  थी  ।

 (ख)  कुछ  फाइलें  कौर  लकड़ी  की
 आल्मारियां  जल  गयीं  ।  इस  इमारत  के  एक
 भाग  में  सीमेंट  के  पलस्तर,  खिड़कियों  के  शीशों,
 दरवाजों,  खिड़कियों,  छतों,  कड़ियों  और
 रोशनदानों  को  नुकसान  पहुंचा  ।  कुछ  लोहे
 के  सन्दूकों  को  मी  क्षति  पहुंची  ।

 (ग)  भाग  के  कारणों  की  पुलिस
 अ्रधिकारी  जांच  कर  रहे  हैं  t

 TB.  Patients  in  Himachal  Pradesh

 432.  Shri  D.  com  Sharma:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  the  number  of  T.B.  patients  in
 Himachal  Pradesh  at  present;  and

 (b)  the  number  of  those  out  of
 them  for  whom  beds  are  available?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  No  regular  T.B.

 survey  has  been  conducted  i
 Himachal  Pradesh  and  reliable  figures
 are  not  available.  Beds  are  available
 for  245  patients.

 आयुर्वेदिक  झोपड़ियां

 ४३३.  शी  लखम्‌  भवाना  :  क्‍या  स्वास्थ्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  A

 (क)  प्रायुवेंद  की  ऐसा  कितनी  तथा
 कौन  सी  झ्रौषधियां  हैं  जो  भाषुनिक  वैज्ञानिक
 परीक्षणों  द्वारा  सफल  सिद्ध  हुई  हैं;  भोर

 ख)  उक्त  सफल  भ्रांतियों  को  कया
 विदेक्षों  में  मांग  है  ny

 स्वास्थ्य  मंत्री  (डा०  सुझोला  नायर)  2

 (क)  आयुर्वेदिक  चिकित्सा  पद्धति  में

 अयुक्त  तथा  भारतीय  भेषज  संहिता  के  द्वितीय
 संस्करण  में  सम्मिलित  वनस्पति  औषधियों  को

 सूची  नीचे  दी  गई  है  a

 अनन्तमूल
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 १६.  विंग  (वायविंडंग)

 (ख)  भारत  सरकार  के  पास  कोई
 सूचना  नहीं  है  ।

 त्रिशूली  बाघ

 ४३४.  श्री  लखमू  भवानी  :  क्या  सिखाई
 शौर  विद्युत्‌  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (=)  त्रिशूली  बांध  का  निर्माण  कार्य
 कब  से  आरम्भ  होगा  ;

 (ख)  इस  बांध  की  लम्बाई  कितनी
 होगी  ;

 (ग)  क्‍या  इस  पर  बिजली-घर  भी
 बनेगा  ;

 (घ)  यदि  हां,  तो  इससे  प्रतिवर्ष
 कितनी  बिजली  पैदा  की  जा  सकेगी  ;

 (=)  इससे  कितनी  भूमि  की  सिंचाई
 होगी  ;

 (च)  इस  योजना  पर  कितना  व्यय
 होगा  ;  और

 (छ)  क्‍या  इसके  लिय  कोई  सहायता
 बाहर  से  ली  गई  है  ?

 सिंचाई  और  विद्युत्‌  मंत्रालय  में  राज्य
 मंत्री  (श्री  श्रलगेसन):  (क)  त्रि सूली  बैराज
 का  जनवरी,  १६६३  में  निर्माण  आरम्भ  करने
 की  सम्भावना  है  ।

 (ख)  दराज  की  लम्बाई  ४६८  फूट
 होगी  ।

 (ग)  जी,  हां  ।

 (घ)  आरम्भ  में  (0090-32000  किलो
 वाट  के  तीन  यूनिट  स्थापित  होंगे  ।  परियोजना
 का  डिजाइन  इस  तरीके  से  बनाया  जा  रहा
 है  कि  अन्त  में  इसमें  ऐसे  ही  सात  यूनिट
 स्थापित  क्य  जा  सकेंगे  ।

 (=)  इसमें  कोई  सिंचाई  परिकल्पित
 नहीं  है  ।
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 (च)  परियोजना  की  लागत  का  अनु-
 मान  ३.३७  करोड़  रुपय  का  था  ।  इसे  दुह
 राया  जा  रहा  हूँ  v

 (छ)  जी  नहीं  ।

 बिहार  में  सोन  बांध  परियोजना

 ४३५.  श्री  लखन  भवाना  :  क्या  सिंचाई
 झोर  विद्युत्‌  मन्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  बिहार  की  सोन  बांध,  योजना
 के  लिय  ऋण  कहां  से  प्राप्त  हुआ  है  ;

 (ख)  कितना  ऋण  प्राप्त  हुआ  है  ;

 (ग)  इस  योजना:  पर  कुल  कितनी  राशि
 व्यय  होने  का  अनुमान  है  ;

 (घ)  कितने  वर्षों  में  यह  बांध  तैयार
 किया  जायेगा  ;

 (ड)  इसका  निर्माण  कार्य  कब  से
 आरम्भ  होगा  ;

 (च)  इससे  कुल  कितनी  भूमि  की
 सिंचाई  होगी  ;

 (छ)  क्‍या  इसके  अंतगर्त  कोई  विद्युत्‌
 योजना  भी  है  ;  और

 (ज)  इस  बांध  की  लम्बाई  कितनी
 होगी  ?

 सिचाई  शौर  विद्युत्‌  मंत्रालय  में  राज्य
 मंत्री  श्री  श्रलगेशन)  :  (क)  तथा  (ख)
 विश्व  बेक  से  सम्बद्ध  अन्तर्राष्ट्रीय  विकास
 एसोसियेशन  ने  इस  परियोजना  के  लिये
 १५०  लाख  डालर  के  बराबर  विकास  ऋण

 देना  मान  लिया  है

 (ग)  लगभग  १४.४३  करोड़  रुपये  8
 इसमें  उच्च  स्तरीय  नहर  प्रणाली  सम्मिलित
 नहीं  है  ।

 (घ)  परियोजना  के  ३१  मार्चे,  १९६६
 को  पूर्ण  होने  की  सम्भावना  है
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 डी)  परियोजना  का  प्रारम्भिक  कार्य
 भारम्भ  हो  चुका  है।

 (च)  इस  स्कीम  से  लगभग  ७.  ३  लाख
 एकड़  भूमि  को  समुन्नत  सिंचाई  सुविधायें
 मिलेंगी  ओर  ३  लाख  अतिरिक्त  एकड़  भूमि
 की  सिंचाई  होगी  ।

 (छ)  इस  परियोजना  से  विद्युत्‌  उत्पा-
 दन  करने  का  कोई  विचार  नहीं  है  ।

 (ज)  ४७२२  फुट  ।

 Irrigation  Projects  in  Orissa
 436.  Shri  Mallick:  Will  the  Minister

 of  Irrigation  and  Power  be  pleased  to
 state:

 (a)  whether  any  medium  Irrigation
 Projects  have  been  sanctioned  in  the
 scarcity  areas  of  Orissa  during  1962-
 63;  and

 (b)  if.so,  what  are  they  and  what
 is  their  estimated  cost?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  Yes.

 (b)  Bahuda_  Irrigation  Project
 (Stage  I)  has  been  approved  for  the
 benefit  of  scarcity  area  of
 District.  Its
 Rs.  57:40  lakhs.

 estimated  cost  is

 C.H.S,  Dispensaries
 437.  Dr.  L.  M.  Singhvi:  Will  the

 Minister  of  Health  be  pleased  to
 state:

 (a)  how  many  complaints  against
 the  behaviour  of  the  Doctors  and
 the  staff  of  the  C.H.S.  Dispensaries
 in  Delhi  in  regard  to  inordinate  de-
 lays,  ang  negligence  have  been  re-
 ceived  during  the  last  3  years,  year-
 wise;

 (b)  in  how  many  cases  and  what
 actiom  hag  ‘been  taken  by  Govern-
 ment;

 (c)  whether  she  or  her  Deputy
 paid  any  surprise  visits  to  C.HS.

 Ganjam

 dispensaries  in  Delhi  in  this  connec-
 tion;  and

 (d)  if  so,  with  what  results?
 The  Minister  of  Health  (Dr.  Sushila:

 Nayar):
 a)  Year

 Cory
 7960  763
 7967  230
 I962  I40

 (upto  /30-9-1962)
 (b)  Most  of  the  complaints  are  cf

 a  minor  nature  and  action  is  takem
 from  time  to  time  to  remove  the
 cause  of  complaints.  In  other  cases
 the  following  action  was  taken:

 Warn-  Trans-  Stop-  Termi-
 ings  fers  Page  nation

 of  in-  of
 cre-  —  service

 ments

 Gazetted  69  I
 Non-

 gazetted  24  2  I  4

 (c)  and  (d).  Yes.  Necessary  action
 was  taken  and  is  being  taken  to  re-
 move  the  defects  noticed.

 Plastic  Survery  Unit  in  Safdarjang:
 Hospital,  New  Delhi

 Shri  P.  C.  Borocah: 438,
 5  Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  there  was  a  scheme  for
 setting  up  a  00-bed  burns  and  plas-
 tic  surgery  unit  at  tha  Safdarjang
 Hospital;  and

 (b)  if  so,  what  progress  has  so  far
 been  made  in  that  direction?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  The  building  for
 this  unit  is  now  ready  and  will  be-
 handed  over  to  the  Medical  Superin-
 tendent  of  the  Safdarjang  Hospital
 shortly.  Equipment  and  part  of  the
 staff  have  been  sanctioned.  The.
 building  will  accommodate  70  beds.
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 439.  Shri  Surendra  Pal  Singh:  Will
 tthe  Minister  of  Health  be  pleased  to
 wstate:

 (a)  whether  it  is  a  fact  that  the
 vGovernment  of  U.P.  have  objected  to
 the  inclusion  of  any  part  of  their  terri-

 ‘tory  in  Delhi’s  Master  Plan;  and

 (b)  if  so,  whether  the  original  plan
 “will  now  be  altered  in  the  light  of  this
 objection  or  efforts  are  being  made  to
 persuade  U.P.  to  let  its  area  remain
 cin  the  Master  Plan  as  it  is?

 The  Minister  of  Health  (Dr.  Sushila
 "Nayar):  (a)  No.

 (b)  Does  not  arise.

 Mental  Diseases

 f  Shri  Surendra  Pal  Singh:
 440.  Shri  A.  K.  Gopalan:

 {  Shri  P.  Kunhaa:

 Will  the  Minister  of  Health  be  pleas-
 -ed  to  state:

 (a)  whether  the  Government  of
 India  have  drawn  the  attention  of  the
 ‘States  to  the  observations  of  the
 ‘Lakshmanaswamy  Mudaliar  Com-
 ‘mittee  that  there  was  a  general  sense
 of  complacency  in  all  the  States  in  re-

 .gard  to  mental  diseases  and  that  there
 “was  a  great  dearth  of  mental  hospitals
 :all  over  the  country;  and

 (b)  if  so,  what  has  been  the  re-
 :action  of  the  States  and  whether  any
 of  them  have  taken  any  concrete  steps

 ‘to  improve  matters  in  this  regard?

 The  Minister  of  Health  (Dr.  Sushila
 “Nayar):  (a)  Yes.

 (b)  A  statement  compiled  from  the
 ‘replies  received  up-to-date  from  cer-
 tain  Union  Territories  and  State
 Governments  is  laid  on  the  Table  of
 the  House.  [See  Appendix  I,  annexure
 No.  54].  The  remaining  Union  Terri-
 ‘tories  and  State  Governments  have
 mot  yet  replied.
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 Penicillin

 4#4l.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  cases  of  adverse  re-
 action  of  penicillin  in  hospitals  and
 dispensaries  in  Delhi  are  on  the  in-
 crease;

 (b)  whether  it  is  also  a  fact  that  the
 cases  of  adverse  reaction  were  negligi-
 ble  when  foreign  manufactured  peni-
 cillin  was  being  used;

 (c)  how  many  deaths  have  been
 reported  due  to  penicillin  reactios  in
 Delhi  Hospitals  during  1961-62;  and

 (d)  what  steps  are  being  taken  to
 check  them?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  No,  Sir.

 (b)  The  incidence  of  penicillin  re-
 action  has  no  relationship  to  the  ori-
 gin  of  manufacture.

 (c)  One.
 (d)  Penicillin  injections  are  avoid-

 @d  in  persons  who  have  any  previous
 history  of  sensitivity  or  allergic  re-
 actions.

 Penicillinase  is  used  when  needed.

 TB.  Patients

 442  Jf  Shri  S.  M.  Banerjee:
 "\,  Shri  Umanath:

 Will  the  Minister  of
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  TB
 patients  are  unable  to  continue  full
 treatment  because  of  expensive  medi-
 cines;

 Health  be

 (b)  if  so,  whether  medicines  are
 not  made  available  to  T.B.  patients  by
 T.B.  Centres;

 (c)  whether  W.H.O.  has  been  _  re-
 quested  to  supply  adequate  medicines
 for  T.B.  patients;  and

 (d)  if  so,  whether  they  have  actually
 supplied?
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 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  Anti-biotics  are
 supplied  free  to  indigent  T.B.  patients
 at  T.B.  Clinics  to  the  extent  funds
 permit.

 (c)  The  W.H.O.  have  offered  to  sup-
 Ply  4,00,000  tablets  of  Thiacetazone
 for  trial  purposes  at  the  National  T.B.
 Institute,  Bangalore.  The  UNICEF
 have  promised  to  provide  INH  for  a
 period  of  two  years  for  the  20  clinica
 to  be  equipped  by  them  during  962
 and  1963.  .

 (d)  No,  the  supplies  are  awaited.

 Spurious  Drugs

 448
 Shri  5.  M.  Banerjee:
 Shri  Umanath:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  some  of  the  firms  manu-
 facturing  spurious  drugs  were  caught
 in  September,  1962,  in  the  States  of
 Andhra  and  Maharashtra;

 (b)  whether  they  were  given  de-
 terrent  punishment;

 (c)  whether  strict  measures  have
 been  taken  to  stop  manufacture  of
 such  drugs;  and

 (d)  if  so,  the  details  thereof?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Distilled  water  and  nor-
 mal  saline  ampoules  were  seized  by
 the  Drugs  Controller  from  the  dealers
 in  Andhra  Pradesh  and  Maharashtra
 as  in  other  States.  As  the  result  of  a
 campaign  launched  against  sub-
 standard  drugs  in  Maharashtra,  the
 Drugs  Control  Administration  there,
 since  June,  962  till  the  7308  October,
 has  seized  about  20,00,000  ampoules
 of  distilled  water  and  normal  saline
 manufactured  by  certain  firms.  These
 drugs  are  more  accurately  substand-
 ard  rather  than  spurious.

 (b)  The  Government  of  Andhra
 Pradesh,  after  consideration  of  the
 matter;  have  not  proceeded  against

 those  dealers  who  have  offered  to  des-
 troy  the  stock  of  drugs  seized.  80  far
 as  the  cases  of  the  Government  of
 Maharashtra  are  concerned,  investi-
 gations  are  still  in  progress.

 (c)  and  (d).  The  following  measures
 have  been  taken  by  the  Governments
 of  Andhra  Pradesh  and  Maharashtra:

 Andhra  Pradesh.
 The  Drugs  Control  Administration

 under  the  Medical  Department  has
 taken  immediate  action  for  freezing
 normal  saline  and  distilled  water  am-
 poules  manufactured  by  the  follow-
 ing  26  firms:

 qd)  M/s.  Glucos  Products,  Cal-
 cutta.

 (2)  M/s.  International  Drug
 House,  Calcutta.

 (3)  M/s.  Therachemicks,  Calcutta-
 30.

 (4)  M/s,  Therapeutic  Laborator-
 ies,  Calcutta.

 (5)  M/s.  Belur  Chemical  Factory,
 Calcutta.

 (6)  M/s.  Phileo  Products,  Cal-
 cutta-9.

 (7)  M/s.  Bengal  Research  In-
 stitute,  Calcutta.

 (8)  M/s.  Medico  Chemical  Indus-
 tries,  Calcutta.

 (9)  M/s.  Allied  Drug  Industries,
 Calcutta.

 (10)  M/s.  Dossein  Chemical  In-
 dustry,  Calcutta.

 (l)  M/s.  Bengal  Pharmaceutical
 Industries,  Calcutta-ll.

 (12)  M/s.  Aryan  Chemical  Works
 Ltd.,  Calcutta.

 (13)  M/s.  United  Drug  House,  Cal-
 cutta.

 (14)  M/s.  New  Bio-pharma  Labora-
 tories,  Calcutta.

 (15)  M/s.  Vitamin  Laboratories,
 Calcutta.

 and
 (16)  M/s.  A.  C,  Chakrabarthy  &

 Co.,  Calcutta.
 All  the  District  Medical  Officers  and

 Superintendents  of  Government
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 Hospitals  including  private  medical
 institutions  were  informed  not  to  use
 any  drugs  manufactured  by  these
 firms.  Besides  this,  Anti-Spurious
 Drugs  Committee  was  convened  re-
 cently  to  devise  preventive  measures
 as  far  as  possible  to  control  the
 manufacture  and  rate  of  spurious
 drugs  in  this  State.

 Maharashtra:

 The  staff  of  the  Drugs  Contro]  Ad-
 ministration  has  been  strengthened  in
 certain  districts  and  it  is  proposed  to
 give  additional  staff  to  the  Drugs
 Control  Administration  during  the
 next  financial  year.  A  proposal  to
 establish  a  Drugs  Control  Laboratory
 is  also  under  consideration  of  the
 State  Government  to  speed  up  the
 testing  of  samples.

 केन्द्रीय  औषध  संस्थान

 श्री  भक्त  ददन : COS
 श्री  भागवत  झा  आजाद  :

 क्या  स्वास्थ्य  मन्त्री  ५  सितम्बर,
 १९६२  के  अतारांकित  प्रश्न  संख्या  २३२३  के
 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि  एक  केन्द्रीय  औषधि  (फार्मेसी)  संस्थान
 स्थापित  करने  का  जो  सुझाव  विचाराधीन
 थां,  उसके  बारे  में  क्‍या  प्रगति  हुई  है  ?

 स्वास्थ्य  मंत्री  (  डा०  सुशीला  नायर)  :
 यह  प्रस्ताव  अभी  भारत  सरकार  के  विचारा-
 धीन  है  ।

 गंडक  परियोजना

 wey.  श्री  विभूति  मिश्र:  क्या  सिंचाई
 और  विद्युत  मन्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  यह  सच  है  कि  गन्धक  योजना
 के  लिये  बिहार,  सरकार  गंडक  प्रशासित
 क्षेत्र  से  कर्ज  ले  रही  है  ;

 (ख)  यदि  हां,  तो  क्या  केन्द्रीय  सरकार
 से  बिहार  सरकार  ने  अनुमति  ले  ली  है;  भौर
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 (7)  क्या  कर्ज़  भ्रदायगी  की  जिम्मेदारी
 क्रेन्द्रीय  सरकार  पर  भी  रहेगी  ?

 सिचाई  कौर  विद्युत्‌  मंत्रालय  में  राज्य
 मंत्री  चली  झलगेसन)  :  (क)  जी,  नहीं  I

 (ख)  तथा  (ग),  प्रश्न  ही  नहीं  उठता  ॥

 Delhi  Hospitals
 446.  Dr.  L.  M.  Singhvi:  Will  the

 Minister  of  Health  be  pleased  to
 state  the  average  number  of  indoor
 patients  ang  the  number  of  deaths  in
 the  Central  Government  Hospitals  in
 Delhi  during  the  last  three  years
 hospital-wise  and  year-wise?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):

 No.  of  No.  of
 Hospital  Year  indo  r  deaths

 pati

 Willingon  Hospital  1959  0.09
 3960  6,493
 3967  9,929

 Average  for  three
 years  73510,  382

 Safdarjang  Hospital  959  ‘15,031  ‘1,045,
 3960  ‘18,427  5280
 I96I  20,434  73395

 Average  for  three
 years.  17,964,  15240

 Irwin  Hospital  959  29,809  2,602
 I960  335171  2,836
 7967  34,023,  3044

 Average  for  three
 years.  .  32,334  2,827

 Police  Hospital  7959  I,988
 I960  2,22I  3
 I96I  2,079  I

 Average  for  three
 years  2,096  I

 Mental  Ward  in
 Central  Jail
 Hospital  959  22  4

 960  337  3
 7967  343  5

 Average  for  three
 years  7322  4 I32  4

 V.M.  Hospital,  Tripura

 447.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  any  representation  has
 been  received  for  creation  of  a  post  of
 Ansesthetist  for  V.M.  Hospital,  Tri-

 pura;  ms
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 (b)  if  so,  what  is  the  reaction  of

 Government  in  that  respect;  and

 (c)  whether  there  has  been  any
 Doctor  Specialist  in  Anaesthesia  at
 present  at  V.M.  Hospital,  Agartala?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  A  post  of  Anaes-
 thetist  for  V.M.  Hospital,  Tripura,  has
 already  been  sanctioned  by  Govern-
 ment  in  December,  96I.

 (c)  One  of  the  Civil  Assistant  Sur-
 geons,  Grade  I,  under  the  Tripura
 Administration  holds  the  diploma  in
 Anaesthesia.  The  post  of  the  anaes-
 thetist  has  not  been  filled  so  far.
 Wind  Power  Plants  in  the  Country

 ‘448.  Shrimati  Maimoona  Sultan:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  there  is  a  scheme  for
 setting  up  a  number  of  wind  power
 plants  in  the  country  under  the  Third
 Five  Year  Plan;  and

 (b)  if  so,  the  details  there?
 The  Minister  of  State  in  the  Ministry

 of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  No.

 (b)  Does  not  arise.

 Ganguwal  Power  Station
 449.  Shrimati  Maimoona  Saltan:  Will

 the  Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  220
 kw.  inter-linking  sub-station  at  Gan-
 guwal,  has  been  commissioned;

 (b)  if  so,  at  what  cost  it  has  been
 completed;  and

 (c)  what  are  the  salient  features  of
 this  station?

 The  Minister  of  State  in  the  Ministry
 of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  Yes.

 (b)  Rs.  50  lakhs.
 (c)  This  substantion  interconnects

 the  220  kv.  Transmission  system  of
 Bhakra  with  the  32  KV.  Transmission

 system  of  Ganguwal  and  Kotla  thus
 integrating  the  power  available  from
 these  Power  Houses.  This  affords  a
 certain  degree  of  flexibility  in  system,
 will  ensure  continuity  of  supply,  and
 facilitate  operation  of  the  machines
 and  use  of  the  waters  in  the  most
 economical  manner.

 aan  के  टीके

 ४५०.  श्री  बैरवा  कोटा  :  क्या  स्वास्थ्य
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चेचक  के
 टीके  लगाने  का  कोई  कार्यक्रम  भारत  सरकार
 की  घोर  से  चलाया  गया  है  ;  कौर

 (ख)  यदि  हां.  तो  इसके  लिये  राज-
 स्थान  में  कितना  रुपया  इस  योजना के  श्रन्तगंत
 रखा  गया  है  ?

 स्वास्थ्य  मंत्री  (  डा०  सुशीला  नायर)  :
 (क)  जी  हां

 (ख)  राष्ट्रीय  चेचक  उन्मूलन  कार्यक्रम
 के  निमित्त  राजस्थान  के  लिये  योजना  में  ३४
 लाख  रुपय  की  व्यवस्था  है  ।

 गांधी  सागर  बांध

 ु.  त्रों  क्या
 झोर  जच्चे  मन्त्री  यह  बताने  को  कृपा  करेंगे
 किः

 (=)  क्‍या  यह  सच  है  कि  राजस्थान
 भोर  मध्य  प्रदेश  को  गांधी  सागर  बांध  से
 बिजली  दी  जाती  है  ;

 (ख)  यदि  हां,  तो  इन  दोनों  की  दरों
 में  भ्रातृ  क्‍यों  है  ;

 (ग)  दोनों  राज्यों  को  कित  कि  दरों
 पर  बिजली  द्वि  जा  रही  है  और  इसमें  समानता
 लाने  के  लिये  क्या  उपाय  करने  का  विचार  है  ;
 कौर

 (घ)  यह  कब  से  किया  जायेगा  ?

 F
 मम

 सिंचाई  झोर  विद्युत  मंत्रालय  में  राज्य
 मंत्री  (  भो  झल गे सन)  :  (क)  जी  हां
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 बिजली  की  सप्लाई  के  दर  क्षेत्र  में  उत्पादन

 लागत  के  भ्र ति रिक्त  पारेषण  तथा  वितरण,
 चालन  तथा  रख  रखाव  की  लागत  तथा
 मार  अनुपात  शादी  पर  निर्भर  है  |  चूंकि
 दोनों  राज्यों  में  ये  भिन्न  भिन्न  हैं,  दोनों  विद्युत्‌
 बोर्डों  द्वारा  भिन्न  भिन्न  टैरिफ  दर  निश्चित
 किये  गये  हैं  ।

 (ख)  तथा  (ग).  भार  की  मुख्य  श्रेणियों
 के  लिये  दोनों  राज्यों  में  चालू  दर  के  मुताबिक
 लगभग  ओस  दरें  निम्नलिखित  हैं  :---

 घरेलू  तथा  व्यापारिक

 राजस्थान  मध्यप्रदेश
 (नये  पैसे  में  प्रति  किलो-

 वाट)

 (१)  प्रकाशा तथा  पंखे.  दे७  र८

 (२)  ताप  तथा  शक्ति  १६  १३

 (३)  पब्लिक  लाईट  २२.३  २५

 (४)  सिंचाई  १२  ११.५

 (५)  छोटे  तथा  मध्यम
 उद्योग  १२.५  ११.५

 (६)  बड़े  उद्योग  ८.२३  ८.४०

 चुंकि  राजस्थान  और  मध्य  प्रदेश  के
 राज्य  विद्युत्‌  बोर्ड  स्वतन्त्र  व्यापारिक
 उपक्रम  हैं,  इसलिये  वे  ही  टैरिफ  दर  निश्चित
 करते  हैं  ताकि  उन्हें  कोई  हानि  न  हो  ऐसा
 होने  से,  दोनों  राज्यों  में  बिजली  के  दरों  में
 समानता  लाना  कठिन  कायें  है  1

 Town  Planning

 452
 Shri  Indrajit  Gupta:
 Shri  Mallick:

 Will  the  Minister  of
 pleased  to  state:

 Health  be

 (a)  the  amount  allocated  during  the
 Third  Five  Year  Plan  to  the  States  for
 Town  Planning;

 (b)  how  many  “master  plans”  have
 been  submitted  so  far  to  Government
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 and  in  respect  of  which  towns  or
 cities;

 (c)  the  basis  on  which  the  grants
 have  been  allotted  to  different  States;
 and

 (d)  whether  there  is  any  proposal
 to  introduce  a  Central  Town  Planning
 Act?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Under  the  Third  Five
 Year  Plan  a  total  provision  of  Rs.  5°4
 crores  exists  for  “town  planning  in-
 cluding  preparation  of  Master  Plans”.
 This  provision  consists  of  two  parts;
 Rs.  3°00  crores  at  the  Centre  to  be
 provided  to  the  States  as  grant-in-aid
 and  Rs.  2°4  crores  at  the  State  level.

 (b)  Master  Plans  are  not  required
 to  be  submitted  to  the  Central  Gov-
 ernment.

 (c)  The  allocations  so  far  made  take
 into  consideration  various  factors  like
 the  total  urban  population  of  the  State,
 population  of  towns  and  cities  which
 are  eligible  for  central  assistance  in
 each  State,  number  of  surveys  to  be
 conducted  and  difficulties  “involved
 therein,  special  considerations  like
 location  of  industries,  projects  etc.  etc.
 In  fact  each  case  has  to  be  consider-
 ed  on  its  own  merits.

 (d)  No.

 Water  Logging  in  Punjab
 453.  Shri  P.  K.  Deo:  Wil!  the  Minis-

 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  whether  water  logging  problem
 has  become  very  acute  in  Punjab
 lately;

 (9)  if  so,  how  much  of  new  area  has
 been  affected  this  year;

 (c)  what  steps  are  being  taken  for
 its  proper  drainage;  and

 (d)  whether  Punjab  Government.
 have  asked  for  Central  assistance  in
 this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shré
 Alagesan):  (a)  to  (d).  The  requisite
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 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House  as  soon  as  possible.

 दिल्ली  के  जिन  प्रस् पताल  में  एक  बद्ध  को

 ae

 att  मोहन  स्परूप  :
 हित

 [9  नरेन्द्र  सिह  बही डा:.

 क्या  स्वास्थ्य  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  प्रक्तूबर,
 १६६२  में  दिल्ली  के  नवीन  अस्पताल  में  एक

 बुद्ध,  जिसकी  हालत  नाजुक  थी,  प्रातःकाल
 से  संध्या  तक  इन्तजार  करता  रहा  किन्तु  उसे
 भ्र स्प ताल  में  दाखिले  की  पर्ची  नहीं  मिली;

 (ख)  यदि  हां,  तो  इस  लापरवाही
 के  क्या  कारण  हैं  ;  और

 (ग)  इस  सम्बन्ध  में  क्‍या  कार्यवाही
 करने  का  विचार  है  ?

 स्वास्थ्य  मंत्री  (डा०  सु झोला  नायर)  :

 (क)  जी  नहीं  ।  तथापि  जैसा  कि  पता  लगाया
 गया  है,  ८  अक्तूबर,  १६६२  की  रात  को
 नवीन  अस्पताल  के  ई०  एन०  टी०  डिपार्टमेंट
 के  बरामदे  में  चौकीदार  ने  एक  वृद्ध  व्यक्ति  को
 मरा  हुआ  पाया  ।  चौकीदार  ने  इससे  पूर्व,
 संध्या  के  समय  भी  उस  व्यक्ति  को  देखा  था
 और  उसने  सोचा  कि  वह  कोई  निराश्रित
 है  और  आश्रय  पा  यहां  पर  सो  गया  है।  उसके
 बाद  जब  उसने  देखा  कि  यह  तो  कोई
 बीमार  है  तो  वह  इस  तथ्य  को  आकस्मिक
 मेडिकल  अफसर  के  ध्यान  में  ले  प्राया
 जिन्होंने  उस  वृद्ध  व्यक्ति  की  देख-रेख  के  लिए
 एक  नसीम-अर्दली  तथा  एक  स्टाफ  नस  को
 नियुक्त  कर  दिया  किन्तु  तभी  मालूम  हुआ  कि
 यह  व्यक्ति  तो  पटले  ही  मर  चुका  है।  पुलिस
 रिपोर्ट  के  अनुसार  मृतक  के  पास  कोई  जो०
 वी०  डी०  कार्ड  या  अन्य  ऐसा  कागज  नहीं
 था  जिससे  यह  मालूम  होता  कि  मृतक  की
 बहिरंग  भ्रयवा  भ्राकस्मिक  विभाग  में  कोई

 चिकित्सा  की  गई  ।  शव  परीक्षा  की  रिपोर्ट
 बतलाती  है  कि  मृतक  टांग  की  अल्सर  के
 भ्र ति रिक्त,  एथेरोमेशस  परिवर्तनों  के  साथ
 थिकण्ड  कोरोनरी  आर्टरीज  से  भी  पीड़ित
 था  और  उसकी  मृत्यु  कारोनरी  रोक  के  कारण

 हुई  ।  इविन  अस्पताल  के  इन्क्वायरी  अफसर
 ने  आकस्मिक  रोगियों  के  रिकार्ड  की  भी
 छानबीन  की  ।  वे  रिकार्ड  ८  ग्रक्तूबर,  १६६२
 को  किसी  ऐसे  रोगी  का  इलाज  हुआ  नहीं
 बतलाते  हैं  जो  ५५  से  ७०  वर्ष  की  वायु  का
 हो  शौर,  जीर्ण  ग्रल्सर  से  पीड़ित  हो  ।

 (ख)  कौर  (ग).  प्रस् पताल  के  सुपरिंटेंडेंट
 को  इस*विषय  की  छानबीन  करने  तथा  गप्प-
 ताल  में  आने  वाले  सभी  रोगियों  की  ओर
 पर्याप्त  ध्यान  देने  के  लिये  कहा  जां  रहा  है  ।

 Beas  Project
 455.  Shri  Daljit  Singh:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  acreage  proposed  to  be  ac-
 quired  for  Beas  Project  Unit  No.  I
 and  II  in  Himachal  Pradesh  areas  by
 the  Project  authorities;

 (b)  date  of  requisition  sent  to
 Himachal  Pradesh  authorities  for  ac-
 quiring  that  area;

 (c)  whether  the  land  has  been  ac-
 quired;  and

 (d)  if  not,  what  steps  Government.
 propose  to  take  to  expedite  acquisition:
 of  land  so  that  the  execution  of  the
 Scheme  may  not  be  delayed?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shrt
 Alagesan):  (a)  to  (d).  The  information.
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  when  received.
 LLC.  Leang  to  States  for  Housing

 Schemes
 456.  Shri  Sezhiyan:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:
 (ay  the  State-wise  allotment  of

 loans  from  the  Life  Insurance  Cor-
 poration  for  housing  schemes  so  far;
 and
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 (b)  whether  and  separate  allot-
 ment  has  been  made  for  housing
 echeme  for  the  employees  of  the  Life
 Insurance  Corporation?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)

 ws  Drawn

 (Rupees  in  lakhs)
 Andhra  Pradesh  430°  46  3525  27
 Assam.  27°I5  8-90
 Bihar  350°65  77 65,
 Gujarat  80:I0  45°I0 u  हु  00  *
 Kerala  7o:20  व  45°20
 Madhya  Pradesh  257  45  797  95
 Madras  354°00  299°  25
 Maharashtra  337°75  17  00
 Mysore  24  <  389°45
 Orissa  I55*a  30°85
 Punjab  262°85  784  85

 ajasthan  23i-2I  84°46 Uttar  Pracesh  247°50  128°  00
 West  Bengal  492-63  365-13

 TOTAL  3340°00  2320" 50

 (b)  No  separate  allotment  as  such
 had  been  made  for  the  housing

 .Scheme  for  the  employees  of  the  Life
 Insurance  Corporation;  but  loans  are
 ‘advanced  to  the  Co-operative  Hous-
 ing  Societies  of  the  employees  of  the
 Corporation  as  and  when  such  S.
 cieties  approach  thg  Corporation  for
 loans  under  tha  scheme.  To-date  a
 total  loan  of  Rs.  37,59,225  has  been
 sanctioned  out  of  which  3  far
 Rs.  9,42,926  have  been  actually  dis-
 bursed.

 -Centre-State  Financial  Relationship

 457.  Shri  Umanath:  Will  the  Minis-
 ‘ter  of  Finance  be  pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  recommendation  of  the
 Third  Finance  Commission  to  appoint
 a  High  Power  Commission  to  review
 and  recommend  on  the  Centre-State
 financial]  relationship;  and

 (b)  if  s0,  what  is  the  decision  of  the
 ‘Government?
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 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  As  ex-
 plained  in  paragraph  5  of  the  ‘Ex-
 planatory  Memorandum  laid  on  the
 Table  of  the  House  on  l2th  March,
 1962,  this  recommendation  did  not
 require  any  immediate  decision.  The
 recommendation  will  be  considered
 well  before  the  appointment  of  the
 next  Finance  Commission  and  the
 settlement  of  the  arrangements’  for
 financing  the  Fourth  Plan.

 Remittances  from  Indian  Citizens
 Abroad

 f  Shri  K.  C,  Pant:
 ane  Shri  Morarka:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  amount  of  remittances  re-
 ceived  from  Indian  citizens  abroad
 during  the  last  three  years;

 (b)  whether  it  is  on  the  increase;
 and

 (c)  if  so,  the  reasons  therefor?
 The  Minister  of  Finance  (Shri

 Morarji  Desai):  (a)  The  amount  of
 remittances  received  from  _  Indian
 citizens  abroad  during  the  last  three
 yearg  was  as  under:

 in  Lakhs  of
 Year  rupees

 7959
 960  नि  403
 I96I  .  271

 (०)  No  sir.

 (c)  Does  not  arise.
 Rise  in  National  Income

 459.  Shrimati  Maimoona  Sultan:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  how  far  the  National  Income  had
 risen  during  96l-62;

 (b)  how  far  the  consumers’  price
 index  had  risen  during  that  year;
 and
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 (c)  how  far  this  increase  in  income

 as  referred  to  in  part  (a)  above  re-
 presents  the  advance  towards  better
 living  standards?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  According  to
 ‘quick  estimates’  released  by  the
 C.S.O,  national  income  at  constant
 prices  increased  by  2°2  per  cent.  in
 96l-62.

 (b)  The  Working  Class  Consumer
 Price  Index  rose  during  1961-62  by
 2°4  per  cent.

 (c)  Considering  the  increase  in
 population,  per  capita  income  in  96l-
 62  showed  little  change  over  960-6l.
 But  no  definite  conclusion  about  ad-
 vance  towards  better  living  standards
 can  be  reached  merely  on  the  basis  of
 the  growth  rate  of  national  income  as
 a  whole  in  a  single  year.

 Sale  of  Gold

 (  Shri  Yashpal  Singh:
 |  Maharajkumar  Vijaya

 460.  <  Ananda:
 |  Shri  Y.  9,  Singh:

 [  Shri  P.  Venkatasubbaiah:

 Will  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  whether  there  has  been  sale
 of  gold  due  to  panic  in  Bombay  in
 September,  1962;  and

 (b)  if  so,  the  reasons  for  the  same?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  There  was  a_  de-
 cline  in  gold  prices  in  September,
 1962,  particularly  during  the  early
 part  of  the  month.  This  suggests  that
 there  must  have  been  larger  than
 usual  sales  of  gold.

 (b)  There  is  no  reason  to  believe
 that  these  sales  were  due  to  any
 general  distress;  the  reason  for  the
 large  sales  must,  therefore,  be  sought
 in  the  circumstances  peculiar  to  the
 individual  parties  concerned.
 2090(  Ai)  LSD—3.

 Price  of  Gold

 46l.  Shri  Kajrolkar:  Wiil  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  the  steps  taken  to  bring  down
 the  price  of  gold  in  bullion  market;
 and

 (b)  whether  any  study  has  been
 undertaken  of  the  pattern  of  trade  in
 gold  in  different  spot  markets  and  if
 so,  with  what  result?

 The  Minister  of  Finance  (Shri
 Moraji  Desai):  (a)  Government  is  en-
 deavouring  to  reduce  the  demand  for
 gold  by  educating  public  opinion.

 (b)  No  such  study  has  been  under-
 taken  but  the  Reserve  Bank  of  India
 is  attempting  to  collect,  through  nor-
 mal  channels,  statistics  regarding  the
 internal  trade  in  gold.

 हिन्दी  अनुभागों  में  सहायक  संपादक

 ४६२.  श्री  प्रकाशवीर  शास्त्रो  :  क्‍या
 वित्त  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  विभिन्न  कार्यालयों  में  काम
 के  करने  वाले  हिन्दी  सहायक  सम्पादकों  के
 वेतन  क्रम  में  एक  दूसरे  से  भिन्नता  है  ;

 (ख)  यदि  हां,  तो  इसका  तुलनात्मक
 ब्यौरा  क्या  है  ;  और

 (ग)  उनके  वेतन-क्रम  में  अन्तर  के
 क्या  कारण  हैं  ?

 वित्त  मंत्री  (  श्री  मोरारजी  देसाई  )  :
 (क)  भारत  सरकार  के  अधीन  हिन्दी

 सहायक  सम्पादक  नाम  का  कोई  पद  नहीं  है  ।

 (ख)  और  (ग).  ये  सवाल  पैदा  ही  नहीं
 होते  ।

 अनुवादकों  का  वेतन  क्रम

 ४६३.  को  प्रफाशवोर  शास्त्री  :  क्‍या
 वित्त  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  सर-
 कार  के  विभिन्न  मंत्रालयों  और  विभागों  में
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 काम  कर  रहे  अनुवादकों  के  लिये  विभिन्न

 बे  धन-क्रम  निर्धारित  हैं  ;

 (ख)  यदि  हां,  तो  विभिन्न  वेतन-क्रमों
 का  तुलनात्मक  विवरण  क्या  है  ;  कौर

 (ग)  विभिन्न  मन्त्रालयों/विभागों  में

 अनुवादकों  का  वेतन-क्रम  निर्धारित  करने  का
 आधार  क्‍या  है  ?

 वित्त  मंत्री  (श्री  मोरारजी  देसाई  )  :

 (क)  जी  हां  ।

 (ख)  अनुवादकों  के  वतन  क्रमों  का
 एक  तुलनात्मक  विवरण  सभा  पटल  पर  रख
 गया  हैं  |  [देखिये  परिशिष्ट  १,  अनुबन्ध  संख्या

 ५५]

 (ग)  सं  शोधित  वेतन-क्रम  वर्तमान  वेतन-
 क्रमों  के  रूपान्तरित  क्रम  हैं  |  पदों  से  सम्बद्ध
 कार्यों  और  दायित्वों  में  और  प्रत्येक  विभाग/
 मंत्रालयों  की  आवश्यकताओं  में  अन्तर
 होने  के  कारण  वर्तमान  वेतन-क्रम  अलग  अलग
 थे  ।  वेतन  आयोग  (पे  कमीशन)  की  सीमा-
 रिश  के  अनुसार  संशोधित  वेतन-क्रम,  महंगाई
 भत्ते  के  अधिकांश  को  मिलाकर,  निर्धारित
 किये  गये  हैं  ।

 Outstanding  Foreign  Loaas
 464.  Shri  Ramanathan  Chettiar:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  outstanding  loans  payable
 40  different  countries  as  on  30th  Sep-
 tember,  962  (amount  to  be  shown
 country-wise);

 (b)  date  of  maturity  in  each  case;
 (९)  the  yearly

 thereon;  and
 interest  accrued

 (d)  the  yearly  interest  payable  in
 respect  of  such  outstanding  loans
 during  the  Third  Five  Year  Plan
 (year-wise)?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  Two  statements  are
 laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No,  LT-53l/
 62.)
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 Slum  Clearance
 465.  Shri  Sezhiyan:  Will  the  Minis-

 ter  of  Works,  Housing  ang  Supply  be
 pleased  to  state:

 (a)  whether  statistics,  accurate  or
 approximate,  are  available  with  re-
 gard  to  the  number  of  slums  in  the
 cities  of  Madras,  Bombay,  Calcutta
 and  New  Delhi  in  95l,  956  and  1961;

 (b)  The  Slum  Clearance  Scheme  is
 far  by  Central  Government  for  slum
 clearance  jn  the  four  cities  mentioned
 above;  and

 (c)  whether  the  amounts  allotted
 were  fully  utilised  for  the  purpose?

 The  Minister  of  Works,
 Mehr

 Housing
 Chand

 Khanna):  (a)  No.
 (b)  The  Slum  Clearance  Scheme  is

 administered  through  the  respective
 State  Governments.  According  to  the
 information  received  from  them,
 Slum  clearance  /improvement  pro-
 jects  costing  Rs.  8l  lakhs  have  so  far
 been  sanctioned  in  Madras,  Rs.  467
 lakhs  in  Bombay,  Rs.  224  lakhs  in
 Calcutta  and  Rs.  276  lakhs  in  Delhi.
 The  Central  Government  provide
 financial  assistance  to  the  extent  of
 75  per  cent  of  the  approved  cost  of
 the  Schemes  and  payment  is  made  as
 and  when  expenditure  is  incurred.

 (c)  Information  about  the  expen-
 diture  incurred  on  these  schemes  will
 be  collecteq  and  laid  on  the  Table  of
 the  Sabha.

 Forms  Press  at  Koratti

 466  Shri  A.  K.  Gopalan:
 Shri  P.  Kunhan:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  when  the  construction  of  the
 Forms  Press  at  Koratti  (Kerala)  will
 begin;  and

 (b)  what  is  the  reason  for  the  delay
 in  the  establishment  of  this  Press?

 The  Minister  of  Works,
 and  Supply  (Shrj  Mehr

 Housing
 Chand
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 Khanna):  (a)  The  construction  of  the
 Government  of  India  Press,  Koratti
 (Kerala)  building  is  expected  to  be
 started  within  the  next  few  months.

 (b)  The  main  reason  for  the  delay
 m  the  establishment  of  the  Govern-
 ment  of  India  Press,  Koratti  has  been
 the  inadequacy  of  the  availability  of
 foreign  exchange  for  the  import  of
 press  machinery.

 गांधी  समाधि,  राजघाट

 श्री  प्रकाशकों  शास्त्री
 ४६७.  श्री  जगदेव  सिह  सिद्धांत

 [  श्री  सुरेन्द्र  पाल  सिंह

 क्या  निर्माण,  ग्रा वसल  कौर  संभरण  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  गांधी  समाधि
 (राजघाट)  पूरी  तरह  कब  तक  बनकर

 तैयार  हो  जायेगी  ?

 निर्माण,  श्रीवास  कौर  संभरण  मंत्री  (श्री
 मेहर  चन्द  खन्ना):  समाधि  की  प्रावस्था

 (फेज  )--१  का  काम  फरवरी  १६६३  तक
 पूरा  हो  जाने  की  आशा  है  ।  प्रावस्था  (फ्रेम  )
 --२  के  लिए  ऐस्टिमेट  की  पड़ताल  की  जा
 रही  है  ।

 Santhal  Refugees

 468  Shri  Umanath:
 ‘|  Shri  Ss.  M,  Banerjee:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  some  of  the  Santhal
 refugees  from  East  Pakistan  are
 likely  to  be  settled  in  Bihar;  and

 (b)  if  so,  number  of  such  refugees
 to  be  settled  there?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  Mehr  Chand
 Whanna):  (a)  No.

 «  (bd)  Does  not  arise.
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 Housing  Cooperatives

 469.  Shri  Bishanchander  Seth:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  his
 Ministry  has  appointed  a  Committee
 of  Housing  Cooperatives;  2

 (b)  if  so,  what  are  its  aims  and
 objects;  and  te

 (c)  the  reasons  for  appointing  such
 a  committee?  ty

 The  Minister  of  Works.  Housing
 and  Supply  (Shri  Mehr  Chand
 Khanna):  (a)  to  (c).  Having  regard  to
 the  important  role  that  tlousing  Co-
 operatives  can  play  in  the  ameliora-
 tion  of  housing  conditions.  the  Gov-
 ernment  of  India  have  sct  up  a  work-
 ing  group  on  Housing  Cooperatives
 to  examine  in  detail  the  development
 of  cooperative  housing  and,  among
 other  things,  to  recommend  suitable
 measures  for  the  organisation  of  Co-
 operatives  in  the  organisation  of  Co-
 operatives  in  the  field  of  Housing
 and  to  suggest  specific  programmes
 indicating  suitable  patterns  of
 finanancial  and  other  assistance.

 2.02  hrs.

 PAPERS  LAID  ON  THE  TABLE

 CERTIFIED  ACCOUNTS  OF  THE  DELHI
 DEVELOPMENT  AUTHORITY  AND  THE

 AupITr  REPORT  THEREON

 The  Deputy  Minister  in  the  Ministry
 of  Health  (Dr.  D.  S.  Raju):  Sir.  on
 behalf  of  Dr.  Sushila  Nayar,  I  beg  to
 lay  on  the  Table  a  copy  of  the  Certi-
 fied  Accounts  of  the  Delhi  Develop-
 ment  Authority  for  the  year  960-6l
 together  with  the  Audit  Report  there-
 on,  under  sub-section  (4)  of  section
 25  of  the  Delhi  Development  Act,
 1957.  [Placed  in  Library.  See  No.
 LT-522/62.]
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 Aut  Inpra  SERVICES  (MEDICAL  ATTEND-
 ANCE)  AMENDMENT  RULES,  1962.

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  S.  V.  Ramaswamy):
 Sir,  on  behalf  of  Shri  Datar,  I  beg  to
 re-lay  on  the  Table  a  copy  of  the  All
 India  Services  (Medical  Attendance)
 Amendment  Rules,  1962,  published  in
 Notification  No,  G.S.R.  094  dated  the
 25th  August,  1962,  under  sub-section
 (2)  of  section  3  of  the  All  India  Ser-
 vices  Act,  95l.  {Placed  in  Library.
 See  No.  LT-404/62.]

 CoaAL  Mines  RescuE  (AMENDMENT)
 RuLes,  962  300  GOVERNMENT  RESOLU-
 TION  REGARDING  RECOMMENDATIONS  OF

 THE  CENTRAL  WAGE  Boarp  FOR  IRON
 AND  STEEL  INDUSTRY

 The  Deputy  Minister  in  the  Ministry
 of  Labour  ang  Employment  and  for
 Planning  (Shri  ९  R.  _  Pattabhi
 Raman):  Sir,  on  behalf  of  Shri  Hathi,
 I  beg  to  lay  on  the  Table  a  copy  each
 of  the  following  papers:

 (i)  The  Coal  Mines  Rescue
 (Amendment)  Rules,  962
 published  in  Notification  No.
 G.S.R.  322  dated  the  6th
 October,  1962,  under  sub-
 section  (7)  of  section  59  of  the
 Mines  Act,  1952,  [Placed  in
 Library.  See  No.  LT-523/62.]

 (ii)  Government  Resolution  No.-
 WB-(35)/62  dated  the  3th
 November,  962  regarding  re-
 commendations  of  the  Central
 Wage  Board  for  Iron  and  Steel
 Industry,  Patna,  for  grant  of
 interim  wage  increase  to
 workers.  [Placed  in  Library.
 See  No.  LT-524/62.]

 NoTIFICATIONS  UNDER  THE  SEA  CUSTOMS
 Act,  CENTRAL  ExcIsEs  AND  Sat  ACT
 AND  MEDICINAL  AND  TOILET  PREPARA-

 trons  (Excise  Duties)  AcT

 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shrimati  Tarkeshwari
 Sinha):  Sir,  on  behalf  of  Shri  B.  R.
 Bhagat,  I  beg  to  lay  on  the  Table—

 (i)  a  copy  each  of  the  following
 Notifications  under  sub-section  (4)  of
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 section  438  of  the  Sea  Customs  Act,
 878  and  section  38  of  the  Central  Ex-
 cises  and  Salt  Act,  1944,  making  cer-
 tain  further  amendments  to  the  Cus-
 toms  and  Central  Excise  Duties  Ex-
 port  Drawback  (General)  Rules,
 1960:

 (a)  G.S.R.  No.  1218,  dated  the
 l5th  September,  1962.

 (b)  G.S.R.  No,  ‘1315,  dated  the  6th
 October,  1962.

 (c)  G.S.R.  No.  1369,  dated  the  20th
 October,  1962,
 [Placed  in  Library.  See  No.

 “LT-525/62.]
 (ii)  a  copy  each  of  the  following

 Notifications  under  sub-section  (4)  of
 section  438  of  the  Sea  Customs  Act,
 ‘1878:

 (a)  GS.R.  No.  2i2,  dateg  the
 5th  September,  1962.

 (9)  G.S.R.  No.  ‘1213,  dated  the
 5th  September,  ‘1962.

 (c)  G.S.R.  No.  1214,  dated  the
 5th  September,  1962.

 (d)  G.S.R.  No.  2I5,  dated  the
 5th  September,  1962.

 (९)  G.S.R.  No.  ‘1314,  dated  the  6th
 October,  1962,

 (f)  G.S.R,  No.  1347,  dated  the  3th
 October,  1962.

 (g)  G.S.R.  No.  ‘1368,  dated  the
 20th  October,  1962.
 {Placed  in  Library.  See  No.
 LT-526/62.]

 (iii)  a  copy  each  of  the  following
 Notifications  under  sub-section  (4)  of
 section  9  of  the  Medicinal  and  Toilet
 Preparations  (Excise  Duties)  Act.
 1955,  making  certain  further  amend-
 ments  to  t  he  Medicinal  and  Toilet
 Preparations  (Excise  Duties)  Rules,
 ‘1956:

 (a)  G.S.R,  No.  1352,  dated  the
 3th  October,  1962,

 (9)  G.S.R.  No.  1353,  dated  the
 3th  October,  1962.
 [Placed  in  Library.  See  No.
 LT-527/62.]
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 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TENTH  REPORT
 Shri  Krishnamoorthy  Rao  (Shimo-

 ga):  Sir,  I  beg  to  present  the  Tenth
 Report  of  the  Committee  on  Private
 Members’  Bill,  and  Resolutions.

 CUSTOMS  BILL
 Report  OF  SELECT  COMMITTEE

 Shri  Krishnamoorthy  Rao:  Sir,  I
 beg  to  present  the  Report  of  the
 Select  Committee  on  the  Bill  to  con-
 solidate  and  amend  th»  law  relating
 to  customs.

 EVIDENCE
 Shri  Krishnamoorthy  Rao:  Sir,  I

 beg  to  lay  on  the  Table  a  copy  of  the
 evidence  given  before  the  Select
 Committee  on  the  Customs  Bill,  1962. श्र

 BUSINESS  ADVISORY  COMMITTEE

 EicHTH  REPORT

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  I  beg  to  move:

 “That  this  House  agrees  with
 the  Eighth  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  3th  Novem-
 ber,  1962.”

 Mr.  Speaker:  Motion  moved:

 “That  this  House  agrees  with
 the  Eighth  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  3th  Novem-
 ber,  1962.”

 Shri  Ranga  (Chittoor):  May  we-
 have  some  idea  as  to  how  long  this
 session  is  expected  to  go  on?
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 Shri  Satya  Narayan  Sinha:  As_  I

 announce  the  business  of  the  House,
 I  may  be  in  a  position  to  indicate  at
 Jeast  the  approximate  date  by  which
 the  House  might  adjourn.

 Mr.  Speaker:  The  question  is:

 “That  this  House  agrees  with
 the  Eighth  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  3th  Novem-
 ber,  1962.”

 The  motion  was  adopted.

 2.04  hrs,
 MULTI-UNIT  CO-OPERATIVE
 SOCIETIES  (AMENDMENT)  BILL

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development,  Pan-
 chayati  Raj  ang  Cooperation  (Shri
 Shyam  Dhar  Misra):  Sir,  on  behalf  of
 Shri  S.  K.  Dey,  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Multi-Unit  Co-operative  Societies
 Act,  1942.

 Mr.  Speaker:  The  question  s.

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Multi-Unit  Co-operative  Socie-
 ties  Act,  1942,”

 The  motion  wag  adopted.

 Shri  Shyam  Dhar  Misra:  Sir,  I  in-
 troduce  the  Bill.

 2.05  hrs.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (RAILWAYS)*

 Mr.  Speaker:  The  House  will  now
 take  up  consideration  and  voting  of
 the  Supplementary  Demands  _  for
 Grants  (Railways).  The  time  allot-
 ted  is  two  hours.

 *Moved  with  the  recommendation  of  the  President.
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 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  Sir,  in  moving  the  Supple-
 mentary  Demands  for  Grants  for  1962-
 63  for  the  consideration  of  the  House,
 I  may  say,  by  way  of  introduction,
 that  these  Supplementary  Demands
 were  framed  before  the  present
 emergency,  on  the  basis  of  the  post-
 budgetary  developments  which  had
 already  taken  place.  For  further
 funds  as  may  be  needed,  Supplement-
 ary  Demands  will  be  moved  in  the
 next  (Budget)  Session  of  the  Parlia-
 ment.

 The  Supplementary  Demands  as
 now  presented  cover  two  demands
 under  ‘Works’—both  for  relatively
 small  amounts  and  both  representing
 “New  Services’—  and  two  demands
 under  ‘Revenue  Working  Expenses’
 Grants.

 The  Supplementary  under  Demand
 No.  5—  Construction  of  New  Lines—
 for  Rs.  50,000/-  is  more  or  less  a  token
 provision,  to  facilitate  making  an  im-
 mediate  start  on  the  construction  of
 the  Morwa-Singrauli-Katni  line,  the
 survey  or  pre-construction  expendi-
 ture  of  which  is  already  covered  by
 Budget  provisions  under  Demand  No.
 2.  This  line  is  to  serve  the  Singrauli
 Coalfields  which  are  being  developed
 in  the  Third  and  Fourth  Plans;  the  de-
 cision  to  construct  this  line  as  part  of
 the  200  miles  of  ‘‘coaj  lines”  provided
 for  in  Third  Plan,  was  taken  recently,
 in  consultation  with  the  Planning
 Commission.  An  immediate  start  on
 this  project  is  necessary  in  view  of
 the  difficult  nature  of  the  construction.

 The  small  Supplementary  under
 Demand  No.  6  for  Rs.  2°25  lakhs—
 Open  Line  Works  (Additions)—is  to
 cover  the  purchase  price  of  the  Alna-
 var-Dandelj  Railway  branch  line,
 which  was  acquired  on  lst  October.
 ‘1962,  from  the  State  Government  of
 Mysore  at  this  negotiated  price.  It
 was  felt  that  the  development  and
 strengthening  of  the  line—for  which,
 as  the  House  is  aware,  there  have
 been  demands  from  the  growing  local
 industry—could  be  done  better  if  the
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 Central  Government,  who  were  mana-
 ging  or  working  the  line,  also  owned
 the  line,  instead  of  having  to  ap-
 proach  the  State  Government,  as  own-
 er,  to  undertake  such  measures.

 Of  the  two  Supplementaries  under
 ‘Revenue  Working  Expenses’,  the  Sup-
 plementary  under  Demand  No,  7—
 Operation  (Fuel)—is  to  cover  mainly
 the  post-budgetary  increases  in  the
 price  of  coal  and  partly  the  receipt
 by  the  Railways  of  a  greater  propor-
 tion  of  inferior  grades  of  coa]  than
 allowed  for  in  the  Budget  thus  resul-
 ting  in  larger  consumption  of  coal.

 The  increase  under  Demand  No.  9—
 Miscellaneous  Expenses—is  mainly
 made  up  of  Government  contribution
 to  the  Provident  Fund  accounts  of
 non-pensionable  temporary  employees
 in  which  such  contribution  wil)  be
 credited  even  during  temporary  ser-
 vice;  this  corresponds  to  the  benefit
 given  to  pensionable  staff,  on  the  Pay
 Commission’s  recommendations,  by
 way  of  counting  all  temporary  ser-
 vice—followed  by;  permanent  _  ser-
 vice—for  pension,  instead  of  only  half
 the  temporary  service  for  pension  as
 previously.  This  crediting  of  govern-
 ment  contribution  to  the  Provident
 Fund  accounts  of  temporary  employees
 will  not  arise  in  respect  of  railway
 employees  who  joined  service  since
 l6th  November,  957  and  who,  as  the
 House  may  be  aware.  are  compulsori-
 ly  governed  by  the  pensionary  form
 of  retirement  benefits  and  not  contri-
 butory  Provident  Fund.

 DemanD  No.  7—OrpINARY  WORKING
 ExpENSES—OPERATION  (FUE)

 Mr.  Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs,  -2.55,08,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  39  day  of  March,  963
 in  respect  of  Ordinary  Working
 Expenses—Operation  (Fuel).”
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 DemManpn  No.  9—Orpmvary  WorKING
 EXPENSES—MISCELLANEOUS  EXPENSES

 Mr,  Speaker:  Motion  moved:
 “That  a  supplementary  sum  not

 exceeding  Rs,  -2,10,41,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  963
 in  respect  of  Ordinary  Working
 Expenses—Miscellaneous  Expens-
 es.”

 5-CONSTRUCTION  OF
 New  Lines

 DEMAND  No.

 Mr,  Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  50,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  963
 in  respect  of  Construction  of  New
 Lines.”

 Demand  No.  6—Oren  Line  Worxs—
 ABDITIONS

 Mr,  Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  2,25,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  963
 in  respect  of  Open  Line  Works—
 Additions.”

 These  Demands  are  now  before  the
 House.  Those  hon,  Members  who
 wish  to  move  their  cut  motions  may
 pass  on  chits  to  the  Table  and  I  shall
 treat  them  as  moved  provided  they
 are  otherwise  in  order.

 Shri  Nambiar  (Tiruchirapalli):  Sir,
 my  cut  motions  are  l,  2,  3  and  4.  I
 move  them.

 In  the  first  instance,  namely  in  De-
 mand  No.  7  where  they  have  sought
 permission  for  a  grant  of  Rs  4°79
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 crores,  it  is  stated,  as  the  Minister  has
 explained,  that  due  to  the  inferior
 quality  of  coal,  more  coal  is  being
 consumed  by  the  Railways  and  it  has
 cost  more.  Not  only  has  it  cost  us
 more,  this  inferior  quality  coal  has
 created  dislocation  in  railway  run-
 ning.  For  instance,  I  know  on  our
 Railway,  the  Southern  Railway,  which
 is  far  off  from  the  collieries,  we  sup-
 ply  such  a  bag  sort  of  coal  that  even
 loca]  passenger  trains  are  delayed.
 One  day,  I  was  travelling  from  Tiru-
 chirapalli  to  a  place  which  is  only  30
 miles  away.  It  took  more  than  three
 hours  for  the  train  to  reach  the  desti-
 nation.  When  I  enquired,  the  driver
 said  that  the  coal  supplied  was  infe-
 rior,  therefore,  the  engine  could  not
 hold  enough  coal,  the  coal  was  ex-
 hausted  en  route  and  he  had  to  bor-
 row  coal  from  another  engine  which
 was  going  about  and  then  he  had  to
 continue.  This  happened  in  a_  local
 train  by  which  I  was  travelling.  If
 this  is  the  position  of  small  distance
 passenger  trains,  I  can  understand
 how  much  suffering  this  would  have
 created  in  long  distance  trains  and
 goods  trains.  Particularly  in  places
 where  the  collieries  are  far  off,  I
 would  request  the  hon.  Minister  to
 supply  better  quality  coal.

 Then,  he  might  say  that  due  to
 shortage  of  better  quality  coal,  we
 have  no  coal  to  supply.  Now  comes
 the  question  of  shortage  of  wagons.
 We  know  particularly  for  the  indus-
 tries  in  the  south,  we  are  having
 short  supply  of  wagons.  For  instance,
 I  know  that  the  tota]  requirements
 of  wagons  per  day  for  all  the  collieries
 is  about  7,000  whereas  We  are  in  2
 Position  to  supply  only  4,900  and  odd.
 It  may  be  something  like  5,000
 wagons.  With  the  shortage  of  2,000
 wagons  per  day.  it  has  become  very
 difficult  to  get  coal  to  the  industries
 far  off  from  the  collieries.  Added  on
 to  that,  this  bad  quality  of  coal  also
 has  increaseq  our  difficulties.  Of
 course,  the  hon.  Minister  may  say  that
 we  have  shortage  of  wagons,  we
 have  shortage  of  good  quality  coal



 763  Supplementary

 {Shri  Nambiar]
 and  we  have  to  put  up  with  that,  this
 is  al]  we  can  do.

 It  is  not  so  simple.  The  Railway
 Minister  has  said  that  the  first  prio-
 rity  is  given  to  the  Railways,  If  that
 is  so,  proper  allotment  of  wagons  for
 the  supply  of  coal  to  the  Railways
 must  be  made.  Secondly,  a  better
 variety—when  I  say  better,  better
 than  the  worst;  that  is  all  I  shouid
 say;  I  don’t  say  that  the  best  quality
 should  go  to  the  Railways—of  coal
 should  be  supplied.  These  are  two
 requirements  which  could  be  met  by
 adjustment.  As  to  how  best  this  can
 be  done  is  a  point  which  they  alcne
 can  say.

 The  third  point  is,  to  alleviate  the
 difficulties  in  wagon  shortage,  the  Rail-
 ways  are  constructing  what  is  known
 as  box  wagons.  With  regard  to  these
 box  wagons,  construction  is  just  in  the
 starting.  Secondly,  even  with  regard
 to  the  box  wagons  suppliea  to  the
 collieries,  I  have  to  complaint  from
 the  colliery  owners  that  these  box
 wagons  are  not  in  a  position  to  be
 weighed  at  the  pit  heads.  We  have
 not  got  weigh  bridges.  What  hap-
 pens  is,  these  wagons,  when  they  are
 not  loaded,  are  not  properiy  weighed,
 they  have  to  be  taken  to  different
 places  and  they  have  to  be  sent  back
 again  and  so  a  lot  of  waste  of  energy
 and  time  is  reported  im  the  loading  of
 box  wagons.  For  instance,  many  col-
 liery  owners  are  saying  that  they  do
 not  want  box  wagons  because  under
 the  existing  arrangements  these  box
 ‘wagons  cannot  be  moveg  only  as  such
 and  collection  of  box  wagons  at  the
 collieries  for  proper  loading  and
 shuting  also  becomes  difficult.  There-
 by  I  do  not  say  that  box  wagons  are
 to  be  scrapped  or  are  not  to  be  used.
 I  say  they  must  be  used  becauSe  of
 shortage  of  wagons.  How  best  it  can
 be  done,  how  the  bottle-necks  could
 be  avoided  at  the  collieries,  how  the
 box  wagons  could  be  weighed  proper-
 ly,  how  delays  coulg  be  avoided,  how
 quickly  in  Moghalsarai  and  beyond
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 Moghalsarai  these  wagons  can  be
 moved,  these  are  points  which  the
 Railway  Operation  department  alone
 can  solve.  Anyhow,  there  is  qa  wide-
 spread  complaint  from  the  consum-
 ers,  from  the  factory  owners  as  well
 as  from  the  Railway  officials  that  the
 supply  of  coal  is  far  inadequate.  Added
 on  to  that,  in  our  present  emergency
 and  the  necessity  of  running  all  ’rains,
 I  neeq  not  emphasise  the  importance
 of  solving  this  problem.  I  leave  it
 to  the  Administration  as  to  how  best
 to  do  it.  Much  attention  has  to  be
 concentrateg  upon  this  because  this
 is  a  serious  point.

 Coming  to  the  next  point  which  is
 about  payment  of  pensions  and  settle-
 ment  of  dues,  here  again,  in  Demand
 No,  9,  some  more  amount  is  sought  for
 the  purpose.  I  must  confess  that  with
 regard  to  the  payment  of  pensicns,
 there  is  so  much  of  dissatisfaction.
 Firstly,  fixation  of  pension  and  subse-
 quently,  the  mode  of  payment.  The
 correspondence,  I  can  say,  takes  on
 an  average  more  than  a  year  after  the
 retirement  date.  In  many  cases,  even
 after  one  year,  they  do  not  get  the
 pension  properly  fixed.  When  once  it
 is  fixed,  payment  is  being  arranged
 through  the  local  treasuries,  taluk  or
 district  treasuries.  This  is  also  verv
 difficult  for  the  pensioners.  There  is
 a  request  that  the  pension  may  be
 distributeq  through  the  Railway  pay
 offices.  If  these  local  authorities  could
 look  to  this,  they  can  switch  on  to
 that  methog  and  it  will  add  to  the
 convenience  of  the  pensioners.  Their
 federation  also  has  demanded  that.

 The  second  point  which  I  would
 stress  is  about  the  payment  of  provi-
 dent  fund  and  gratuity  and.the  dues.
 The  other  day,  the  Deputy  Minister
 saiq  that  within  24  hours  or  72  hours,
 payments  are  being  arranged.  In  cer-
 tain  divisional  offices,  I  also  saw  one
 of  the  demonstration  payment  arrang-
 eq  like  that,  in  Tiruchirapally,  where
 within  24  hours,  half  a  dozen  em-
 ployees  were  paid.  It  is  only  an  ex-
 hibition  or  if  I  may  be  permitted  to
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 say  so,  a  demonstration.  It  was  not
 pursued.  On  the  other  hand,  so  much
 delay  is  being  caused.  Much  corres-
 pondence  is  going  on  on  that  question
 and  the  employee  finds  it  very  diffi-
 cult  in  some  cases.  I  am  not  bring-
 ing  this  forwarg  to  fing  fault  with  the
 Ministry  or  to  say  that  they  are  neg-
 ligent  to  this.  But,  I  say  that  more
 attention  has  to  be  paid  to  this  ques-
 tion  and  whatever  necessary  has  to  be
 done.

 The  main  difficulty  which  I  can  find
 in  the  Accounts  offices  is  due  to  short-
 age  of  clerks  and  other  employees.
 There  is  a  ban  on  recruitment.  Due  to
 this  ban,  clerks  who  have  to  settle  the
 accounts  of  the  employees  when  they
 retire,  are  not  available.  I  may  also
 add,—it  woulg  not  be  a  surprise  to
 the  Railway  Ministry;  it  will  be  a
 surprise  to  the  House—there  is  not
 even  proper  maintenance  of  accounts
 of  the  employees  with  regard  to  pro-
 vident  fund  and  gratuity.  During  the
 British  days  they  used  to  give  a  slip
 every  year  stating  as  to  what  is  the
 amount  of  provident  fund  at  the  cre-
 dit  of  each  employee..  That  used  to
 be  distributed.  Now,  for  the  last  5
 or  6  years  no  employees  is  given  a
 slip  indicating  the  amount  at  his
 credit  indicating  the  amount  at  his
 credit.  in  the  provident  fund  account.
 There  are  cases  where  the  employees
 are  told  that  they  have  got  only  a
 nominal  amount  when  they  are  ex-
 pecting  to  get  tens  of  thousands  of
 rupees  because  proper  accounting  is
 not  done  or  information  given.  In
 my  Railway,  the  Southern  Railway,
 this  distribution  is  not  done.  In  other
 Railways,  I  have  made  enquiries  and
 I  have  found  that  this  is  not  done.
 There  is  much  dissatisfaction  in  the
 minds  of  the  employees  due  to  this.
 If  I  am  wrong,  I  shall  be  happy.  Let
 the  Railway  Minister  explain  and  tell
 us  that  arrangements  are  being  made
 so  that  at  least  next  year  or  the  next
 year,  slips  will  be  distributed  about
 the  provident  fund  and  there  will  be
 disbursement.  There  is  so  much  of
 dissatisfaction.  I  request  the  Minig-
 try  to  apply  their  mind  to  this  and
 see  that  they  are  properly  disbursed.

 (Railways)
 I  think,  especially  now  when  the  de-
 mand  is  more  on  the  employees  to
 do  more  work,  their  contentment  also
 goes  along  with  the  turn  out.  We  may  a
 say  that  due  to  the  emergency,

 ong should  work  more.  I  also  as  ६  repré~.
 sentative  of  the  trade  union,  may  g& and  tell  them,  do  that.  But  the  ques-
 tion  is  asked  ‘You  are  keen  on  8९34
 ting  work  from  us,  but  you  are  70
 keen  on  getting  our  dues  pail

 0
 properly.  What  action  have  ४०७८१
 taken  in  that  respect?’  If  that  ques-‘)
 tion  is  put  to  me  it  is  a  difficult  ques-
 tion  for  me  to  answer.  Therefore,  I
 would  say  that  while  the  mentality
 of  the  officials  woulq  change  due  to
 the  emergency  and_  the  necessary
 mutual  adjustments  and  understand-
 ings  would  be  automatically  evolved
 as  a  result  of  the  emergency,  proper
 attention  must  be  paid  to  this  matter
 also.

 With  these  words,  I  commend  my
 cut  motions  for  the  acceptance  of  the
 House.

 Shri  U.  M.  Trivedi  (Mandsaur):  I
 take  this  opportunity  of  moving  the
 cut  motions  which  stand  in  my  name.

 Mr.  Speaker:  Two  of  his  cut  mo-
 tions  are  out  of  order.  He  can  speak
 on  the  Demands.  Those  cut  motions
 are  not  connected  with  the  Demand  at
 all.

 Shri  U.  M.  Trivedi:  Which  one  is
 not  connected?

 Mr.  Speaker:  Cut  Motions  Nos,  il
 and  2  are  not  connected.

 Shri  U,  M.  Trivedi:  According  to  me,
 they  are  connected.

 Mr.  Spaker:  He  can  move  the  other
 cut  motions  standing  in  his  name.

 Shri  U,  M.  Trivedi:  In  that  case  I
 shall  move  cut  motions  Nos.  7,  8,  9
 and  10.  As  regards  the  other  two,  I
 shall  leave  it  to  you;  I  feel  that  I
 could  have  moved  them  also.  However,
 I  feel  that  there  is  no  justification
 why  they  could  not  be  moved,  because
 the  heag  is  ‘Supplementary  Demand’,
 and  I  could  have  said  something  about
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 jt.  But  if  it  so  pleases  you,  I  am  not  Supply  of  Inferior  Quality  of  Coal
 going  to  move  them.  resulting  in  Higher  Consumption  of

 Shri  Sonavane  (Pandharpur):  Is  it  Coal

 a  question  of  pleasure,  or  is  it  that
 they  are  out  of  order?

 Shri  Priya  Gupta:  I  beg  to  move:

 Mr,  Speaker:  Even  if  it  is  a  ques-  “That  the  demand  for  a  Supple-
 tion  of  pleasure  there  is  no  harm.  mentary  Grant  of  a  sum  not  ex-

 ceeding  Rs.  2,55,08,000  in  respect Hon.  Members  may  now  move  their  of  Oniinary  Working  Ex.  oe
 Cut  Motions  relating  to  the  Supple-  Operation  (Fuel)  be  reduced  by
 mentary  Demands  under  the  Ministry  Rs.  100.”  (5).
 of  Railways  subject  to  their  otherwise
 eine  iadmissible.  Lack  of  far  sight  in  ascertaining

 Supply  of  Inferior  Grades  of  Coal  on  financial  implications  of  liberalized
 Railways  resulting  in  undue  delay  Pensionary  Rules  vis-a-vis  Pay
 and  Dislocation  of  Train  Services  Commission’s  Recommendations

 Shri  Nambiar:  J  beg  to  move:

 “That  the  demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  ex-

 “That  the  demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  ex-
 ceeding  Rs.  2,55,08,000  in  respect
 of  Ordinary  Working  Expenses—

 ceeding  Rs.  2,55,08,000  in  respect  Operation  (Fuel)  be  reduced  by of  Ordinary  Working  Expenses—  oy
 Operation  (Fuel)  be  reduced  by  fe.  US  (6).
 Re  100.  ().  Need  to  Effect  Economy  by  Providing

 Short  Supply  of  Coal  owing  to  inade-  for  carrying  capacity  for  Empties
 quate  Wagon  Supply  and  Buying  Coal  from  Private  Col-

 lieries
 “That  the  demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  ex-  Shri  U,  M.  Trivedi:  |  beg  to  move:
 ceeding  Rs.  2,55,08,000  in  respect
 of  Ordinary  Working  Expenses—  “That  the  demand  for  a  Supple-
 Operation  (Fuel)  be  reduced  by  mentary  Grant  of  a  sum  not  ex-
 Rs.  100.”  (2).  ceeding  Rs.  2,55,08,000  in  respect  -

 of  Ordinary  Working  Expenses—
 Failure  to  Grant  Pension  in  Time  to  Operation  (Fuel)  be  reduced  by

 Retired  Railway  Employees  Rs,  50,00,000.""  (7).

 “That  the  demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  ex-
 ceeding  Rs.  -2,10,41,000.  in  respect

 Consumption  of  Different  Grades  of
 Coal  and  Use  of  Inferior-Coal  by
 Railways of  Ordinary  Working  Expenses—

 Micellaneous  Expenses  be  reduced  “That  the  demand  for  a  Supple-
 by  Rs,  100.”  (3)  mentary  Grant  of  a  sum  not  ex-

 ceeding  Rs.  -2,55,08,000.  in  respect
 Need  to  make  Retirement  Settlements  of  Ordinary  Working  Expenses—

 and  Grant  of  Pensions  to  Railway  Operation  (Fuel)  be  reduced  by
 Employees  within  reasonable  time  Rs.  50,00,000.”  (8).

 “That  the  demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  ex-  Irregularities  in  the  Catering  Depart-
 ceeding  Rs,  -2,10,41,000.  in  respect  ment
 of  Ordinary  Working  Expenses—  e  “That  the  demand  for  a  Supple- Miscellaneous  Expenses  be  reduced  mentary  Grant  of  a  sum  not  ex-
 by  Rs.  100.”  (4).  ceeding  Rs.  -2,10,41,000  in  respect
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 of  Ordinary  Working  Expenses—
 Micellaneous  Expenses  be  reduced
 by  Rs.  100."  (9).

 Reduction  in  the  Travelling  Allow-
 ance  to  Restaurant  Car  Staff  on  the
 Western  Railway

 “That  the  demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  ex-
 ceeding  Rs,  -2,10,41,000  in  respect
 of  Ordinary  Working  Expenses—
 Micellaneous  Expenses  be  reduced
 by  Rs.  100.”"  (10).

 Mr.  Speaker:  These  cut  motions  are
 now  before  the  House.

 Shri  U.  M.  Trivedi:  The  point  that
 strikes  me  most  i;  in  regard  to  the
 movement  of  coal.  For  the  last  near-
 ly  seven  years  we  have  been  trying
 to  improve  the  movement  of  coal  in  a
 satisfactory  manner.  We  have  tried
 Movement  by  trucks  has  been  sugges-
 Movement  by  trucks  has  been  suggest-
 ted;  movement  by  river  has  been  sug-
 gested,  and  movement  by  sea-going  or
 ocean-going  ships  also  has  been  sug-
 Gested,.  and  some  improvements  in  the
 matter,  of  movement  by  road  are  also
 being  suggested.

 Unfortunately,  in  their  enthusiasm
 some  highly  imaginative  persons  con-
 structed  what  are  known  as  BOX
 wagons.  Everyone  of  us  has  not
 studied  the  mechanism  of  these  BOX
 wagons.  But  it  is  so.  difficult  that
 these  BOX  wagons  cannot  be  shunt-
 ed.  If  one  BOX  wagon  goes  wrong
 or  gets  sick,  in  the  language  of  the
 railways,  the  detachment  of  that
 wagon  takes  a  long  time.  and  that’
 stops  sometimes  the  whole  work.

 The  other  difficulty  about  these
 BOX  wagons  is  that  they  can  carry
 only  coal  and!  nothing  else.  When
 they  reach  the  destination,  they  have
 to  be  hauled  back  empty  to  a  distance
 of  about  seven  hundred  or  eight  hun-
 dred  miles  from  the  place  where  they
 have  been  taken;  for  instance,  from
 Ratlam,  from  Ahmedabad,  from  Indore
 etc.  a  full  train  of  nearly  60  BOX
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 Wagons  is  hauled  empty  all  the  way.
 There  is  no  arrangement  by  which
 anything  else  coulg  be  carried  in  those
 wagons.  These  empties  are  made  to
 Tun  over  a  distance  of  about  seven
 hunderd  miles  or  so  at  a  very  heavy
 cost  to  the  country,  My  hon.  friend
 Shri  Nambiar  was  very  hesitant  to
 suggest  that  these  BOX  wagons  should
 be  scrapped.  He  would  he  justified
 in  making  that  suggestion,  but  he  did
 not  make  that  suggestion  to  scrap
 them  because  we  are  already  short  of
 wagons.  But  I  would  say  that  some-
 thing  must  be  done  immediately  so
 that  these  BOX  wagons  may  be  utili-
 sed  in  these  days  of  emergency  for
 hauling  other  things  also  from  the
 other  end.  As  it  is,  once  they  reach
 the  destination  they  become  practi-
 cally  useless.

 The  other  difficulty  about  these
 BOX  wagons  to  which  Shri  Nambiar
 has  referred,  and  which  is  a  very  per-
 tinent  point  on  which  attention  must
 be  focussed  is  that  the  fact  that  no
 weighing  is  carried  out  in  these
 wagons  and  this  causes  a  good  deal  of
 loss  to  us,  and  sometimes  a  good  deal
 of  loss  to  the  consumer  at  the  other
 end.  It  has  been  said  that  sometimc<
 as  much  as  I]  tons  of  coal  less  is  ac-
 tually  booked  in  these  wagons;  that

 is  to  sav,  less  amount  of  coal  travels.
 whereas  full  freight  is  charged,  and
 the  wagons  go.  That  may  either  hit
 us  or  hit  the  consumer;  that  is  im-
 material,  but  it  is  a  national  loss  that
 these  wagons  are  made  to  run  in  this
 manner.

 The  other  point  that  I  would  like  to
 mention  is  regarding  coal  and  _  fuel.
 For  short  distances,  no  arrangement
 has  been  made  to  take  the  coal  by
 private  means.  We  have  got  no  co-
 ordinating  agency  in  regard  to  this
 matter.  There  must  be  an  attempt  to
 move  coal  from  thd  collieries  in
 trucks  also.  The  trucks  may  be
 owneg  by  the  railways  also.  That  is
 quite  immaterial,  but  for’  short  dis-
 tances  of  the  order  of  25  or  50  miles
 where  the  consuming  centres  are
 located.  rail  transport  should  not  be
 used  for  transporting  coal.
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 [Shri  U.  M.  Trivedi]
 The  next  point  that  I  would  like  to

 state  is  this.  Why  is  inferior  grade of  coal  delivered  knowingly  to  the
 railway  loco-sheds?  Because  of  the
 inferior  quality  of  coal,  enormous
 difficulty  arises  in  running  big  en-
 gines.  The  ashes  are  quickly  formed,
 and  they  are  not  let  out,  with  the  net
 result  that  even  big  engines  like  the
 WB  and  YB  engines  stand  still  and
 do  not  move.  I  have  had  experience
 of  this  on  two  occasions,  Once,  while
 moving  from  Ganapur,  at  a  distance
 of  about  30  miles,  the  engine  of  the
 Frontier  Mail  refused  to  work  and  had
 to  be  kept  stand-still  for  a  long  time.
 The  second  occasion  was  about  two
 weeks  later  when  a  similar  thing  hap-
 pened  at  a  distance  of  about  48  miles
 from  Gangapur,  although  the  coal  was
 newly  put.  If  this  is  the  difficulty
 that  is  experienced  even  for  running
 big  trains  like  the  Frontier  Mail,  one
 can  imagine  the  difficulty  that  would
 be  experienced  by  the  engines  runn-
 ing  on  the  small  branch  lines.  It  not
 only  causes  delay  and  annoyance  to
 the  travelling  public,  but  it  causes  us
 a  good  deal  of  money.  So,  this  diffi-
 culty  must  be  avoided  at  all  costs.

 I  would  suggest  that  low  grade  coal
 may  be  diverted  for  local  consump-
 tion,  for  household  purposes  or  for
 some  other  purposes  for  which  it  may
 be  useful  In  selecting  coal  for  the
 railways,  sufficient  precaution  must
 be  taken  to  see  that  proper  coal  is
 carried  to  the  loco-sheds  at  least.

 Since  this  Demand  also  deals  with
 expenditure  on  coal  and  other  fuel,  I
 would  suggest  that  in  view  of  the  fact
 that  we  have  got  a  large  amount  of
 crude  oil  now  available——and  I  am
 told  that  even  in  Gujarat,  the  oii
 wells  have  now  starteq  functioning—-
 a  greater  number  of  diesel  vil  engines
 must  be  employed.  Efforts  must  be
 made  even  in  these  days  to  import
 sufficient  number  of  diesel  oil  engines
 to  conserve  the  consumption  of  coal.
 That  is  all  that  I  would  like  to  say
 about  cut  motion  No.  7.

 NOVEMBER  ‘15,  962  Demands  for  Grants  772
 (Railways)

 ua

 Then,  I  would  refer  very  briefly  to
 the  Catering  Department  of  the  rail-
 ways.

 The  Minister  of  Railways  ‘Shri
 Swaran  Singh):  I  am  doubtfy)  if  that
 would  be  relevant.

 Shri  U.  M.  Trivedi:  That  also  comes
 under  the  Supplementary  Demand.

 Shri  Nambiar:  When  the  irains  get
 delayed,  unless  catering  facility  is
 available,  the  passengers  will  be  put
 to  trouble.  In  that  way  it  is  connect-
 ed.

 Mr.  Speaker:  Because  coal  jis  not  of
 a  superior  quality,  therefore,  the  trains
 run  late,  and,  therefore,  it  is  suggesi-
 ed  that  the  Catering  Department  also
 comes  in.  I  think  that  we  should  not
 stretch  it  so  remotely.

 Shri  U.  M.  Trivedi:  I  am  not  stret-
 ching  it.  I  have  moved  cut  motion
 No.  9  for  this  purpose.

 "Shri  Bade  (Khargone):  There  is
 an  explanatory  note  referring  to  the
 catering  department,  under  Demand
 No,  9.

 Shri  U.  M.  Trivedi:  In  regard  to  the
 Catering  Department,  there  is  one
 question  to  be  considered.  Very  re-
 cently—I  do  not  know  whether  that
 is  the  policy  of  the  Railway  Board
 which  applies  all  over  India—a  com-
 plaint  has  been  brought  to  my  notice
 that  a  certain  amount  of  monthly  ai-
 lowance  which  was  being  paid  to  those
 who  were  employed  as  waiters  or  as
 inspectors  or  as  managers  in  the  res-
 taurant  cars  has  been  cut  by  half,
 the  reason  being  that  the  railways
 have  saiq  that  they  must  take  their
 meals  in  the  restaurant  cars,  that  they
 must  dine  there  compulsorily,  and  ir-
 respective  of  whether  they  dine  there
 or  not,  they  have  to  pay  for  it.  This
 is  absolutely  against  any  principle  of
 employment  of  any  servant.  It  is
 against  the  provisions  of  the  Payment
 of  Wages  Act.  Why  has  such  a  thing.
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 been  allowed  to  ba  done?  It  looks
 very  miserly  that  this  meagre  allow-
 ance  that  was  being  given  to  these
 men  who  have  to  work  continuously
 for  24  hours  and  without  rest  or  hav-
 ing  a  rest  of  only  42  hours  before
 working  again  for  24  hours  shcu:d  be
 stopped.  To  deprive  them  of  that
 smali  pittance  which  was  being  given
 to  them  is  very  hard.  I  hope  the  hon.
 Minister  will  look  into  the  matter  and
 restore  this  cut  which  has  been  enforc-
 ed  in  respect  of  these  small  people.

 The  other  question  is  about  catering.
 So  far  as  this  department  is  concern-
 ed,  a  uniform  policy  of  giving  out
 licences  to  vendors  is  not  being  fol-
 Jowed.  In  certain  divisions--I  have
 written  a  letter  to  the  hon.  Minister
 about  Baroda;  I  do  not  know  whether
 my  letter  has  reached  him  or  not—
 even  co-operative  societies  are  side-
 tracked.  Government  says  that  it
 will  always  be  ready  and  willing  to
 issue  catering  licences  to  co-operative
 societies,  but  instead  of  that  some
 influential  person  with  some  hacking
 somewhere  gets  hold  of  this  informa-
 tion  that  a  particular  licence  at  a  par-
 ticular  station  is  available.  An  ap-
 proach  is  immediately  made  ang  the
 big  capitalist  comes  into  the  picture
 and  monopolixes;  it  is  not  one  stall,
 but  more;  it  is  not  one  trolley  but
 several.  Then  they  sublet  to  the
 smaller  man,  to  a  poor  employee,
 make  him  write  down  an  agreement
 to  remain  in  service  just  like  a  slave
 and  then  charge  him  Rs.  50  per
 month  for  working  a  trolley.  This  man
 does  not  pay  to  Government  Rs.  150;
 he  does  not  pay  even  /l0th  of  it.  In
 this  way  he  exploits  the  poor  man
 whom  he  calls  a  servant.  This  thing
 must  be  looked  into  by  the  depart-
 ment.  It  is  a  nefarious  activity  of
 these  rich  people  who  have  come  into
 the  picture  and  are  acting  as  vendors.
 Thev  are  not  afraid  or  ashamed  of
 calling  themselves  vendors  ang  haw-
 kers.  The  names  stang  there.  Some-
 times  I  wonder  how  it  is  happening.
 ‘The  licence  stands  in  the  name  of  a
 minor  boy  of  two  or  three  years.  How
 is  it  that  a  contract  is  entered  into
 with  a  party  who  is  not  capable  of
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 entering  into  a  contract?  What  type
 of  licence  is  being  given?  After  all,
 licence  means  a  contract,  and  a  con-
 tract,  is  given  to  children  in  this  case.

 Shri  Swaran  Singh:  It  will  be  ap-
 preciateq  if  he  gives  some  more  p-r-

 ‘ticulars.  I  shall  certainly  look  into  it
 because  that  is  not  permissible.

 Shri  U.  M.  Trivedi;  I  will  give  ins-
 tances.  I  think  Shri  Narendra  Singh
 Mahida  has  also  written  to  him.  I
 will  give  more  particulars.

 Shri  S.  V.  Ramaswamy:  Also  about
 subletting.

 Shri  U.  M.  Trivedi:  This  exploita-
 tion  should  be  stopped.  This  exploi-
 tation  by  the  capitalist  of  ordinary
 servants  who  really  work  the  day  and
 night  and  sweat  must  be  put  a  stop
 to.

 While  I  am  on  this,  I  will  seek  your
 indulgence  to  point  out  that  when  there
 is  this  movement  not  only  of  coal  but
 of  other  stocks—everything—when  we
 are  putting  in  money  for  buying  new
 railways,  We  are  not  exerting  ourselves
 in  rehabilitating  those  railways  which
 are  not  running  with  proper  speed
 because  rails  are  not  available  and
 sleepers  are  not  available.  Why  should
 this  be  so?  I  do  not  want  to  prolong
 the  discussion,  but  for  some  time  past
 we  are  noting  that  there  is  a  deteriora-
 tion  in  the  speed  of  our  railways.  This
 is  so  practically  on  all  railways  in  areas
 where  people  are  not  noisy  and  do  not
 create  more  trouble  for  you.  You  do
 not  care  for  them—I  am  sorry  I  used
 the  word  ‘you’,  but  I  meant  the  Minis-
 ter.

 Shrf  Swaran  Singh:  Does  the  word
 ‘noisy’  apply  to  the  hon.  Member?

 Shri  U.  M.  Trivedi:  It  does  not.  I
 have  only  one  noise.  I  have  not
 many.  This  noise  must  be  from  the
 Delhi  Press  and  that  Press  is  not  very
 much  concerned  about  the  State  I  come
 from.
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 {Shri  U.  M.  Trivedi]
 I  will,  therefore,  request  the  hon.

 Minister  to  look  into  these  matters.

 श्री  बड़े  :  अध्यक्ष  महोदय,  जो  कट  मोशन
 तै  ७  का  है  उसे  यहां  प्रस्तुत  किया  गया  है  1
 इस  डिमांड  नं०  के  बारे  में  जो  एक्स्प्लेनेटरी
 नोट  है  उस  में  लिखा  है  :

 “115-54  lakhs  owing  mainly  to
 receipt  of  greater  proportion  than
 allowed  for  in  the  budget,  of  in-
 ferior  grades  of  coal  by  railways,
 resulting  in  higher  rate  of  consum-
 ption  of  coal  and  necessitating  lar-
 ger  total  supplies  to  the  Railways”.

 मैं  मंत्री  महोदय  से  विनम्र  निवेदन  करना
 चाहता  हूं  कि  वे  हमें  बतलायें  कि  इन्फीरिग्रर
 कोल  की  सप्लाई  रेलवे  में  कब  से  हो  रही  है  ।
 और  अगर  होने  लगी  है  तो  क्‍यों  होने  लगी  है
 इस  के  बारे  में  भी  कोई  एक्स्प्लेनेशन  नहीं
 दिया  गया  है  ।  जब  पिछली  बार  रेलवे
 बजट  पेश  किया  गया  था  इस  सदन  में  उस
 वक्‍त  क्या  इस  बात  का  अन्दाजा  नहीं  किया
 गया  था  कि  इन्टीरियर  कोल  दिया  जाता  है
 ओर  ज्यादा  कोल  लगेगा  ?  फिर  इन्फीरिआ्रर
 कोल  की  सप्लाई  में  इतना  ही  नहीं  है  कि  वह
 ज्यादा  लगता  है,  बल्कि  रेलवे  वर्क्स  की  यह
 कम्प्लेन्ट  भी  है  कि  इस  की  वजह  से  गर्मी
 पूरी  पैदा  नहों  होती  है  श्र  एनर्जी  भी  ज्यादा
 लगती  है  जिस  की  वजह  से  कंजम्शन  बढ़ता
 है  ।  यदि  अच्छे  कोल  और  इन्फीरिश्र  कोल
 का  टोटल  देखा  जाय  तो  इन्टीरियर  कोल
 की  क्वांटिटी  ज्यादा  होती  है  इन्फीरिग्रर
 कोल  की  वजह  से  एनर्जी  ज्यादा  लगती  है  और
 एंजिल्स  भी  खराब  होते  हैं,  यह  तो  है  ही
 लेकिन  इस  के  साथ  ही  साथ  ट्रैफिक  का  भी
 डिस् लोकेशन  होता  है  ।  इस  की  ओर  शासन  ने
 बिल्कुल  ध्यान  नहीं  दिया  है  t  पता  नहीं
 इस  की  क्‍या  वजह  है  क्या  यह  इन्फीरिआ्रर
 कोल  अभी  ही  उपयोग  में  लाया  जाने  लगा  है  ?
 अगर  पहले  उपयोग  में  लाते  थे  तों  उस  को
 पिछले  बजट  में  क्‍यों  नहीं  दिखलाया  गया  ?
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 जो  इस  सप्लमेन्टरी  डिमाड  में  ११५  लाख
 रू०  का  अमाउंट  दिखलाया  गया  हूँ  बह  पहले
 यों  नहीं  दिखलाया  गया  ?

 इसके  अलावा  में  यह  भी  कहना  चाहता  हूं
 कि  अगर  आप  इन्फीरिअ्रर  कोल  उपयोग  में
 लाते  भी  हैं  तो  उस  को  स्थानीय  उपयोग  में
 ले  आइये  ।  हमारे  मध्य  प्रदेश  में  जहां  पर
 कोलियरी  हैं  चूंकि  वहां  से  रेलवे  ही  कोल
 लाती  हैं  इसलिये  वहां  कोल  का  डेफिसिट
 हो  जाता  हैं  प्राइवेट  ट्रिक्स  से  कोल  का
 लाया  जाना  बन्द  कर  दिया  गया  है,  सिर्फ
 रेलवे  से  ही  लाने  की  परमिशन  दी  जाती  है
 जैसा  श्री  त्रिवेदी  न ेकहा  कि  कोल  को  कोलि-
 ग्रीस  से  रेल  के  द्वारा  लाने  के  बजाय  अगर
 प्राइवेट  ट्रकों  से  उसे  सप्लाई  किया  जाये
 तो  इन्फीरिन्र  कोल  के  उपयोग  की  जरूरत
 नहीं  पड़ती  और  शासन  के  ऊपर  जो  खर्च
 बढ़  रहा  है,  वह  भी  न  पड़ता  ।

 जो  पुस्तिका  है  उस  के  पेज  ७  पर  जो
 डिमान्ड  नें०  १५  है  उस  में  लिखा  हया  है  :

 “To  meet  the  needs  of  rail  trans-
 port  consequent  on  the  develop-
 ment  of  the  Singrauli  coalfields,
 which  is  programmed  during  the
 Thirg  Plan  period  and  beyond,  the
 construction  of  a  railway  link  bet-
 ween  Obra  on  the  new  Roberts-
 ganj-Garhwa  Road  Line  and  Sing-
 rauli  coalfields  was  taken  up  in
 1961-62",

 लेकिन  जो  च्वाइस  पेपर  बजट  सेशन  के  समय
 दिया  गया  था  उसमें  में  लिखा  हुआ  है  कि
 राबर्ट्सगंज  से  गढ़वा  रोड  लाइन  कम्प्लीट
 हो  गई  है  और  इस  की  कोई  डिमान्ड  नहीं
 मांगी  गई  है।  मैं  जानना  चाहता  हूं  कि  उस
 का  अन्दाजा  पहले  क्‍यों  नहीं  आया  और
 यह  नवीन  डिमान्ड  क्‍यों  मांगी  गई  हूँ  ।  यह
 हम  को  जरूर  बतलाया  जाय  कि  इस  की  जरूरत
 क्यों  हुई  क्योंकि  इस  के  बारे  में  कोई  एक्स्प्लेनेशन
 नहीं  दिया  गया  है  t
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 इसी  तरह  से  केटरिंग  डिपार्टमेंट  की
 डिमान्ड  के  लिये  रुपया  मांगा  गया  है  ।  इस  के
 बारे  में  मेरा  कहना  यह  है  कि  इस  विषय  में
 पहले  ही  काफी  चर्चा  हो  चुकी  है  t  में  ने
 केटरिंग  डिपार्टमेंट  में  देखा  है  कि  जितनी
 अव्यवस्था  वहां  है  उतनी  और  कहीं  नहीं  है  ।
 जहां  तक  फर्स्ट  और  सेकेन्ड  क्लास  पैसेन्जर्स
 का  सवाल  है,  उन  को  जो  भोजन  दिया  जाता
 है  वह  बिल्कुल  ठीक  है,  लेकिन  स्टेशनों  के
 प्लेटफार्स्स  पर  जो  खाना  दिया  जाता  हूँ
 उस  का  कंट्रैक्ट  जिस  तरह  पहले  प्राइवेट
 ठेकेदारों  को  दिया  जाता  था,  वैसे  ही  अब  फिर
 शुरू  कर  दिया  जायेगा  ।  प्राइवेट  सेक्टर
 और  पब्लिक  सेक्टर  का  कम्पीटीशन  चलेगा
 जब,  में  समझता  हूं  कि  तभी  कस्टमर्स  को
 अच्छा  खाना  मिलेगा  i  लेकिन  जो  अच्छा
 खाना  है  उस  की  केटरिंग  पूरी  तरह  नहीं
 होती  है  ।  केटरिंग  डिपार्टमेंट  पर  ज्यादा  ध्यान
 दिया  जाना  चाहिये  ।  पहले  जो  केटरिंग
 चला  करती  थी  उस  में  यह  होता  था  कि
 पहले  तो  ८  आ०  पाव  पूरी  मिलती  थी  लेकिन
 अब  १०  ऋण  पाव  मिलती  है  और  केटरिंग
 लास  पर  चल  रही  है  ।  फिर  इन्स्पेक्टर  और
 सुपरवाइजर्स  को  जो  पगार  दी  जाती  है
 उस  का  बोझ  भी  हमारी  गरीब  जनता  पर
 पड़ता  हूँ  ।  इस  वास्ते  केटरिंग  डिपार्टमेंट  में
 सुधार  होना  चाहिए  ।

 इसके  अतिरिक्त  में  पेंसिलें  को  जो  कि
 रेलवे  ऑक्सीडेंट्स  में  इनवाल्व  होते  हैं  जो
 काम्पैंसेशन  दिया  जाता  है  उसके  बारे  में
 कुछ  कहना  चाहता  हूं  ।  जब  से  माननीय
 मंत्री  जी  ने  चार्ज  लिया  है  तब  से  एक्सीडेंट
 बहुत  बढ़  गये  हैं  अप  रेलवे  ऑक्सीडेंट्स  के
 कारणों  पर  तो  ध्यान  देते  हैं  -  पर  मेरा  सुझाव
 है  कि  इस  ओर  भी  ध्यान  दिया  जाये  कि
 मुसाफिरों  को  जो  कम्पेन्सेशन  देना  है  वह
 तुरन्त  दिया  जाये  ।  ऐसी  स्थिति  नहीं  होनी
 चाहिए  कि  एप्लाई  एप्लाई  एंड  नो  रिहाई  |

 इसी  प्रकार  से  पेंशन  के  बारे  में  कहना  है  t
 में  ने  देखा  है  कि  हमारे  मध्य  प्रदेश  शासन  ने
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 ऐसा  प्रबन्ध  कर  रखा  है  कि  जैसे  ही  आदमी
 रिटायर  होता  है  उसी  दिन  उसको  उसका
 पेंशन  कार्ड  मिल  जाता  है  ।  इसी  प्रकार  का
 प्रबन्ध  रेलवे  में  भी  होना  चाहिए  कि  जिस  दिन
 कोई  कर्मचारी  रिटायर  हो  उसी  दिन  उसको
 उसका  पेंशन  काई  मिल  जाना  चाहिए  ।

 मेरा  मुख्य  सुझाव  यह  है  कि  इनफीरियर
 किस्म  का  कोल  इस्तेमाल  न  किया  जाये  क्योंकि
 इससे  खर्चा  भी  ज्यादा  आता  है  और  इंजिन
 भी  खराब  होते  हैं  ।

 गोमती  बसंत  कुमारी  (कैसरगंज)  :
 अध्यक्ष  महोदय,  रनवे  डिमांड  की  ग्रांट  नम्बर
 २०  पर  म  कुछ  कहता  चाहता  हूं  ।

 लखनऊ,  गोंडा,  बहराइच  शौर  कीनिया
 की  लाइन  पर  कोई  डाइनिंग  कार  नहीं  हूँ
 और  कैटरिंग  की  व्यवस्था  भी  नहीं  है  1
 इसलिए  मेरी  प्रार्थना  हे  कि  डॉयनिंग  कार
 की  व्यवस्था  हो  जाए  और  केटरिंग  का
 प्रबन्ध  हो  जाए  ।

 लखनऊ  से  गोंडा  होती  हुई  बहराइच
 कतनीय  तक  डीजल  का  प्रबन्ध  किया  जाए
 ताकि  मुसाफिरों  को  तकलीफ  न  हो  ।

 Shri  Narendra  Singh  Mahida.
 (Anand):  I  welcome  the  suggestion  cf
 opening  new  lines  in  the  undeveloned
 State  of  Orissa,  but  these  will  be  only
 coal  lines.  May  I  suggest  that,  in
 order  to  help  the  agriculturists  and
 cottage  industries,  passenger  trains
 may.  also  be  operated.  That  would
 help  this  backward  area  when  we  want
 our  hinterlang  to  develop  fully.  The
 rail  lines  are  there.  So,  what  is  the
 obstruction  to  running  passenger
 trains?  At  least  one  passenger  train.
 may  be  operated  on  these  coal  lines.

 The  Western  Railways,  particularly
 in  Gujarat,  are  short  of  coal,  and
 daily  many  coal  trains  are  run  from
 the  coal  fields  to  the  Railway  stations
 of  Gujerat,  especially  to  operate  the
 steam  engines.  Now  that  oil  is  com-
 ing  out  of  Ankleshwar.  Cambay  and
 other  places,  I  request  the  Ministry  to
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 switch  over  as  early  as  possible  to
 diesel  engines,  Many  coal  wagons
 will  then  be  freed.  So,  immediate  at-
 tention  should  be  given  to  this.  At
 least  some  diesel  engines  may  start
 ‘operating  on  the  Western  Railway.

 About  catering  arrangements,  par-
 ticularly  on  the  Western  Railway,  I
 note  that  the  foodstuffs  used  are  >f  a
 very  poor  qualitv.  Whenever  I  have
 taken  rice,  I  have  always  found  stones
 in  it,  and  I  have  practically  given  up
 eating  in  the  dining  cars  at  all.

 Shri  S.  M.  Banerjee  (Kanpur):  I
 have  never  found  stones,

 An  hon.  Member:  They  are  white
 stones.

 Shri  S.  M.  Banerjee:  They  are  soft.

 Shri  Narendra  Singh  Mahida:  For
 you,  probably  yes.  My  suggestion  is
 that  the  quality  of  the  food  must  he
 improved.  There  ig  wide  compiaint
 every  time  I  travel.

 The  dining  car  in  the  air-condition-
 ed  de-luxe  train  between  Bombay  and
 Delhi  is  very  small.  The  third  class
 passengers  travelling  in  air-condition-
 eq  coaches  or  otherwise  have  to  wait
 for  hours  in  their  meals.  In  spite  of
 payment,  we  have  to  wait  for  long.
 If  we  ask  for  lunch  at  12,  we  cannot
 get  it  till  about  4,  and  ultimately  we
 have  to  give  up.

 Shri  Sonavane:  That  is  a  very  popu-
 lar  train  with  popular  catering.

 Shri  Narendra  Singh  Mahida:  The
 accommodation  is  only  for  about  32
 passengers.  This  is  insufficient  when
 there  are  large  numbers  of  passengers
 travelling  between  Bombay  and  Delhi

 Shri  Trivedi  has  referred  to  co-ope-
 rative  societies  not  being  given  a
 chance  for  running  stalls  etc.  parti-
 cularly  in  Baroda.  That  is  true.  I  have
 also  enquired  into  the  matter,  I  have
 seen  the  representations,  and  those
 people  have  complained  in  frustration
 to  the  President.  They  have  been
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 repeatedly  approaching  me  ond  Shri
 Trivedi  that  their  case  may  be  heard
 Properly.  I  request  the  Minister  to
 Pay  attention  to  this.  I  have  written
 to  him,  and  I  shal)  write  to  him  again.

 There  is  a  certain  cooly  licence  fee
 being  levied  particularly  in  Baroda
 and  Anand.  The  Railway  Board
 of  the  Ministry  has  imposed  a  cooly
 licence  fee,  saying  that  they  will  be
 given  two  kurtas  costing  Rs.  7-50  nP.
 or  so,  This  facility  is  welcome  of
 course;  instead  of  their  buying  from
 the  bazaar,  they  get  the  supply  from
 the  railways  straightaway,  but  I  do
 not  see  any  reason  why  they  should
 be  charged  extra,  more  than  the
 kurta  charges.  They  are  made  to  pay
 extra,  saying  that  this  is  for  the  ar-
 rangement  and  the  staff  to  be  engaged
 by  the  railways  to  supervise  etc.  I
 have  discusseq  this  with  the  local
 officials  there,  but  I  have  not  been
 convinced  why  this  extra  licence  fee
 was  levied  on  them.  If  the  coolies
 can  be  included  85  staff  of  the  rail-
 ways,  offered  provident  fund,  medi
 cal  facilities  etc,  then  can  charge
 even  double  the  amount  and  they
 will  be  willing  to  pay  it,  but  with-
 out  making  any  extra  facility  avail-
 able  to  them,  to  impose  this  levy  of
 cooly  licence  fee  is  not  proper.  So,  I
 request  the  Minister—I  have  already
 moved  in  the  matter—to  look  into
 this  and  see  that  the  poor  coolies  are
 not  charged  extra  unnecessarily.

 These  are  my  submissions.  Unless
 the  railways  improve  their  services
 generally,  I  shall  not  be  able  to  give
 my  consent  to}  this  grant.  If  they
 improve  their  services,  lessen  the
 accidents,  remove  the  grievances.....

 Mr.  Speaker:  When  one  is  to  pre-
 cede,  his  consent  or  the  improvement?

 Shri  Narendra  Singh  Mahida:  I
 want  them  to  improve.  We  read  50
 often  about  accidents  and  other  things.
 Unless  the  standards  are  improved...
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 Mr.  Speaker:  Consent  is
 today;  improvement  we  can
 subsequently!

 Shri  Nambiar:  Conditional  consent.
 Shri  Narendra  Singh  Mahida;  Of

 course,  in  the  case  of  an  emergency,
 I  shall  always  support  them,  but  they
 should  always  try  to  improve  the
 services.

 Shri  Joachim  Alva  (Kanara):  I  am
 concerned  as  a  Member  elected  from
 North  Kanara,  Shimoga  and  Belgaum,
 in  regard  to  both  Demands  1S  and  I6.
 As  a  Member  elected  for  the  last  ten
 years  during  three  elections,  I  cannot
 consent  mentally  and  morally,  to  the
 opening  of  any  new  lines  as  long  as
 consideration  for  a  new  line  in  my
 district  of  North  Kanara  is  not  given.
 I  still  repeat  my  charge  that  the  very
 weighty  and  businesslike  Members  of
 the  Railway  Board  have  not  found
 time  to  come  to  my  constituency.  Per-
 haps  the  tigers  are  too  many  there,  or
 wild  animals  in  the  forests  around!
 When  I  asked  a  very  high  official  of
 the  Railway  Ministry  he  said  that  he
 had  been  there  but  he  had  gone  to
 see  the  Jog  Falls,  the  world’s  second
 largest  falls.  This  is  a  very  serious
 thing.  I  cannot  sanction  a  single  pie
 for  a  new  line  so  long  as  my  consti-
 tuency  is  not  served....

 wanted
 expect

 Mr.  Speaker:  If  that  were  the  atti-
 tude  of  the  hon.  Member....

 Shri  Joachim  Alva;  I  shall  be  grate-
 ful,  Sir,  if  you  allow  me  to  proceed
 uninterruptedly.  Why  do  say  that
 my  constituency  is  one  of  the  weal-
 thiest  parts  of  the  land?  We  have
 one  of  the  greatest  harbours  of  the
 world  which)  poet  Tagore  admired.
 The  Jog  Falls  in  my  constituency  is
 the  second  largest  in  the  world.  When
 the  former  Minister  of  Railways,  Shri
 Lal  Bahadur  Shastri  went  and  saw  it,
 he  was  so  much  impressed  that  he
 said  that  he  would  wish  a  house  to

 be  constructed  there  for  all  India
 University  students  to  go  and  enjoy
 the  unsurpassed  scenery.  I  am  grate-
 ful  to  his  memory.  He  asked:  how
 long  a  line  do  you  want—50  or  60
 2090  (Ai)  L.S.—#.
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 miles?  He  was  seriously  considering
 it;  he  was  fired  with  duty  as  a  great
 public  servant.  But  to  our  ill  luck,
 the  Suez  Canal  war  came  and  foreign
 exchange  difficulties  arose  ang  we  lost
 the  line.

 I  come  ta  Demand  No.  ‘16.  They
 want  Rs.  2°25  lakhs  in  connection  with
 the  taking  over  of  Alnavar-Dandeli
 Railway  line.  For  the  last  ten  years
 we  have  been  asking:  what  about  this
 Dandeli  line?  Dandeli  is  going  to  be
 one  of  the  great  industrial  centres  of
 India.  It  is  very  rich  in  minerals,
 forest,  land,  water,  resources,  and
 what  not.  The  Deputy  Minister  of
 Railways  Shri  Ramaswamy  was  good
 enough  to  go  to  Dandelj  without  giv-
 ing  me  any  letter  of  information.  I  am
 grateful  to  the  present  Railway  Min-
 ister  for  having  said  that  he  would  go
 and  visit  our  constituency.  It  is  a
 time  of  war;  I  do  not  press  him.  But
 he  definitely  saiq  that  he  would  visit
 this  year.  If/he  got  into  a  steamer  in
 Bombay  he  can  get  down  at  Karwar
 a  journey  of  only  24  hours.  He  will
 find  a  lot  of  things.  He  being  a  man
 who  had  handled  one  great  Ministry
 after  another,  he  will  be  able  to  see
 many  things  of  nationa]  interest.  We
 have  timber  from  which  the  Western
 India  matchsticks  which  you  and  I
 use  are  made....(Interruptions.)  I
 never  interrupt  the  hon.  Member
 when  he  speaks:  he  should  not  inter-
 rupt  me  now.  We  have  got  manga-
 nese  which  is  exported  to  many  coun-
 tries.  Bombay  would  be  poorer  with-
 out  fish  from  Kanwar.  We  _  have
 cashewnuts,  cardamom  and  _  pepper
 and  in  large  quantities  they  are  ex-
 ported.  At  Sirsi,  their  prices  are
 decided.  Mangoes  and  jack  fruits  in
 enormous  quantities  are  there.  Tiles
 are  manufactured  by  enterprising
 young  men.  A  legislator,  Mr,  Kamath
 by  name,  left  his  practice  and  he  be-
 came  an  enterprising  tile  manufac-
 turer;  its  quality  is  unsurpassed  on
 account  of  the  soil.  Only  yesterday
 the  first  barge  had  been  floated.  When

 I  took  the  hon.  Deputy  Min’‘ster
 Shrimati  Soundaram”and  sh6wed  her
 these  barges,  possibly  each  costing
 these  huge  barges,  possibly  each
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 costing  about  Rs.  50,000  or
 Rs.  60,000,  I  was  told  that  these  barges
 were  not  constructed  in  other  sea
 Port  towns,  It  is  Mr.  Pai,  a  lawyer,
 who  ‘s  engaged  in  the  construction  of
 barges.  No  encouragement  is  given,
 nor  any  subsidy,  for  such  things.
 These  are  the  things  in  my  consti-
 tuency.  Yet  the  Railway  Board  mem-
 bers  are  so  very  busy  that  they  find
 no  time.  One  night  I  woke  up,  some
 Railway  high-up  at  8.30  in  Delhi  and
 nobody  would  take  the  telephone  to
 tell  him  why  the  Frontier  Mail  had
 been  so  late.  They  are  all  public
 servants.  When  we  get  a  telephone,
 we  rush  and  take  our  phone,  all  the
 24  hours  except  when  we  are  in  the
 bath  rooms!  Public  servants
 should  have  a  very  high  sense  of
 duty.  They  should  be  ready  to  deal
 with  the  public  at  any  time.  Inciden-
 tally  I  may  pay  my  tribute  to  the
 Railway  Ministry  for  having  introduc-
 ed  a  very  efficient  service  of  railway
 tickets  in  Bombay.  The  young  women
 who  run  the  ticket  services  in  West-
 ern  and  Central  Railways  do  a  won-
 derful  job.  I  wish  the  Dethi  station
 imitates  them.  Frankly  I  must  say
 that  sometimes  when  our  _  compart-
 ments  go  empty,  even  M.Ps.,  not  to
 speak  of  others,  are  told:  no;  there  is
 no  seat  available.  Even  here,  I  am
 sorry  the  railway  clerk  in  the  Parlia-
 ment  when  I  rang  him  up  at  .20
 the  other  day,  I  found  he  had  not  yet
 come  to  the  work.  I  remember  a
 young  lady  who  led  me  into  Peking
 station  at  l°30  P.M.  and  showed  me
 the  whole  Railwav  station,  which
 foreign  correspondents  said,  was  one
 of  the  largest  modern  siations  of  the
 world  which  had  then  been  just  re-
 built.  Unless  our  people  are  efficient
 in  the  discharge  of  their  public  duties,
 we  cannot  run  our  Government
 and  our  country,  especially  in  wartime.

 Now,  I  was  saying  that  the  Alnavar
 Dandeli  line  was  passing  through  the
 richest  forests  of  the  land.  Assam,
 Nepal  and  North  Kanara  ar2  suppos-
 ej  to  have  the  best  forests  of  India.
 The  most  poisonous  cobras  are  found
 there  because  of  the  coolness  of  the
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 forests,  I  am  mentioning  the  cobra
 to  prove  the  coolness  of  the  forests;
 there  2re  plenty  of  such  forests
 in  our  area.  The  hon.  Deputy  Rail-
 ‘way  Minister  found  time  to  visit  an
 industrial  town  and  not  go  beyond.
 The  top  Ministers  are  all  sympathetic
 to  our  demands.  Better  late  than
 never.  Government  has  decided  to
 take  over  this  line.  That  will  not  do.
 They  must  run  it  from  Dandeli  via
 Halial  and  take  it  to  Sirsi,  a  big  com-
 mercial  centre  ang  thereon  take  it  to
 Hubli.  It  will  be  just  over  40-60  miles.
 They  can  do  it  ang  the  people  there
 will  then  come  into  their  own,  Th-
 are  the  various  lines  I  would  sug-
 gest:  Hubli  to  Karwar  by  Sirsi  or
 Talgoppa-Sirsi-Halival-Dandeli  or
 Talgoppa-Bhatkal-Karwar  and  then  to
 Batkal.  In  the  last  century  accord-
 ing  to  the  report  of  the  British  ex-
 perts,  Bhatkal  can  build  up  three  or
 four  ship  yards.  It  was  neglected.
 Nobody  has  gone  there  because  it  is
 difficult  for  any  officer  to  reach  there.
 It  is  lying  in  a  little  corner  of  the
 land.  Here  is  wealth  in  my  consti-
 tuency  for  the  mere  tapping.  But
 public  servants  have  no  time  to  go
 their  and  see  these  things  probably
 they  will  go  when  it  is  more  attrac-
 tive,  These  are  our  difficulties.  We
 want  higher  officers  of  the  land  to
 take  interest  in  these  things.  These
 demands  mean  something  to  us.  They
 become  nothing  if  for  ten  years  or
 more  you  think  of  paying  Rs.  2.25
 lakhs  ang  take  ten  years  to  decide
 om  that.  You  could  have  paid  this
 sum  easily,  four  or  five  years  ago.
 In  the  Belgaum  district,  Khanapur
 trains,  there  are  some  difficulties.  The
 officialg  and  the  station  masters  do
 not  look  into  these  things.  I  am  again
 grateful  to  Shastriji  who  then  asked
 the  General  Manager  of  the  Southern
 Railway  to  look  into  the  grievances.
 They  have  not  looked  into  them  fully
 yet.  The  passengers  complain  at
 Khanapur  about  water  electricity
 overbridges  and  all  these  things.
 Khanapur  is  also  on  the  track  on
 the  rich  forest  area.  Dandaeli
 is  growing  into  one  of  the  most  im-
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 portant  industrial  centres  of  Inia
 It  has  the  largest  factory  in  paper
 production.  There  is  one  of  the
 largest  plywood  factories  in  India.  The
 largest  ferro  manganese  factory  of
 South  India  is  also  there.  We  are  also
 Boing  to  get  an  aluminium  factory.
 On  every  piece  of  land  that  you  put
 your  foot.  you  get  materials  as  cost-
 ly  as  gold.  So,  there  are  very  big
 possibilities  and  they  cannot  be  ex-
 plored  fully  unless  the  railways
 come.  They  say  we  have  no  har-
 pour,  Then,  the  Transport  ang  Com-
 munications  Ministry  says:  you  have
 no  railways.  As  long  as  I  am’  an
 M.  P.  here.  it  will  be  my  duty  year
 in  and  year  out  to  place  my  _  griev-
 ances  of  my  _  constituency  before
 Parliament,  even  if  the  Ministers  and
 the  Railway  Boarg  get  disgusted.  I
 also  wish  to  point  out  that  thus  one
 of  the  best  parts  of  our  land  still  lies
 unexploited  or  unexplored.  One  of
 the  great  portions  of  the  land  still
 lies  untapped.  This  portion  of  India
 has  grown  up  by  itself.  because  we
 could  not  help  it.  North  Kanara  is
 now  in  Mysore  State.  Formerly,  it  was
 in  the  ०08  Bombay  State.  They  never
 put  any  money  into  it  for  develop-
 ing  it.  The  old  Bombay  State  never
 touched  it.  They  were  not  interested
 in  it  and  they  were  interested  in
 other  parts  of  old  Bombay.  So,  this
 part  of  the  present  Mysore  State  has
 grown  99  itself,  by;  the  force  of
 circumstances,  by  the  forces  of  his-
 tory  and  geography,  But  the  Gov-
 ernment  machinery  has  not  yet
 moved.  Whila  c:ores  “of  rupees  are
 spent,  and  go  down  the  drain  on
 many  worthless  projects,  we  do  not
 give  enough  attention  nor  money  for
 developing  this  area.  We  must  re-
 member  that  ships  from  Karwar
 could  ply  into  the  great  oceans  be-
 yond,  and  that  from  the  wood,  from
 the  thick  forests  of  North  Kanara
 masts  were  built  for  ships  in  Scot-
 land.  It  was  in  the  last  century.

 3  hrs.

 I  shall  say  something  about  Goa  be-
 fore  sitting  down.  Before  referring
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 to  it,  I  should  like  to  pay  my  tri-
 bute  to  the  young  ladies  who  run
 the  service—the  work  of  booking—at
 Churchgate,  Bombay  Central,  in  the
 Western  Railway,  They  are  the  best
 in  India.

 About  the  traffic  police,  they  are
 now  very  well  regulating  the  taxis
 at  Bombay,  due  to  the  interest  taken
 by;  the  Railway  Minister  and  the
 Chief  Minister  of  Bombay  who  in-
 tervened  on  my  representation.

 Now,  I  shall  say  a  few  words  about
 catering.  My  hon.  friend  Shri
 Narendrasingh  Mahida  also  referred
 to  it.  I  must  say  that  the  Railway
 Minister  was  very  responsive  when
 I  wrote  to  him  a  long  letter  about
 food  and  other  arrangements.  The
 kitchen  in  these  trains  is  dirty.  If
 you  see  the  kitchen,  you  would  not
 eat  anything.  The  kitchens  must  be
 kept  clean.  If  we  are  not  interested
 in  such  details—they  may  be  small
 details—we  cannot  put  our  country.
 right.  When  we  talk  of  V.LP....

 Shri  D.  N,  Tiwary
 Sir,  on  a  point  of  order.

 (Gopalganj):

 Shri  Nambiar:  Point  of  order
 means  a_  disturbance  to  the  hon.
 Member  who  is  speaking.

 Shri  D.  N.  Tiwary:  All  these  points
 were  discussed  during  the  discussion
 on  the  general  budget,  In  a  supple-
 mentary  demand,  these  are  not  dis-
 cussed.  The  hon.  Member  is  refer-
 ring  to  all  those  matters  here,  which
 had  already  been  discussed  during
 the  discussion  on  the  general  budget.

 Shri  Joachim  Alva:  My  hon.  friend
 was  not  wide  awake  when  my  hon.
 friends  on  the  other  side  spoke  on
 this  very  topic.

 Mr,  Speaker:  That:  does  not  give
 him  the  justification  for  it.  I  have
 been  watching.  I  have  allowed  him
 so  much  time.  He  should  finish  now.
 I  shal)  give  him  just  one  minute.
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 Shri  Joachim  Alva:  I  want  two  or
 three  minutes.

 Mr,  Speaker:  I  cannot  give  him  so
 much  time.

 Shri  Joachim  Alva:  I  want  to  re-
 fer  to  Goa.  It  is  a  very  important
 subject.

 Mr.  Speaker:  It  is  important  but  is
 it  relevant?

 Shri  Joachim  Alva:  It  is  my  mis-
 fortune  that  I  did  not  get  the  time
 to  place  my  points  before  the  House
 on  the  China  debate  especially  on  the
 Air  Force  on  Tuesday  and  the  hon.
 Prime  Minister  was  goog  enough  to
 refer  to  the  point  that  I  raised.

 Mr,  Speaker:  Therefore,  if  he  did
 not  get  the  time  yesterday,  does  he
 want  that  time  should  be  given  to-
 day?

 Shri  Joachim  Alva:  I  am  sorry  we
 waited  for  six  days  without  lunch

 Mr.  Speaker:  That  does  not  mat-
 ter.  That  cannot  be  a  grievance.  He
 will  now  finish  in  one  minute.

 Shri  Joachim  Alva:  We  had  a  very
 good  grievance,  but  because  we  all
 stand  as  one  man  during  this  crisis

 ef  war  and  as  that  discussion  was
 momentous,  We  forgot  al]  the  griev-
 ances  against  the  Chair.

 Mr.  Speaker:  If  he  wants  to  say
 anything  connected  with  the  supple-
 mentary  demands  for  grants,  he  can
 say  it  now  in  one  minute,

 Shri  Joachim  Alva:  Let  me  now
 mention  about  Goa.  My  hon.  friend
 Dr.  Gaitonde,  referred  to  it.  I  men-
 tion  Goa  because  the  points  raised
 by  my  friend......

 Mr.  Speaker:  Order,  order.  That
 cannot  be  done  now.

 Shrj  Sham  Lal  Saraf:  On  a  point
 ef  information,  My  hon.  frieng  men-
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 tioned  that  the  Karwar  forests
 abound  in  tigers.  It  is  very  import-
 ant  to  me.  I  want  to  know  whether
 they  are  panthers  or  tigers.

 Shri  Joachim  Alva:  They  are  both—
 panthers  and  tigers)  May  I  submit
 that  I  shall  be  grateful  to  you  if  you
 allow  me  to  say  a  few  words  about
 Goa?

 Mr,  Speaker:  Goa  need
 brought  into  this  matter.

 not  be

 Shri  Joachim  Alva:  I  was  mention-
 ing  about  the  difficulties...

 Mr.  Speaker:  If  Goa  was  so  import-
 ant,  why  was  the  hon.  Member  speak-
 ing  so  much  about  his  constituency
 al]  the  time?

 Shri  Joachim  Alva:  It  is  my  duty.

 Mr.  Speaker:  That  is  not  so.  In  the
 supplementary  grants,  We  are  em-
 phasising  .  on  matters.  relating  to
 those  grants.

 Shri  Joachim  Alva:  I  refer  to  De-
 mand  No.  5  ang  I6.

 Mr.  Speaker:  That  is  not  connected
 with  this  at  all.  He  has  been  only
 saying  about  his  own  constituency.  I
 will  give  him  one  minute  if  he  would
 confine  himself  to  the  supplementary
 demands.

 Shri  Joachim  Alva:  Thank  you,
 Sir.  In  regard  to  Goa,  after  Goa  has
 come  within  the  ambit  of  the  Indian
 union,  trade  has  increased  but  the
 stations  are  not  being  so  well  look-
 ed  after.  There  is  only  one  metre-
 gauge  railway  there.  I  am  grateful
 to  my:  hon  friend  Dr,  Gaitonde—!I
 was  ignorant  of  those  points—for
 having  instructed  me  on  various
 points  about  Goa.  Now,  since  Goa  is
 our  next-door  neighbour  on_  the
 Karwan  coast,  we  shall  be  grateful
 if  the  hon.  Minister  of  Railways  will
 attend  to  the  people’s  grievances
 there,—the  grievamces  of  the  people
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 of  Goa—ang  put  some  representatives
 from  Goa  on  the  Railways  Com-
 mittee  to  represent  their  grievances.

 Shri  D.  C.  Sharma:  (Gurdaspur): Mr.  Speaker,  Sir,......
 Mr.  Speaker:  He  should  now  con-

 fine  himself  to  the  points  that  are
 relevant.  Otherwise,  he  is  likely  to
 be  interrupted  because  he  has  inter-
 rupted  Shri  Joachim  Alva!

 Shri  D,  C.  Sharma:  I  submit  very
 respectfully  that  I  am  the  most  res-
 Pectful  listener  to  Shri  Joachim
 Alva’s  speeches,  because  they  are  so
 good,

 I  submit  that  these  demands  are
 unexceptionable.  I  do  not  know  what
 kind  of  points  we  can  raise  about
 these  demands.  But  there  is  one
 thing  that  makes  me  unhappy.  It  is
 the  problem  of  coal  supply  to  the
 railways,  I  feel]  that  more  harm  has

 been  done  to  the  railways  on  account
 of  the  transport  of  coal  than  by  any-
 thing  else.  I  also  feel  that  great
 damage  has  been  done  to  the  reputa-
 tion  of  our  railways  on  account  of
 the  use  of  coal  than  anything  else.  I
 think  most  of  the  accidents  are  due
 to  the  fact  that  the  railway  has  start-
 ed  using  a  kind  of  coal  which  it  should
 not  use.  I  would  ask  the  hon.  Minis-
 ter  why  he  is  so  keen  on  using  this
 inferior  grade  coal.  The  very  fact
 that  a  certain  kind  of  coal  is  called
 inferior  coal  shoulq  make  us  shiver
 when  it  is  being  used  on  the  rrail-
 ways.  I  submit  that  the  railways
 should  use  the  best  kind  of  coal
 which  can  be  useq  for  such  purposes.
 I  find  that  they  are  using
 medium-grade  and  low  grade
 and  inferior  grade  coal.  I  think
 this  practice  should  ४९  done
 away  with,  While  the  railways  can
 switch  over  to  diesel  or  to  electrifi-
 cation,  I  thinki  it  shoul  be  one  of
 the  biggest  Don’ts  in  the  Railway
 Ministry,  namely,  they  should  not  use
 inferior  grade  coal.  It  makes  for
 slow  motion;  it  makes  for  accidents
 and  it  makes  for  all  kinds  of  mishaps
 on  the  railways.  That  is  the  first
 point  that  I  want  to  make.
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 Now,  I  want  the  Railway  Minis-
 try  to  accept  one  suggestion.  That  is
 about  the  recoveries  of  the  cost  of
 cinders  and  coal  ashes.  Of  course,  I
 do  not  have  the  break-up.  But  I
 think  that  alot  of  waste  is  going on  so  far  as  the  coal  and  ashes  and
 cinders  are  concerned,  I  think,  the
 Railway  Ministry  should  devise
 some  method  by  means  of  which
 these  things  come  back  to  us.  After
 all,  this  is  a  kind  of  recovery:  which
 the  Railways  can  make,  but  unfortu-
 nately,  this  is  one  of  the  neglected
 sources  of  recovery  in  the  Ministry.
 The  Railway  Ministry  deals  with
 crores  and  crores  of  rupees.  There-
 fore,  it  does  not  care  for  things  which
 bring  lakhs  of  rupees  or  hundreds  of
 rupees.  But  I  think  in  this  crisis,  or
 even  if  there  was  no  national  crisis
 we  have  to  practise  economy  and  see
 to  the  husbanding  of  our  resources
 and  to  see  to  the  recovery  of  what-
 ever  money  we  can  get  out  of  these
 things.

 I  would  therefore  request  the
 Minister  to  tell  us  the  break-up  and
 say  how  much  they  have  recovered
 from  cinders  and  ashes  and  how
 much  they  have  from  other  sources.
 The  most  unfortunate  thing  is  that
 this  source  of  income,  whether  it  is
 small  or  big,  is  being  neglected.

 Then,  I  am  very  happy  that  tem-
 porary  employees  will  alsc  get  the
 benefit  of  provident  fund  when  they
 become  permanent  ang  that  the  pen-
 sion  and  provident  fund  will  be
 counted  from  the  day  that  they  join
 service  even  as  temporary  people.  I
 think  this  is  a  measure  of  social  wel-
 fare,  and  I  congratulate  the  Ministry
 on  that.  They  have  only  actedrupon
 the  advice  given  by  the  Pay  Com-
 mission  and  they  have  taken  a  long
 time  to  come  to  the  decision,  but  I
 compliment  them  on  that,  and  I
 hope  that  this  will  be  utilised  not
 only  by  the  temporary  but  by  other
 employees  also,  The  Railway  Minis-
 try  should  become  a  model  employer
 in  giving  amenities  to  the  people
 and  its  servants.
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 [Shri  D.  C.  Sharma.]
 The  catering  department  has  been

 very  much  with  us.  I  woulg  suggest
 very  humbly  and  respectfully  to  the
 Railway  Minister  that  the  catering
 department  should  be  nationalised.
 It  should  be  taken  over  by  the  Rail-
 way  Ministry,  I  know  there  might
 be  certain  corruption  and  dishonesty
 there.  But  I  can  assura  him  that
 when  the  catering  department  is  in
 the  hands  of  contractors,  sub-con-
 tractors,  sub-sub-contractors,  absentee
 contractors  and  nonexistent  con-
 tractors,  there  is  a  lot  of  corruption
 going  on.  If  you  walk  along  the
 railway  platform  of  any  big  station,
 you  will  hear  so  many  complaints
 about  these  contractors.  We  have
 done  away  with  absentee  landlords
 ang  absentee  managers.  I  do  not  see
 any  reasons  why  absentee  contractors
 cannot  be  done  away  with  also.

 This  contract  business  has  become
 hereditary.  If  the  hustand  dies,
 the  wife  comes  in;  if  the  wife  dies
 the  daughter  comes  in,  if  she
 dies,  her  husband  comes  in.  It  is  a
 never  ending  chain  of  corruption.  I
 wouig  request  the  hon.  Minister  to  do
 away  with  it.  Sometimes  I  am  told
 that  such  ang  such  lady  is  contractor.
 But  when  I  ask  where  is  that  lady,
 she  is  not  there.  She  has  sub-let  the
 contract,  This  should  be  given  the
 go-by  as  soon  as  possible,  My  friend
 says,  the  kitchens  are  not  all  right.  I
 would  put  up  with  had_  kitchens;  I
 would  put  up  with  fooq  which  is  not
 delicious.  but  I  cannot  stomach  the
 corruption  that  is  going  on  in  vend-
 ing  contractors  under  the  Railway
 Ministry.

 My  friend,  Shri  Alva,  is  a  fine
 person,  because  he  prompts  us  to  say
 things  which  we  would  not  have
 said  otherwise.  Regarding  new  lines,
 he  was  talking  about  hig  constitu-

 “ency.  Therefore,  I  feel  encouraged
 to  talk  about  my  State.  I  would  re-
 quest  the  hon,  Minister  not  to  stay
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 his  hand,  because  he  comes  from’
 Punjab  that  he  should  not  give  Pun-
 jab  a  railway  link  between  Jagadhari
 anq  Chandigarh.  I  know  he  is  hesi-
 tant  in  doing  so  because  he  comes
 from  the  Punjab.

 Mr.  Speaker:  The  simple  question
 here  is  that  a  very  small  line  is  being
 purchased.  This  question  is  not  here
 whether  those  funds  can  be  diverted
 for  other  lines.

 Shri  D.  C.  Sharma:  I  am  on  De-
 mand  No,  ‘15.  I  congratuiaie  him  on
 constructing  this  Morwa  to  Katni  line
 and  hope  he  will  connect  other  coal-
 fields  also  in  the  same  way.  He  has
 to  connect  other  coalfields  also  in  the
 same  way.  He  has  to  connect  indus-
 trial  centres  with  the  capital.  Ludhiana
 and  Jagadhari  are  two  industrial  cen-
 tres  in  Punjab  ang  they  should  be
 connected  with  the  capital,  Chandi-
 garh.

 I  have  been  telling  the  Railway
 Ministry  in  season  and  out  of  season;
 every’  time  I  have  opened  my  mouth,
 that  they  should  do  away  with  private
 lines.

 Yhe  Minister  of  Railways  (Shri
 Swaran  Singh):  We  are  taking  over
 a  private  line.

 onri  D.  C.  Sharma:  You  are  slow
 in  taking  them  over.  You  will  take
 over  one  line  in  30  years  and  wé
 should  have  a  plan  of  50  years  to
 take  over  all  the  lines.  This  kind  of
 slow  going  is  not  in  conformity  with
 the  pace  of  development  that  is  going
 on  in  our  country.  I  would  request
 him  that  he  should  efface  the  private
 lines  from  the  railwav  map  of  India.
 It  should  be  of  one  colour  and  that  is
 the  colour  of  the  Governmeéryit'  of  India.
 All  the  private  agencies  which  are
 working  these  railway  lines  should  be
 taken  over.  My  friend,  Shri  Rama-
 swamy,  the  hon.  Deputy  Minister,
 who  has  not  cared  to  go  to  Mr.  Alva’s
 constituency  because  he  was  afraid  of
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 tigers  and  cobras,  said  to  me,  “We
 cannot  do  that.  Why  should  we  take
 over  uneconomic  lines?”  What  is  this
 railway  economics?  You  cannot  take
 Over  uneconomic  lines?

 Mr.  Speaker:  The  hon.  Member
 should  address  the  Chair.

 Shri  D.  C,  Sharma:  This  gentleman
 has  been  replying  to  my  question  that
 “We  cannot  take  over  uneconomic
 lines.”  I  would  submit  that  these
 lines  should  be  taken  over  by  the  Gov-
 ernment  as  soon  as  they  can,  because
 in  the  time  of  emergency  every  line
 we  have  in  India,  whether  branch  line
 or  main  line,  subsidiary  line  or  auxi-
 liary  line,  all  these  lines  have  to  be
 worked  to  the  utmost  efficiency.  I  be-
 lieve  these  private  lines  are  another
 name  for  inefficiency  and  they  shuld
 be  taken  over.

 Shri  Basumatari  (Goalpara):  Sir,
 we  are  very  grateful  to  the  Railway
 Ministry  for  having  given  us  one  rail-
 way  line  from  Tezpur  to  Lakhimpur,
 which  is  a  strategic  line.  We  are  also
 grateful  that  they  have  given  us  one
 bridge  on  the  Brahmaputra  line.  That
 too  will  help  Assam.  We  have  been
 pressing  for  this  for  a  long  time  and
 Government  could  not  appreciate  our
 difficulty.  89  now  of  their  own  ac-
 cord,  they  have  constructed  that  line
 from  Tezpur  to  Lakhimpur  from  de-
 fence  point  of  view.

 There  is  another  line  for  which  we
 have  been  pressing  and  submitting  re-
 presentations  to  the  Government  and
 to  the  Minister  also.  That  is.  to  have
 a  small  line  from  Bangaigaon  to  Jogig-
 hopa  and  from  Jogighopa  to  Goalpara
 and  from  Goalpara  to  Gauhati  with  ne-
 cessary  arrangement  for  ferry  crossing
 at  Jogighopa  to  Pancharatna.  We
 have  been  pressing  for  this  line  be-
 cause,  looking  to  the  present  emer-
 gency.  as  I  said  the  other  day,  this
 tiny  railway  line  from  Siliguri  to
 Gauhati  remaineq  undey  suspension
 last  August.  I  had  written  to  the
 Minister  a  private  letter  also.  He  was
 Kind  enough  to  inform  me  that  some
 step  has  been  taken  and  due  ‘to  that
 step,  it  does  not  remain  under  sus-
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 pension.  From  20th  August  il  was  un-
 der  suspension  for  5  ty  6  days,  I
 would  plead  that  this  line  which  is
 a  tiny  line,  should  bc  changed  to
 broad  gauge  from  metre  gauge.

 Looking  to  the  emergency,  when
 fighting  is  going  on  in  Assam  itself,  if
 we  do  not  have  a  line  from  Bangaigaon
 to  Goalpara,  I  doubt  how  they  will
 run  the  railway  in  monsoon  Season,
 because  from  Bangaigaon  to  Gauhati,
 there  are  very  big  rivers  like  Ai,
 Manash,  Biki  and  others,  which  break
 the  railway  line  during  the  monsoon.
 Therefore,  there  should  be  an  alterna-
 tive  line  as  a  standby  from  Bangaigaon
 to  Jogighopa  and  from  Jogighopa  to
 Goalpara.  If  that  is  not  done  I  do
 not  know  how  they  will  manage  the
 war,  if  they  are  depending  only  on
 air  or  steamers.  As  I  have  said,  the
 steamer  service  is  already  under  sus-
 pension  due  to  the  conspiracy  of  Pakis-
 tanis  and  strike  by  the  crew.  So.  7
 would  request  the  Minister  to  cons-
 truct  this  tiny  line,from  Bangigaon  to
 Jogighopa,  which  is  only  8  miles.  In
 the  last  war  also,  that  was  surveyed.
 I  receiveg  a  letter  yesterday,  to  con-
 firm  it  myself,  that  there  was  a  track
 also  laid  at  the  time  of  Jast  war  for
 meeting  the  same  emeregency  in  the
 war-time.  Therefore  I  beseech  the
 Government,  particularly  the  Rail-
 way  Minister,  to  take  up  this  tiny
 line.  the  emergency  and  cl.ange  this
 line  which  I  have  mentioned  from,
 metre  gauge  to  broaq  gauge  from
 Siliguri  to  Anungan  at  least.

 Shri  Sonavane:  Sir,  I  want  to  speak
 mainly  on  Demand  No.  7.  In  the  ex-
 planatory  note  that  has  been  given  to
 us  it  has  been  stated  that  on  account
 of  the  increase,  on  three  occasions,  in
 the  price  of  coal  they  have  come  for-
 ward  with  a  supplementary  demand
 under  that  head.  Increase  in  the  price
 of  coal  is  there,  but  I  want  to  know
 what  justification  is  there  when  they
 say  that  they  get  inferior  coal.  What
 machinery  is  there’  with  Rail-
 ways,  when  they  pay  the  full
 price.  to  ensure  that  the  proper  kind
 of  coal  is  received  by  them  for  which
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 they  have  paid?  That  is  one  of  the
 duties,  I  think,  which  the  department
 has  neglected  as  a  result  of  which  we
 have  sustained  a  great  loss.

 Shri  Nambiar:  No,  Sir.  Coal  con-
 sumption  has  increased  and  the  price
 is  going  up.  It  is  not  because  supe-
 rior  coal’s  price  is  paid  for  inferior
 coal.  The  consumption  has  increased
 for  which  more  price  has  to  be  paid.

 Shri  Sonavane:  That  is  only  one
 aspect  of  it.  This  is  one  aspect,  and
 the  other  aspect  is  also  there.  As  a
 result  of  receipt  of  inferior  coal  greater
 consumption  is  there  and  that  also  re-
 sults  in  further  payment.  That  is  an-
 other  aspect  and  I  was  referring  to  the
 first  aspect  of  it.

 Another  thing,  in  respect  of  coal,
 which  is  neglected  is  theft  of  coal,  All
 over  the  country  coal  is  stolen  in  small
 quantities  and  also  in  big  quantities,  It
 has  come  to  my  knowledge  that  in
 some  parts  of  my ‘district  this  coal  is
 being  used  by  the  villagers  for  their
 daily  use.  This  happens  not  in  one
 village  but  in  several  villages.  As  a
 member  on  the  committee  for  combat-
 ing  corruption,  thefts  and  other  anti-
 social  acts,  I  have  pointed  out  all
 these  when  the  committee  was  sitting
 and  a  lot  of  light  was  thrown  by  the
 Deputy  Minister  who  was  presiding.
 But  what  I  wish  to  stress  is,  the  RPF
 people  who  are  there  to  prevent  these
 thefts  of  coal  and  other  things  are  in
 league  with  these  people  or  they  con-
 nive  at  these  thefts.  Many  of  the  em-
 ployees  also  use  this  coal.  So  there  is
 a  lot  of  pilferage  of  this  coal.  Because
 of  this  sort  of  wastage  of  coal  is  there
 and  our  people  who  are  meant  fo  pre-
 vent  these  thefts  etc,  are  not  doing
 their  duty,  I  think  the  attention  of
 the  Railway  Board  should  be  directed
 to  that  end.

 Now,  in  order  to  conserve  coal  I
 suggest  that  electric  traction  be  resort-
 ed  to  by  extending  electric  traction
 from  Poona  to  Sholapur  as  the  supply
 of  electricity  from  Koyna  would  be
 available  in  the  near  future.  I  have
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 made  this  suggestion  since  long,  ang  I
 do  not  know  whether  the  Minister  for
 Railways  has  applied  his  mind  to  this
 proposal.

 Again,  hundred  per  cent  utilisation
 of  coal  is  not  done  in  the  engines.  I
 have  found  that  hundred  per  cent
 utilisation  of  coal  is  not  allowed  in  the
 engines.  Before  coal  is  fully  burnt  it
 is  stirred  and  in  that  process  big  and
 small  cinders  fall  resulting  in  wast-
 age  of  coal.  I  think  this  should  be  pre-
 vented.  If  instructions  are  passed  on
 to  the  drivers  that  hundred  per  cent
 consumption  of  coal  should  be  done,  I
 think  there  will  be  a  lot  of  saving  in
 the  consumption  of  coal,

 With  these  words,  Sir,  I  thank  you
 for  giving  me  time  to  speak  on  these
 Supplementary  Demands.

 Shrimati  Sarojinj  MahisShi  (Dhar-
 war  North):  Sir,  I  am  thankful  to
 you  for  having  given  me  a  few
 minutes  to  say  a  few  words  on  the
 Supptementary  Demands  placed  be-
 fore  the  House  by  the  Ministry  of
 Railways.

 First  of  all,  I  congratulate  the
 Central  Government  for  having  taken
 up  the  line  between  Alnavar  and  Dan-
 deli,  which  was  for  long  in  the  pos-
 session  of  the  State  and  wheré  there
 were  not  many  facilities.  At  the  same
 time,  I  wish  the  Railway  Ministry
 would  pay  more  attention  towards
 giving  more  facilities  also  on  this  line
 now  that  Dandeli  is  a  big  industrial
 centre  and  is  going  to  become  a  still
 bigger  industrial  centre.

 One  point  that  I  want  to  stress  is,
 now  that  new  lines  are  being  cons-
 tructed  and  with  the  open  line  works
 additional  works  are  also  being  un-
 dertaken,  I  wish  the  Railways  had
 paid  more  and  more  attention  for
 doubling  the  line  from  Poona  to  Ban-
 galore  which  is  a  metre  gauge  fine  and
 where  there  is  heavy  traffic.  Now  that
 Bangalore  has  been  the  capital  of
 Mysore  State  there  is  heavy  traffic.
 Also,  taking  into  consideration  this  big
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 accident  that  took  place  near  Hubli  a
 few  days  back,  I  think  it  is  better
 that  double  line  is  provided  between
 Poona  and  Bangalore,

 As  far  as  construction  of  new  lines
 is  concerned,  it  has  already  been  stres-
 sed  by  one  of  the  hon.  Mernbers  that
 Hubli-Karwar  line  should  be  cons-
 tructed.  And,  in  order  that  we  should
 have  some  better  wagons  I  suggested
 last  time  that  Hubli  should  have  a
 coach  manufacturing  factory  after  the
 model  of  the  Perambur  Integral  Coach
 Factory.  Apart  from  the  question  of
 providing  jobs  for  many  people,  we
 can  have  better  wagons  and  better
 coaches  also.

 As  regards  the  passenger  amenities
 funds  kept  at  the  disposal  of  different
 zones,  I  do  not  know  why  there
 should  be  some  difference  in  the
 amounts  allotted  to  different  zones.  I
 want  to  know  whether  the  allocation
 of  different  amounts  depends  upon
 the  demands  of  the  different  zones  or
 there  is  equal  distribution  or  the
 amount  is  allotted  after  the  expendi-
 true  has  taken  place.  The  Southern
 Railway,  I  think,  has  been  neglected
 as  far  as  this  passenger  amenities
 fund  is  concerned.

 About  provision  of  approach  roads
 and  good  sheds......

 Shri  Shahnawaz  Khan:  Under  what
 head  does  this  come?

 Mr.  Speaker:  Everything  is  being
 smuggled  into  this  discussion  because
 the  temptation  cannot  be  resisted.

 Shrimati  Sarojini  Mahishi:  With
 regard  to  construction  of  goods  sheds
 and  approach  roads  etc,  many  of  the
 stations  have  not  got  all  these  ameni-
 ties  and  passengers  are  put  to  lot  of
 difficulties  due  to  want  of  good  goods
 sheds,  approach  roads  etc.

 Then  I  come  to  the  question  of
 catering.  I  would  like  to  say  that  pro-
 per  attention  should  be  paid  towards
 better  catering  facilities  both  on  the
 Southern  Railway  and  also  on  the
 Western  Railway—of  course,  I  have
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 travelled  on  these  railways.  I  do  not
 wish  to  enter  into  the  details,  but  bet-
 ter  and  efficient  service  in  catering
 must  be  provided.

 There  are  many  stations  which  have
 not  got  the  facility  of  electricity.  Even
 though  electricity  is  available  in  places
 very  near  to  the  stations,  there  are
 many  stations  which  have  not  got  elec-
 tricity.  Many  stations  are  there  which
 have  not  been  provided  with  drinking
 water  and  other  facilities.  I  do  not
 want  to  enter  into  details,  but  I  hope
 greater  attention  would  be  paid  to-
 wards  this  and  also  to  the  question  of
 construction  of  new  lines  especially
 in  the  southern  zone  from  Hubli  to
 Karwar  so  that  the  forest  resources
 could  be  properly  exploited  and  full
 encouragement  given  to  the  industrial
 centres  there,

 As  regards  the  railway  services  to
 Goa,  I  referred  the  point  to  the  hon.
 Minister  and  he  has  given  the  reply
 that  for  the  present  it  will  not  be
 possible  to  consider  this,  that  is,  the
 running  of  another  train  between
 Londa  and  Goa.  There  is  only  one
 train  and  that  also  leaves  Londa  at
 a  very  odd  hour.  Now  that  Goa  is
 merged  into  India,  I  think,  some  more
 trains  should  be  run,

 Mr,  Speaker:  Order,  order.  All
 things  which  are  not  relevant  here
 should  not  be  said.

 Shrimati  Sarojini  Mahishi:  I  would
 also  request  the  hon.  Railway  Minis-
 ter  that  local  trains  between  Dharwar
 and  Hubli,  now  that  it  is  a  Corpora-
 tion,  should  be  started.

 Shri  Priya  Gupta  (Katihar):  Mr.
 Speaker,  Sir,  I  express  my  gratitude
 to  the  Ministry  of  Railways  for  say-
 ing  for  the  first  time  that  the  supply
 of  coal]  was  of  an  inferior  quality  and
 therefore  there  was  more  consump-
 tion  of  coal  and  delay  in  train  ser-
 vices.  I  say  this  because  in  the  Kati-
 har  and  other  mechanical  districts  the
 drivers,  firemen  etc.  who  complained
 against  the  inferior  quality  of  coal
 supply  had  been  charge-sheeted  for
 more  consumption  of  coal  as  well  as
 for  late  running  of  trains.  They  had
 been  giving  the  same  plea  that  the
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 coal  supplied  was  of  an  inferior  quality
 but  nothing  was  heard  and  they  were
 vunished  because  the  Railway  Board’s
 oricrs  were,  “Take  it  up  wherever
 the  coal  consumption  is  high  and
 wherever  the  train  is  late’.  So,  they
 punished  the  drivers,  firemen  etc.  and
 informed  the  Railway  Boarq  that
 they  had  taken  action.  There  was  no
 appeal  against  this  injustice.  The
 Railway  Board  itself  controls  wagon
 movement  and  Government  has  got
 some  State  collieries  also;  therefore,
 [  fail  to  understand  why  better  type
 of  coal  as  was  required  for  running
 the  engines  is  not  being  brought  in
 time  and  is  not  given  the  first  prio-
 rity.

 In  the  Domohani  power-house  in
 N.E.  Railway  a  damaged  boiler  is  be-
 ing  utilised  as  3  prime  mover  to  run
 the  electric  generator  which  could
 have  been  replaced  by  a  diese]  gene-
 rator  and  which  could  have  saved  the
 cest  of  generation  by  some  hundred
 times.  This  is  being  reiterated  for
 years  together  but  it  has  not  been  re-
 ‘placed  as  yet  though  it  is  having  very
 high  coal  consumption.

 Moreover,  high  coa!  consumption  is
 due  to  the  defective  condition  of  en-
 gines.  The  drivers  and  the  firemen
 have  to  work  more  because  of  the
 bad  type  of  coal  supplied.  Often,  the
 firemen  have  got  to  break  the  clin-
 kers  and  due  to  bad  quality  of  coal
 and  other  auxiliary  things,  the  engine
 requires  more  attention  and,  there-
 fore,  the  work  becomes  more  inten-
 sive.

 This  is  a  time  of  emergency  and  the
 running  of  trains  should  not  be  de-
 layed  on  any  plea  either  due  to  any
 lack  of  supply  of  coal  or  due  to  any-
 thing  else.  We  must  give  our  con-
 sent  to  these  Demands  for  Grants  to
 cope  up  with  the  work.  But  my  sub-
 mission  to  the  Railway  Ministry  and
 to  the  Railway  Boarg  is  that  they
 wil]  kindly  go  through  such  cases  of
 unwarranted  punishments  as  I  have
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 narrated  in  the  different  railways,
 specially  in  the  North  Eastern  and
 North  East  Frontier  Railway.

 Now,  I  come  to  Demand  No.  9.  I
 am  Not  an  accounts-man  but  switch-
 ing  over  from  the  provident  fund
 form  of  retirement  benefit  to  the  pen-
 sionary  form  does  not  require  more
 money  readily.  The  money  required
 under  the  provident  fund  scheme  is
 more  than  that  under  the  liberalised
 pensionary  scheme.  So.  I  do  not  un-
 derstand  how  this  could  be  the  plea,
 namely,  that  due  to  the  implementa-
 tion  of  the  pension  scheme  and  giving
 more  men  the  chance  the  total
 amount  has  fallen  short  of  the  Bud-
 get  provision.  Of  course,  the  ac-
 counts  people  in  the  Railway  Board
 would  give  their  explanation,  but
 what  I  want  to  say  is  this.  I  have
 asked  starred  questions  in  this  con-
 nection  in  this  House  and  even  the
 rules  and  directives  of  the
 Railway  Board  are  categorical-
 ly  ciear  in  this  regard  but  some
 hundceds  or  thousands  are  not  getting
 their  provident  fund,  gratuity  and
 pension  in  time  after  retirement.
 Widows  do  not  find  forms  to  fll  and
 do  not  know  as  to  what  p2nvicn  they
 are  entitled  to.  The  final  provident
 fund  settlements  of  most  of  the  tra-
 ffic  operations  staff  are  being  held  up—
 I  do  not  know  what  for,  late  finalisa-
 tion  of  handling  charges  reports  or
 for  something  else.  But  they  allow  it
 to  linger  on  for  years  together.  This
 is  the  state  of  affairs  in  regard  to
 their  provident  fund  also.

 CPC  introduction  and  implementa-
 tion  will  require  more  staff  in  the
 Accounts  Department.  I  say  that  to
 practise  economy  is  not  to  retrench  a
 clerk  here  or  a  peon  there.  For  ef-
 fecting  ecenomy  it  needs  reducing  the
 top  heavy  administration,  the  highest
 stage  officers  and  other  forums,  and
 not  retrenchment  of  a  clerk  or  for-
 going  a  post  of  a  clerk  here  or  of  a
 peon  there.



 r80r  Supplementary

 13.35  hrs,

 (Mr.  Deputy-SPEAKER  in  the  Chair]
 On  Demand  No.  15,  I  have  nothing

 to  add  except  to  make  two  sugges-
 tions  which  I  have  got  in  view  of
 this  period  of  emergency.  One  is  that
 on  the  Siliguri-Kalimpong-Guellik-
 hola  section  of  the  North-East  Fron-
 tier  Railway  where  the  earthwork  is
 already  complete  a  line  can  be  re-
 laid.  If  a  narrow  gauge  line  linking
 Siliguri  to  Guellikhola  is  constructed,
 that  will  help  in  the  supply  of  military
 necessities.  Then,  the  Siliguri-Ali-
 pore  Duar  Broad  Gauge  line,  the  sur-
 vey  for  which  is  already  complete,
 can  go  upto  Pandu  and  it  can  facili-
 tate  supplies  in  this  emergency.

 Mr.  Deputy-Speaker:  The
 Member’s  time  is  up,

 Shri  Priya  Gupta:  On  Demand  No.
 6  I  have  got  only  a  few  submissions.
 The  Katihar  railway  station  in  NE.
 Railway  has  got  its  broad  gauge  ser-
 vice  opened  but  the  broad  gauge
 station  is  far  away  from  the  metre
 gauge  station.  Each  passerzer  has  to
 walk  about  a  mile  or  so  to  go  to  the
 broad,  gauge  station.  If  only  it  is
 brought  near  that  station,  it  will  faci-
 litate  travelling  public.  All  the  la-
 bourers  from  my  State  of  Bihar  who
 Zo  to  Assam  find  a  great  deal  of
 trouble  because  of  this.  They  miss
 their  trains  also,  Therefore,  this
 broad  gauge  station  should  be  in  the
 main  station  of  Katihar.

 hon.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber’s  time  is  up.

 Shri  Priya  Gupta:  The  Katihar
 station  requires  remodelling.  It  was
 said  that  it  will  be  shifted  to  a  new
 site  ang  wil  be  remodel'ed.  I  do
 not  know  what  has  happneq  to  the
 scheme  of  remodelling  of  Katihar  rail-
 way  station,

 Then,  I  would  request  the  hon.
 Minister  that  the  Howrah-Amta  railway
 line  may  be  nationalised.  Then,  from
 Sealdah  to  Barasat  only  a  few  miles
 are  left  to  make  it  a  double  line
 system  because  all  the  loop  lines  in
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 the  intermediate  stations  have  been
 extended.  Only  six  miles  portion  is
 required  to  be  constructed.  The
 Basirhat-Barasat-Sealdah  section  is  a
 busy  section  and  there  should  be
 direct  trains  over  it.

 Mr.  Deputy-Speaker:  I
 the  bell  twice.

 have  rung

 Shri  Priya  Gupta:  I  have  moved  cut
 motions  to  these  Demands.  Other
 hon.  Members  have  spoken  for  20
 minutes  I  would  make  only  one
 point  about  the  catering  staff  at  Kati-
 har.  The  proprietors  of  the  catering
 there  are  private  people.  They  have
 not  paid  the  wages  of  the  empioyees
 there.  I  do  not  knox;  whether  it  is
 within  the  jurisdiction  of  the  Railway
 Board  or  not  to  intervene,  but  I  may
 submit  that  even  at  the  Puja  time  no
 pay  was  given  to  them,  When  an
 employee  asked  for  his  pay  the  con-
 tractor  discharged  him  and  said,  ‘I  do
 not  care  for  you.  I  know  the  Rail-
 way  Department.  I  will  try  to  victi-
 mise  you  if  you  pres;  for  it.’  This
 is  what  is  happening  in  the  private
 catering  department  there.  What  I
 submit  is  that  the  catering  department
 there  should  be  a  corporation  with  50
 per  cent  private  and  50  per  cent  rail-
 way  share.

 Mr.  Deputy-Speaker:
 Rao  S.  Deshmukh.
 five  minutes.

 Shri  Shivaji
 He  will  get  only

 Shri  Shivaji  Rao  S.  Deshmukh  (Par-
 bhani):  Sir,  I  rise  to  speak  on  the
 Supplementary  Demands  for  Grants  in
 respect  of  the  Railways.  particularly
 on  Demand  No.  I5.  Pertaining  to  this
 Demand  I  have  one  small  statement  to
 make,  In  the  book  of  Supplementary
 Demands  for  Grants  which  the  Rail-
 way  Ministry  has  supplied  to  us  on
 page  6  the  demands  are  mentioned  in
 thousands  of  rupees  and  they  are  men-
 tioned  as  51,000  and  odd  thousands  of
 rupees.  That  means  that  the  Railway
 Ministry  while  asking  for  a  total  de-
 mand  of  Rs.  4  crores  and  odd  have
 made  a  demand  of  Rs.  51,000,  and  odd’
 thous:n‘s,  that  is,  Rs.  5l  crores  more:
 or  Ies-  under  this  Head  alone.  TI'
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 think,  such  errors  should  not  occur
 in  the  papers  which  the  Railway
 Ministry  sends  to  this  Parliament.

 The  Demand  is  for  the  Morwa-
 Katni  iiné  in  order  to  facilitate  the
 development  of  Singrauli  coal  and  to
 connect  it  with  a  broad  gauge  system
 of  railway.  I  have  got  8  further
 submission  in  this  regard  that  these
 supplementary  demands  do  not  give
 even  an  outward  impression  of  being
 supplementary  demands  consequent
 upon  the  emergency  situation  that  is
 prevalent  in  the  country.  We  would
 have  been  too  glad  had  we  been  call-
 ed  upon  to  sanction  additional  sup-
 plementary  grants  for  the  Railways  to
 meet  the  requirements  of  the  emer-
 fZency  situation  with  which  the  nation
 is  faced.  We  are  too  sorry  to  note
 that  a  paltry  sum  of  Rs.  4  crores  which
 has  been  submitted  for  our  vote  is  by
 way  of  routine.  If  we  are  to  pay
 tribute  to  the  Railways,  it  is  this  that
 the  Railway  Ministry  has  failed  to
 assess  correctly  their  requirements
 when  their  demands  were  submitted
 before  the  House  at  the  time  of  the
 ‘General  budget  for  the  Railways.

 In  this  connection,  I  wish  to  point
 out  that  one  vital  rail  link  which  has

 not  so  far  received  any  justification
 at  the  hands  of  the  Railway  Ministry,
 deserves  special  consideration  in  ‘this
 emergency  situation  because  this  re-
 lates  to  the  military  requirements  of
 the  nation,  This  is  the  Goa-Gondia
 rail  link.  After  the  Goa  action,  in
 spite  of  our  tributes  to  the  Railway
 for  handling  more  than  00  trains  a
 day  in  the  Manmad  station,  we  still
 fee]  that  Goa  should  be  connected
 with  the  rest  of  India  by  an  addi-
 tional  rail  link.  This  rail  link  is  not
 going  to  cost  the  exchequer  any
 any  amount  more  than  is  usually
 claimed  for  a  small  new  line.  This
 rail  link  can  be  achieved  in  this  way.
 ‘Castle  Rock  to  Londa  is  already  con-
 nected.  Londa  to  Miraj  is  also  there.
 Miraj  to  Latur  Road  is  narrow  gauge.
 ‘There  is  a  proposal  before  the  Rail-
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 way  Ministry  that  Miraj-Latur  Road
 should  be  converted  into  metre  gauge.
 If  this  Miraj-Latur  Road  is  converted
 into  metre  gauge,  then,  it  is  only  a
 question  of  8  miles  to  connect  it  with
 Parli  Vaijanath  which  is  the  metre
 Gauge  railhead.  Parli  Vaijanath  to
 Latur  Road,  proposed  rail  link  is  only
 38  miles.  From  Parli  Vaijanath  te
 Adilabad,  there  is  still  metre  gauge.
 From  Adilabad  to  Chanda  is  another
 30  miles.  With  48  miles  of  new

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber  has  to  confine  his  remarks  only
 to  the  supplementary  demands.  This
 is  not  a  general  debate  on  Railways.

 Shri  Shivaji  Rao  S.  Deshmukh:  New
 lines—we  are  expected  to....

 Mr.  Deputy-Speaker:  New  lines
 mentioned  in  the  supplementary  de-
 mand.

 Shri  Shivaji  Rao  S.  Deshmukh:  We
 are  called  upon  to  sanction  money  fer
 30  miles  of  new  line  to  connect  the
 coal  fields  in  order  to  facilitate  move-
 ment  and  complete  that  broad  gauge
 map.  In  order  to  make  that  picture
 complete,  I  am  making  my  submission.
 Goa,  which  has  got  iron  ore  and
 which  is  lacking  in  coal  should  also
 be  connected  with  the  coal  fields  in
 Central  India.  _  If  it  is  to  be  connect-
 ed  with  the  Central  Indian  collieries,
 only  48  miles  of  construction  of  new
 line  will  connect  Goa  and  Gondia.
 This  particular  rail  link  will  be  vital
 from  the  defence  point  of  view,  be-
 cause  it  will  connect  seven  Indian
 States  and  it  will  facilitate  military
 movement,  when  we  require  it.  It
 will  be  connecting  Goa  with  the  whole
 railway  map  of  India  in  a  better  way.

 Mr.  Deputy-Speaker:  All  this  is
 irrelevant.

 Shri  Nambiar:  It  is  a  very  good
 suggestion.

 Mr.  Deputy-Speaker:  May  be  a  very
 good  suggestion.
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 Shri  Warior  (Trichur):  It  will  con-
 nect  Western  India  with  Central
 India.

 Shri  Shivaji  Rao  S.  Deshmukh:
 Excuse  me,  the  requirements  of  de-
 fence  are  paramount.  Purely  from  a
 defence  point  of  view,  I  would  only
 Tequest  the  Railway  Ministry  to  for-
 ward  this  proposal  to  the  Defence
 Ministry  for  their  remarks.  I  do  not
 entertain  any  doubt  whatsoever  in  my
 mind  that  the  construction  of  48  miles
 of  new  link  by  the  metre  gauge  and
 conversion  the  other  line  will  connect
 Goa  with  the  rest  of  India  and  the
 entire  defence  requirements  will  be
 met.

 Further,  I  have  only  one  request  to
 make.  There  are  shuttle  trains  bet-
 ween  Basin  and  Akola.  If  these
 shuttle  trains  are  extended  to  Purna,
 it  will  meet  the  additional  traffic  re-
 quirements  in  my  constituency,

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Swaran  Singh:  Is  this  also  con-
 nected  with  the  emergency?

 Mr.  Deputy-Speaker:  It  is  quite  ir-
 relevant.

 Shri  Shivaji  Rao  5.  Deshmukh:  We
 have  run  ten  military  trains  a  day  in
 that  line.  It  is  only  an  extension  of
 the  railway.  Not  an  extension  of  a
 line,  but  extension  of  a  railway.

 Mr.  Deputy-Speaker:  Your  remarks
 have  to  be  confined  only  to  the  new
 line  mentioned  in  the  supplementary
 demand:  not  to  other  new  lines.

 Shri  Shivaji  Rao  S.  Deshmukh:  It  is
 not  a  new  line.  It  is  only  an  exten-
 gion.

 Mr,  Deputy-Speaker:  It  is  not  rele-
 vant.  Sorry.

 Shri  Shivaji  Rao  S.  Deshmukh:  With
 these  I  submit  that  the  Railway  Minis-
 try  may  give  its  sympathetic  con-
 sideration  for  the  new  rail  link,  par-
 ticularly  in  the  present  defence

 KARTIKA  24,  884  (SAKA)  Demands  forGrants  ‘1806.
 (Railways)

 set  up  and  particularly  because
 Goa  is  being  developed  as  a
 naval  base  and  and  all  weather
 port,  this  link  is  very  vital  and
 therefore  I  hope  the  Railway  Ministry
 will  give  its  due  consideration.  With:’
 these,  I  support  the  demands  Jom

 Mr.  Deputy-Speaker:  I  want  Mei:
 bers  to  be  relevant.  In  supplem@n'
 ary  demands,  debates  have  to  be  don-  ( fined  only  to  the  items  mentioned:  2 the  supplementary  demand.

 Shri  Shivaji  Rao  Deshmukh:  C
 struction  of  new  lines  is  mentioned.

 x Mr.  Deputy-Speaker:  Order,  order.
 Shri  Tyagi  (Dehra  Dun):  Sir,  I  will

 not  take  a  long  time.  I  have  only  to:
 rmoake  two  smal]  suggestions.

 Firstly,  I  must  congratulate  the
 Ministry  and  also  the  Railway  staff
 and  officers.  They  have  decidedly
 made  some  improvement  im  the  run-
 ning  of  Railways.  Punctuality  is  also
 coming  in,  The  Railways  will  have
 now  to  face  a  much  greater  responsi-
 bility  than  they  have  done  so  far.  Itis

 a  time  of  emergency,  I  think  it  is  time
 to  consider  if  it  would  be  possible  to
 have  stricter  regimentation  in  the
 service.  I  do  not  know  if  it  could  be
 militarised  in  case  of  an  emergency  so:
 that  they  may  have  the  best  disci-
 pline.  That  is  the  first  point.  I  do  not
 want  to  dilate  on  it.  In  a  time  of
 emergency,  the  President  might  be
 asked  to  promulgate  a  law,  50  that
 enforcement  of  military  discipline
 could  be  there  all  over  the  Railways.
 They  are  the  life  line.  If  we  are
 ultimately  to  go  to  war,  every  little
 line  of  the  Railways  shall  be  the  life-
 line  of  the  war.  In  fact,  if  the  Rail-
 ways  do  not  come  up  to  the  mark  in
 a  time  of  emergency,  everything  will
 be  lost,  I  am  glad  there  have  been
 two  or  three  occasions  when  the  Rail-
 way  Administration  have  been  put  to-
 test  and  they  have  stood  it  successfully
 well.  This  is  the  first  point  that  I
 wanted  to  mention.  Amother  thing  is
 they  should  do  away  with  smaller
 types  of  wasteful  expenditure  which
 are  still  going  on.  That  is  by  way  of”
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 criticism.  They  must  see  to  it.  and

 ‘they  must  economise  all  expenditure.

 Only  one  word  more,  There  has
 been  too  much  of  ticketless  travelling
 in  the  Railways.  That  goes  to  show
 indiscipline  tuo  ९  in  the  service  and  the
 people,  I  wonder  if  in  this  emergency,
 the  hon.  Minister  may  be  pleased  to
 promulgate  a  law  whereby  ticketless
 travelling  may  be  declared  a  criminal
 offence,  involving  punishment,  not  of
 fine  alone—the  magistrates  impose  a
 fine  of  one  rupee  or  two  rupees—but
 direct  imprisonment.  Unless  such
 stiffer  attitude  is  taker,  Railways  will
 never  be  in  a  proper  order.  I,  there-
 fore,  emphasise  that  the  time  has  come
 when  the  people  must  know  that  mis-
 use  of  public  vehicles  like  this  and
 this  type  of  swindling  with  the  autho-
 rities  will  be  penalised.  It  must  be
 penalised  whoever  he  may  be.  Only
 the  other  day,  I  was  shocked  to  hear
 that  in  seme  line,  30  per  cent  of  the
 people  are  travelling  without  ticket
 How  can  the  Railway  administration
 run  if  the  people  do  like  this.  If  this
 practice  goes  on  for  a  few  years  more,
 it  will  become  a  convention  establish-
 ing  that  anybody  can  travel,  Fakirs
 cam  travel!  because  .they  have  no
 money;  others,  sick  man.etc.  There  is
 no  question  of  merciful]  consideration
 on  the  part  of  the  officers.  It  must  be
 seen  that  nobody  is  allowed  to  travel
 withou;  a_  ticket.  Stiffer  measures
 have  to  be  taken.  J  hope  the  hon.
 Minister  will  take  suitable  action.

 Shri  D.  N,  Tiwary:  Mr,  Deputy-
 Speaker,  at  the  outset,  I  shall  assure
 the  Railway  Ministry  that  I  am  _  not
 going  to  make  any  demand  for  my
 constituency  or  elsewher.  In  this  time
 of  emergency,  the  needs  of  defence
 are  paramcunt.  We  have  seen  in  the
 North  Eastern  and  North  East  Frontier
 Railway,  trains  were  detained  for  9
 hours  and  0  hours  because  of  military
 reasons  and  people  had  to  suffer.  Also
 military  equipment  and  _  military
 personne]  were  not  sent  as  fast  as
 they  should  have  been  sent.  This  is

 “because  the  line  after  Sonepur  is  not
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 doubled,  The  line  up-to  Sonepur  has
 been  doubled.  After  Sonepur  up  to
 Katihar  ang  beyond  is  not  a  double
 line.  There  are  traffic  jams  and  move-
 ment  whether  it  be  civil  or  military
 is  checked  there.  During  this  period
 of  emergency,  we  cannot  afford  to  be
 complacent  and  let  things  remgin  as
 they  are.  If  we  are  going  to  have  any
 double  lines.  in  addition  to  new  lines,
 then  we  have  to  take  into  considera-
 tion  only  those  lines,  for  the  present,
 which  .are  conducive  for  the  ease  of
 transport  of  military  personnel  and
 military  equipments.  So,  doubling  of
 the  line  between  Hajipur  ang  Katihar
 and  Siliguri  is  very  essential  for  mili-
 tary  reasons.  I  would  request  the  hon.
 Minister  to  take  this  matter  into
 consideration,  and  even  if  it  means  the
 stopping  of  other  works  we_  should
 undertake  the  extension  of  the  line
 and  the  doubling  of  this  line  in  the
 first  instance,  because,  otherwise  the
 NEFA  area  may  not  be  protected  as
 we  want  it  to  be  protected,

 Much  discussion  has  been  made
 about  the  catering  department.  I  have
 experience  of  this  catering  depart-
 ment.

 Mr.  Deputy-Speaker:  I  think  cater-
 ing  is  not  covered  by  the  Supplemen-
 tary  Demand.

 Shrj  D.  N.  Tiwary:  May  I  submit
 that  when  you  were  not  here,  a  little
 earlier,  discussion  on  this  subject  has
 been  allowed  in  respect  of  the  other
 Members  who  had  spoken  before  me.
 So,  I  should  not  be  debarred  from
 referring  to  it,

 Shri  Deputy-Speaker:  What  is  the
 Demand  on  which  the  hon.  Member  is
 speaking?

 Shri  Narendra  Singh  Mahida:  There
 is  a  reference  to  catering  in  the  expla-
 natory  note  under  Demand  No.  9.

 Shri  D.  N,  Tiwary:  A  few  years
 before,  it  was  decided  by  the  railways
 to  allot  only  two  units  to  a  particular
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 contractor  at  a  particular  station,  But
 some  persons  have  got  eight  or  ten
 umits  with  them,  and  now  they  are
 hoodwinking  the  railways  by  dividing
 those  units  among  their  friends  or
 their  relations  or  their  songs  and
 daughters.  This  should  be  checked,
 because  corruption  setsin  or  sublet-

 ting  is  done  only  in  the  case  of  those
 contractors  who  have  got  so  many
 units  under  them  that  they  cannot
 manage.  So,  I  would  submit  that  small
 contracts  for  catering  and  other  things
 should  be  given  to  poor  men-  or
 middle-class  men  so  that  they  can
 manage  the  units  themselves.  My
 hon.  friend  Shri  D.  C,  Sharma  has
 deprecated  the  contract  system.I  also
 wan,  the  railways  should  take  over
 the  catering  themselves,  but  they
 should  at  the  same  time  see  that  they
 manage  it  well.  What  is  the  use  of  the
 railways  taking  over  catering  every-
 where,  if  they  cannot  manage  it  well?
 I  find  that  already  in  certain  areas,  the
 railways  have  given  up  departmental
 catering,  and  also  there  is  a  proposal
 to  allot  the  dining  cars  to  private
 persons  because  the  railways  are  not
 able  to  manage  it.  So,  I  am  not  one
 of  those  who  want  that  catering
 should  be  taken  over  by  the  railways
 without  proper  or  efficient  manage-
 meut  being  ensured  thereby.  Even  in
 the  railway  catering  department  I  feel
 that  there  is  much  scope  for  improve-
 ment,  because  there  is  bickering  from
 passengers.  and  there  are  often  com-
 plaints  of  bad  food  being  supplied
 even  at  bigger  stations.

 The  third  point  that  I  want  to  bring
 to  tht  notice  of  the  hon,  Mimister  is
 in  regard  to  the  scrap  of  the  railways.
 Some  categories  of  scrap  have  now
 been  decontrolled,  and  the  railways
 auction  those  scraps  to  the  public.
 What  happens  is  that  sufficient  number
 of  persons  do  not  have  information
 about  it,  and  just  a  handful  of  persons
 go  to  the  station  for  bidding,  and  the
 whole  thing  goes  for  a  song,  Actually,
 there  are  several  persons  who  want  to
 take  it  at  controlled  rates.  If  the
 Railway  authorities  get  applications
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 from  such  persons  who  want  to  take
 the  scrap  at  the  original  controlled
 rates,  they  should  be  given  that
 quantity  of  scrap  amd  no  auction
 should  be  made  which  results  in  the
 sale  of  the  scrap  at  prices  less  than
 what  are  prescribed  for  them.  Since
 the  commodity  has  been  decontrolled
 now.  there  is  no  binding  on  the  rail-
 ways  that  they  should  sell  it  at
 controlled  rates;  they  may  sell  it  at
 lesser  or  higher  rates.  This  auction
 system  is  very  harmful  to  the  interests
 of  the  railways.  So,  I  would  request
 the  Railway  authorities  to  allot  such
 scrap  only  to  those  persons  who  are
 ready  to  buy  this  scrap  at  the  original
 controlled  rates  or  even  at  8  rate
 which  is  2  or  5  per  cent  more,

 Then.  I  come  to  the  question  of
 waste  of  cinders.  As  my  hon.  friends
 have  said  already,  cinder  and  coal  go
 waste,  I  have  seen  that  in  my  own
 ilaka  round  about  Pahlijaghat,  coal  is
 sold  by  the  railway  employees.  There
 was  recently  a  case  at  Pahlejaghat  in
 which  a  large  amount  of  coal  was
 captured,  and  it  was  railway  coal,  but
 the  railway  authorities  denied  that  it
 Was  railway  coal,  but  actually  nobody
 came  there  to  claim  that  coal.  So,
 steps  should  be  taken  to  see  that
 smuggling  of  coal  or  illegal  sale  of
 coal  jis  stopped.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  While  supporting  the  Sup-
 plementary  Demands  for  Grants  which
 have  been  moved  by  the  hon.  Minister
 before  this  House,  I  would  like  to
 make  one  or  two  observations,  First
 of  all.  I  would  like  to  congratulate  the
 Department  on  one  thing,  After  the
 country  got  freedom,  this  Department
 has  been  put  to  test  twice,  once  during
 the  Goa  operations  and  now’  during
 the  present  operations.  Til]  now,  in
 both  the  cases,  our  railways  have
 come  off  with  flying  colours,  and,
 therefore  I  congratulate  them,

 Secondly,  I  am  very  happy  to  find
 that  at  this  moment  when  there  is  an
 emergency  in  the  country,  every  man
 and  every  woman  is  playing  his  or  her
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 {Shri  Sham  Lal  Saraf.]
 part  properly  and  helping  in  solving
 the  present  emergency,  and  helping  in
 the  war  effort.

 I  am  very  happy  to  find  that  in  this
 supplementary  budget,  the  Railway
 Ministry  have  taken  particular  care
 in  regard  to  the  man-power.  For,  after
 all,  the  human  material  which  is
 working  in  the  railways  should  be
 given  adequate  attention,  especially
 those  who  are  meagrely  paid.  Provi-
 sion  has  been  made  in  this  supple-
 mentary  budget  in  regard  to  their
 provident  fund  contributions,  benefits
 to  temporary  siaff  etc.  and  also  in
 order  to  implement  the  Second  Pay
 Commission’s  recommendations  and  so
 and  so  forth,

 My  submission  is  that  during  the
 coming  days,  the  workmen  who  may
 be  working  in  the  railways  all  over
 the  country  will  be  put  to  very  severe
 tests.  Therefore,  the  first  attempt  on
 the  part  of  the  Railway  Department
 and  also  on  the  part  of  all  of  us  should
 be  to  see  that  these  people  are  happy
 and  well  cared  for.  After  all,  during
 the  period  of  emergency,  they  have  to
 put  in  work  round  the  clock.  Ordi-
 narily  also,  the  men  who  work  in  the
 railways  have  to  put  in  longer  and
 harder  hours  of  work,  but  when  there
 is  an  emergency,  one  can  very  easily
 imagine  how  much  of  work  they  have
 to  put  in,  and  how  much  strain  they
 have  to  undergo.

 Therefore,  while  on  the  one  hand,
 we  must  take  particular  care  to  see
 that  the  staff  who  are  working  in  the
 field,  or  in  the  offices  or  anywhere
 else  are  looked  after  well,  we  should
 see  that  one  or  two  other  things  also
 are  taken  particular  care  of.  Firstly,
 corruption  should  be  eradicated  root
 and  branch  in  the  department.  Of
 course,  it  is  not  an  eaSy  thing.  But
 conditions  ought  to  be  created  where-
 by  it  can  be  rooted  out,  It  is  for  the
 hon.  Minister  and  his  colleagues  to
 see  that  during  these  days  of  emer-
 gency,  no  such  atmosphere  is  pre-
 valent  in  the  railways.  Dealers,  busi-
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 nessmen  and  workers  and  even  manu-
 facturers  have  all  taken  vows  at  the
 moment  that  they  will  not  allow
 hoarding,  blackmarketing  etc,  I  would
 submit  that  in  the  railways  also,
 attempts  shoulq  be  made  right  from
 top  to  the  bottom  to  see  that  no  such
 thing  is  encouraged,  that  people  are
 not  encouraged  in  doing  such  things
 or  in  resorting  to  such  malpractices
 as  hoarding,  blackmarketing  and  so  on.
 After  all,  while  movement  of  commo-
 dities  takes  place  from  place  to  place,
 particularly  in  a  country  like  India,
 railway  transport  has  to  play  the  most
 important  role.  Therefore,  while  we
 must  on  the  one  hand  keep  the  rail-
 way  staff  happy  and  contented  by
 giving  them  all  the  reasonable  faci-
 lities  for  work  and  by  looking  to  their
 emoluments  etc.,  we  must  have  a
 severe  watch  on  the  working  of  every
 employee,  so  that  he  does  not  resort
 to  corruption  by  encouraging  busi-
 nessmen  or  _  traders’.  to  resort
 to  hoarding,  blackmarketing  etc.

 Only  if  that  is  done  our  war  effort
 can  be  pursued  successfully,  as  far  as
 the  railways  are  concerned.

 4  hrs.
 श्री  बैरवा  (कोटा)  :  उपाध्यक्ष  महोदय,

 जो  रेलवे  ने  यह  सप्लीमेंटरी  ग्रांट्स  की  मांग
 की  है  इस  सम्बन्ध  में  में  कुछ  सुझाव  देना
 चाहता  हूं  ।

 एक  तो  यह  है  कि  जो  कोयला  दिया  जा
 रहा  है  वह  घटिया  किस्म  का  दिया  जा  रहा  है
 जिससे  इंजिन  भी  खराब  होते  हैं  और  वह
 ज्यादा  भी  जलता  है  और  गाड़ियां  भी  लेट
 आती  हैं  1  में  ने कई  दफा  पूछा  कि  गाड़ियां
 क्यों  लेट  आती  हैं,  तो  उन्होंने  जवाब  दिया  कि
 घटिया  कोयला  दिया  जाता  है  कि  जिससे
 ढिम्मे  बंध  जाते  हैं  और  इंजिन  स्टीम  नहीं
 पकड़ता  इससे  गाड़ी  लेट  हो  जाती  है  ।

 दूसरा  सुझाव  यह  हे  कि  जो  एयर
 कंडीशंड  डब्बे  चलते  हैं  उन  पर  जो  खर्चा
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 होता  है  उनसे  उतनी  आमदनी  नहीं  होती  ।
 इसलिए  इनको  बन्द  करके  इन  पर  खर्च
 होने  वाला  रुपया  और  तरफ  लगाया  जाये  ।
 आजकल  हवाई  जहाज  और  एग्री  कंडीशन्ड
 के  किराये  में  कोई  अन्तर  नहीं  है,  वह  बराबर
 है  ।  इसलिए  कोन  उसमें  बैठ  कर  तीन  चार
 बदन  खराब  करेगा  जब  कि  हवाई  जहाज  से
 कुछ  घंटों  में  वह  यात्रा  की  जा  सकती  है  ।
 इसलिए  इन  डिब्बों  को  चलाने  से  कोई
 -कायदा  नहीं  है,  नुकसान  ही  है  ।

 तीसरी  बात  यह  कहनी  है  कि  जितने  मी
 रेलवे  की  लाइन  के  नीचे  से  लाखों  की  तादाद
 में  स्‍लीपर  निकलते  हैं  उनका  सही  उपयोग
 नहीं  होता  ।  उनको  स्तनों  के  बंगलों  के
 पास  पास  या  दूसरी  जगहों  पर  गाड़  दिया

 जाता  हैं  ।  इस  तरह  उनको  रद्दी  की  टोकरी
 में  फेंक  दिया  जाता  है  Vv  इन  स्‍लीपरों  का
 उपयोग  फरनीचर  बनाने  में  और  कम  से  कम
 इंघन  के  रूप  में  किया  जा  सकता  जो  कि
 किया  जाय  तो  रेलवे  को  काफी  आमदनी  हो
 सकती  हैँ  ।  प्रभी  तो  इनको  रद्दी  को  टोकरी  में
 डाल  दिया  जाता  है  |

 इसके  अलावा  मेरा  यह  सुझाव  है  कि
 रेलवे  कर्मचारियों  को  उनका  प्राविडेंट  फंड
 और  ग्रेच्युटी  का  रुपया  जल्दी  मिलता
 चाहिए  ।  इसके  लिए  उनको  तीन  तीन  और
 चार  चार  साल  तक  दफ्तरों  का  चक्‍कर
 काटना  पड़ता  है  i  कोई  उनकी  सुनवाई  नहीं
 करता  ।  इस  ओर  ध्यान  देने  की  झ्रावश्यकता  है

 स्टेशनों  पर  जो  वैगन  दिय  जाते  हैं  उनका
 ठीक  तरह  से  वितरण  नहीं  किया  जाता  ।  इस
 बात  की  कोई  गारंटी  नहीं  दी  जाती  कि  माल
 खराब  नहीं  होगा  और  ठीक  समय  से  पहुंच
 जायेगा  |  सास  कर  फलों  के  वेगास  को  जल्दी
 भेजना  चाहिए  |  में  ने  केले  के  वेतन  सड़ते
 देखे  हैं  -  इस  कारण  लोगों  को  अपना  माल

 दूसरे  तरीके  से  ट्रकों  से  भेजना  पड़ता  है
 जिससे  रेलवे  को  घाटा  होता  है।  अब  तो  रिश्वत
 देने  पर  ठीक  समय  पर  वैगन  नहीं  मिल  पाते  t
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 हमारे  क्षेत्र  में  अनेकों  मंडियां  हैं  जहां

 काफी  व्यापार  होता  है  ।  पत्थर  का  भी  काफी
 काम  होता  है  ।  हमने  देखा  है  कि  पत्थर  के
 व्यापारियों  को  तो  वैगन  मिल  जाते  हैं  क्योंकि
 वे  ज्यादा  मालदार  हैं  लेकिन  दूसरों  को  नहीं
 मिलते  ।  इसलिए  दूसरे  लोग  ट्रकों  से  सयता
 माल  भेजते  हैं  ।  मगर  लोगों  को  वैगन  मिलने
 लगें  तो  व्यापारियों  को  भी  सुविधा  हो  सकता
 हैं  और  रेलवे  की  भी  आमदनी  बड़  सकती  है  |

 डाइनिंग  कार  का  प्रबन्ध  अच्छा  नहीं  है  ।
 अव्वल  तो  कोई  यह  पूछते  ही  नहीं  आता  कि
 तुम  को  क्‍या  चाहिए  और  अगर  आता  भी  है
 झोर  उससे  कुछ  लाने  को  कहा  जाता  है  तो
 चार  पांच  स्टेशन  बाद  आकर  पूछता  है  कि
 आपको  क्या  चाहिए  ।  इसका  भी  इन्तिज़ाम
 ठीक  होना  चाहिए  ।

 हमने  देखा  है  कि  जो  बाजार  स्टेशन  के
 पास  है  वहां  पूड़ी  ६  जाने  पाव  मिलती  है
 लेकिन  स्टेशन  पर  दस  आने  पाव  मिलती  है
 पता  नहीं  इन  लोगों  की  क्या  साठ  गांठ  है  ।

 एक  बात  और  कहना  चाहता  हूं  ।  सभी  मी
 डब्बों  में  पानी  भरने  का  पुराना  तरीका  चालू
 है  जिससे  मुसाफिरों  को  बड़ा  कष्ट  होता  है  t
 जिस  वक्‍त  मुसाफिरों  का  गाड़ो  में  आने  का
 या  उससे  निकलने  का  समय  होता  है  उसी
 समय  पानी  भरा  जाता  है  जिससे  सारे  कपड़े
 भी  भीग  जाते  हैं  ।  इसमें  सुबीर  होता  चाहिए

 श्रीमती  लक्ष्मी  बाई:  (विकाराबाद)  :
 डिप्टी  स्पीकर  साहब,  में  अपने  क्षेत्र  के  बारे  में
 कुछ  सुझाव  देना  चाहती  हूं  v

 are  प्रदेश  में  फोन  करोड़  की  आबादी
 और  हैदराबाद  वहां  का  कपिल  है,  लेकिन
 वहां  से  कोई  ट्रेन  डाइरेक्ट  दिल्ली  को  नहीं
 आती  ।  इस  क्षेत्र  में  माइनिंग  आदि  का  बड़ा
 काम  है  और  काफी  विजनेस  भी  होता  है,  इसके
 अलावा  फूड  के  मामले  में  यह  एरिया
 सरप्लस  है  ।  मगर  यहां  पर  व्यापारियों  को'
 अपने  माल  के  लिए  बैगन  नहीं  मिलते  जिससे
 उनको  बड़ी  कठिनाई  होती  है  i
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 ल्रीमती  लक्ष्मी  बाई]
 हैदराबाद  से  जो  बोगी  दिल्ली

 के  लिए  गातो  हें  कौर  जो  कि
 लो०  टी०  में  लगायी  जाती  हैं  उनका
 टाइम  बड़ा  इनकनवीनिएंट  था  ।  यह  हैदराबाद
 से  साढ़े  सात  बजे  निकलती  थी  ।  इससे  खाने
 आदि  में  कठिनाई  होती  थी  ।  इसके  लिए
 हम  मिनिस्टर  साहब  के  पास  डेपुटेशन  लेकर
 गये  कि  इसका  टाइम  ठीक  कर  दिया  जाय  ।
 मगर  नतीजा  यह  हुआ  कि  उसका  टाइम
 साढ़े  ७  के  बजाय  साढ़े  ५  कर  दिया  गया
 जिससे  और  भी  ज्यादा  दिक्कत  होती  है  t
 इसको  ठीक  किया  जाना  चाहिए  ।

 इसके  अलावा  में  यह  कहना  चाहती  हूं
 कि  पहले  हैदराबाद  से  बम्बई  को  कोई  डाइरेक्ट
 गाड़ी  नहीं  थी  ।  अब  एक  गाड़ी  कर  दी  गयी  है,
 लेकिन  वह  तांडूर  पर  नहीं  ठहरती  जो  कि  एक
 बहुत  महत्वपूर्ण  स्टेशन  हैं  ।  यह  तीन  ताल कों
 के  बीच  में  एक  स्टेशन  है,  दो  ताल्लुक ों  में  कोई
 स्टेशन  नहीं  है  ।  इसलिए  इन  तीन  तालुकों
 के  आदमी  इसी  स्टेशन  से  गाड़ी  पर  बैठ  सकते
 हैं  ।  यहां  पर  गाड़ी  को  अ्रवश्य  रोका  जाना
 चाहिए  ।  इसके  यहां  न  रुकने  से  जो  लोगों  को
 तकलीफ  होती  उसको  रेलवे  वाले  सुनते
 नहीं  ।  एक  से  कहा  जाय  तो  यह  कहता  है
 कि  दूसरे  से  कहो,  दूसरे  से  कहते  हैं  तो  कहा
 जाता  है  कि  तीसरे  से  कहो  1  लेकिन  कोई
 सुनवाया  नहीं  करता  ।  इस  पर  एक्शन  लेना
 चाहिए

 हमारे  लिए  हैदराबाद  से  जी०  टी०  में
 स्लीपिंग  कोच  नहीं  है  इससे  बड़ी  दिक्कत
 होती  है  ।  हमको  काजीपेट  में  काफी  देर  तक
 पड़ा  रहना  पड़ता  है।  तो  इस  तरफ  भी  ध्यान
 देना  चाहिए  ।  इस  स्लीपिंग  कोच  के  न  होने  से
 बड़ी  दिक्कत  होती  है  ।  हमारी  बहुत  सी
 तकलीफों  को  दूर  करने  के  लिए  रुपये  की
 जरूरत  नहीं  है,  अगर  रेलवे  विभाग  थोड़ा
 दिमाग  खर्च  करे  तो  हमारी  बहुत  सी  दिक्‍कतें
 श्र  हो  सकती  हैं  ।
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 आप  सप्लीमेंट्री  ग्रांट  में  इतना  रुपया
 लेते  हैं  लेकिन  में  देखती  हूं  कि  रुपये  का  ठीक
 उपयोग  नहीं  होता  ।  बड़ा  हिस्सा  तो  एस्टेट-
 लिशमेंट  पर  खर्च  हो  जाता  है  कौर  काफी
 वेस्ट  होता  है  ।  कोयले  के  बारे  में  तो  में  नहीं
 कह  सकती  लेकिन  में  ने  देखा  है  कि  लोहा  आदि
 बहुत  वेस्ट  होता  है,  कोई  देखने  वाला  ही  नहीं
 है,  ऐसा  मालूम  होता  है  जैसे  रेलवे  विभाग

 यतीम  खाना  हो  गया  हो  न  कोई  देखता  है
 कि  किस  प्रकार  रेलवे  का  सामान  वेस्ट  हो
 रहा  है,  और  न  कोई  देखता  है  कि  मुसाफिरों
 को  कितनी  दिक्कत  होती  है  ।

 हम  फस्ट  क्लास  में  सफर  करते  हैं,  जब
 हम  को  तकलीफ  होती  है  तो  जो  लोग  तीसरे
 दरजे  में  सफर  करते  हैं  उनकी  क्या  हालत
 होती  होगी  ।  खास  कर  बहिनों  को  बहुत
 तकलीफ  होती  है  ।  कोई  उनकी  बात  नहीं
 सुनता  ।  टिकट  कलेक्टर  देखता  रहता  है  पर
 कोई  तवज्जह  नहीं  देता  |  यह  तमाम  रवया
 बदला  जाना  चाहिए

 डाइनिंग  कार  की  हालत  बहुत  खराब  है
 इतना  पैसा  लेते  हैं  पर  खाना  खराब  देते  हैं  t
 खाने  को  ढकने  का  कोई  इन्तिज़ाम  नहीं  है,
 नेपकिन्स  नहीं  है  7  जब  उन  लोगों  को  मालूम
 होता  है  कि  पार्लियामेंट  का  सेशन  होने  वाला
 है  और  मेम्बर  जायेंगे  तो  दो  चार  दिन  अच्छा
 इन्तिज़ाम  रखते  हैं,  बाद  को  फिर  वही  हालत
 हो  जाती  है  ।

 बस  विभाग  को  ८८  प्रतिशत  आमदनी
 तीसरे  दर्जे  के  मुसाफिरों  से  होती  है  लेकिन
 उनके  लिए  कुछ  नहीं  किया  जाता,  उनकी
 और  से  शिकायत  की  जाती  है  तो  उसकी  कोई
 सुनवाई  नहीं  होती  ।  उनके  लिए  पानी  का
 इन्तिज़ाम  नहीं  है,  खाने  का  इन्तिज़ाम  नहीं  है,
 सफाई  का  इन्तिज़ाम  नहीं  है  ।  उनसे  रेलवे
 इतना  पैसा  लेती  है  पर  उनके  लिए  कुछ  नहीं
 करती  ।  इस  तरफ  ध्यान  देना  चाहिए  ।
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 are  प्रदेश  में  नाम  के  लिए  दो  तीन
 डबल  लाइन्स  की  हैं  ।  में  इस  बारे  में  पिछले
 १५  सालों  से  सुझाव  दे  रही  हुं  लेकिन  इस

 झोर  ध्यान  नहीं  दिया  जाता  कि  हमको  क्‍या
 दिक्कत  है  |  समझ  में  नहीं  आता  कि  आप
 इस  काम  में  पैसा  क्‍यों  नहीं  लगाना  चाहते  ।
 रेलवे  तो  अगर  दो  पैसा  लगायगी  तो  चार
 वैसे  की  उसको  आमदनी  होगी  ।  फिर  भी
 इस  काम  में  पैसा  क्‍यों  नहीं  लगाया  जाता  जिससे
 'लोगों  को  सुविधा  हो  और  रेलवे  की  आमदनी
 भी  बढ़े  ।

 आपने  जो  मुझे  समय  दिया  उसके  लिए
 धन्यवाद  देती  हूं  ।

 उपाध्यक्ष  महोदय  :  श्री
 खां  |

 शाहनवाज

 श्री  विभूति  मिश्र  (मोतिहारी  )  :  उपाध्यक्ष
 महोदय,  मुझे  भी  बोलने  का  अवसर  दिया
 जाय  |

 Mr.  Deputy-Speaker:  .Two  hours
 were  allotted.

 श्री  विभूति  मिश्र  :  बहुत  से  माननीय
 सदस्य  बोलना  चाहते  हैं  ।  इसलिए  टाइम
 झर  बढ़ा  दिया  जाय  ।

 Mr.  Deputy-Spsaker:  I  have  extend-
 ed  the  time  by  half  an  hour.

 att  शिव  न्याय  (बांसी)  :  दिल्ली  से
 पूर्व  के  क्षेत्रों  की  जो  कठिनाइयां  हैं,  उनको
 यहां  पर  रखने  का  अवसर  नहीं  मिला  है

 उपाध्यक्ष  महोदय  :  श्री  शाहनवाज़
 खां  1

 Shri  Shahnawaz  Khan:  I  am  grate-
 ful  to  the  hon.  Members  who  have
 taken  part  in  this  discussion.  I  am
 particularly  grateful  to  those  hon.
 Members  who  have  appreciated  the
 services  of  the  railways,
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 Shri  Sonavane:  We  also  appreciate
 the  services  of  the  railways,  but  we
 have  in  addition  pointed  out  something
 else  also.

 Shri  Shahnawaz  Khan:  One  _  hon.
 Member  said  that  there  was  some  de-
 lay  in  the  movement  of  military  tra-
 ffic  during  this  emergency.  I  must  say
 that  was  a  complete  surprise  to  me
 because  from  what  I  gathered  after
 talking  with  the  military  authorities
 and  others,  my  impression  was  that  the
 services  rendered  by  the  railways  have
 been  greatly  appreciated  by  the  Minis-
 try  of  Defence,  and  that  the  whole
 affair  has  worked  like  clockwork.  We
 did  not  have  to  cancel  any  passenger
 trains,  and  on  the  whole  this  movement
 has  gone  on  very  smoothly.  That  is
 the  first  thing  which  I  wou'd  like  to
 clear.

 A  number  of  hon,  Members  referred
 to  the  inferior  quality  of  coal  that  was
 being  used  by  the  railways,  and  the
 consequent  detentions  to  trains.  My
 hon.  friend  Shri  Priya  Gupta,  who  is
 not  here,  said  that  the  staff  were  being
 victimised  because  the  trains  were  not
 running  to  time  on  account  of  inferior
 coal.  The  House  is  aware  that  there
 was  a  time  when  the  railways  had  the
 choice.  We  could  pick  and  _  choose,
 and  we  got  the  best  available  coal  in
 the  country.  Now  there  is  shortage  of
 metallurgical  coal,  and  the  best  type  of
 coal  is  requireq  for  the  steel  plants,
 which  must  naturally  have  the  priority,
 and  therefore  we  have  to  use  coal  of
 a  lower  grade.  We  are  doing  our  best
 to  get  better  type  of  coal.  An  inspec-
 tion  organisation  has  been  set  up,  and
 it  is  the  job  of  that  organisation  to  go
 round  and  see  that  we  do  at  least  get
 the  lower  type  of  coal  that  we  should
 get,  that  we  do  not  get  anything  lower.
 It  is  quite  true  we  have  been  getting
 sometimes  very  poor  quality  of  coal,
 and  in  order  to  eliminate  that,  as  the
 hon.  House  knows,  a  number  of
 washeries  are  being  set  up,  ang  I  think
 that  with  the  completion  of  those
 washeries,  the  situation  will  improve.

 Shri  Warior:  But  are  the  railways
 amenable  to  pay  more  for  the  washed
 coal?
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 Mr.  Deputy-Speaker:  Please  hear
 him.

 Shri  Priya  Gupta:  Just  a  clarifica-
 tion.

 जो  कोयला  खराब  है,  क्या  वह  भी  धोने
 से  अच्छा  हो  जायगा  |  उस  की  डस्ट  तो  चली
 जायगी,  लेकिन  जो  पत्थर  है,  क्या  वह  भी
 शन्छा  हो  जायगा  ?

 Shri  Shahnawaz  Khan:  I  wou'd  like
 to  place  some  facts  before  the  House.
 In  spite  of  the  poorer  quality  of  coal
 that  we  have  been  getting,  I  would
 like  to  tell  the  House  that  the  railways,
 as  a  result  of  the  efficiency  of  mainte-
 nance  of  locomotives  and  other  steps
 taken,  have  been  trying  to  counteract
 the  effect  of  inferior  coal.  For  ins-
 tance,  one  very  good  index  of  train
 operation  is  engine-miles  per  engine
 failure.  This  is  a  good  index  both
 of  maintenance  ang  of  the  quality  of
 fuel.  In  ‘1956-57,  the  engine  miles  per
 engine  failure  on  the  broad  gauge  was
 6,20L  and  in  96l-62  the  figure  is
 64,762.  Similarly,  on  the  metre  gauge
 in  1956-57,  the  figure  was  42,052  miles
 and  in  1961-62  the  figure  is  64,218.
 This  is,  if  I  might  say  so,  a  remark-
 able  improvement.  From  42,000  the
 figure  has  gone  up  to  64,000  on  the
 metre  gauge;  that  is  the  result  of  the
 steps  that  have  been  taken  by  the  rail-
 ‘ways  to  improve  the  maintenance  and
 also  improving  the  draft  etc.

 Also,  some  hon.  Members  said  that
 the  punctuality  of  trains  had  suffered
 as  a  result  of  the  inferior  type  of  coal. In  the  first  five  months  of
 1961-62,  on  the  broad  guage  the
 over-all  punctuality  of  trains  was
 76  per  cent,  and  on  the  metre
 gauge  it  was  79  per  cent.  In
 the  first  five  months  of  1962-63  on  the
 broad  gauge,  the  figure  is  75.3  and  on
 the  metre  gauge  77.8,

 Shri  Priya  Gupta:  Is  there  any
 change  in  the  running  time,  any increase  in  running  time?
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 Shri  Shahnawab  Khan:  Not  during
 the  period  to  which  I  have  referred.
 There  is  no  change.  These  are  the
 actua]  figures,  and  the  House  will
 appreciate  that  in  spite  of  the  poor
 quality  of  coal,  the  efficiency  of  train
 operations  and  punctuality  has  been
 kept  at  a  reasonably  high  figure.  We
 are  always  trying  to  improve  the
 punctuality  and  efficiency  of  our
 trains,  and  that  will  continue.

 A  number  of  hon.  Members  desired
 that  in  certain  regions  we  _  should
 extend  dieselisation  and  electrification.
 It  is  a  very  desirable  objective,  but
 as  the  House  knows,  foreign  exchange
 is  involved  in  this,  and  we  introduce
 dieselisation  and  electrification  only
 where  it  is  absolutely  necessary,  where
 the  saturation  point  in  carrnig  traffic
 by  steam  locomotion  has  been  reached.
 That  is  the  only  criterion,

 A  number  of  hon.  friends,  a  large
 number  of  them,  referred  to  delays  in
 the  setilement  of  dues.  The  perfor-
 mance  of  the  railways  has  improved
 considerably  in  this  respect.  This  is
 because  we  have  been  laying  special
 emphasis  on.early  settlement  of  dues.
 We  have  issued  instructions  that  six
 months  before  an  employee  retires,
 action  should  be  initiated  to  complete
 his  records,  so  that  when  he  retires
 there  is  the  minimum  delay  in  the
 settlement  of  his  dues.  We  have  also
 issued  instructions  that  during  the  last
 year  of  a  person’s  service  he  should
 not  be  transferred  from  one  station  to
 another  except  for  very  imavoidable
 reasons.  Action  in  regard  to  pension
 is  initiated  a  year  ahead.  In  the
 initial  stages  there  were  certain  delays
 in  computing  and  sanctioning  the
 pension  but  that  was  primarily  due  to
 the  fact  that  our  personnel  in  the
 accounts  and  personnel  branches  were
 not  familiar  with  the  procedures.  We
 have  arranged  special  training  for
 them  and  now  the  situation  has
 improved  considerably.  My  hon.  friend
 Shri  Nambiar  said  that  for  purposes
 of  exhibition  we  had  made  arrange-
 ments  to  settle  the  dues  on  the  date
 of  retirement  of  a  person.  I  may  say
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 chat  in  the  Railways,  we  are  not  very
 fond  of  exhibitionism.  Whatever  we
 do  is  with  the  object  of  rendering
 service  to  the  staff  or  to  the  public.
 Our  attempt  has  been  to  settle  the  dues
 within  ten  days  of  the  retirement  of  a
 person.  In  certain  cases  difficulties
 arise:  the  records  are  not  complete.
 Inspite  of  our  best  effort  some  records
 are  not  still  available  from  Pakistan.
 Certain  categories  of  staff  are  subject
 to  the  recovery  of  commercial  debits;
 debits  have  to  be  realised  from  persons
 who  have  been  in  unauthorised  occu-
 pation  of  quarters,  These  are  some  of
 the  difficulties.  Succession  certificates
 have  to  be  obtained  where  an  employee
 dies.  Where  necessary  we  even  depute
 our  railway  welfare  inspectors  to  go
 and  contact  the  dependents  of  the
 diceased  railwaymen,  such  35  their
 widows,  etc.  and  help  them  them  to
 obtain  succession  certificates.

 Shrj  Priya  Gupta:  In  how  many
 eases  of  retirement  have  full  payments
 been  made.

 Shrj  Shahnawaz  Khan:
 number.

 In  a  large

 Shri  Priya  Gupta:  In  a  microscopic
 number.  I  mean  full  payment.

 Mr.  Deputy-Speaker:  Order,  order.
 He  cannot  make  a  running  commen-
 tary  like  this....  (Interruptions)  It  is
 not  a  question  hour.  You  made  a
 speech.

 Shri  Priya  Gupta:  I  do  get  a  chance.

 Shri  Shahnawaz  Khan:  I  will  give
 some  figures  for  the  benefit  of  my
 hon.  friend.  The  number  of  employees
 awaiting  for  three  months  or  more
 for  payment  of  their  provident  fund
 dues  on  the  Central  Railways  on
 30th  June  4960  was  537;  there  were
 only  249  cases  on  30th  June  1962.  On
 the  Western  Railway  the  correspon-
 ding  figures  are  95  and  83.  There
 are  about  eleven  lakh  employees  on
 the  Railways  and  thousands  retire
 each  year.  These  are  thus  very  in-
 significant  numbers.  On  the  South
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 Eastern  Railway,  dues  were  settled
 on  the  very  day  of  retirement  in  the
 month  of  July  962  in  3  cases  and
 within  three  days  in  45  cases.  On
 the  North  Eastern  Railway  between
 January  ang  July  1962,  54  cases  were
 settled  within  48  hours.

 Shri  Priya  Gupta:  Were  they
 casual  labour  or  permanent  employees?

 Mr.  Deputy-Speaker:  We  have  to
 take  up  non-official  business  at  2.30.

 Shri  Shahnawaz  Khan:  Yes,  Sir.  A
 number  of  hon.  members  referred  to
 catering.  We  have  departmental
 catering  and  the  services  are  appre-
 ciated.  In  order  to  keep  up  a  certain
 element  of  competition,  we  have  not
 eliminated  all  contractors.  We  hope
 departmental  catering  will  set  up
 standards  for  other  caterers  to
 follow.

 Shri  K.  N.  Pande  (Hata):  That  is
 is  not  the  point.  Your  catering  itself
 is  not  up  to  the  standard.

 Shri  Shahnawaz  Khan:  We  have
 issued  instructions  to  all  the  officers.
 Even  Ministers  go  and  make  surprise checks  of  the  standard  of  catering. Where  necessary  we  do  take  discipli- nary  action;  we  have  taken  very
 drastic  action.  It  was  alleged  that  we
 do  not  give  preference  to  poorer
 people  but  give  licence  to  rich  people
 by  ignoring  co-operatives.  The  only
 criterion  is  that  service  must  be  good,
 Keeping  that  in  view,  we  take,
 necessary  action.  In  the  name  of  co-
 operatives  some  people  want  to  take
 contracts  but  these  are  not  real  co-
 operatives  of  workers.  Some  people from  outside  give  themselves  the  name
 of  co-operative  societies.  They  are
 no  better  than  ordinary  contractors.
 They  are  not  actually  workers  whom
 we  prefer.

 I  will  now  refer  to  the  reduction
 of  TA  to  the  catering  staff.  Where
 we  give  free  food,  the  normal  prac-
 tice  in  all  departments  is  to  allow
 half  TA;  where  we  give  free  food  and
 free  lodging  also,  it  is  one-fourth.
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 That  applies  to  everybody,  even  in  the
 gazetted  ranks.  We  are  running
 losses  on  these  dining  cars.  There-
 fore,  there  is  no  reason  why  we
 should  go  ang  supply  free  food  and
 give  full  T.A.  also  to  the  people.

 I  can  assure  my  hon.  friend  who
 referred  to  corruption  in  Railways,
 that  it  is  our  earnest  desire,  and  we
 make  every  effort,  to  root  out  corrup-
 tion  as  much  as  we  can.  In  the
 present  emergency,  I  am  sure  already
 the  Railwaymen  have  taken  a  vow
 that,  if  there  is  any  corruption  they
 will  not  indulge  in  it  and  they  would
 render  efficient  service  to  the  coun-
 try.  With  these  words,  I  move  that
 these  Demands  may  be  passed.

 Mr,  Deputy-Speaker:  Shri  Nambiar
 is  not  here.  I  shall  put  cut  motions
 to  the  vote  of  the  House.  Cut
 motions  Nos,  l,  2,  3  and  4.

 The  cut  motions  were  put  and  nega-
 tived.

 Shri  Priya  Gupta:  In  view  of  the
 assurance  of  the  hon,  Minister,  I
 withdraw  my  cut  motions.

 Mr.  Deputy-Speaker:  Has  the  hon.
 Member  leave  of  the  House  to  with-
 draw  his  cut  motions  Nos.  5  and  6.

 Cut  motions  Nos,  5  and  6  were  by
 leave  withdrawn.

 Mr,  Deputy-Speaker:  Shri  Trivedi  is
 not  here.  I  shall  put  cut  moticns  Nos.
 7,  8,  9  and  70  to  the  vote  of  the
 House.

 The  cut  motions  were  put  and  nega-
 tived.

 Mr.  Deputy-Speaker:  The  questipn
 is:  °

 “That  the  respective  supplemen-
 tary  sums  not  exceeding  the
 amounts  shown  in  the  third
 column  of  the  Order  Paper  be
 granteq  to  the  President  to  de-
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 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1963,  in  respect  of  the  following
 demands  entered  in  the  second
 column  thereof—

 Demands  Nos.  7,  9,  5  and  16.”

 The  motion  was  adopted.

 14:30  hrs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Nints  Report

 Shri  Hem  Raj  (Kangra):  Sir,  I  beg
 to  move:

 “That  this  House  agrees  with
 the  Ninth  Report  of  the  Committee
 on  Private  Members’  Bills  and
 Resolutions  presented  to  the  House
 on  the  2th  November,  1962.”

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  this  House  agrees  with
 the  Ninth  Report  of  the  Committee
 on  Private  Members’  Bills  and
 Resolutions  presented  to  the  House
 on  the  2th  November,  1962.”

 The  motion  was  adopted.

 4.3l  hrs.

 RESOLUTION  RE:  BAN  ON  COMMU-
 NAL  ORGANISATIONS—contd.

 Mr.  Deputy-Speaker:  Resolution  re-
 garding  ban  on  communal  organisa-
 tions.  Shri  Raghunath  Singh  was
 speaking  on  this  resolution.

 Shri  Daji  (Indore):  Sir,  I  would
 like  to  request  that  in  view  of  the
 present  situation

 Shri  Raghunath  Singh  (Varanasi):
 Let  me  have  my  say  firet.
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 Shri  Sonavane  (Pandharpur):  What
 is  the  time  remaining  for  this  resolu-
 tion?

 Mr.  Deputy-Speaker:  Let  us  hear
 him  first.  He  wants  postponement,

 श्री  विभूति  मित्र  (मोतिहारी  )  :  उपाध्यक्ष
 महोदय,  इमरजेंसी  'होते  हुए  प्रस्ताव  स्थगित
 होना  चाहिए  v

 Mr.  Deputy-Speaker:  He  is  moving
 a  motion  to  postpone  the  discussion.

 at  रघुनाथ  सिह:  उपाध्यक्ष  महोदय,
 इस  वक्‍त  भारतवर्ष  की  जो  स्थिति  है  और  चीन
 बे  जो  भारत  पर  आक्रमण  किया  है,  और
 जिस  तरह  से  भारत  का  जनता  ने  एक  स्वर  से,
 एक  लय  से,  एक  उद्देश्य  से,  एकत्रित  हो  कर
 झपना  विचार  प्रकट  किया  है  कि  पहले  हमें
 शत्रुओं  को  देश  से  निकालता  चाहिये,  इस
 परिस्थिति  को  देखते  हुए  में  निम्नलिखित
 प्रस्ताव  उपस्थित  करता  हूं  :

 “That  further  discussion  of  my
 resolution  regarding  ban  on  com-
 munal  organisations  be  postponed
 to  the  next  Session.”

 at  राम  सेवक  यादव  (बाराबंकी):
 उपाध्यक्ष  महोदय,  जो  प्रस्ताव  अभी  माननीय
 रघुनाथ  सिंह  जी  ने  रखा  उस  के  लिये  उन्होंने
 यह  तके  दिया  कि  जो  चीनी  आक्रमण  से
 उपस्थित  स्थिति  है,  उस  से  इस  देश  में  एकता
 की  लहर  आई  है

 Mr.  Deputy-Speaker:  No  discussion.
 I  am  putting  the  motion.

 aft  राम  सेवक  यादव  :  में  एक  निवेदन
 कर  रहा  हूं  ।

 Mr.  Deputy-Speaker:  You  are  sup-
 porting  the  motion?

 Shri  Ram  Sewak  Yadav  (Bara
 Banki):  No,  I  am  opposing  him.
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 Mr.  Deputy-Speaker:  All  right.

 श्री (राम  सेवक  यादव  :  अभी  माननीय
 मित्र  श्री  रघुनाथ  सिंह  ने  यह  तक  दिया  कि
 चीनी  आक्रमण  से  जो  स्थिति  उत्पन्न  हुई  है
 उस  से  देश  में  एक  एकता  की  लहर  उठ  खड़ी
 हुई  है  उस  के  होते  हुए  अगर  यह  प्रस्ताव
 उपस्थित  किया  जाता  है  तो  शायद  उस  में
 कुछ  बाघा  उत्पन्न  हो,  और  इसलिये  इधर
 प्रस्ताव  को  दूसरे  सेशन  में

 श्री  रघुनाथ  सिंह:  में  ने  बाघा  नहीं
 कहा  था  ।

 श्री  राम  सेवक  यादव  :  मेरा  निवेदन  है  फि
 झगर  उनके  ही  तक  को  ले  कर  हम

 उपाध्यक्ष  महोदय  :  जो  निवेदन  है  कह
 बाप  मुझ  से  कीजिये।

 श्री  राम  सेवक  यादव:  मुझे  खुशी  है,
 उपाध्यक्ष  महोदय,  कि  आप  मेरी  बात  को
 समझते  हैं।  मेरा  निवेदन  है  कि  यदि
 साम्प्रदायिकता  जो  है  वह  सब  से  बड़ा  खतरा
 है  देश  की  एकता  के  लिये  तो  यह  सब  से  बड़ा
 अवसर  है  कि  इस  प्रस्ताव  को  यहां  रखा  जाय  ।
 आज  जो  स्थिति  उत्पन्न  हुई  है,  उस  में  जो
 लोग  सम्प्रदायकवाद  में  विश्वास  करते  हैं
 और  अपने  संगठन  चलाते  हैं  उन्होंने  भी
 एकता  का  परिचय  जो  दिया  है,  वे  उस  से  भी
 ऊपर  उठ  कर,  इस  प्रस्ताव  की  हां  में  हां  मिलाते
 हुए  इस  का  समर्थन  कर  सकते  हैं  ny  अगर
 वे  ऐसा  करते  तो  शायद  इस  शुभ  अवसर  पर
 कुछ  और  करने  की  आवश्यकता  ही  नहीं
 रहती  ।

 इस  लिये  में  इस  प्रस्ताव  का  विरोध
 करता  हूं  ज़ोर  सदन  से  निवेदन  करता  हूं  कि
 वह  इस  विषय  पर  बहस  चलाये  ।

 -
 उपाध्यक्ष  महोदय  :  रेजोल्यूशन  फिर

 आयेगा  ।
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 (Mr.  Deputy-Speaker]
 The  question  is:

 “That  further  discussion  of  Shyi
 Raghunath  Singh's  resolution  ve-
 garding  ban  on  communal  organi-
 sations  be  postponed  to  the  next
 Session.”

 The  motion  was  adopted.

 1438  hrs.

 RESOLUTION  RE:  COMPULSORY
 MILITARY  TRAINING

 Mr,  Deputy-Speaker:  The  next  re-
 solution  is  on  Compulsory  military
 training,  by  Maharajkumar  Vijaya
 Ananda.  And  the  time  allotted  is  two
 hours.

 Maharajkumar  Vijaya  Ananda
 (Visakhapatnam):  Sir,  I  beg  to  move:

 “This  House  is  of  opinion  that
 all  young  men  be  given  compul-
 sory  military  training.”

 Sir,  this  is  my  resolution  and  I  have
 much  pleasure  in  putting  it  before
 the  House.  It  is  in  keeping  with  the
 present  situation  that  we  are  faced
 with  in  India.  We  are  faced  with  a
 situation  of  the  gravest  type  ever
 since  independence  and  our  home,
 our  very  heritage,  is  at  stake.

 In  countries  like  France,  Belgium,
 etc,  and  there  is  compulsory  military
 training.  I  will  give  you  an  instance
 of  what  military  training  means.  In
 Belgium,  a  very  small  country,
 probably  four  or  five  times  as
 big  as  Delhi  district,  when  Kaiser’s
 army  threatened  Belgium  to  sur-
 render,  Belgium  said  ‘no’  and  _  they
 fought  to  gallantly  that  Kaiser’s
 army  was  detained  and  it  took
 them  quite  a  few  days  to  reach
 the  shores  of  France.  It  was  entirely
 due  to  the  fact  that  Belgium  had
 military  training.  and  the  military
 equipment  that  they  were  able  to  keep”
 Kaiser’s  army  away  for  so  long  in
 order  that  Britain  could  get  ready  to
 meet  the  onslaught.
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 Sir,  we  have  retired  soldiers  who
 are  drawing  pension—very  poor  pen-
 sion,  I  might  say.  They  could  be  re-
 employed,  and  each  retired  soldier
 could  be  made  to  go  to  a  village  and
 each  village  may  have  a  soldier  ta
 train  the  young  boys  and  a.so  young
 girls.  You  have  got  a  _  sarpanch,
 pradhan,  village  patwari.  You  have
 this  organisation  at  your  disposal,  and
 it  is  easy  now  to  put  the  machinery
 into  action.  I  would  suggest  this  even
 for  children  of  eight  and  ten  who  go
 to  the  village  schools.  I  know  it  is
 very  difficult  now  even  to  produce
 air  guns  for  them,  because  the  num-
 ber  involved  will  be  about  millions.
 I  suggest  you  can  make  some  wooden
 rifles,  wooden  things  looking  like
 rifles,  imitation  rifles  to  train  the
 youngsters,  the  little  boys  and  little
 girls,  how  to  bring  up  the  rifle  to  your
 shoulder  ang  take  to  drill.  You  must
 train  them  that  way.

 Our  great  leader,  the  Father  of  the
 Nation,  taught  us  non-violence,  and
 non-violence  was  the  first  article  of
 his  faith  and  last  article  of  his  creed.
 Indeed,  we  all  stand  by  that.  Indeed,
 we  have  all  benefiteg  by  non-violence.
 But  non-violence  does  not  mean  that
 when  others  are  violent  you  should
 be  non-violent  and  that  you  should
 be  unprepared.  So,  in  my  _  opinion
 the  time  has  come  when  we  should
 train  every  youngster,  every  young
 boy  and  girl,  to  know  how  to  handle  a
 rifle,  to  get  busy  if  need  be.  Then
 the  yellow  menace,  the  yellow  peril
 that  is  threatening  our  very  existence
 will  know  that  we  also  have  millions
 in  this  country  as  they  have  in  China.
 We  have  got  a  very  big  population.
 Maybe,  China  has  a  little  more.  Even
 80  we  can  also  get  armed,  train  our
 youngsters  and  bring  into  them  a
 mentality  of  being  able  to  hit  back.

 We  are  not  people  who  want  to
 conquer  others’  lands;  and  we  will
 not  allow  others  to  take  our  lands
 either.  Government  have  so  many  in-
 stitutions,  like  the  National  Discip-
 line  scheme  headed  by  General
 Bhonsle  who  has  done  a  wonderful
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 job.  Such  schools  should  be  there  all
 over  the  country.  For  instance,  in
 my  opinion,  if  a  youngster  is  appear-
 ing  for  his  Matriculation  or  School
 Final,  it:  should  be  incumbent  on
 him  to  produce  a  certificate  from  the
 auxiliary  force  that  he  has  given  a
 good  account  of  himself,  that  he  is
 physically  fit  and  then  alone  he  would
 be  entitled  for  that  examination.  If
 these  restrictions  are  put  forth,  then
 it  would  become  incumbent  on  every
 little  youngester  to  go  through  that
 period  of  training.  Military  training,
 I  might  add,  has  a  different  meaning
 from  other  kinds  of  training.  A  mili-
 tary  man  has  to  obey,  and  obedience
 is  the  greatest  thing.  There  is  no
 such  thing  in  a  soldier  who  says
 “No“.  If  he  has  to  walk  to  or  march
 to  the  front,  he  only  says  “Yes,”  and
 he  does  his  job.  That  is  the  type  of
 spirit  that  you  must  bring  about  in
 this  country.

 I  am  glad  to  see  that  Punjab  has
 already  made  a  move  in  this  direction.
 I  have  here  a  clipping,  and  with  your
 permission  I  shall  read  it.  It  says:

 “The  Punjab  Government  has
 decided  to  impart  NCC  rifle  train-
 ing  to  school  and  college  students
 beginning  ninth  class,  Education
 Minister  Yash  told  the  Punjab
 Council  today.

 The  Minister  was  replying  to  a
 discussion  on  the  increase  by  the
 Government  in  the  working  hours
 of  schools.

 The  Minister  told  the  House  that
 the  Government  wanted  to  make
 sports  a  compulsory  subject  in
 schools.  He  said  sports  and  games
 were  essential  for  building  up  the
 physique  and  for  inculcating  dis-
 cipline  among  students.”

 That  brings  to  my  mind  that  Hitler
 did  in  Germany.  I  am  no  lover  of
 Hitler.  I  can  tell  you  I  never  liked
 the  ideology  or  the  methods  that  he
 followed,  but  he  built  up  Germany
 from  scratch.  He  insisted  on  physical
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 training.  He  made  it  compulsory  for-
 every  youngster,  every  girl,  to  get
 physical  training  first.  And  from
 scratch  he  bui.t  up  Germany  into  a
 terrific  armed  force.  As  ३  said,  I  do
 not  subscribe  either  to  his  ideology
 or  his  method  of—world  conquer.
 But  even  so,  he  made  the  German
 army  the  envy  of  the  whole  world.
 For  sometime  it  was  so,  till  he  met
 his  bitter  end.  But  that  is  a  diffe-
 rent  matter.  Even  then  ,  physical
 fitness  was  the  first  item  on  which  he
 worked.  Above  all,  he  put  the  em-
 phasis  on  physical  fitness  and  put  the
 youngsters  into  military  training.

 So  far  back  as  1915,  Lord  Sinha,
 who  was  the  only  Indian  to  become
 an  English  peer,  who  presided  over
 the  30th  Congress  at  Bombay,  said:

 “For  what  is  the  present  condi-
 tion  of  things?  Except  certain
 warlike  races  like  the  Sikhs  and
 Rajputs,  the  people  generally  are
 debarred  from  receiving  any  kind
 of  military  training.  Not  only  are
 they  not  allowed  enlistment  in  the
 ranks  of  His  Majesty’s  Army,  but
 they  are  even  precluded  from
 joining  any  volunteer  corps.  Even
 with  regard  to  the  classes  of  man
 —Sikhs  and  Rajputs,  Gurkhas
 and  Pathans,  etc.—who  are  taken
 into  the  regular  army  for  the
 simple  reason  that  the  number  of
 English  troops  is  not  in  itself  suffi-
 cient  to  maintain  peace  and  order
 in  this  country—even  with  re-
 ference  to  these  classes,  it  is
 an  inflexible  rule  that  though
 they  may  now  obtain  the  highest
 badge  of  valour,  viz.,  the  Victoria
 Cross,  not  one  of  them  can
 receive  a  Commission  in  His
 Majesty’s  Army  irrespective  of
 birth  or  bravery,  education  or
 efficiency.”

 Now,  this  was  in  ‘1915,  by  Lord  Sinha.
 Even  then,  the  feeling  in  India  was
 we  should  have  military  training  and
 we  shou'd  have  the  best  of  everything.
 But  we  could  not  do  it  because  of
 British  rule.  Those  handicaps  are  not
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 there  now.  We  are  a  free  country
 and  we  must  train  our  youth  to  man
 this  country  as  other  countries  have.
 Today,  we  are  faced  with  a  most
 ruthless  enemy  who  would  go  to  any
 length  as  he  is  of  a  heartless,  inhuman
 type.

 Another  great  person,  who  is  no
 more—the  Nightingale  of  India—the
 late  Sarojini  Naidu  of  revered

 ‘memory,  when  she  presided  over  the
 Kanpur  session  of  the  Congress  in
 929  said:

 “I  would  insist  with  all  the
 force  at  my  commang  on  includ-
 ing  a  complete  course  of  military
 training  as  an  integral  part  cf

 ‘national  education.  Is  it  not  the
 saddest  of  all  shameful  ironies
 that  our  children  whose  favourite
 lullabies  are  the  battle  songs  of
 Kurukshetra  and  whose  little  feet
 ‘march  gaily  to  the  stirring  music
 of  Rajput  ballads,  should  be  con-
 demneqd  to  depend  for  the  safety

 -of  their  homes,  the  production  of
 their  sanctuaries,  the  seeurity  of
 their  mountain  and  ocean  fron-
 tiers,  on  the  fidelity  and  strength
 of  foreign  arms?  The  savage
 Massai,  the  primitive  Zulu,  the
 Arab  and  the  Afridi,  the  Greek
 and  the  Bulgar  may  all  carry  their
 tribal  weapons  ang  claim  their
 right  to  defend  the  honour  of  their
 race,  but  we  whose  boast  it  is
 that  we  kindled  the  flame  of  the
 world’s  civilization  are  alone  de-
 frauded  of  our  privilege  and  have

 “become  cowards  by  compulsion,
 unfit  to  answer  the  world’s  chal-
 lenge  to  our  manhood,  unable  to
 maintain  the  sanctity  of  our  homes
 and  shrines.

 Whatever  the  experiments  re-
 -commended  by  the  Commission
 now  sitting  to  explore  the  avenue

 .of  the  military  advancement  for
 -our  people,  it  is  incumbent  upon
 the  Congress  to  form  forthwith  a
 national  militia  by  voluntary  cons-

 NOVEMBER  15,  962  Compulsory  Military  832
 Training

 cription,  of  which  the  nucleus
 might  well  be  the  existing  volun-
 teer  organisations.  Further,  we
 should  also  carefully  consider  the
 question  of  nautical  as  well  as
 naval  and  aerial  training  to  equip
 the  nation  for  all  purposes  of
 defence  against  invasion  or
 attack.”

 Coming  as  it  did  from  that  great
 lady,  has  a  great  meaning  indeed.  [
 would  like  to  see  sainik  schools  open-
 ed  in  every  district,  one  sainik  school
 at  least  in  every  district  of  this  coun-
 try.  So,  that  would  be  a  good  begin-
 ning  and  after  that,  I  would  say  that
 the  age  of  9—24  would  be  a  good  age
 for  military  training,  because  I  realise
 that  we  have  got  millions  in  this
 eountry.  We  cannot  train  all  millions
 together,  but  it  may  be  possible  for
 the  Government  to  impart  military
 training  to  all  those  in  the  age-group
 of  9—24.

 In  this  connection,  I  may  point  out
 that  there  are  poor  parents  who  find
 it  difficult  to  have  two  square  meals
 a  day  and  it  is  still  more  difficult  to
 educate  their  children.  Some  of  them
 fing  it  most  difficult  to  join  the  NCC
 because  they  have  got  to  get  suffi-
 cient  leave,  which  is  difficult,  and  then
 there  is  the  prospect  of  not  doing
 well  in  their  examinations.  For  all
 these  reasons,  the  parents  find  it  diffi-
 cult  to  send  their  boys  to  this
 training,  and  so  many  of  the  NCC
 boys  who  could  get  military  training
 find  it  extremely  difficult.  And  after
 all,  as  the  old  saying  goes,  this  is  the
 Mabap  Government,  which  means  the
 Government  must  also  aid  and  assist
 the  boys  who  cannot  afford  to  get  this
 training.  So,  it  is  my  earnest  re-
 quest  that  Government  may  take  this
 into  consideration,  and  see  that  the
 training  that  is  given  is  imparted  even
 to  boys  between  8  and  0  and  the
 girls.

 As  I  said,  it  is  not  possible  for  us
 to  have  air-guns,  to  that  extent,  but
 have  wooden  guns  so  that  they  know
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 how  to  align  a  weapon,  how  to  lift  it,
 and  how  to  stand  in  order  and  how  to
 obey  and  how  to  discipline  themseives
 and  put  in  the  necessary  drive.

 Let  us  remember  what  Winston
 Churchill’s  words  were.  He  said,  ‘T
 want  the  blood,  sweat,  tears  and  toil
 from  you.”  That  is  what  the  English
 people  gave  to  him  and  that  is  how
 they  won  the  war.  I  know  this  sub-
 ject  will  interest  many  hon.  Members
 here  and  it  would  not  be  fair  on  my
 part  to  take  too  much  of  the  time.
 I  am  the  Mover  of  this  Resolution.
 All  I'can  say  is,  it  brings  ta  my  mina
 an  04  Biblical  saying,  which  is  very
 apt  so  far  as  the  Chinese  are  con-
 cerned.”

 “An  eye  for  an  eye;  a  tooth  for
 a  tooth.”

 That  is  what  we  shall  do  with  these
 ‘Chinese.

 Mr.  Deputy-Speaker:
 moved:

 Resolution

 “This  House  is  of  opinicn  that
 all  young  men  be  given  compul-
 sory  military  training.”

 There  are  some  amendments.

 Shri  S.  M.  Banerjee  (Kanpur):  I
 beg  to  move:

 That  at  the  end  of  the  resolution,
 the  following  be  added,  namely:—

 “to  meet  the  naked  aggression
 by  China  and  also  any  future
 danger  from  outside”  qd)

 Shri  Rananjai  Singh  (Musafir-
 hana):  I  beg  to  move:

 That  in  the  Resolution—

 after  “young  men”  insert  “in
 India”.  (2)

 That  at  the  end  of  the  Resolution,
 the  following  be  added,  namely:—

 “with  a  view  to  make  its  use  for
 patriotic  purposes”.  (4)
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 Shri  C.  K,  Bhattacharyya  (Rai-
 ganj):  I  beg  to  move:

 That  in  the  Resolution—

 after  “young  men”  insert
 “between  8  to  40  years  of  age”.
 (3)

 Mr.  Deputy-Speaker:  The  maim
 resolution  and  the  amendments  are
 before  the  House.  There  are  already
 ll  speakers  who  desire  to  speak.
 Probably  some  more  may  desire  to
 speak.  2  hours  have  been  allotted.
 So,  I  will  allow  5  minutes  to  each
 Member.

 Shri  S.  M,  Banerjee:  The  time  mag
 be  extended.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  It  is  a  very  important
 resolution  and  a  number  of  Members
 would  like  to  participate.  The  House
 will  agree  to  double  the  time  which
 has  been  allotted  now.

 Mr.  Deputy-Speaker:  If  the  House
 is  willing  to  sit  late,  the  time  can  be
 extended.

 Some  Hon.  Members:  Yes.

 Shri  Sham  Lal  Saraf:  I  beg  to  move:

 “That  the  time  allotted  for  dis-
 cussion  of  the  Resolution  re:
 Compulsory  military  training
 moved  by  Lt.  Col,  Maharajkumar
 Dr.  Vijaya  Ananda  of  Vizianaga-
 ram  be  increased  from  2  hours  to
 4  hours.”

 Mr.  Deputy-Speaker:  The  question is:

 “That  the  time  allotted  for  dis-
 cussion  of  the  Resolution  re:
 Compulsory’  military  training
 moved  by  Lt.  Col,  Maharajkumar
 Dr.  Vijaya  Ananda  of  Vizianaga-
 ram  be  increased  from  2  hours  to
 4  hours.”

 The  motion  was  adopted.
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 Mr.  Deputy-Speaker:  So,  we  will
 extend  it  by  2  hours.  We  started  at
 2.30,  We  will  finish  at  6.30.  Shri
 Banerjee.

 Shri  S.  M.  Banerjee:  Sir,  I  congratu-
 late  Maharajakumarji  for  moving
 this  non-officia]  resolution  before  the

 ‘House  at  this  hour,  when  we  are
 facing  naked  aggression  and  invasion
 by  the  Chinese  expansionists.  Nor-
 mally  speaking,  we  have  in  this
 House  previously  not  fully  supported
 this  sort  of  resolution,  because  we
 thought  that  this  might  create  a  war
 psychosis.  I  personally  feel  that  this
 resolution  is  the  need  of  the  hour
 today.  I  am  sure  that  the  Govern-
 ment  will  adopt  this  resolution  as  their
 own  resolution  and  will  not  ask  the
 mover  to  withdraw  it.  I  am  confident
 this  House  will  not  reject  this  most-
 needed  resolution,

 The  Chinese  invasion  has  once
 again  roused  the  national  sentiments
 and  patriotism  to  a  pitch  where  people
 are  prepared  to  do  or  die,  It  is  high
 time  that  the  entire  nation  should  be
 in  arms.  The  resolution  does  not
 specify  the  purpose..  It  only  says:

 “This  House  is  of  opinion  that
 all  young  men  be  given  compul-
 sory  military  training.”

 My  amendment  is  very  simple  and  it
 should  be  acceptable  to  my  friend,
 Maharajkumarji.  It  says:

 That  at  the  end  of  the  resolution,
 the  following  be  added,  namely:

 “to  meet  the  naked  aggression
 by  China  and  also  any  future
 danger  from  outside”.

 I  wanted  to  move  this  amendment,
 because  I  never  wanted  to  create  an
 army  of  Hitler  in  our  country.  After
 all,  while  giving  compulsory  military
 training  to  all  youngmen  or  to  persons
 in  the  age  group  77  to  40,  the  inten-
 tion  of  this  House  and  this  country  is
 not  to  create  an  army  of  Hitler.  We
 are  a  peaceful  nation  and  our  army
 is  a  sort  of  peace  brigade.  Our
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 young  boys,  who  will  have  compul-
 sory  military  training,  will  use  their
 arms  only  for  defending  the‘r  mother-
 land,  as  they  wish  to  do  today.  So,
 I  fully  support  this  resolution.

 The  question  arises  about  arms,
 because  the  arms  which  are  being’
 manufactured  in  the  ordnance  fac-
 tories  or  elsewhere  will  be  used  by
 our  jawans.  I  have  a  suggestion.  I
 am  grateful  to  the  Maharaja  of
 Bikaner,  Shri  Karni  Singhji,  who  has
 not  only  donated  money,  but  many
 arms  which  he  had  in  his  possession
 and  placed  them  at  the  disposal  of  the
 Government.  Sa,  I  appeal  to  all.
 maharajas  and  nawabs,  who  have  in
 their  armoury  lot  of  arms,  to  place
 those  arms  at  the  disposal  of  the  Gov-
 ernment  at  this  hour  of  peri!.  These
 arms  can  be  used  for  training.  I  am
 sure  they  have  not  only  obsolete  arms,
 but  new  arms  also.  Thosc  arms
 should  be  placed  at  the  disposal  of
 this  Government  to  give  training  to
 youngmen  or  to  men  from  I7  to  40
 years  of  age.

 I  am  one  with  the  Maharajakumar
 that  there  should  be  a  sainik  school
 in  every  district.  It  is  high  time  that
 we  gave  proper  military  training  to
 your  young  men,  so  that  at  any  call,
 all  the  young  men  in  this  country
 will  rise  like  one  man,  When  we
 are  facing  such  a  massive  invasion  by
 the  Chinese,  the  time  has  come  when
 we  should  get  used  to  see  our  child-
 ren  in  army  dresses.  They  must  be
 given  proper  training  and  they  must
 have  a  proper  sense  of  patriotism.
 Only  patriotism  does  not  heip  a  coun-
 try  to  win  a  war.  That  is  why  it  is
 necessary  that  they  should  be  provid-
 ed  with  arms.  The  true  picture  of
 our  youth  should  be,  he  should  hold
 the  national  flag  in  one  hand  and  hold
 a  rifle  in  another  hand,  and  march  on
 singing  the  immortal  song  ०  Netaji:

 “यह  जिन्दा।  हूँ  कौम  कौ
 कौम  पर  लुटाये  जा”

 With  these  words,  I  support  the
 resolution  from  the  core  of  my  heart.
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 Shri  Dashpande  (Nasik):  Sir,  I
 rise  to  support  this  resolution.  Taking
 inte  consideration  the  military  might
 of  our  ener ;,  we  must  realise  that
 the  need  of  the  hour  is  intensive
 military  training  on  a  wide  scale.  In
 this  respect,  Government  can  take  ad-

 “vantage  of  some  institutions  that  are
 run  by  the  public.  In  Nasik  from

 “where  I  come,  there  is  an  institution
 “known  as  the  Bhonsle  Military  School.
 Years  before  it  was  started  by  the
 late  lamented  Dr.  Moonje,  who  was

 -a  member  of  this  House  for  a  number
 307  years.  He  used  to  take  keen  inter-

 est  in  military  training.  It  iz  a  shcool
 with  a  military  training  bias.  They
 have  summer  and  winter  classes  in
 which  men  and  women  _§  are  given
 8076  primary  military  training.  They
 have  done  very  useful  work  till  now.
 Many  eminent  Indians  have  visited
 that  institution.  With  a  little  more

 ‘Government  control  and  Government
 help,  I  think  they  will  serve  the
 cause  of  the  nation  today  in  a  much

 ‘better  way.  नि

 There  is  another  institution  which
 is  run  by  the  Government  itself  under
 the  guidance  of  Gen.  Bhonsle.  It  was
 mentioned  by  the  mover  of  the  reso-
 lution  also.  During  the  last  session,
 I  had  the  opportunity  to  visit  the
 National  Discipiline  Institution.  I

 spent  a  few  hours  amongst  them  and
 saw  they  were  doing  very  good
 work.  The  training  was  very  good

 -and  what  impressed  me  was  that
 every  minute  of  the  life  they  spend
 there,  they  live  as  Indians.  they  have

 “bulit  up  a  very  good  national]  charac-
 ter  and  discipline  in  that  institution.

 “With  a  little  more  improvement  and
 adjustment,  that  institution  also  can
 serve  the  purpose  better.  My  only
 point  is,  if  we  have  to  meet  the  mili-
 tary  might  of  our  enemy,  large-scale
 arrangements  for  military  training
 ought  to  be  undertaken  without  any

 ‘delay.  The  Government  may  have
 their  own  schemes,  but  the  Govern-
 ment  may  take  advantage  of  the  insti-

 ‘tutions  that  are  for  years  doing  good
 work  in  the  field.
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 Sir,  I  have  got  nothing  more  to  say.
 I  think  you  for  the  opoprtunity  that
 you  have  given  to  me.
 5  hrs.

 Shri  Indrajit  Gupta  (Calcutta—
 South-West):  Mr.  Deputy-Speaker,
 Sir,  I  rise  to  support  the  resolution
 which  has  been  moved  here.  I  think
 it  is  particularly  necessary  to  remem-
 ber  that  countries  like  ours  which  have
 a  very  big  population  but  have  a  rela-
 tively  small  professiona)  army,  by  the
 nature  of  things,  are  countries  which
 are  particularly  in  need  of  having  a
 civilian  population  which  is.  by  and
 large,  trained,  if  not  in  full  military
 training  at  least  in  the  use  of  rifles
 and  fire  arms.

 The  reference  made  here  to  Hitler's
 Germany  and  all  that  i2  not  altogether
 apt  for  the  very  simpie  reason  that
 those  are  different  countries.  Though
 it  is  true  that  they  inculcated  a  spirit
 of  military  discipline  and  al]  that  in
 the  popwiation  and  introduced  various
 kinds  of  schemes  of  conscription,  they
 had  in  addition  to  that  always  a  very
 numerous  and  ३  very  powerful  stand-
 ing  professional  army.  That  is  not
 the  case  in  our  country,  and  in  nor-
 mal  times  but  for  thig  aggression  py
 China  do  not  know.  I  am  not  guite
 sure  in  mv  own  mind,  what  kind  of
 reception  this  kind  of  proposal  would
 have  met  from  the  people  at  large.
 But  it  is  particularly  because  of  tnus
 situation  today  that  I  feel  ihis  oppor-
 tunity  has  presented  itself  and  it
 should  be  seized  hold  of  by  the  coun-
 try  at  a  time  when  we  have  a  rela-
 tively  numerically  small  professional
 army

 I  do  not  vei  visualise  and  4  cannot
 visualise  in  the  context  of  ourre-
 sources  in  this  country  that  we  will
 have  a  nuge_  standing  professional
 army  running  into  some  several  mil-
 lions  as  some  big  countrie;  are  able
 to  maintain.  I  do  not  know  if  we
 would  be  able  to  do  it  for  some  time
 to  come.  It  is,  therefore,  particularly
 necessary  that  this  professional  army
 of  ours  should  be  backea  up  by  a
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 civilian  population  which  has  at  least
 the  rudimentary  elements  uf  military
 training  at  its  disposal,  not  only  be
 cause  it  is  so  urgently  necessary  to-
 day,  to  which  all  speakers  have  re-
 ferred,  but  because  we  must  keep  an
 eye  to  the  future  too.

 I  cannot  help  remembering  that  this
 small  professiona]  army  of  ours  has
 had  to  be  used  in  peace  time  by  us
 im  recent  years  for  al]  sotts  of  other
 jobs  too,  which  they  have  performed
 admirably  but  which  are  not  normaily
 the  tasks  of  a  professional  army.  We
 have  had  to  use  them  for  ficcd  relief
 work.  We  have  used  them  of  vari-
 ous  kinds  of  jobs  and  they  have  done
 them  very  well.  Therefore,  my  feel-
 ing  is,  if  we  take  this  opportunity  of
 the  present  national  emerency,  both
 from  the  view  of  the  immediale  neces-
 sity  of  national  defence  as  well  as
 with  an  eye  to  the  future  that  during
 peace  time  we  require  this  kind  of
 trained  and  disciplined  people  avail-
 able  who  can  be  utilised  for  all  these
 other  works  also  for  which  we  have
 had  to  divert  our  professional  army
 recently,  it  would  be  all  to  the  good
 ef  the  country,

 Therefore,  I  do  not  wish  to  repeat
 some  of  the  arguments  used  by  the
 mover  of  the  resolution.  I  agree  with
 them,  about  the  virtues  of  this  mili-
 tary  training  in  inculcating  a  certain
 kind  of  spirit  and  discipline  in  the
 people  which,  I  think,  the  people  are
 badly  in  need  of,  in  the  sense  that
 having  loyalty  and  patriotism  they
 have  not  this  outlook  or  tra.ring,  and
 this  is  the  opportunity  by  which  we
 can  inculcate  it  now

 The  only  other  thing  I  would  like  to
 say  is  about  the  question  of  :esources
 I  do  not  know  whether  it  will  be
 possible  immediately  to  uadertake  a
 very  ambitious  scheme  covering  the
 whole  of  our  population,  which  is  a
 very  big  population.  The  existing
 resources  have  to  be  expanded;  that
 ts  true.  They  have  to  be  increased.
 But  we  have  to  make  a  beginning  with
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 our  existing  resources.  Therefore,  I
 would  say  it  is  slightly  unrealistic  at
 the  moment  to  imagine  that  within  a
 month  or  two  our  Government  with
 its  existing  resources  woulu  be  in  a
 Position  to  include  the  whole  of  this
 population  of  our  country  down  to
 the  remotest  village  in  a  scheme  of
 compulsory  military  training.

 We  can  make  a  beginning  and  we
 should  make  a  beginning,  first  of  all,
 utilising  al]  the  existing  institutions
 which  are  there  to  their  fullest  pos-
 sible  capacity.  The  Natione]  Cade$
 Corps  and  the  Auxiliary  Corps  are
 supposed  to  cater  for  the  students
 mainly  in  the  schools  and  enljeges.
 While  I  think  that  the  scheme  can  be
 expanded  more,  there  are  certain
 things  in  them  which  I  ihirk  shouid
 be  rectified.  Some  people  have  refer-
 req  to  them  already.  There  are  cer-"
 tain  aspects  which  are  tov  expensive,
 perhaps,  for  al]  the  fam‘lies  in  cur
 population  to  be  able  to  efford  for
 their  children.  Those  things  wil)  have
 to  be  examined.  I  know,  for  exam-
 ple,  even  the  question  of  N.C.C.  train-
 ing  does  not  always  get  the  kind  of
 urgent  attention  that  it  should  get
 from  the  Government.  I  had  occasion
 to  see  a  few  months  ago  that,  for
 example,  the  air  wing  of  the  N.C.C.,
 which  depends  entirely  on  wooden
 model  aircraft  for  their  training  were
 practically  facing  a  crisis  due  to  the  fact
 that  the  one  firm  in  this  country  which
 imports  this  particular  type  of  wood
 from  abroad  ang  manufactures  model
 aircraft  which  are  supplied  to  the
 National  Cadet  Corps  for  their  training,
 was  unable  to  get  the  licence  from  the
 Government  in  order  to  obtain  the
 supply  of  this  wood  of  that  particular
 type  which  is  not  available  in  this
 country.  I  drew  the  attention  of  the
 Defence  Ministry  to  that  several
 months  ago.  I  hope  that  will  in  future
 all  such  things  wil  be  looked  into  with
 a  greater  sense  of  urgency.

 Then  there  is  the  question  of  sainik
 schoolg  which  has  been  mentioned.  I
 too  support  the  proposer  of  this  motion
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 that  sainik  schools  should  be  multi-
 plied  very  rapidiy  in  all  parts  of  the
 country.  There  also  I  would  plead
 that  the  tution  fees  which  are  pres-
 cribeg  for  the  sainik  schools  should
 be  reduced  drastically.  I  know  that
 a  number  of  scholarships  and  so  on
 are  provided  for  children  of  poor
 families  in  these  sainik  schools,  but
 the  general  scale  of  fees  and  so  on  is
 extraordinarily  high.  In  fact,  if  these
 fees  are  to  be  paid  in  this  country
 then  only  the  upper  middle  class  and
 Tich  people  can  send  their  children
 to  these  sainik  schools.

 All  these  things  should  be  gone  into.
 Even.  I  would  suggest,  factories  and
 offices,  any  type  of  institution  where
 a  fairly  large  number  of  people  can
 be  found  together  in  the  pursuit  of
 their  normal  daily  avocation,  can  be
 Made  centres  where  with  the  help  of
 the  Government  and  the  provision  of
 proper  trainers  very  rapidly  a  large
 number  of  people  can  be  covered.

 I  would  also  suggest  that  we  should
 begin,  as  somebody  hag  just  said,  with
 at  least  dummv  rifle  training.  I  do
 not  think  we  have  got  even  enough
 guns  to  supply  everybody  with  a  live
 rifle  ang  teach  him  how  to  use  it.  But
 it  is  necessary  at  least—my  hon.
 friend  Shri  Karni  Singhji  was  discus-
 sing  it  the  other  way  with  some  of  us
 outside  and  it  was  said  that  we  do
 not  know  how  many  Members  of  this
 Parliament,  with  all  due  respect  to
 them,  know  the  right  side  or  correct
 side  of  a  rifle  from  a  wrong  side—

 Shrj  Karni  Singhji  (Bikaner):  I  did
 not  say  that.

 Shri  Indrajit  Gupta:  I  said  it  while
 discussing  it  with  him.  Let  us  begin
 with  dummy  rifles  and  wooden  rifles.
 At  least  people  should  know  how  to
 hold  a  rifle  and  how  to  aim  it.  Even
 that  is  something  which  is  important.
 We  can  begin  with  this  kind  of  ele-
 mentary  training  use  all  existing  ins-
 titutions  that  are  available  and  try  to
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 use  their  resources  to  the  maximum
 capacity  to  cover  as  many  people  as

 .we  can  in  this  way.

 Finally  I  would  suggest—I  do  not
 know  if  it  is  a  feasible  proposition—
 that  since  most  of  the  military  opera-
 tion  that  is  taking  place  at  the  moment
 and  may  take  place  in  future  also  is
 in  a  terrain  to  which  reference  has
 been  made  many  times  in  this  House,
 which  is  particular  type  of  mountain-
 ous  terrain  and  so  on,  therefore,  a
 certain  amount  of  training  should
 also  include  the  question  of  layout  of
 the  terrain,  topography  and  all  that.
 That  should  also  be  understood  by  the
 people.  We  have  got  plenty  of  Nag2
 friends—I  am  not  talking  about  the
 hostile  Nagas,  I  am  talking  about  our
 Nagas,  our  nationals  our  friends  and
 citizens  of  Nagaland.  They  have  cer-
 tainly  had  some  experience,  at  one
 time  or  the  other,  of  this  type  of
 operation  in  that  kind  of  terrain.
 Unhappily,  at  one  time,  perhaps,  many
 of  them  were  operating  against  our
 own  forces.  Nevertheless,  they  have
 come  to  the  right  path  now  and  they
 are  loyal  and  dependent  citizens  of
 India.  Among  these  Nagas  such  peo-
 ple  can  be  found  who  can  be  proli-
 tably  employed  as  trainerg  for  this
 kind  of  a  people’s  militia  which  we
 are  envisaging  so  that  at  least  they
 can  have  an  elementary  training  not
 only  in  dummy  rifle  training  but  also
 in  how  to  operate  in  a  terrain  which
 may  be  occupied  by  hostile  forces,  a
 terrain  which  is  mountainous,  which
 ig  of  a  particular  type  and  where  it
 is  necessary  to  know  something  about
 mountain  craft  ang  topography  also.
 I  think  we  should  try  to  see  whether
 We  Can  use  people  of  that  kind  to  help
 the  Government  quickly  to  train  the
 militia.

 The  Prime  Minister  ang  Minister  of
 External  Affairs,  Defence  and  Atomic
 Energy  (Shri  Jawaharlal  Nehru):  Mr.
 Deputy-Speaker,  Sir,  I  am  interven-
 ing  at  this  early  stage  of  the  debate
 to  indicate  what  Government's  views
 are  in  this  matter.  Obviously,  I  take
 it  that  no  one  in  this  House  can  be.
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 opposed  to  this  Resolution  as  such.
 Even  apart  from  the  crisis,  it  is  a
 thing  for  every  young  man  to  have
 some  training.  It  will  make  him  a
 better  citizen  and  wil]  make  him  bet-
 ter  fitted  for  any  other  duty  that  he
 might  perform.  But  at  this  stage  for
 cus  to  say  what  we  cannot  do  effec-
 ‘tively  would  not  be  desirable.

 T  imagine  that  the  persons  who
 “would  be  affected  by  this,  if  this  Reso-
 ‘lution  is  passed,  would  be  about  30
 ‘million  in  India.  To  pass  a  Resolu-
 ‘tion  or  to  decide  on  a  measure  with-
 ‘out  fuly  being  able  to  implement  it
 “would  not  be  proper.  We  are,  as  a
 ‘matter  of  fact,  increasing  the  num-
 ‘bers  that  are  going  to  be  trained  very
 ‘considerably  in  various  ways.  The
 ‘hon.  Member  who  has  just  spoken
 referred  to  the  NCC.  At  the  present
 ‘moment  it  consists  of  about  4°2  lakhs,
 that  is,  over  400.000.  We  are  increas-
 ing  it,  the  NCC  and  the  NCC  Fifles,
 to  cover  practically  every  university

 -student  in  India.

 Then  there  is  the  Territorial  Army
 which  we  are  increasing  fairly  rapid-
 ly.  Then  there  is  a  Lok  Sahayak
 Sena.  In  addition,  there  are  the  Home
 ‘Guards.  If  all  these  are  totalled  up,
 ‘the  figure  comes  to  a  formidable
 figure.  That  is  as  much  as  we  can
 take  in  hand  considering  the  need  of
 officers  and  trainers  and  others.  As
 the  hon.  Member  says,  “Give  them

 “wooden  rifles’.  That,  I  accept,  may
 be  necessary  here  and  there.  But  we
 ‘should  like  to  give  a  majority  of  these
 people  some  rifle  training  so  that  they
 ™may  know  the  weapons  fully  and
 jater  on,  if  necessary,  they  can  utilise
 them.  At  this  moment  we  are  ex-
 panding  and  extending  our  training
 programme  very  greatly,  as  much  as
 We  can  possibly  dea]  with.  With  all
 my  sympathy  for  this  Resolution,  there-
 fore,  we  are  unable  to  accept  it  at  this
 :stage  because  we  just  will  not  be  able  to
 do  itin  view.  of  the  number  of  officers
 and  trainers  required.  This  would
 probably  rather  come  in  the  way  of
 ‘the  more  intensive  and  better  train-
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 ing  that  we  are  giving  to  those  lots
 of  people  who  come  under  the  various
 categories  that  I  have  mentioned.

 I  did  not  mention,  of  course,  the
 adiitiona)  recruitment  programme  for
 the  Regular  Army  which  is  very
 considerable,  It  will  mean  our  disper-
 sing  our  efforts  and  possibly  will
 rather  impair  the  kind  of  training  we
 are  giving.

 I  entirely  agree  with  the  hon.
 Member  who  has  just  now  spoken
 about  our  recruiting  people  from
 Nagaland  and  from  all  the  border
 areas  specially.  We  hope  to  touch  all
 these  people  and  to  increase  our  capa-
 city  in  regard  to  trained  people  very,
 very  considerably.  In  fact,  even  now
 our  capacity  for  training  is  stretched
 to  the  utmost.

 We  should  remember  that  fortunate-
 ly  for  us  in  India  there  is  no  lack  of
 volunteers.  The  question  of  compul-
 sory  training—I  have  no  objection  to
 it—comes  in  when  volunteers  are
 lacking.  If  ang  when  that  need  aris-
 es  we  can  certainly  go  in  for  conscrip-
 tion.  But  at  the  present  moment  we
 have  millions  of  people  at  our  dispo-
 sal  as  much  as  we  can  train.

 I  suggest  therefore,  that  it  is  better
 to  concentrate  on  the  steps  that  we
 are  taking  and  gradually  expand  our
 programme;  ultimately,  if  need  arises
 even  accept  a  Resolution  of  this  kind
 But  at  the  present  moment  it  would
 not  be  wise  to  accept  a  resolution
 which  we  cannot  give  effect  to.

 Shrj  Hem  Barua  (Gouhati):  May  I
 seek,  a  clarification  from  the  hon.
 Prime  Minister?  In  view  of  the  fact
 that  this  war  is  going  to  be  a  long-
 drawn,  out  war,  as  the  hon  Prime
 Minister  has  said  so  very  otten,  why  75
 it  that  we  cannot  spread  out  the  pro-
 gramme  to  impart  military  training
 over  a  number  of  years,  take  them
 from  now  on  and  adopt  this  Resolu-
 tion?
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 Shri  Jawaharlal  Nehru:  But  we  are
 spreading  it  out  very  fast,  as  much
 as  we  can  deal  with.  I  have  no  ob-
 jection  to  spreading  it  out  more  and
 more,  but  merely  saying  that  we  will
 include  almost  everybody  in  India
 does  not  mean  that  we  wil]  be  able  to
 do  more  than  we  can.  We  cannot

 I  had  forgotten  to  mention  another
 scheme  of  voluntary  rifles.  There  are
 four  or  five  major  schemes  where  we
 could  give  effective  training,  not  with
 wooden  rifles  and  things  of  that  kind
 but  with  regular  rifles  and  all  these
 comprise  millions  and  millions  of
 people,

 Shri  Narendra  Singh  Mahida
 (Anand):  May  I  seek  some  informa-
 tion?  Will  the  hon.  Prime  Minister
 allow  valuntary  organisations  to  func-
 tion  under  Government  supervision
 for  this  military  training?  I  had
 experience  in  947  when  we  had
 raised  about  a  lakh  of  volunteers
 without  Government  assistance,  com-
 pletely  voluntary  work  and  without
 Govt.  finances.  So,  I  will  again  say  that
 without  Government  assistance  of  a
 penny  but  under  Government  supervi-
 sion  we  shall  do  our  best.  With  the  en-
 thusiasm  that  has  been  aroused  in  our
 country  people  should  be  given  the
 fullest  opportun'ty  in  the  rural  areas.
 I  think,  they  should  not  be  hindered
 in  their  enthusiasm.  In  their  self-
 defence  and  even  in  civil  defence
 they  should  be  completely  trained
 with  voluntary  efforts.  So,  I  propose
 that  the  hon.  Prime  Minister  invite
 voluntary  organisations  and  if  they
 want  to  give  civil  defence  training,
 they  should  be  allowed  to  do  this.

 Shri  Jawaharlal  Nehru:  There  is
 plenty  of  opportunity  for  them  in  the
 volunteer  rifles  that  we  are  raising
 and  the  Home  Guards  which  is  some-
 thing  even  more  than  civil  defence.
 The  hon.  Member  can  utilise  all  the
 enthusiasm  he  can  find  for  this.  If  he
 wants  to  raise  some  other  volunteers,
 it  is  difficult  for  me  to  say  unless  I
 see  the  scheme  how  it  fits  in  because
 one  of  the  difficulties  will  be,  when
 millions  and  millions  of  people  are
 being  trained  to,  provide  them  with
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 arms.  We  may  not  immediately  be
 able  to  do  so.  But  I  will  suggest  to
 him  that  there  are  very  large  oppor-
 tunities  of  training  in  the  various
 categories  that  I  have  mentioned.

 Shri  Ranga  (Chittoor):  Mr,  Deputy-
 Speaker,  Sir,  I  am  very  glad  to  be
 able  to  associate  myself  and  our  Group
 witn  this  Resolution.  I  must  congra-
 tulate  the  Maharajkumar  for  having
 chosen  this  very  auspicious  moment
 for  moving  thig  Resolution.  As  my
 hon.  frined  has  said,  if  it  had  been
 moved  under  other  auspices,  it  was
 quite  possible  that  there  might  not
 have  been  such  a  unanimity  of  appro-
 val  and  support,

 So  far  as  the  principle  underlying
 this  Resolution  is  concerned,  we  are
 all  in  favour  of  it  and  I  am  glad  to
 find  that  the  hon.  Prime  Minister  also
 accepts  the  principle  and  the  idea  be-
 hind  it  although  he  finds  so  many
 administrative,  financial  and  other
 difficulties  in  the  way  of  implementing
 it  if  it  were  to  be  accepted  by  Gov-
 ernment  immediately.  What  I  would
 like  to  suggest  is,  if  the  Government
 accepts  this  Resolution,  it  does  not
 mean—and  I  am  sure  the  hon.  Prime
 Minister  knows  that—  that  the  Gov-
 ernment  have  straightaway  compul-
 sorily  to  give  effect  to  it  within
 a  month  or  couple  of  months
 It  does  mean  that  the  Govern-
 ment  should  give  the  highest  priori-
 ty  for  the  implementation  of
 this  and  find  the  necessary  train-
 ing  personnel  and  the  various  institu-
 tions  needed  to  provide  this  training
 for  al]  these  people  as  well  as  the
 arms  that  are  needed  also.  I  would
 like  the  Government  to  agree  to  do
 this  much  at  least.  It  is  not  enough
 to  say  and  think  that  we  have  got
 plenty  of  volunteers  offering  their
 services  to  the  Government  and  there-
 fore  We  need  not  be  so  much  in  a
 hurry  in  developing  this.  The  volun-
 teers  who  are  coming  forward  would
 certainly  be  useful.  But,  surely,  if
 we  provide  this  kind  of  training  to
 all  these  people  in  our  educational
 institutions,  if  and  when  they  come
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 {Shri  Ranga.]
 ६0  attain  a  certain  amount  of  profi-
 ciency  in  the  use  of  these  arms  and
 in  the  sense  of  discipline  that  they
 would  be  developing  and  the  techni-
 ques  that  they  would  learn  in  regard
 to

 army
 Manoeuvres  and  so  on,  they

 would  be  able  to  make  better  soldiers
 than  the  ordinary  folk  that  we  are
 obliged  to  recruit  from  the  country
 wide  and  also  in  the  towns.  There-
 fore,  I  am  particularly  anxious  that
 so  far  as  students  in  the  High  Schoois,
 Colleges  and  other  educational  institu-
 tions  are  concerned,  we  should  cer-
 tainly  accept  here  and  now  the  prin-
 ciple  of  provid’ng  satisfactory  train-
 ing  and  prepare  them  to  face  their
 responsibility  as  and  when  and  as
 goon  as  possible  they  get  themselves
 trained  and  they  are  ready  to  take  to
 arms.

 It  is  true  that  al]  these  various
 efforts  are  being  made  by  the  Gov-
 ernment  to  provide  this  kind  of  train-
 ing  through  the  N.C.C.,  A.C.C.,  Disci-
 pline  scheme,  scout  movement  and
 various  other  movements,  But,  we
 know  only  too  well  the  contribution
 that  they  have  been  making.  Good  as
 ft  is,  it  is  not  enough  to  meet  the  pre-
 sent  situation  and  may  not  be  enough
 also  in  future.  This  would  be  the  best
 time  when  the  country  would  be  in  a
 proper  mood  to  allow  the  Government
 ‘to  set  aside  adequate  funds  to  provide
 and  develop  this  kind  of  training.
 Hon.  Members  have  said  so  many
 things  with  which  I  am  completely  in
 @greement.  Therefore,  I  need  not
 pro‘ong  this  speech  beyond  expressing
 my  satisfaction  with  the  suggestion
 made  by  my  hon,  colleague  Shri
 Narendra  Singh  Mahida  that  he  would
 be  willing  and  friends  association  with
 him  in  Gujarat  and  various  other
 places  also  would  be  willing  to  deve-
 lop  these  training  centres  on  a  large
 enough  scale.  They  only  want  the
 Government  to  provide  the  technical
 personne]  as  well  as  a  certain  amount
 of  other  assistance.

 Shri  Narendra  Singh  Mahida:  Not
 even  that.  +
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 Shri  N.  G.  Ranga:  Certainly  not
 money—various  other  types  of  techni-
 cal  personne]  and  assistance  and  ad-
 vice  that  would  be  needed.  We  would
 certainly  like  the  Government  to  pro-
 vide  it,  Once  that  is  provided,  I  am
 happy  that  this  suggestion  has  been
 made.  I  hope  other  friends  will  come
 forward  from  yarious  other  States
 to  develop  similar  training  centres  and
 provide  this  training  just  at  this  junc-
 ture  when  we  need  $0  many  people.

 In  conclusion,  I  would  like  to  say
 this.  I  would  like  my  friends  as  well
 as  the  Government  to  remember  what
 they  themselves  have  been  saying  that
 We  would  need  not  less  than  2  million
 people  with  adequate  training  to  be
 able  to  man  our  army  and  then  give  us
 the  necessary  strength  in  fighting  this
 Chinese  aggression.  In  making  this
 preparation,  I  am  sure  acceptance  of
 this  Resolution  and  implementation  of
 it  will  certainly  be  one  of  the  best
 preparations.

 at  रणंजय  सिह:  उपाध्यक्ष  महोदय,
 में  सब  से  पहले  महाराजकुमार  को  धन्यवाद
 देना  चाहता  हूं  जिन्होंने  इतना  सामयिक
 प्रस्ताव  रखा  है  ।  यह  बड़ा  ही  उपयुक्त  जान
 पड़ता  हूँ  ।  में  मानता  हूं  कि इस  समय  हमारे
 देश  के  लिए  सैनिक  शिक्षा  बहुत  आवश्यक  है
 ताकि  देश  में  सैनिक  भावना  उत्पन्न  हो
 में  आपकी  आज्ञा  से  इस  प्रस्ताव  में  दो  संशोधन
 रखना  चाहता  हूं  जो  कि  इस  प्रकार  हैं  :

 after  “young  men”  insert  “in  India”.

 That  at  the  end  of  the  Resolution,  the
 following  be  added,  namely:—

 “with  a  view  to  make  its  use  for
 patriotic  purposes”.

 यदि  यह  संकल्प  पारित  होता  है,  शौर  में
 समझता  हूं  कि  होना  भी  चाहिए,  तो  उस  दशा
 में  इस  बात  का  भी  ध्यान  रखा  जाये  कि  जो  भी
 आर  जिस  रूप  में  भी  सेनिक  शिक्षा  दी  जाये,
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 उससे  देश  भारत  की  भावना  बनी  रहे  और
 उस  में  वृद्धि  होती  जाये,  कौर  साथ  ही  जिन
 लोगों  को  यह  सैनिक  शिक्षा  दी  जाये  उन  से
 यह  प्रतिज्ञा  भी  ली  जाये  कि  वे  जो  शस्त्रास्त्र
 की  शिक्षा  लेंगे  उसका  सदुपयोग  करेंगे,
 कभी  दुरुपयोग  नहीं  करेंगे  4  इसी  उद्देश्य  से
 में  ने  अपने  संशोधन  रखे  हैं  कि  जो  लोग
 सैनिक  शिक्षा  ले  कर  जायें  उन  में  देशसेवा  के
 ही  भाव  हों

 इस  समय  सैनिक  शिक्षा  के  महत्व  पर
 विशेष  कहने  की  आवश्यकता  नहीं  है  ।  उसको
 सभी  समझते  हैं  ।  हमारे  देश  में  अनुशासन
 की  बड़ी  आवश्यकता  है,  और  यह  काम
 सैनिक  शिक्षा  के  द्वारा  बहत  अच्छी  तरह
 हो  सकता  है  ।  में  तो  समझता  हूं  कि  देश  के
 सौभाग्य  से  ऐसा  समय  आ  गया  हूं  कि  लोगों  में
 इस  प्रकार  का  जोश  पैदा  हो  गया  है  और  में
 चाहता  हूं  कि  यह  लगातार  बढ़ता  जाये  ।
 में  समझता  हूं  कि  साधारण  शिक्षा  के  साथ  साथ
 अगर  सैनिक  शिक्षा  भी  दी  जाये  तो  बहुत
 उपयोगी  सिद्ध  होगी  ।  इससे  लोगों  में  अनुशासन
 की  भावना  पैदा  होगी  और  जो  हमारे  देश  में
 भ्रनुशासन  हीनता  दिखाई  देती  थी  उसका  भारत
 हो  जायेगा  v

 यदि  मेरे  संशोधन  स्वीकार  कर  लिये
 जाते  हैं  तो उनका  प्रभाव  यह  होगा  कि  शिक्षा
 काल  से  ही  विद्यार्थियों  में  यह  भावना  पैदा
 होगी  कि  हमें  देश  की  सेवा  करनी  है  और
 जहां  भी  देश  को  आवश्यकता  होगी  हम  काम
 करेंगे  ny

 राजकुमार  साहब  ने  जर्मनी  का
 जिक्र  किया.  उन्होंने  बतलाया  कि
 किस  प्रकार  हिटलर  ने  उस  जमाने  को
 जिसके  टुकड़े  टुकड़े  हो  गये  थे  सैनिक
 शिक्षा  के  द्वारा  एक  किया  और  एक  बड़
 शवितशाली  राष्ट्र  का  रूप  दिया  ।  चाहे
 हम  हिटलर  के  सिद्धान्तों  से  सहमत  न  हों
 लेकिन  जिस  तरीके  से  उस  ने  अपने  देश
 को  शक्तिशाली  बनाया  उस  पर  तो  हम
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 को  विचार  करना  चाहिये  ।  जम॑नी  के
 उदाहरण  से  हम  को  मालूम  होता  है  कि
 किस  प्रकार  सैनिक  शिक्षा  से  एकता  बढ़ती
 है  और  लोगों  में  वीरता  के  भाव  पैदा  होते
 हैं  1  देश  के  लोगों  में  यह  भावना  होनी  चाहिये
 कि  जहां  भी  आवश्यकता  होगी  हम  देश  की
 सेवा  करेंग  ।  ईश्वर  न  करे  कि  हमारे  ऊपर
 कोई  आ्रापत्ति  जावें  हम  को  उस  के  लिये
 तैयार  रहना  चाहिये  |  और  हमारे  ऊपर
 कोई  आपत्ति  न  भी  श्वे  पर  यदि  हमारे  देश
 के  नागरिक  सैनिक  शिक्षा  पाये  हुए  हों  तो
 किसी  भी  देश  का  साहस  हमारी  तरफ  आंख
 उठाने  का  नहीं  हो  सकता  ।  इसलिये  हमारे
 देश  में  अनिवार्य  सैनिक  शिक्षा  का  प्रबन्ध
 किया  जाये  t

 सैनिक  शिक्षा  के  साथ  ही  साथ  इस
 बात  की  भी  बहुत  आवश्यकता  है  कि  लोगों
 के  लिये  शुद्ध  भोजन  और  शुद्ध  दूध  और  घी
 का  भी  प्रबन्ध  किया  जाये  ।  यद्यपि  देश  में
 दूध  और  घी  की  नदियां  बहाने  के  लिये  कोई
 योजनायें  बनाई  गई  हैं,  लेकिन  देखने  में  यह
 भ्राता  है  कि  बाज़ार  में  शुद्ध  दूध  और  घी
 का  मिलना  कटिन  है  ।  जब  लोगों  को  शुद्ध
 भोजन  नहीं  मिलेगा,  शुद्ध  पदार्थ  नहीं  मिलेंगे,
 तो  सैनिक  शिक्षा  प्राप्त  कर  के  भी  वे  बलवान्‌
 नहीं  बन  सकेंगे  ।

 समाज  की  आवश्यकताओं  को  पूरा
 करने  के  लिये  ही  हमारी  प्राचीन  संस्कृति
 में  वर्ण-व्यवस्था  रखी  गई  थी  ।  संसार  में
 किसी  वस्तु  का  अभाव  न  हो,  इसलिये  वैश्य
 वर्ण  की  व्यवस्था  की  गई  थी  ।  संसार  में
 कहीं  अन्याय  न  हो,  इसलिये  वीर-रस  को
 बढ़ाने  के  उदय  से  क्षत्रिय  वर्ण  की  व्यवस्था
 की  गई  थी  ।  संसार  में  अज्ञान  और  अविद्या
 न  हो,  इस  के  लिये  ब्राह्मण  वर्ण  की  व्यवस्था
 की  गई  थी  a  में  निवेदन  करना  चाहता  हूं
 कि  उस  व्यवस्था  का  निर्माण  गुण-कर्म-स्वभाव
 के  अनुसार  किया  गया  था  ।  नाम  चाहे
 ब्राह्मण,  क्षत्रिय  और  वैश्य  हो  या  कोई  कौर
 नाम  हो,  लेकिन  हमारे  देश  में  ही  क्‍या,  सर्वत्र
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 शिक्षा  विभाग,  रक्षा  विभाग  और  आर्थिक
 गरदनों  के  लिये  व्यवहार  का  भी  विभाग  रखा
 गया  है  ny  इन  सब  बातों  को  दृष्टि  में  रखते
 हुए  और  समाज  की  आवश्यकताओं  को  अनुभव
 कर के  ही  प्राचीन  काल  में  यह  व्यवस्था  की
 गई  थी  t

 इस  बीच  में  कई  कारणों  से  हम  में

 अन्‌  शासन  का  हास  हो  गया  था  ।  अगर  वह
 हास  न  हुआ  होता,  तो  क्‍या  चीनियों  का
 यह  साहस  हो  सकता  था  कि  वें  हमारे  साथ
 छेड़-छाड़  करें  ?  इतिहास  इस  बात  का
 साक्षी  है  कि  भारतवर्ष  सदा  ही  वीरता  और
 विद्वता  में  आगे  रहा  है  ।  हम  किसी  से  दबने
 वाले  नहीं  हैं  7  जब  भी  उम  में  पुराना  रक्त
 चला  आ  रहा  है,  जोकि  हम  को  जोश  दिलाता
 है,  जिस  का  प्रमाण  यह  है  कि  सीमा  पर  चीन
 के  झ्राक्रमण  से  हम  लोगों  में  जोश  पैदा  हो
 गया  है  और  हम  उस  का  सामना  करने  के
 लिये  तैयार  हो  गये  हैं  ।  अन्त  में  में  यह  कहना
 चाहता  हूं  कि  सब  से  प्रीतिपूर्वक,  धर्मानुसार
 और  यथा-योग्य  बरतना  चाहिये  ।

 इन  शब्दों  के  साथ  में  इस  प्रस्ताव  का
 समर्थन  करता  हूं  और  अपना  संशोधन  सदन
 के  सामने  प्रस्तुत  करता  हूं  ।

 Shri  U.  M.  Trivedi  (Mandsaur):  This
 is  such  a  resolution,  and  this  has  come
 at  such  a  moment  when  criticism  of  the
 resolution  cannot  be  offered;  when  I
 say  ‘cannot  be  offered’,  I  mean  that
 criticism  cannot  be  dared  to  be  offer-
 ed  by  anybody.  We  are  all  one  in
 this  respect  that  our  country’s  de-
 fences  must  be  fortified  and  we  would
 all  like  that  whatever  we  are  able  to
 do  we  must  be  able  to  do  for  our
 country,  be  it  by  our  body  or  be  it  by
 our  mind  or  be  it  by  our  wealth.  So,
 when  merely  the  body  is  desired,  there
 would  not  be  any  hesitation  on  the  part
 of  anybody  to  offer  it  for  the  sake

 NOVEMBER  15,  962  Compulsory  Military  852
 Training

 of  the  country.  To  that  extent,  the
 resolution  is  very  welcome.

 I  agree,  however,  with  the  view
 expressed  by  the  Prime  Minister  that
 when  enormous  numbers  of  volunteers
 are  available  for  us,  the  question  has
 to  be  considered  whether  it  would  be
 proper  for  us  to  have  a  compulsory
 system  of  training.  Would  it  not  be
 proper  for  us  to  make  a  law  that  who-
 soever  volunteers  himself  for  enrol-
 ment  in  the  Army  must  be  allowed
 an  opportunity  to  have  the  proper
 training?  It  is  this  suggestion  which
 has  come  from  my  _  hon.  friend  Shri
 Narendra  Singh  Mahida.  It  is  this
 suggestion  which  can  come  from  me,
 and  it  is  this  suggestion  which  will
 come  from  my  hon.  friend  Shri  Bade.
 Shri  Bade  lives  in  an  area  which  is
 full  a  Bhils.  Somehow  or  other,  these
 people  have  been  left  out  of  recruit-
 ment  during  these  days.  An_  enor-
 mous  number  of  these  brave  men,  good
 fighting  men  are  available  among  the
 Bhils.  They  are  a  very  brave  people.
 They  cannot  be  beaten  bv  the  Gurkhas.
 But,  unfortunately,  they  happen  to  live
 in  an  area  which  is  a  dark  part  of
 India,  and,  therefore,  nobody  has  con-
 sidered  their  case.  I  remember  that  in
 my  younger  days,  we  had  the  Mewar
 Bhil  Crops,  a  very  strong  force.  and  we
 had  also  the  Malwa  Bhil  Corps  which
 was  also  a  very  strong  and  reliable
 force,  and  we  used  these  to  suppress
 small  uprisings  in  the  Rajasthan  State.
 and  they  were  so  used  in  the  year
 1921,  They  were  formidable  forces,
 but  they  have  now  been  neglected.
 we  have  to  depend  upon  the  mercen-
 aries  for  filling  up  these  corps.

 So,  when  an  offer  like  that  of  Shri
 Narendra  Singh  Mahida  is  forthcom-
 ing,  when  an  offer  from  volunteers  is
 forthcoming  from  all  parts  of  the
 country,  even  if  the  Government  do

 \not  see  eye  to  eye  with  the  resolu-
 tion  that  has  been  moved,  I  would  say
 that  this  is  an  opportune  moment
 when  without  any  distinction  of  caste,
 creed,  race  or  religion,  without  mak-
 ing  any  distinction  between  martial
 and  non-martial  races,  without  insist-
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 ing  on  the  so-called  physical  tests,  the
 spirit  behind  the  man  should  be  judg-
 ed.  We  have  read  so  often  in  the
 Military  books  from  the  Western
 countries  that  even  men  with  one  leg
 cut,  even  men  suffering  from  certain
 handicaps,  when  they  offered  them-
 selves  for  recruitment  as  volunteers,
 had  their  services  accepted  by  the
 Government  of  the  day.

 It  is  the  same  situation  here  too,  I
 cannot  refrain  from  endorsing  the  re-
 solution  that  has  been  moved  by  my
 hon.  friend  Maharajkumar  Vijaya
 Ananda,  but  if  a  via  media  is  to  be
 found,  if  the  tempo  of  the  House  is  to
 be  judged,  and  through  it  the  tempo
 of  the  country  is  to  be  judged,  it  would
 be  meet  and  proper  for  Government
 to  come  forward  with  a  scheme  where-
 by  anyone  who  volunteers  himself  for
 enrolment  in  the  Army  will  get  an
 opportunity  for  such  enrolment  and
 for  such  training.

 With  these  few  words,  I  support  the
 resolution.

 Shri  C.  K.  Bhattacharyya:  It  is  in
 the  very  fitness  of  things  that  this
 resolution  has  come  up  after  the  re-
 solution  we  adopted  yesterday.

 In  the  resolution,  the  word  ‘young
 man’  is  not  defined.  I  have  suggest-
 ed  some  limitation  saying  that  the
 term  would  denote  those  between  the
 ages  of  8  and  40.  In  that,  I  have  put
 only  the  minimum,

 Shri  U.  M.  Trivedi:  Put  the  maxi-
 mum.

 Shri  C,  K.  Bhattacharyya:  India  has
 a  tradition  in  which  even  old  men
 led  in  the  battle-field.  In  the  Maha-
 bharata  age,  when  Drona  was  leading
 the  battle,  the  writer  of  the  epic  des-
 cribes  him  in  the  following  way:

 कण  -पलित-श्यामो  वयसा  शं।तिपंचक:  ।
 रणे  प्वंचरत्‌  द्रोणि  युवा  षोडशवषंवत्‌  ॥।

 ‘Here  was  Drona  with  the  hair  turned
 grey  up  to  the  ears,  and  bearing  the
 weight  of  85  years  on  his  back,  mov-
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 ing  in  the  battle-field  like  a  young
 man  of  6.’.  That  is  the  tradition  that
 India  has  had,  which  somehow,  due  to
 historical  reverses,  we  have  forgotten
 and  we  have  lost.  If  possible,  we
 have  to  revive  that  tradition  now
 when  Dronas  will  be  found  to
 lead  battles  with  that  description,
 namely:  आ्राकर्णं-पलित-ह  गमों
 persons  with  hair  turned  grey  up  to
 the  ears,  and  who  would  रण  पर्यावरण

 go  out  in  battle,  and  युवा  षोडशवषंवत्‌
 battlefield  like  a  young  man  of  16.
 We  had  that  tradition  in  the  past,  but
 we  have  lost  it,  and  we  want  to  re-
 vive  it  now.

 The  resolution  moved  by  my  hon.
 frieng  Maharajkumar  Vijaya  Ananda
 today  suggests  only  the  first  step  and
 nothing  more  than  that.  Though  the
 Prime  Minister  has  pointed  out  the
 difficulties  of  adopting  the  resolution
 now,  yet  some  steps  which  would  Jjead
 to  the  ultimate  fulfilment  of  the  ob-
 ject  of  the  resolution  may  even  now
 be  taken,  and  we  may  make  that  kind
 of  suggestion  now.

 My  hon.  friend  the  Maharajkumar
 while  moving  his  resolution  was  re-
 ferring  to  Gandhiji  and  his  theory  of
 non-violence  Gandhiji  repeatedly
 made  it  clear  that  his  theory  of
 non-violence  was  the  non-violence
 of  the  strong  and  not  the  non-
 violence  of  the  weak.  He  even
 went  as  far  as  this,  that  it  is  better
 to  kill  and  be  killed  than  to  be  a
 coward.  Even  the  apostle  of  non-
 violence  did  not  hesitate  to  place  that
 ideal  before  the  nation,  that  the  nation
 must  be  strong.  I  believe  there  are
 also  passages  in  his  writings  and
 speeches  in  which  he  has  supported
 military  training.  He  has  supported
 it  for  this  reason  that  it  gives  the
 people  and  the  nation  discipline.  He
 wanted  a  disciplined  people.  He  was
 awfully  grieved  that  discipline  was
 lacking,  that  the  people  had  not  yet
 learnt  discipline.  He  made  it  clear
 that  people  who  did  not  know  how  to
 obey  would  never  be  able  to  com-
 mand.  In  order  to  be  able  to  com-
 mand,  we  must  learn  to  obey,  He
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 (Shri  C.  छू.  Bhattacharyya]
 said,  ‘I  want  my  people  to  learn  how
 to  obey  and  it  is  then  that  will  learn
 how  to  command’,  That  was  the
 theory  he  explained  and  taught  us.

 In  this  connection,  my  mind  very
 naturally  goes  to  Netaji.  I  knew
 Subhas  Babu.  He  was  a  member  of
 the  University  Training  Corps  when
 fit  was  formed  during  the  first  world
 war.  Even  now  his  photos  may  be
 found  in  full  uniform  of  the  U.T.C.
 The  training  that  he  had  at  that  time
 stood  him  in  good  stead  throughout
 his  life.  When  the  Calcutta  Congress
 was  held  in  928  under  the  president-
 ship  of  the  late  Pandit  Motilal  Nehru,
 Subhas  Babu  was  the  G.O.C.,  General
 Officer  Commanding,  of  the  Congress
 Volunteers.  When  he  appeared  in  that
 uniform,  the  Statesman  of  Calcutta
 came  out  with  a  taunting  report  which
 said  that  he  looked  ‘like  a  circus  lion
 tamer’,  That  was  the  comment  made
 in  the  Statesman  report  when  Subhas
 Babu  appeared  in  the  uniform  of  the
 G.O.C.  on  the  Congress  platform.  But
 by  a  strange  dispensation  of  Provid-
 ence,  this  brave  son  of  India  who  was
 taunted  at  that  time  by  an  Anglo-
 Indian  daily,  lived  to  become  the
 Netaji  of  the  modern  age.  Perhaps
 Providence  provided  the  answer  to
 that  taunt  uttered  in  928  when  Subhas
 Babu  appeared  in  Eastern  Asia  ag
 Netaji  leading  his  army.

 What  we  want  is  that  future  Netajis
 should  be  built  up  from  now,  and  in
 order  that  they  may  be  built  up,  a
 measure  like  the  one  suggested  by  the
 Mover  in  his  Reso‘ution  is  necessary.
 With  that  end  in  view,  I  offer  my
 wholehearted  support  to  the  Resolu-
 tion  with  the  qualification  I  have
 made.  My  hon,  friend,  the  Mover,
 may  accept  it,  or  if  there  are  young-

 “men  beyond  those  years  indicated,  I
 do  not  want  to  stand  in  their  way
 from  being  included  in  the  recruitment
 that  might  be  made  in  pursuance  of
 the  Resolution.

 Some  of  my  hon.  friends  were  rais-
 ing  the  question  of  women.  I  believe
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 when  there  are  enough  young  men
 and  so  long  as  there  are  enough  of
 them  to  protect  their  motherland,  the
 services  of  women  are  not  calléd  for.
 They  will  be  called  for  when  the  young
 men  have  exhausted  themselves  or
 when  they  plead  inability  to  meet  the
 situation  that  has  arisen  in  the  present
 crisis,  ca‘ling  them  to  save  India  by
 throwing  out  the  enemy  out  of  our
 soil,

 Shri  Karni  Singhji:  I  wholeheart-
 edly  support  the  Resolution  moved  by
 my  hon.  friend.  At  the  same  time,  I
 am  inclined  to  agree  with  the  hon.
 Prime  Minister  that  in  the  present
 state  of  affairs  it  may  not  be  possible
 to  have  large-scale  military  training
 which  may  involve  at  least  3  to  4
 crores  of  people.  But  I  fee]  that  once
 the  war  is  over,  this  matter  should  be
 given  its  due  importance.

 There  can  be  no  two  opinions  on  the
 fact  that  the  safe  and  effective  handl-
 ing  of  fire-arms  is  of  the  greatest  im-
 portance  to  any  nation,  particularly  to
 a  country  like  ours  which  believes  in
 freedom  and  which  is  surrounded  by
 countries  which  may  not  necessarily
 be  so  friendly.  The  ability  to  defend
 oneself  and  be  able  to  handle  firearms
 also  creates  a  great  deal  of  confidence
 in  oneself,  and  in  case  of  an  emer-
 gency,  prevents  panic  and  also  all  in
 all  helps  to  produce  a  much  braver
 nation,

 While  a  great  deal  hag  been  said
 about  large-scale  training,  I  shall  only
 confine  myself  to  the  angle  of  shoot-
 ing.  As  you  are  no  doubt  aware,  ever
 since  independence  we  have  had  what
 is  known  as  the  rifle  clubs  movement
 in  this  country.  All  over  the  country,
 officially  on  paper,  hundreds  of  rifle
 clubs  exist,  but  unfortunately  none  of
 them  works.  If  this  movement  had
 been  given  its  due  importance,  I  am
 quite  sure  that  by  now  you  would
 have  had  millions  of  young  men  and
 ‘women  who  would  have  been  in  a
 position  to  handle  firearms  safely  and
 effectively.
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 That  now  brings  us  to  the  question
 of  dummy  rifles  and  air  guns  for  the
 use  of  training.  I  would  like  to  tell
 you—it  may  surprise  you—that  most
 of  us  today  consider  the  air  gun  to  be
 more  or  less  in  the  bracket  of  toys.
 But  tne  air  gun  today  has  not  only
 graduated  to  serious  shooting,  but
 many  of  the  wrold’s  best  shooters  in
 their  off  times  do  this  type  of  shoot-
 ing.  I  can  tell  you  that  back  in  my
 home  State,  Rajasthan,  all  our  juniors
 today  are  trained  entirely  on  air  guns.
 Furthermore,  we  are  manufacturing
 air  guns  in  India  today  which  makes  it
 much  easier  to  meet  the  demand  of
 rifles.  The  cost  of  training  with  an  air
 rifle  is  Re.  l  per  trainee  per  month
 and  this  puts  this  type  of  shooting
 within  the  range  of  the  poorest  citizen
 of  the  country.

 As  far  as  accuracy  is  concerned,  I
 can  tell  you  that  an  air  rifle  can  have
 an  accuracy  as  good  as  one  minute  of
 angle  which  is  almost  comparable
 with  that  of  big  rifles.  The  only  diff-
 erence  is  that  you  shoot  at  a  much
 smaller  range.

 Reference  wags  made  by  my  _  hon.
 friend  to  children  being  made  to  shoot.
 I  can  tell  you  again  from  experience
 that  children  from  the  age  8  and  up-
 wards  can  quite  easily  learn  how  to
 shoot.  In  my  club,  we  have  a  number
 of  youngsters  today  who  can  challenge
 many  an  elderly  shooter  because  they
 were  trained  with  the  air  rifle  from
 the  very  early  stages,  and  their  scores
 are  comparable  with  those  of  many
 other  people  who  are  at  least  twice
 their  age.

 This  brings  us  to  the  question  of  the
 Arms  Act.  I  believe  that  the  Arms
 Act,  as  it  stands,  debars  children
 under  l2  from  handling  firearms.  The
 National  Rifle  Association  of  India
 have  requested  the  Ministry  of  Home
 Affairs  that  this  Act  shouid  be  so
 amended  that  juniors  could  under  ex-
 pert  coaching  be  allowed  to  handle
 firearms  and  participate  in  rifle  shoot-
 ing  competitions.  A  few  months  ago,
 8  few  firms  which  manufacture  rifles
 in  the  country  had  approached  me  to
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 request  Government  that  in  view  of
 the  shortage  of  firearms  and  in  view
 of  the  fact  that  air  guns  were  accept=
 ed  now  throughout  the  world  for
 advanced  training,  certain  machinery
 should  be  imported  to  manufacture
 these  rifles  in  our  country.  But  un-
 fortunately  due  to  the  usual  red-tape,
 I  believe  we  have  got  nowhere.  Now
 that  we  have  the  Chinese  aggression
 to  face,  I  hope  Government  will  see
 that  these  rifle  manufacturerg  in  the
 country  are  given  the  opportunity  ta
 turn  out  millions  and  milliong  of  air
 guns  so  that  our  juniors  may  be  given
 training.

 I  had  the  honour  to  represent  India
 at  the  shooting  championships  in
 Cairo  last  month  and  I  was  amazed  ta
 see  how  a  tiny  little  country  like
 Egypt  could  have  ranges  which  are  at
 least  a  dozen  or  more  times  _  better
 than  our  own.  Three  or  four  years
 ago,  the  Government  of  India  had
 sanctioned  national  ranges  for  Delhi.
 All  the  papers  were  more  or  less  in
 their  final  stages,  but,  as  usual,  it
 went  into  cold  storage  and  even  today,
 we  do  not  have  the  national  ranges
 anywhere  near  completion.  I  would
 request  the  Government  that  in  future
 anything  that  deals  with  national
 training  in  fire  arms  should  be  given
 greater  priority  and  red  tape  should
 not  unnecessarily  bog  us  down,

 The  National  Rifle  Association  of
 India  today  boasts  of  a  total  member-
 ship  of  700,  and  we  have  been  trying
 for  the  last  2  years  to  see  how  we
 can  increase  our  membership,  and  yet
 our  counterpart,  the  National  Rifle
 Association  of  America,  has  5  lakhs  of
 members.  I  am  sure  that  if  the  Gov-
 ernments  of  the  various  States  take  a
 little  more  interest  in  this  movement,
 we  can  have  far  greater  number  of
 members  of  these  associations,  and
 consequently  far  larger  number  of
 shooters  as  well

 In  Norway,  where  I  was  last  year
 on  the  Indian  shooting  team,  I  was
 told  that  any  Norwegian  citizen  could
 go  to  the  army  range  and  practise  free
 of  cost.  The  rifle  and  the  cartridges



 7859  Resolution  re:

 {Shri  Karni  Singhji]
 were  provided  by  the  State.  Surely,
 we  could  have  similar  schemes  in  our
 country  too.

 It  ig  a  matter  of  great  pride  for  us,
 Members  of*Parliament,  that  in  an-
 other  two  days  each  and  every  Mem-
 ber  of  Parliament  will  be  undergoing
 rifle  training,  and  I  am  sure  _  that
 Members  of  Parliament  will  show  to
 the  rest  of  the  country  that  rifle  train-
 ing  is  most  important.  I  therefore
 support  the  resolution  wholeheartedly.

 Shri  Shivajji  Rao  S,  Deshmukh  (Par-
 Bhani):  I  rise  to  support  the  resolu-
 tion  moved  foy  my  hon.  friend,  popu-
 Yerly  known  as  Vizzy,  and  I  crave
 your  leave  to  move  the  amendment
 which  stands  in  my  name.

 Mr.  Deputy-Speaker:  That  has  been
 disallowed.

 Shri  Shivaji  Bao  S.  Deshmukh:
 Thank  you  for  the  guidance.  I  sup-
 port  the  resolution  of  my  hon.  friend,
 and)  it  is  fit  that  this  resolution  hag  the
 privilege  of  being  moved  by  one  hav-
 ing  the  highest  military  rank,  a  sports-
 man  of  distinction  and  an  eminent
 marksman.  Therefore,  this  resolution
 which  he  has  moved  has  national  ap-
 proval.  Whatever  may  be  the  fate  of
 this  resolution  here  in  this  House,  the
 nation  as  such  definitely  welcomes  the
 spirit  behind  it.  It  was  good  to  hear
 from  the  Prime  Minister  that  he  agrees
 with  the  principle  underlying  the
 resolution,  though,  in  view  of  our
 limited  resources,  it  would  not  be
 advisable  to  press  for  its  passing.  T
 think  no  one  on  this  side  of  the  House
 disputes  this  position  which  has  been
 very  graciously  taken  by  our  Prime
 Minister.

 The  spirit  behind  this  resolution  is
 the  same  behind  the  statement  of  Lord
 Krishna  in  the  Gita:

 “बद्ध  रेदात्मनात्माने  नात्मानमवसादयेत्‌  ।
 झात्मेव  हयात्मनों  बन्धुरात्मैव  रिपुदमन:
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 5.53  hrs,

 {[Surt  Mutcuanp  Duss  in  the  Chair.]

 It  springs.  from  self-reliance.  Lord
 Krishna  was  pleased  to  state  that  one
 who  is  weak  is  the  enemy  of  himself,
 and  the  best  way  to  protect  oneself  is
 to  develop  one’s  own  strength.  With
 this  Iam  in  most  respectful  agree-
 ment,  wish  to  quote  here  the  statement
 made  by  our  prospective  Defence  Min-
 ister  at  Poona,  that  ultimately  he
 does  not  expect  any  Russian  aid  in  our
 war  with  China,  that  on  the  contrary
 he  expects  Russia  would  side  with
 China.  If  we  take  this  contingency
 into  consideration,  I  think  we  should
 in  all  earnestness  undertake  military
 training  not  only  for  the  young  of  the
 country,  but  for  all  those  who  think
 they  are  young.

 I  think  we  are  privileged  to  have  a
 most  disciplined  Prime  Minister,  ang  I
 for  one  moment  do  not  entertain  even
 a  shadow  of  doubt  that  if  our  be
 loved  Prime  Minister  succeeds  in  put-
 ting  ten  such  disciplined  persons  on
 the  Treasury  Benches,  the  fate  of  the
 country  would  be  much  better  than  it
 is  today.  The  best  way  to  achieve  this
 would  be  to  undertake  military  train-
 ing.

 Though  I  cannot  move  my  amend-
 ment,  I  wish  to  lay  stress  on  this  fact
 that  the  National  Discipline  Scheme
 which  we  have  started,  which  is  still
 in  the  nucleus  stage,  should  be  en-
 larged  and  extended  to  all  secondary
 schoo]  going  children.  With  my  hon.
 friend  Shri  Deshpande,  I  had  the  pri-
 vilege  to  visit  Sirsa,  and  I  have  seen
 the  beautiful  work  done  by  Gen.
 Bhonsle.  I  have  no  doubt  that  if  the
 National  Discipline  Scheme  is  extend-
 ed  to  the  rest  of  the  school-going
 children,  it  will  do  immense  good  to
 the  school-going  population,  and  will
 ultimately  lay  a  strong  foundation  for
 military  training.

 I  think  there  should  be  no  doubt
 that  there  is  no  need  for  conscription
 in  Indian  conditions.  Even  today
 India  has  the  largest  voluntary  stand-
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 ing  army,  and  therefore  no  sense  of
 compulsion  should  arise  in  any  mili-
 tary  training,  with  the  way  we  are
 organising  the  National  Voluntary
 Rifles,  the  Lok  Sahayak  Sena,  the
 Territorial  Army,  the  Auxiliary  Air
 Force,  and  the  second  line  of  defence
 such  as  the  ACC  and  the  NCC.  These
 should  be  expanded  not  on  the  basis
 of  peacefu]  expansion  programmes,  but
 on  the  basis  of  emergency  program-
 mes  because  of  the  emergency’  with
 which  the  nation  is  faced  today.

 I  thank  the  Prime  Minister  for
 lending  his  support  to  the  spirit  be
 hind  the  resolution.  He  has  done  a
 distinct  service.to  the  cause  of  the
 resolution,  and  therefore  I  believe
 that  this  House  is  certainly  in  conson-
 ance  with  the  spirit  behind  the  resolu-
 tion,

 New,  with  your  permission,  Sir,  Mi
 wish  to  inform  my  hon.  friend,  Shri
 Gupta,  that  there  are  many  Members
 in  this  House  who  have  seen  the  cor-
 rect  side  of  the  rifle,  who  know  how  to
 distinguish  the  back-site  from  the
 fore-site.  I  for  one  had  8  little  train-
 ing  in  the  National  Cadet  Corp,  and  I
 think  that  under  the  scheme  which
 has  now  been  proclaimed  by  my  hon.
 friend,  we  the  Members  of  Parliament
 will  be  definitely  prompt  to  undertake
 rifle  training,  and  we  will  definitely
 lead  the  nation  in  military  training.

 I  stand  by  every  word  that  has  been
 stated  in  the  resolution.  Still  I  would
 request  the  Mover  that  he  should
 amend  it  in  such  a  way  that  it  should
 also  include  the  extension  of  the  Na-
 tional  Discipline  Scheme  to  the  entire
 school-going  population.  If  that  is
 done,  the  very  purpose  of  the  resolu-
 tion  would  be  more  than  fulfilled.

 With  this,  I  again  support  the  reso-
 lution.

 Shri  M.  L.  Jadhav  (Malegaon):  In
 principle  I  accept  the  resolution  that
 is  before  the  House.  Nobody  can
 object  to  the  resolution  which  pur-
 Ports  to  say  that  compulsory  military
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 training  should  be  given  to  the  youth
 in  the  country.

 At  the  same  time,  as  has  been  ob-
 served  by  the  revered  Prime  Minister,
 is  it  necessary  or  possible  that  such
 a  reso.ution  can  be  implemented  at
 a  time  when  there  is  an  emergency  in
 the  country?  We  are  fighting  a  war
 with  a  deadly  enemy,  and  it  is  our
 first  and  foremost  duty  to  meet  the
 necessities  of  this  war.  It  is  very
 necessary  that  the  new  recruits  should
 be  given  modern  military  training,
 and  they  should  be  able  to  fight  the
 enemy.  It  should  be  our  duty  and
 endeavour  to  fight  the  war  and  win
 the  war.  After  that,  I  feel  when
 there  is  peace  time,  when  normal
 times  prevail,  we  can  have  compul-
 sory  military  training  for  the  youth
 in  the  country.

 At  the  same  time,  I  would  like  to
 make  certain  observations  with  regard
 to  the  training  that  is  being  given  in
 schools  and  colleges  in  NCC  and  ACC.
 I  feel  that  this  training  should  be
 strengthened.  It  should  be  given  on
 a  more  intensive  scaie,  and  the  boys
 in  the  schools  and  colleges  should  be
 trained  so  that  there  may  be  a  second
 line  of  defence  in  case  of  emergency.

 Some  reference  has  been  made  to
 the  National  Institute  at  Alwar.  I
 know  that  that  Institute  is  doing  very
 good  work.  It  jis  training  boys  and
 girls  not  only  in  military  training,  but
 it  is  also  going  them  very
 good  training  as_  patriots.  The
 boys  and  girls  have  been  _  trained,
 disciplined  and  taught,  and  I  feel  such
 training  in  the  country  is  doing  very
 useful  work.

 I  may  refer  to  the  Sainik  Schoo!s
 in  our  country.  They  are  there,  but
 they  are  not  within  the  reach  of  the
 poor  people.  The  expenses  in  these
 schools  are  heavy  and  at  present  it  is
 possible  only  for  the  rich  people  to
 admit  their  sons  in  these  schools.  They
 should  be  run  on  such  lines  that
 everybody  in  the  country,  even  an
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 {Shri  M.  L.  Jadhav}
 ordinary  citizen  should  be  able  to
 admit  his  child  in  this  school.  These
 schools  should  also  be  increased  in
 number  so  that  there  can  be  a  second
 line  of  defence  in  order  to  help  in
 times  of  need.  Therefore,  I  support

 कहता  ।  में  केवल  इतना  ही  कहना  चाहता  हूं
 कि  उस  मजदूर  को  जो  परिश्रम  करता  है  और
 जिस  को  परिश्रम  करने  की  आदत  है,  उस
 को  मजदूरी  के  समय  में  एक  घंटे  सैनिक  शिक्षा

 the  principle  behind  this  Resolution.
 36  hrs.

 st  कछवाय  (देवास)  :  सभापति
 महोदय,  यह  जो  संकल्प  महाराजकुमार  साहब
 की  ओर  से  आया  है  उसका  में  समर्थन  करता

 हूं

 राज  हमारे  देश  में  जो  एक  बहुत  बड़ी
 कमी  मालूम  पड़ती  है  वह  सैनिक  शिक्षा
 की  है  ।  हमारे  देश  की  जनसंख्या  के  अनुपात
 में  हमारे  देश  में  सैनिक  शिक्षा  बहुत  कम  है  1
 इसलिये  हमारे  देश  में  सैनिक  शिक्षा  होना
 बहुत  आवश्यक  है  ।  इससे  देश  में  अनुशासन
 होगा  ।  जिस  के  कारण  देश  में  शक्ति  आयेगी
 आर  उस  शक्ति  से  जो  हमारी  सेना  आज
 सीमा  पर  लड़  रही  है  उसको  भी  बल
 मिलेगा  t

 इस  सम्बन्ध  में  में  दो  चार  बातों  की
 शोर  ध्यान  दिलाना  चाहता  हूं  ।  आज  हमारे
 देश  में  मजदूर  के  हाथ  में  गेंडी  है,  उस  के
 हाथ  में  हल  है  और  अनेकों  प्रकार  की  मशीनें
 हैं  ।  इस  के  साथ  ही  उस  के  हाथ  में  एक  राइ-
 फिल  भी  होनी  आवश्यक  है  ।  जिस  देश  में
 यह  प्रथा  होती  है  वह  देश  बलशाली  माना
 जाता  है

 इस  सम्बन्ध  में  में  एक  बात  और  कहूंगा
 कि  सैनिक  शिक्षा  देने  में  हमें  इस  बात  का
 भी  ध्यान  रखना  चाहिये  कि  शिक्षा  लेने
 वालों  में  ऐसे  लोग  न  हों  जो  देश  पर  आपत्ति
 आने  पर  चीन  और  पाकिस्तान  आदि  देशों
 का  समर्थन  करें  ।  हमें  इस  बात  की  ओर  भी
 अवश्य  ध्यान  देना  है  ।

 अज  जो  देश  में  एक  बड़ी  जागृति  आई
 हुई  है  इस  के  सम्बन्ध  में  में  ज्यादा  कुछ  नहीं

 दी  जाये  ।  उस  के  लिये  इस  प्रकार  की  शिक्षा
 भ्रत्यन्त  भ्रावश्यक  है  ।

 कालिजों  में  साधारण  शिक्षा  के  साथ
 साथ  विद्यार्थियों  को  सैनिक  शिक्षा  दी  जानी
 चाहिए  शौर  उन  को  सैनिक  शिक्षा  देते
 समय  कोई  प्रोत्साहन  भी  दिया  जाना  चाहिये
 ताकि  उन  के  दिल  में  इस  शिक्षा  को  प्राप्त-
 करने  का  उत्साह  रहे  ।

 आज  हमारे  शासन  ने  इस  बात  को
 महसूस  किया  है  कि  देश  में  सैनिक  शिक्षा  की
 बड़ी  आवश्यकता  है  ।  जितना  मात्रा  में  हम
 को  लड़ाई  के  लिये  सैनिक  चाहियें  उतनी
 मात्रा  में  हमारे  पास  नहीं  हैं।  लेकिन  भविष्य
 में  ऐसा  अवसर  नहीं  आना  चाहिये  और
 संसार  के  राष्ट्रों  को  यह  मालूम  हो  जाना
 चाहिये  कि  इस  देश  का  प्रत्येक  नागरिक  सैनिक
 है,  इस  देश  की  तरफ  निगाह  मत  करो,
 पता  नहीं  भारतीय  हम  को  क्‍या  कर  देंगे  ।
 ऐसी  भावना  दूसरों  के  मन  में  होनी  चाहिये  ।

 जो  देश  शक्तिशाली  होता  है  उस  देश
 से  दुनिया  के  सब  देश  दस्ते  हैं  ।  हम  को  ऐसी
 सैनिक  शिक्षा  देनी  है  जिस  से  हमारे  बारे
 में  अरन्य  देशों  की  यह  भावना  हो  जाये  कि
 यह  शक्तिशाली  देश  है  ।  सैनिक  शिक्षा  से
 हमारे  अन्दर  अनुशासन  आयेगा  और  अनुशासन
 होगा  तो  देश  का  उत्पादन  भो  बढ़ेगा  कौर
 उत्पादन  बढ़ेगा  तो  देश  की  भ्र नेक ों  समस्‍यायें
 अपने  आप  हल  हो  जायेंगी  ।  आज  जो  हमें
 अनेक  चीजों  के  लिये  विदेशों  की  ओर  देखना
 पड़ता  है  यह  अवस्था  भी  समाप्त  हो  जायेगी  t

 सें  तो  पूरा  जोर  दे  कर  कहूंगा  कि
 इस  प्रस्ताव  को  पास  करने  में  सरकार  को
 कोइ  हिचकिचाहट  नहीं  होनी  चाहिये  t
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 राज  इसकी  बहुत  आवश्यकता  है  7  आज
 हमारा  कर्तव्य  पुकार  रहा-  है,  आज  हमारी
 मात्‌  भूमि  हमें  पुकार  रही  है  कि  मातृ  भूमि
 के  ऐ  नौजवानों,  तुम्हारी  परीक्षा  का  समय
 आ  गया  है  |  ऐसे  समय  में  तुम  को  सोना
 नहीं  है,  ऐसे  समय  में  जो  देश  सोता  रहता  है
 उस  देश  के  नागरिकों  के  विषय  में  जैसे  शब्द
 अन्य  देश  कहते  हैं  उन  को  मैं  यहां  नहीं  कहना
 चाहता  ।  में  जोर  देता  हूं  कि  लोगों  को  जल्द
 से  जल्द  सैनिक  शिक्षा  मिले  और  जितनी
 ज्यादा  लोगों  को  सैनिक  शिक्षा  मिलेगा
 शौर  उन  में  अनुशासन  आयेगा  उतना  हो
 अच्छा  होगा  t

 श्री  विशनचंद्र  सेठ:  (एटा)  :  श्रीमन्‌,
 यह  जो  प्रस्ताव  राजकुमार  साहब  ने  सदन  में
 रखा  है  उस  का  में  समर्थन  करता  हूं  ।  उस
 के  सम्बन्ध  में  मुझे  केवल  तीन  बातें  कहना
 हैं।

 प्रभी  आदरणीय  प्रधान  मंत्री  महोदय  ने
 अपने  विचार  इस  प्रस्ताव  के  सम्बन्ध  में  इस
 सदन  में  व्यक्त  किये  ।  उन  की  ऐसी  धारणा
 है  कि  हमारे  देश  में  इतने  साधन  नहीं  हैं  कि
 हम  सारे  देश  को  मिलिटरी  ट्रेनिंग  दे  सकें  ।
 किन्तु  में  यहां  पर  जमाने  को  एक  उपमा
 देना  चाहता  हूं  जिस  समय  जानवरो  में
 हिटलर  का  शासन  आया  तो  वहां  की  र्थ
 व्यवस्था  छिन्न  भिन्न  हो  चुकी  थी  और  उस
 समय  केवल  एक  लाख  मिलिटरी  जर्म तो  के
 पास  थी  ।  लेकिन  सात  साल के  अन्दर  हिटलर
 ने  अपने  पास  ३५  लाख  मिलिटरी  कर  ली  t
 यह  आत्म  विशवास  का  विषय  है  ।  हमारे
 भ्रादरणीय  प्रधान  मंत्री  ने  जिस  भावना  से
 इस  प्रस्ताव  पर  अपनी  टिप्पणी  की  मेँ  उस
 को  अनुकूल  नहीं  समझता  ।  मैं  ऐसा  समझता
 हूं  कि  इस  तरह  की  भावना  देश  के  सामने
 रखता  ही  एक  गलत  बात  होगी  ।  कहा  जाता
 है  कि  आज  हमारे  पास  इस  काम  के  लिये
 साधन  नहीं  हैं  ।  इस  विषय  में  में  एक  सुझाव
 देना  चाहता  हूं  ।  मुझे  उत्तर  प्रदेश  के  बारे
 में  पता  है।  वहां  कोई  जिला  ऐसा  नहीं  होगा
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 जिस  में  लोगों  के  पास  बन्दूकों  से  ढाई  तीन
 हजार  लाइसेंस  न  हों  ।  मेरे  अपने  पास  हो
 २२  लाइसेंस  हैं  -  ऐसा  कानून  बनाना  चाहिये
 कि  जिन  के  पास  लाइसेंस  हैं  वे  सारे  के  सारे
 एक  महीने  के  लिये  अपने  आपस  सरकार  को
 दे  दें  -  उस  दशा  में  सरकार  को  केवल  कारतूसों
 का  खर्चा  ही  रह  जाता  है  लेकिन  अगर
 सरकार  कारतूस  भी  नहीं  देता  चाहत  तो
 मुझे  कछ  भा  नहीं  कहता  are  सरकार
 कारतूस  दे  दे  तो  सिखाने  वाले  भी
 'मौजूद  हैं  और  बन्दूकें  भी  मोजूद  हैं,  सिर्फ
 सरकार  का  हाथ  चाहिये  ।  अगर  सरकार
 इस  के  लिये  तैयार  हो  तो  हम  सारे  देश
 को  दो  तीन  बरस  के  अन्दर  ट्रेनिंग  दे  कर  एक
 बड़ी  फौज  तैयार  कर  सकते  हैं  ।  भ्रमर  जमाने
 ने  जिस  की  आबादी  साढ़े  पांच  करोड़  थी,
 ३५  लाख  सेना  बना  ली,  तो  हम  एक  करोड़

 की  सेना  चार  पांच  साल  में  बना  सकते  हैं  ।
 में  मानता  हूं  कि  यह  नितान्त  आवश्यक
 कार्य  है  ।

 जिन  को  बन्दूक  चलाना  जाता  है  वही
 समय  आने  पर  बन्दूक  चला  सकते  हैं,  जिस  को
 नहीं  आता  अगर  उस  को  बन्दूक  चलाने  को
 दी  जायेगी  तो  उस  की  तो  उस  की  आवाज
 से  सांसें  बन्द  हो  जायेंगी.  ।  यह  तो  आदत  का
 प्रश्न  है  ।  इस  में  बहादुरी  का  प्रश्न  नहीं  है  ।
 जिन  का  स्वभाव  है,  वे  निशाना  ठीक  लगायेंगे
 औरे  वे  बन्दूक  का  ठीक  प्रकार  से  इस्तेमाल
 करेंगे,  लेकिन  जिन  का  स्वभाव  नहीं  है,  उन
 को  तो  बन्दूक  को  प्रापरलो  इस्तेमाल  करने
 का  भी  पता  नहीं  हो  सकता  ।

 मैं  प्रधान  मंत्री  जी  की  इस  बात  से
 पूर्णतया  सहमत  हूं  कि  सारे  देश  में  एक  साथ
 अनिवार्य  सैनिक  शिक्षा  लागू  नहींकी  जा
 सकती  है  t  इस  पर  मैं  यह  सुझाव  देना  चाहत
 हूं  कि  जो  लड़का  दसवें  दर्जे  का  इम्तहान  पास
 करे,  वह  सर्टिफिकेट  लेने  का  एनटाइटल्ड
 तब  हो,  'जबकि  वह  पहले  राइफ़ल  ट्रेनिंग  का
 सर्टिफिकेट  हासिल  कर  ले  ।  दसवें  दर्जे  से
 एम०  Vo  तक  राइफ़ल  ट्रेनिंग  का  झनिवायें
 कोस  रखा  जाये  t
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 [at  बिशन चन्द्र  सेठ]
 जहां  तक  गवर्नमेंट  सरवेंट्स  का  प्रश्न

 है,  उन  में  से  बहुत  ज्यादा  राइफ़ल  चलाना
 आदि  जानते  भी  हैं,  लेकिन  सामान्य  क्लासिकल
 स्टाफ  नहीं  जानता  होगा  ।  चूंकि  आज-
 कल  इमरजेंसी  का  समय  है,  इसलिये  सारे
 गवर्नमेंट  सरवेंट्स  को  मिलिटरी  ट्रेनिंग  दी
 जाये  ।  यह  मेरा  विचार  है  ।

 हो  सकता  है  कि  दिल्ली  जैसे  बड़े  शहरों
 में  बन्दूकों  के  लाइसेन्स  न  हों,  लेकिन  उन
 छोटे  शहरों  में,  जहां  हम  लोग  रहते  हैं,  हम  को
 एक  भी  बन्दूक  की  जरुरत  नहीं  है  हमारे
 यहां  तीन  हज़ार  बन्दूकों  के  लाइसेंस  हैं  ।
 अगर  उन  सब  से  एक  महीने  के  लिये  बन्दूक
 मांगें,  तो  २५०  बन्दूकें  हमारे  पास  हर  वक्‍त
 रिजर्व  में  रहेंगी  ।  लेकिन  ऐसा  तो  तब  हो
 सकता  है,  जबकि  सरकार  इस  बारे  में  कोई
 योजना  बनायें,  कोई  व्यवस्था  करे  ।  अगर
 सरकार  उन  को  कहेगी  नहीं,  तो  कोन  बन्दूक
 देगा  ?  में  ने  आप  को  बता  दिया  कि  बन्दूकों
 की  कमी  को  कैसे  पूरा  किया  जा  सकता  है  |
 हां,  कारतूस  सरकार  को  मुहैया  करने
 चाहियें  ।

 हमारे  देश  का  बार्डर  बहुत  लम्बा-चौड़ा
 है,  जिस  की  रक्षा  करने  की  समस्या  हमारे
 सामने  है  ।  अमर  बार्डर  पर  रहने  वाले  उन
 सब  लोगों  को  फ्री  लाइसेन्स  दे  दिये  जाये,
 जिन  की  भावनायें  अपने  देश  में  निहित  हैं,
 जो  दूसरे  देशों  की  ओर  नहीं  देख  रहे  हैं,  तो
 इस  का  नतीजा  यह  होगा  कि  बार्डर  का
 प्राब्लम  आटोमेटिक ली  साल्व  हो  जायेगा  ।
 अगर  ऐसा  किया  जायेगा  तो  फिर  बाजार
 के  लोगों  को  मदद  के  लिये  प्रधान  मंत्री  को
 तार  देने  की  ज़रुरत  नहीं  रहेगी  और  वे  खुद
 ही  आक्रमणकारियों  को  मार  भगायेंगे  ।
 लेकिन  अगर  सरकार  उन  लोगों  की  मदद  भी
 नहीं  करेगी  और  उन  को  बन्दूक  भी  नहीं
 देगी,  तो  वह  उन  से  कसे  उम्मीद  कर  सकते
 है  कि  वे  भागे  बढ़  कर  दुश्मन  का  मुकाबला
 करें  ?
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 अगर  आक्रमण  करने  वालों  के  पास
 आटोमेटिक  गन्ज  भी  हों  तो  भी  हम  अपनी
 बारह  बोर  और  थ्री-नाट-थ्री  से  काम  पूरा
 करेंगे  ।  लेकिन  सरकार  मदद  देना  नहीं  चाहती  ।
 क्या  सरकार  को  विश्वास  नहीं  है  v  में  निवेदन
 करना  चाहता  हूं  कि  दुनिया  में  और  किसी
 देश  में  बन्दूक  वगैरह  के  लिए  लाइसेन्स  नहीं
 है  ।  वह.  सिफ  बदकिस्मत  हिन्दुस्तान  ही  है,
 जहां  अंग्रेज़ों  न ेलाइसेन्स  जारी  किया  ।  अंग्रेज
 तो  चले  गये  लेकिन  लाइसेंस  यहीं  पर  रह
 गया  ।  अगर  सरकार  को  किसी  बात  की  चिता
 है,  तो  वह  सारे  देश  में  लाइसेंस  फ्री  न  करे,
 लेकिन  बार्डर  पर  रहने  वाले  जिन  लोगों  की
 आंखें  भारत  की  ओर  हैं--जिन  की  आंखें
 विदेशों  की  ओर  हैं,  में  उन  को  आपस  देने  की
 बात  नहीं  करता--उन  के  लिये  तुरन्त  लाइसेंस
 फ्री  कर  दिया  जाये  ।

 में  आप  को  धन्यवाद  देता  हूं  और  इन
 शब्दों  क ेसाथ  अपना  आसन  ग्रहण  करता  हूं  ।

 Shri?  K.  N.  Pande  (Hata):  Mr.
 Chairman,  Sir,  in  the  first  place,  I
 must  thank  the  Mover  who  having
 rightfully  asessed  the  demand  of  the
 time  ang  has  brought  this  resolution
 before  the  House.  Nobody  in  the
 House  can  oppose  the  spirit  of  this  Re-
 solution.  The  measure  is  very  neces-
 sary.  But,  as  the  Prime  Minister  has
 just  said,  unless  a  Resolution,  when
 it  is  passed,  is  brought  into  operation
 in  actual  practice,  merely  passing  such
 a  Resolution,  does  not  serve  any  pur-
 pose.

 My  suggestion  in  this  regard  is  that
 if  the  Prime  Minister  also  agrees  with
 the  idea  of  the  Resolution  that  has
 been  brought  before  the  House,  the
 idea  should  be  followed  in  some  way.
 We  should  be  prepared  in  such  a  way
 that,  without  putting  any  monetary
 burden  on  the  country,  the  large
 masses  of  the  people  may  be  trained
 for  military  purposes,  because,  if  rec-
 ruitment  is  made  by  the  Government
 at  this  moment,  it  will  involve  a  large
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 sum  by  way  of  salary  and  other  things.
 But,  if  they  are  trained  under  the
 supervision  of  the  Government,  a  large
 number  will  be  trained  and  when  the
 demand  comes,  their  services  could  be
 utilised.

 While  supporting  the  spirit  of  this
 Resolution,  I  am  against  the  idea  that
 if  some  voluntary  organisation  offers
 to  train  the  people  this  work  should
 be  given  to  the  voluntary  organisa-
 tion,  because  this  is  a  question  of
 creating  a  force.  The  work  of  training
 the  persons  cannot  be  given  to  the
 private  organisations.  Any  training
 that  is  undertaken  should  be  guided
 and  done  under  the  supervision  of  the
 Government,  because,  the  spirit  today
 in  the  country  is  for  the  nation  and
 not  for  any  partciular  person  or  of
 any  particular  organisation.  Therefore,
 my  suggestion  is  that  if  the  Prime
 Minister  also  is  in  favour  of  the  spirit
 of  this  Resolution  that  has  been
 brought  here,  the  spirit  should
 be  followed  and  the  work
 should  be  started  on  this  line.  If  any
 offer  is  given  by  the  private  organi-
 sation,  money  may  be  taken;  their
 guns  and  rifles  may  be  taken,  but  the
 work  of  training  all  the  people  should
 not  be  given  to  the  private  organisa-
 tion.

 With  these  words,  although  I  sup-
 port  the  spirit  of  the  Resolution,  I
 would  request  the  Mover  to  withdraw
 the  Resolution,  because  the  spirit  of
 it  has  already  been  accepted  by  the
 Prime  Minister  and  the  purpose  may
 not  be  served  if  the  spirit  is  actually
 brought  into  practice  soon.

 Dr,  L.  M.  Singhvi  (Jodhpur):  I
 welcome  the  Resolution  and  congratu-
 late  the  hon.  Mover  of  the  Resolution
 for  focussing  the  attention  of  this
 House  and  the  attention  of  this  coun-
 try  as  a  whole  to  a  matter  of  very
 great  national  importance.  At  the
 same  time,  I  am  quite  aware  that  this
 Reso'ution  is  perhaps  likely  to  be
 consigned  to  the  same  fate  which  is
 uniformly  reserved  for  all  private
 Members’  Resolutions  unless  the
 Movers  of  the  Resolutions  have  had
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 the  concurrence  or  the  blessings  of
 the  Government.  This  is  a_  practice
 not  only  current  in  our  country  but  a
 practice  which  is  common  to  all  parli-
 mentary  democracies  with  party  Gov-
 ernments.

 Sir,  I  think  that  the  hon.
 hon.  mover  of  the  Resolution  has
 rendered  a  distinct  service  to  the
 cause  of  national  defence  by  pin-
 pointing  the  attention  of  the  nation
 and  the  attention  of  this  House  to  this
 matter  of  very  great  and  vital  concern.
 I  feel,  and  to  this  particular  feeling  I
 gave  expression,  when  on  the  8th
 November,  I  moved  a_  substitute
 motion  wherein  I  had  proposed  that
 the  House  should  resolve  that  a!l  able-
 bodied  citizens  of  this  country  should
 receive  military  trainig,  Because  the
 National  interest  demanded  it,  I
 withdrew  the  motion  but  as  I  said
 then,  I  adhere  to  the  concept  contain-
 ed  therein.

 I  feel  particularly  that  the  time  has
 come  when  we  must  draw  up  a  de-
 tailed,  comprehensive  and  a  phased
 programme  for  imparting  defence
 training,  military  training,  para  mili-
 tary  training  and  civil  defence  train-
 ing,  at  all  levels  and  at  all  tiers  to  all
 citizens  and  all  young  men  in  this
 country.  We  have  learnt  for  good  by
 a  very  crude  and  cruel  blow  in  our
 history  that  the  price  of  liberty  is
 supreme  vigilence,  and  that  vigilence
 requires  and  call  upon  us  to  see  that
 every  single  man  is  able  to  bear  arms
 in  this  country  so  that  never  again
 are  we  found  in  a  state  of  unpre-
 paredness,  so  that  never  again  we
 have  the  kind  of  national  frustration
 due  to  reverses  even  for  a  moment.

 Ours  is  a  history  which  has  martial
 and  heroic  traditions.  I  come  parti-
 cularly  from  a  State  which  has
 always  =  sent  its  men  in  the
 vanguard  of  national  defence.  Child-
 ren  in  Rajasthan  learn  stories  of
 bravery,  gallantry  and  heroism  when
 they  are  being  brought  up  in  the  lap
 of  their  mothers.  Today  the  people  in
 Rajasthan,  particularly,  feel  exer-
 cised  and  agitated  about  the  darken-

 \
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 (Dr.  L.  M.  Singhvi]
 ing  shadows  of  all  kinds  of  threats.  I
 very  much  hope  that  we  wili  have
 friendly  relations  witn  Pakistan.
 There  is  no  reason  unduly  _  to
 entertain  any  doubt  or  apprehen-
 sion  that  Pakistan  is  going  to
 invade  India.  That  is  not  the  kind
 of  thinking  which  impels  me_  to
 mention  this  aspect  of  the  matter.
 Rut  all  the  same,  it  is  necessary  for
 us,  in  order  to  be  able  to  guard  our
 frontiers  and  relieve  the  strain  on  our
 defence  forces  that  ordinary  citizens,
 young  men  and  women,  are  trained
 and  are  able  to  render  different  kinds
 of  services  in  the  defence  of  the
 country.

 I  would,  therefore,  support  this
 resolution  very  etrongly  and  emphati-
 callv.  At  the  same  time,  I  would
 also  request  that  large-scale  conver-
 sion  of  units  of  civilian  production  in
 this  country  for  manfacture  of  arms
 and  ammunition  must  be  undertaken
 forthwith.  I  know  that  in  the  State
 of  Jodhpur,  during  the  second  Worid
 War,  the  railway  workshop  there  was
 very  successfully  converted  into  a  unit
 for  producing  arms  and  ammunition
 and  the  excellence  of  those  arms  and
 ammunition  was  testified  by  people
 who  happens  to  know’  about  those
 things.  I  feel,  therefore,  that  every-
 where  in  the  country,  wherever  we
 can,  we  must  seek  to  convert  the  units
 of  civilian  production  into  units  of
 production  for  arms  and  ammunition,
 either  partially  or  wholly.

 I  cannot  hope  to  add  very  much  to
 what  has  been  said  by  my  distinguish-
 ed  friends  here  and  in  particular
 by  my  friend,  the  Maharaja  of  Bika-
 ner,  who  is  a  seasoned  rifleman  him-
 self.  I  cannot  add  to  the  technical
 know  how  which  he  placed  at  the  dis-
 posal  of  the  House.  But  I  do  feel
 that  the  time  has  come  when  we  must
 mobilise  our  national  resources  for
 imparting  military  training  on  a
 national  scale  to  our  young  men  and
 even  older  men,  so  that  in  the  hour  of
 crisis,  everyone  will  be  able  to  con-
 tribute  his  best  in  the  cause  of  nation-
 at  defence,
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 Shrimati  Lakshmikanthamma
 (Khammam):  Sir,  before  supporting
 the  reso.ution,  I  would  like  to  know
 whether  the  mover  of  the  resolution
 has  meant  by  young  men,  young
 women  also.

 Maharajkumar  Vijaya  Ananda:
 Sure,  sure.

 Shrimati  Lakshmikanthamma:
 I  am  very  glad  that  when  he  said
 young  men  should  be  given  military
 training,  he  also  meant  young  women.
 I  know  of  late  peopie  are  not  giving
 as  much  importance  to  the  training  of
 women  in  the  country  as  they  should
 give.  Even  last  time  I  remember  a
 reference  was  made  that  women  were
 not  recruited  due  to  some  technical
 difficulty  or  something  like  that.  I  do
 not  feel  there  are  any  such  technical
 difficulties,  as  far  as  giving  training
 to  women  is  concerned.  History  has
 ample  proof  of  that.  We  know
 that  Rani  of  Jhansi  could  fight  with
 a  child  at  her  back  for  days  and
 nights.  We  have  examples  of  Chand
 Bibi,  Rudramma  and  so  many  other
 women  in  the  field.  As  far  back  as
 Mahabharata,  Satya  seems  to  have
 followed  her  husband  to  the  battle-
 field  and  fought  with  the  assura,
 Naraka.  When  Krishna  swooned  in
 the  battlefie.d,  it  was  she  who  took
 the  bow  and  arrow  and  fought  against
 the  great  asura.

 In.  olden  days,  they  used  to  give
 more  importance  to  this  aspect  of
 military  training  to  young  girls.
 Maharajas  used  to  give  training  to
 their  daughters  as  much  as  to  the  sons,
 We  know  what  great  strength  Sita
 had.  When  no  man  could  lift  that
 Shiva  Dhanuesh,  when  even  the  great
 Ravana  could  not  lift  it,  Sita  could
 just  play  with  it.  That  was  the
 strength  of  our  ancient  women.  Apart
 from  physical  strength,  they  had
 moral  and  spiritual  strength  as  well.

 My  friend  said—I  do  not  remember
 his  name—that  when  all  the  men  are
 finished,  the  women  can  go  to  the
 battlefield.  How  is  it  proper?  I  do
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 not  think  even  for  a  minute  it  is
 correct,  because  if  a:l  the  men  died,
 what  are  women  to  do  here?  A
 balance  has  to  be  maintained  even  in
 this.  Let  us  take  up  the  responsibility
 equally,  when  the  Constitution  has
 given  us  equal  rights.  When  we  are
 supposed  to  be  aware  of  our  respon-
 sibilities,  I  think  it  is  not  proper  if
 we  are  to  shirk  our  respons.bility  at
 this  juncture.  One  great  man  who
 never  forgot  women  was  Gandhiji.  We
 know  in  the  salt  satyagraha,  when
 Gandhiji  was  arrested,  it  was  Sarojini
 Naidu  who  led  the  satyagraha.  This
 may  be  out  of  place  here,  but  I  would
 like  to  submit  that  as  far  as  military
 training  is  concerned,  it  is  good  both
 for  young  men  and  women.  It  is
 more  good  for  the  women  for  self-
 protection.  As  some  friends  have
 mentioned,  it  also  disciplines  both  the
 body  and  the  mind.

 We  want  to  give  military  training  to
 all  over  young  men  and  women  not
 in  the  context,  as  Shri  Frank  Anthony,
 said,  to  bruta  ise  the  nation.  When
 men  are  strong  enough  in  body  and
 mind,  they  should  also  be  given  side
 by  side  training  in  their  duties  and
 dharma.  The  strength  will  be  used
 for  the  protection  of  dharma;  not  to
 seek  more  land  for  conquest,  as  they
 are  perhaps  doing  in  China  today.  It
 is  for  the  protection  of  dharma  when-
 ever  it  is  upset,  either  in  this  country
 or  in  other  countries,  that  our  strength
 has  to  be  used.  So,  side  by  _  side
 along  with  the  training  we  give  to
 young  men,  the  other  part  of  it,  i.e.,
 consciousness  of  duty  and  dharma,
 spirit  of  sacrifices  and  other  great
 things  mentioned  in  Gita  and  other
 rengious  books  should  also  be  impart-
 ed  to  these  people.

 Once  Swami  Vivekananda  said  he
 preferred  a  man  of  courage  even  if  ne
 is  a  beef-eater  to  a  coward.  Our
 nation  is  fortunate  in  this  one  respect.
 The  greatest  asset  of  this  has  been
 that  we  are  a  courageous  nation.  We
 may  not  be  having  the  arms  and
 ammunition,  but  still  we  have  courage,
 valour,  etc.  We  are  a  fearless  nation.
 Gandhiji  has  taught  us  from  time  im-
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 menorial  that  we  have  been  a  fear-
 less  nation.  Swamis  are  suppcsed  to  be
 sadhus  opposed  to  violence.  But  Swami
 Vivekanda  once  said,  as]  have  already
 referred,  that  he  would  prefer  a  man
 of  courage  even  if  he  is  a  beef-eater,
 to  a  coward.  That  has  been  the  spirit.
 Even  our  sadhus  and  sanyasis  have
 taught  us  this.  I  a'so  feel  that
 women  —_  should  have  separate
 training.  A  few  days  back  we  had
 some  discussion  with  Mrs,  Gandhi.
 She  said  that  in  the  voluntary  organi-
 sations  women  are  also  being  given
 some  training.  Whether  in  the  home
 guards,  in  the  military  training  orga-
 nisations  or  rifle  training  organisations,
 women  also  should  be  taken  in  large
 numbers  and  given  training.

 Sir,  I  support  the  resolution,
 श्री  विश्वास  प्रसाद  (लालगंज  )  :  माननीय

 सभापति  महोदय,  इस  रेजोल्यूशन  का  समर्थन
 करते  हुए  में  प्रधान  मंत्रो  जी  की  बातों  से  भी
 सहमत  हूं  कि  उन  में  अभी  एक  साथ  सारे  देश
 को  मिलिटरी  द्वेंनिंग  देने  की  सामर्थ्य  नहीं  है  t
 मगर  में  इस  का  उपाय  बतलाता  हूं  कि  किस
 तरह  से  मिलिटरी  ट्रेनिंग  स्कीम  कामयाब
 बनाई  जा  सकती  है  ।  में  समझता  हूं.  कि
 मिलिटरी  ट्रेनिंग  देने  के  संबंध  में  शायद  प्रधान
 मंत्री  जी  को  दो  बातों  का  ध्यान  आया  होगा
 जिस  के  कारण  वे  इस  रेजोल्यूशन  को  स्वीकार
 करने  में  भ्र पने  को  अ्रसमर्थ  पा  रहे  हैं  ;  पहली
 कठिनाई  हो  सकती है  ट्रेन्ड  मिलिटरी  प्सॉनिल
 की  जोकि  मिलिटरी  ट्रेनिंग  दे  सकें,  दूसरी
 कठिनाई  हो  सकती  है  हथियारों  की  ।  अगर
 यह  बात  है  तो  आज  भी  इस  देश  के  अन्दर
 इतने  रिटायर्ड  और  रिट्रेंच्ड  मिलिटरी  आफिसर
 पड़े  हुए  हैं  जिन  की  सर्विस  काम  में  लाई  जा
 सकती  है,  अगर वे  रिट्रेच्ड  ऑ्रादमी  इस  काबिल
 नहों  कि  वे  लड़ाई  में  न  जा  सकें  ।  यह  लोग
 जा  कर  गांव  गांव  में  और  हर  प्रकार  की
 सरकारों  में  जा कर  लोगों  को  मिलिटरी  ट्रेनिंग
 दे  सकते  हैं  ।  वे ंलोग  पहली  औ्रौर  दूसरी
 लड़ाइयों  के  एवस्पीरिएन्डड  आदमी  हैं  और
 मेरा  विश्वास  है  कि  वे  लोगों  को  बड़ी  अच्छी
 ट्रेनिंग  दे  सकते  हैं  ।
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 [at  fart  प्रसाद]
 राज  कल  भी  हमारे  देश  में  कई  क्षेत्रों  में

 मिलिटरी  ट्रेनिंग  का  काम  हो  रहा  है  1  में
 उत्तर  प्रदेश  का  रहने  वाला  हूं  इसलिये  वहां
 के  लिये  बतला  सकता  हूं,  और  प्रदेशों  की  में
 नहीं  कह  सकता  ।  मेरा  अभिप्राय  लोक  सहायक

 सेना  से  है  ।  उसको  गांव  गांव  में  तैयार  किया  जा
 सकता  है  ताकि  जितने  भी  किसान  हैं  वे  तैयार
 किये  जा  सकें  कौर  उन  को  कम  से  कम  यह
 शिक्षा  दी  जा  सकती  है  कि  वे  देश  की  आ्राजादी
 के  लिये  किस  तरह  से  लड़  सकते  हैं  ।

 इस  रेजोल्यूशन  में  जो  बात  कही  गई  है
 उस  का  यह  मकसद  नहीं  है  कि  सब  को  एक
 साथ  मिलिटरी  ट्रेनिंग  दी  जाय  ।  उस  का
 मकसद  केवल  यह  बतलाना  है  कि  आज  देश
 के  इन्दर  क्या  भावना  है,  देश  क्या  चाहता  है,
 किस  तरह  से  आदमी  तेयार  हों  और  किस
 तरह  से  उन  में  डिसिप्लिन  जाये

 जहां  तक  देश  की  जनता  के  ग्रन्दर
 डिसिप्लिन  लाने  का  सवाल  है,  इस  से  हर
 आदमी  अपने  देश  की  और  अपनी  रक्षा  के
 लिये  तैयार  हो  जायेगा  ।  हमारे  यहां  कालेजों
 में  एन०  सी०  सी०  की  ट्रेनिंग  दी  जाती  है  ।
 में  यह  नहीं  कहता  कि  हर  एक  आदमी  को
 ट्रेनिंग  दी  जाय,  यहां  तक  कि  बच्चों  को  भी,
 लेकिन  जो  आदमी  इस  काबिल  हों  कि  देश
 की  रक्षा  के  काम  में  आ  सकें,  उन  को  हमारे
 यहां  के  रिटायर  जनरल  और  दूसरे  मिलि-
 टरी  श्लाफिसस  ट्रेनिंग  दे  सकते  हैं  ।  मेरा
 विश्वास  है  कि  स्कूलों  में,  विशेष  कर  उत्तर
 प्रदेश  के  स्कूलों  के  बारे  में  में  जानता  हूँ
 अभी  भी माचिंगं  श्र  बन्दूकों  की  ट्रेनिंग
 दी  जाती  है।  मने  बहुत  से  स्कूलों  में  देखा
 है  कि  लकड़ी  की  बन्दूकें  इस  के  लिये  काम
 में  लाई  जाती  हैं,  जैसाकि  यहां  पर
 एक  माननीय  सदस्य  ने  सुझाव  भी  दिया  ।
 हमारे  यहां  एयर  गैस  देने  में  किसी  तरह
 स  देश  पर  खतरा  नहीं  हो  सकता  ।  जब
 तक  यह  ट्रेनिंग  हमारे  नौजवान  बच्चे  शुरु
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 से  ले  कर  नहीं  चलेंगे  तब  तक  अच्छे  सैनिक
 देश  के  इन्दर  नहीं  बन  सकते  ।  इसलिये  मम
 कहना  चाहता  हूं  कि  यह  जो  रेजोल्यूशन  लाया
 गया  है  उस  को  स्वीकार  किया  जाय  कौर
 देश  में  कम्पलसरी  मिलिटरी  ट्रेनिंग  लाग
 की  जाय  ।

 में  आप  से  यह  प्रार्थना  भी  करूंगा
 कि  आजकल  की  जो  बनन्‍्दृक्कें  पुरानी  बतलाई
 जाती  हैं.  और  निश्चय  ही  उन  को  शआराघु-
 निक  हथियार  नहीं  कहा  जा  सकता,  उन
 को  इस  ट्रेनिंग  के  लिये  दिया  जाय  ।  एअर
 गैस  दी  जाय॑ं  ।  साथ  ही  साथ  जहां  तक
 लडकियों  का  सवाल  है,  सकल  की  लड़कियों
 को  मिलिटरी  ट्रेनिंग  दी  जा  सकती  है  1  कम,
 से  कम  उन  को  क्लासिकल  जाब्स  के  लिये;
 तैयार  क्या  जा  सकता  हैं  |  साथ  ही  जो!

 घायल  लोग  हों  उन  की  सेवा  की  ट्रेनिंग  भी
 उन  को  दी  जा  सकती  है  ।  |

 6.34  hrs,  '
 [Surt  SuRENDRANATH  DwIvEDI  is

 the  Chair]  ‘
 मेरा  एक  सुझाव  यह  भी  है  कि  जितने

 भी  बार्डर  एरियाज  के  नेग  हैं,  खास  तौर
 पर  नौजवान  आदमी,  जिन  को  पहाड़ों  पर
 चढ़ने  का  और  पहाड़ों  पर  लडने  का  एक्सपी-
 रिएंस  है  और  जो  वहां  की  आबहवा  को  बर्दाश्त
 कर  सकते  हैं,  उन  को  यह  मिलिटरी  ट्रेनिंग
 ध्रवस्य  दी  जानी  चाहिये  ।  साथ  ही  आज
 राष्ट्र  ने जिस  भावना  को  सब  के  सामने
 रक्खा  है,  आज  जिस  प्रकार  दिखला  दिया
 है  कि  देश  को  एक  सूत्र  में  बांध  कर  हम  किस
 तरह  से  देशप्रेम  की  भावना  जागृत  कर  सकते
 2  य्रौर  एक  साथ  मिल-कर  देश  को  सैनिक
 शिक्षा  के  द्वारा.  डिसिप्लिन  में  ला  सकते  हैं,
 उस  को  ध्यान  में  रखते  हुए  में  इस  प्रस्ताव
 का  समर्थन  करता  हूं  v

 श्री  शिव  नारायण  (बांसी)  :  सभापति
 महोदय,  में  बाप  का  बड़ा  भनुग्रहीत  हूं  कि
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 श्राप  ने  मुझे  इस  पवित्र  रेजोल्यूशन  पर  बोलने
 का  प्रचार  दिया  |

 सब  से  पहले  में  प्रस्ताव  के  मूवी  साहब
 को  घन्यवाद  देता  हूं  ।  वे  एक  ऐसे  व्यक्ति
 हैं  जो  अपने  सब्जेक्ट  के  मास्टर  हैं।  वे  हेमैन
 नहीं  हैं  ।  जैसे  हमारे  मिलिटरी  श्राफिसस
 गैलरी  में  बैठे  हुए  हैं  वैसे  ही  वे  मी  मिलिटरी
 अाफिसर  रहे  हैं  7  शौर  वे  खाली  मिलिटरी
 प्रोफेसर  ही  नहीं  थे  बल्कि  खेल  के  मैदान  के
 भी  कैप्टेन  थे  ।  नेपोलियन  वाटरलू  की  लड़ाई
 ईटन  के  मैदान  में  जीते  थे  ।  उसी  तरह  से  राज
 यह  रेजोल्यूशन  भी  किसी  कच्चे  खिलाड़ी
 का  नहीं  है,  वह  एक  पक्के  मंजे  हुए  खिलाड़ी
 रहे  हैं  और  अपने  सब्जेक्ट  के  मास्टर  हैं  ।
 राज  उन्होंने  इस  देश  को  सही  प्रेरणा  दी
 है  ।  जिस  वक्‍त  पर  यह  रेजोल्यूशन  आया  है
 वह  बड़ा  महत्वपूर्ण  है  और  में  गवर्नमेंट  से
 प्रार्थना  करूंगा,  जोरदार  दादों  में  में  प्रभाव
 डालता  चाहूंगा  कि  सरकार  इस  को  ठीक
 तौर  से  मान  ले  ।

 कल  यहां  ३४५  मेम्बरों  न ेलिख  कर  दिया
 कि  वहू  मिलिटरी  ट्रेनिंग  लेने  के  लिये  तैयार
 हैं,  लेकिन  में  कहता  हूं  कि  में  ५००  मेम्बरों  को
 ट्रेनिंग  देने  को  तैयार  हूं  ।  में  कन्धे  पर  बन्दूक
 रखवा  कर  लेफ्ट  राइट  मार्च  करवा  सकता
 हूं  श्लोक  नाथ  एवेन्यू  में  प्रेजिडेंट  के  बंगले  से
 हास्पिटल  रोड  तक  रोज  सुबह  शाम  ट्रेनिंग
 दे  सकता  हूं  ।  इतनी  ट्रेनिंग  मुझ  को  मी  है  ।
 में  आज  वर्षों  से  कहता  श्मा  रहा  हूं  कि  देश
 में  मिलिटरी  ट्रेनिंग  बहुत  जरूरी  है  ।  जब  में
 कौंसिल  का  मेम्बर  था  तभी  से  में  कहता  झा
 रहा  हूं  कि  कम्पलसरी  मिलिटरी  ट्रेनिंग  शुरू
 करो  ।  इस  देश  के  भ्रमर  विदेशियों  के  दांत
 खट्टे  करने  के  लिये  यही  जवाब  है  ।  तभी
 हमारा  अपना  मुल्क  शक्तिशाली  होगा  फ्लोर
 यहां  के  नौजवान  मर्द  बनेंगे  जब  यहां  के  लोग
 लेफ्ट  राइट  लेफ्ट  राइट  करते  हुए  चलना
 सीखेंगे  ।
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 हमारे  एक  मित्र  में  यहां  कास्ट लेस  घोर
 क्रीडलेस  की  बात  कही  ।  कहां  'कास्ट लेस
 शौर  क्रीडलेस  की  बात  यहां  धाती  है  ?  हमारे
 नेता  सुझाव  चन्द्र  बोस  थे  |  (Interruptions)
 राज  मजाक  करने  का  समय  नहीं  है  |  जो
 जय  जय  के  शब्द  किये  जा  रहे  हैं  वह  सोने  के
 अक्षरों  में  लिखे  जाने  लायक  हैं,  वे  बड़े  कीमती

 हैं  ।  हमारे  मेम्बरों  ने  इस  को  क्रिटिकल
 मोमेंट  कहा  है  |  राज  जो  बात  वे  कह  रहे
 हैं  वह  दिल  से  कह  रहे  हैं  |  वे  खाली  लिप
 सिम्पैथी  नहीं  दे  रहे  हैं  राज  मुल्क  की
 डिमान्ड  है  कि  मुल्क  तैयार  हो  वह  अपना
 तन  कौर  घन  सब  कुछ  देने  के  लिये  तैयार  है  ।
 राज  लाखों  भामाशाह  इस  देश  में  हैं  ।  में
 अपने  प्राइम  मिनिस्टर  को  एश्योरेंस  देना
 चाहता  हूं  कि  मुल्क  में  राज  खाने  पीने  कौर
 कपडे  की  कमी  नहीं  है  |  हम  पेट  को  मखा
 रख  कर  भी  भ्र पने  जवानों  को  खाना  पिलायेंगे  ।
 आज  इस  के  लिये  हमारा  बच्चा  बच्चा
 तेयार  है  ।  जैसा  हमारे  माननीय  सदस्य
 श्री  बिशन चन्द्र  सेठ  ने  कहा,  तुम  हमें  गोली

 पहुंचा  दो,  हमारे  देहातों  में,  शहरों  में,  गांवों
 में  बड़े  बड़े  लोगों  के  पास  बन्दूकें  हैं  ।  वे  वालें-
 टीचर  भी  आफर  करेंगे,  गवर्नमेंट  की  रक्षा
 के  लिये  नहीं,  पने  देश  की  रक्षा  के  लिये  ।
 अपनी  मातृ  भूमि  की  रक्षा  के  लिये  आज  बच्चा
 बच्चा  तैयार  है,  चाहे  वह  किसी  कम्यूनिटी
 का  हो,  चाहे  हिन्दू  हो,  चाहे  मुसलमान  हो,
 चाहे  चमार  हो  चाहे  ब्राह्मण  हो  राज  सब
 के  दिल  में  देशप्रेम  है  ओर  वह  लोग  देश
 के  लिये  बलिदान  होने  के  लिये  तैयार  हैं  ।

 मेरे  एक  मित्र  ने  कहा  कि  हाई  स्कूल
 से  इसको  शुरू  किया  जाय  में  कहना
 चाहता  हूं  कि  इन्फैन्ट  क्लास  सेही
 इसको  शुरु  करना  चाहिये  -  किंग  ईवेन्ट्स
 कट  देख  शेडो  बिहार  |  कराने
 बाले  दिन  पहले  से  दिखलाई  देते  हैं।  में
 कहना  चाहता  हूं  कि  “होनहार  बिरवान  के
 होत  चिकने  पात”।  दादा  जी  ने  सुभाष
 चन्द्र  का  उदाहरण  कोट  किया  था
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 +  विश्वास  प्रसाद]
 उनको  बचपन  सेही  ट्रेनिंग  दीगई  थी
 और  आगे  चल  कर  वही  आई०  'एन०
 ए०के  कमांडर  इन  चोट  बने।  उन्होंने
 ग्राम  एन०ए०  बना  कर  जापान  का
 मुकाबला  करने  के  लिये  खड़ी  कर  दी।
 में  कहना  चाहताहूं  कि  आज  देश  का

 है  बच्चा-बच्चा,  चाहे  वह  राजपूत  हो  या
 |  कोई  और  हो,  अगर  श्राप  उसको  अच्छा;  ट्रेनिंग

 देंगे,  तो  यह  तैयार  हो  जायेगा  और  सारे
 का  सारा  नक्शा,  कुछ  घंटों  नहीं  कुछ
 मिनटों  में  ही  बदल  जायेगा  ।  यह  रुकने
 वाला  नहीं  है।  छः  महीने  के  अन्दर  इस
 देश  के  हर  नौजवान  को,  जिसकी  उम्र
 १६  साल  से  ऊपर  हो,  मिलिटरी
 ट्रेनिंग  मिल  जानी  चाहिये  ।  नमूने  याद
 है  कि  दूसरे  महायुद्ध  की  लड़ाई  में  हिटलर
 ने  १४  साल  के  बच्चों  को  ऐसी  केनिंग
 दीकि  वह  प्लेन  में  चढ़  कर  आसमान  में
 उड़ा  करते  थे,  और  हम  लोग  राज
 तमाशा  देखते  हैं।  आज  लोग  चन्द्र लोक
 तक  जाने  को  तेयार  हैं  और  हम  अपने
 लड़कों  को  लेफ्ट-राइट  भी  सिखाने  के  लिये
 तैयार  नहीं  हैं।  हिम्मत  करो,  हिम्मत।
 बढ़े  चलो,  बहादुरो,  बढ़े  चलो,  बहादुरो  |
 राज  देश  की  पुकार  है।  देश  जाग  गया
 है,  गवर्नमेंट  मजाज़े,  लीडर  न  जागें,
 कांग्रेस  वाले  जागें,  सोशलिस्ट  न  जागें,
 जनसंघ  न  जागे,  लेकिन  कौम  जाग  उठी

 हेजाज  मुल्क  ने  करवट  बदली  है।  राज

 झांसी  बाली  रानी  घर  घर  मेंपंदा  हो
 गई  हैं।  राज  दुर्गा वी  की  तलवार  घर

 घर  में  चमक  रही  हूँ।  आज  इस  देश  में

 बहुत  सी  टर्गावती  हैं।  महिलाओं  फो

 नरसिंह  का  प्रशिक्षण  देने  की  बात  क्‍यों

 करते  हैं?  १८५७  में  झांसी  की  रानी

 ने  अंग्रेजों  को तलवार  से  काट  काट  कर

 गिरा  दिया  था  कौर  दुर्गावती  ने  भरकर

 के  धक्के  छुड़ा  दिये  थे।
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 में  आपका  अनुगृहीत  हूं  कि  छापने

 मुझे  इस  पवित्र  रेजोल्यूशन  पर  बोलने
 का  अवसर  दिया।

 में झाणा  करता  हूं  कि  गवर्नमेंट  इस
 प्रस्ताव  को  स्वीकार  करेगी  1

 तो  ह०  do  सौय  (सिंहभूम):  सभा-
 पति  महोदय,  में  कहना  चाहता  हूं  कि  कुछ
 मेम्बरों  को  गवर्नमेंट  बिजनेस  में  भी
 बोलने  का  अवसर  दिया  जाता  हैऔर
 प्राईवेट  मेलबर्न  बिजनेस  में  भी  ।  जो
 सदस्य  चुपचाप  बैठे  रहते  हैं,  वे  क्‍या
 करे?  यह  दुख  की  बात  हूँ  कि  सदस्यों
 को  यह  दरख्वास्त  करने  के  लिए
 चेयर  के  पास  जाना  पड़ता  है  कि  बोलने
 दिया  जाये।  यह  अच्छी  बात  नहीं  है।

 सभापति  महोदय  :  माननीय  सदस्य  को
 भी  प्रचार  मिलेगा  V

 क्रि  राम  सेवक  यादव  (बाराबंकी)  :
 सभापति  महोदय,  जो  प्रस्ताव  कमी
 माननीय  सदस्य  ने  रखा  हे,  में  उसका
 समर्थन  करता  हुं।  प्रधान  मंत्री  ने  बीच
 में  बोलते  हुए  कहाकि  यह  प्रस्ताव  तो

 ऐसा  है  कि  इस  सदन  में  कोई  भी  इसका
 विरोध  नहीं  करेगा  और  यह  प्रस्ताव  जिस
 भावना  से  प्रेरित  हुआ  है,  वह  भावता  मी
 प्रगति  है,  लेकिन  इसके  साथ  ही  उन्होंने  यह
 कहा  कि  इस  वक्‍त  यह  सम्भव  नहीं  हो
 सकेगा  कि  हम  इस  उद्देश्य  की पू रति  के

 लिए  कोई  कदम  उठायें  |

 में  निवेदन  करना  चाहता  हूं  कि
 सरकार  एक  दम  से,  कलम  के  एफ  झटके

 से,  एक  सेकंड  में,  देश  के  सभी  बच्चों  को
 अनिवार्य  सैनिक  शिक्षा  देना  प्रारम्भ
 कर  दे,  ऐसी  अपेक्षा  नो  यह  देश  कौर
 न  इस  सदन  का  कोई  माननीय  सदस्य  ही
 करता  है।  मगर  प्रधान  मंत्री  महोदय
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 के  मन  में  यह  कल्पना  हो,  तो  वह  ठीक  नहीं
 हे।

 इस  सदन  के  माननीय  सदस्य  यह
 जानते  हैं  कि  जब  हमने  अपने  संविधान
 में यह  व्यवस्था  किसी  कि  हम  चौदह
 बर्ष  तक  के  बच्चों  को  अनिवार्य  रूप  से
 प्रारम्भिक  शिक्षा  देंगे,  तो  क्या  हम  समझते
 थे  कि  हमारे  देश  में  इतने  ज्यादा  साधन
 और  प्रशिक्षित  व्यक्ति  मौजूद  हैं  कि  हम
 अपने  इस  संकल्प  को  कल  ही  पूरा  कर  देंगे  I
 में  निवेदन  करना  चाहता  हूं  कि  हमारे  मन
 में  यह  कल्पना  नहीं  थी  |  हमारा  खयाल
 यह  था  कि  हम  धीरे  धीरे  इस  लक्ष्य  की
 भोर  बढ़ेंगे  1

 इस  प्रस्ताव  का  उद्देश्य  यह  हैकि
 स  देश  के  युवकों  ध्रौर  युवतियों  को.  .

 श्री  बागड़ी  (हिसार):  खास  तोर  से

 युवतियों  को  ।

 श्री  राम  सेवक  यादव  :.
 अनिवार्य  रुप  से  सैनिक  शिक्षा  दी  जाये  1
 उस  का  अर्थ  यह  हैकि  सरकार  उस  पर
 निश्चय  ले,  उस  दिशा  में  कुछ  कदम
 उठाए,  उसके  लिए  आवश्यक  कानून
 बनाए,  कुछ  घन  एकत्र  करे  शौर  सुयोग्य
 व्यक्तियों  की  नियुक्ति  की  व्यवस्था  करे,  ताकि
 हम  लोगों  को  मिलिटरी  ट्रेनिंग  दे  सकें  ।
 घीरे-घीरे,  एक,  दो,  तीन,  चार  पांच  वर्ष  में
 हम  इस  योजना  का  विस्तार  करेंगे  कौर  इस
 तरह  एक  समय  जायगा,  जब  हम  अपने
 देश  के  सब  नौजवानों  को  ट्रेनिंग  दे  सकेंगे  ।

 प्रधान  मंत्री  की  इस  बात  से  में  सहमत
 हूं  कि  सैनिक  शिक्षा  केवल  इस  लिए  जरूरी
 नहीं  है  कि  हम  को  लड़ाई  में  भाग  लेना  है,
 बल्कि  वह  इस  लिए  भी  जरूरी  है  कि
 सैनिक  शिक्षा  हमको  अनुशासित  बताती

 है  भोर  हम  में  फुर्ती  तथा  कठिन  परिश्रम
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 की  आदत  पैदा  करती  है।  पिछले  पंद्रह
 वर्ष  का  इतिहास  यह  रहा  है  कि  हम  आलसी
 शौर  आरामतलब  बन  गए  हूं।

 श्री  बाल्मीकि  (ऊर्जा):  बिल्कुल  गलत
 है।

 श्री  रामसेवक  यादव  :  नगर  हम  उस
 आलस्य  कौर  श्रारामतलवी  को  दूर  कर
 सकते  हैं,  तो  सिर्फ  अनिवार्य  सैनिक  शिक्षा
 के  जरिये  ही।

 राज  हमारे  पास  केवल  अपनी  रेणु-
 लर  सेना  ही  है।  आज  हम  पर  एक  ऐसे
 देश  ने  आक्रमण  किया  है,  जिस  की
 विशाल  सेना  है,  जैसा.  कि  प्रधान  मंत्री  ने
 कई  बार  कहा  है  और  हमारे  जवानों  कौर
 देश  के  लोगों  पर  इसका  बुरा  असर
 पड़ता  है।

 श्री  शिव  नारायण:  नहीं  पड़ता  है।

 श्री  राम  सेवक  यादव  :  हम  लोगों  को
 झनिवायें  सैनिक  शिक्षा  देकर  और  इस
 तरह  एक  लोक  सेना  का  निर्माण  करके  ही
 चीन  का  मुकाबला  कर  सकते  हैँ।  सरकार
 मे  लोगों  को  सैनिक  शिक्षा  देने  की  शोर
 कदम  भी  उठाया  है  और  हम  उसकी
 सराहना  करते  है।  जनरल  भोंसले  ने
 नैशनल  डिसिप्लिन  स्कीम  के  न्तगंत

 बहुत  सराहनीय  कार्य  किया  है  शौर  इसके
 लिए  में  उन  को  बधाई  देता  हूं।  लेकिन
 इस  सम्बन्ध  में  जो  कार्य  किया  गया  है,  देवा
 की  आवश्यकता  प्रौढ़  उसकी  विशाल
 आबादी  को  देखते  हुए  हम  उसको  पर्याप्त
 नहीं  समझते  i  उसको  काफी  बढ़ाने  की
 भ्रावरयकता  है।  चीन  ने  हम  पर  जो  भारी
 श्रावण  किया  है,  उससे  उसकी  जरूरत
 बहुत  ज्यादा  बढ़  गई  है।

 में  प्रस्तावक  महोदय  को  बधाई  देता

 हैं  कि  उन्होंने  सरकार  का  ध्यान  इस
 महत्वपूर्ण  विषय  की  झोर  खोंचा  है।



 3883  Resolution  re:

 राम  सेवक  यादव]
 शायद  वह  दिन  नजदीक  हो,  जब  कि
 संसार  के  देशों  का  एक  संघ  बने,  एक
 पंचायत  बने  और  युद्ध  बिल्कुल  समाप्त
 हो  जाये,  लेकिन  जब  तक  वह  अ्रमीष्ट
 प्राप्त  नहीं  होता  है,  तब  तक  हमको  इन
 खतरों  का  मुकाबला  करने  के  लिए  तैयार
 रहना  चाहिए  और  उसकी  तैयारी  हम
 इसी  तरीके  से  कर  सकते  है  कि  हम  अपने
 नौजवानों  को  अनिवार्य  सैनिक  शिक्षा  दें।

 इन  शब्दों  के  साथ  में  इस  प्रस्ताव  का
 समर्थन  करता  हूं।

 श्री  ह  पं  सौय :  माननीय  सभापति
 जी,  इस  वाद-विवाद  में  में इस  प्रोटेस्ट
 के  साथ  भाग  लेना  चाहता हूं  कि इस  सदन
 में  जिस  प्रैक्टिस  का  अनुसरण  किया
 जा  रहा है  कि  अगर  किसी  को  बोलना  है,
 तो  वह  चेयर  के  पास  जाकर  दरख्वास्त
 करे,  वह  सैल्फ-रेस्पेक्ट  के  बाहर  की  बात

 है  t

 st  शिव  नारायण:  शान  ए  प्वायंट
 श्राफ  काडर  |  चेयर  पर  यह  अटैक  नहीं
 होना  चाहिए  |  यह  तो  चेयर  पर  इन-
 डायरेक्ट  अटेक  है।

 सभापति  महोदय  :  यह  तो  सहूलियत
 के  लिए  किया  हुआ  है,  ताकि  मालूम  हो
 जाये  कि  कौन  साहब  बोलना  चाहते  हूँ।
 यहां  पर  डिफरेंट  ग्रुप्स  फंक्शन  कर  रहे  हूँ।
 अगर  इंडिविड्मअल्ज  अपने  नाम  देखेते  हूँ
 कौर  बोलने  का  अपना  इरादा  बता  देंते
 हैं,  तो  काम  ठीक  तरह  से  चल  जाता  है।

 श्री  हु  चे  सोच  :  नाम  मेज  सकते
 हैं,  लेकिन  यह  जरूरी  नहीं  है  कि
 मेम्बर  चेयर  के  पास  जायें ।

 सदन  के  सामने  जो  संकल्प  रखा  गया
 है,  वह  बिल्कुल  सामयिक  शौर  सही  है,
 लेकिन  जैसा  कि  प्रधानमंत्री  जी  ने  कह
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 इसको  कार्यान्वित  करने  में  कई  कठिनाइयां
 भोर  बचने  हैँ।  जेसा  कि  माननीय
 सदस्यों,  बीकानेर  के  महाराजा  शौर  हिन्दू
 महासभा  के  सदस्य,  नेगी  कहा  है,  यदि
 एयर गन्ज  का  हम  प्रयोग  करें,  तो ट्रेनिंग
 की  जो  समस्या  है,  वह  बहुत  हद  तक  हल
 हो  सकती  है।  इसके  अतिरिक्त  हमारे
 देश  में  जो  गन्ज  और  राइफल्स  है,  उनको
 भी  ट्रेनिंग  के  सम्बन्ध  में  प्रयोग  करने  के
 लिए  सरकार  को  दिया  जा  सकता  है।

 हमारे  देश  में  पूना  कौर  अलवर  में
 में  सैनिक  शिक्षा  देने  विदिशा  में  कुछ
 संस्थायें  बरच्छा  काम  कर  रही  हैं।  इतना
 ही  नहीं,  हमारे  यहां  मुहरिम  और  दूसरे
 त्योहारों  के अवसर  पर  लाठी  चलाने  और
 दूसरे  अस्त्र-शस्त्र  चलाने  का  प्रदर्शन  किया
 जाता  है।  राज  जिस  तरह  से  हमको  अपनी
 सारी  फारेन  पालिसी  के  बारे  में  नये  सिरे
 से  सोचना  पड़ा  है,  उसी  तरह  से  हमको
 अपनी  शिक्षा-व्यवस्था  के  बारे  में  एक  नये
 तरीके  से  सोचना  होगा  a  उदाहरण  के  लिए
 हम  लोग  जानते  हूँ  कि  हमारे  यहां  बुनी-
 यादी  शिक्षा  सही  ढंग  से  नहीं  चलाई  जा
 रही  है।  हमारे  उपराष्ट्रपति  ने  यहां  तक
 कहा  है  कि  यदि  बुनियादी  शिक्षा  को  इस
 तरह  गलत  ढंग  से  चलाना  है,  तो  बेहतर
 @  कि  उसको  बन्द  कर  दिया  जाये  ।

 मेरा  विचार  है  कि  बुनियादी  शिक्षा  पर

 हम  जितना  खर्च  कर  रहे  हैं,  मगर  उसका
 आधा  खर्च  भी  हम  स्कूलों  में  सैनिक  शिक्षा
 पर  लगा  दें,  तोअपने  नौजवानों  को
 सैनिक  शिक्षा  दन  की  विद्या  में  हम  बहुत
 झाग  बढ़  सकेंगे  ।  मेरा  विचार  हैकि
 सरकार  को  गम्भीरता  से  सोचना  चाहिए
 कि  इस  विकट  परिस्थिति  में  क्या  हम  अपनी
 शिक्षा  प्रणाली  को  एक  नया  मोड़  दे  सकते
 हैं  या  नहीं।  मैं  समझता  हूं  कि  यह  मोड़
 हम  सैनिक  शिक्षा  की  व्यवस्था  करके

 दे  सकते  हँ।



 ४2885  Resolution  re:

 यह  जो  संकल्प  है,  इसका  समर्थन
 होना  चाहिये  i  हम  लोग  तो  इसका  अपने
 इलाके  में  स्वागत  करते  हैं  प्रो  इसलिए
 करते  हैं  कि  हमारे  यहां  जब  बच्चा  पैदा
 होता  है,  तो  तुरन्त  उस  बच्चे  के  जनमने
 की  जगह,  जहां  पर  उसको  लिटाया  जाता
 है,  उसके  सामने  तीर  कौर  घनत्व  रखा
 जाता  है।  यह  सोचा  जाता  है  कि  धागे  चल
 कर  उसे  लड़ना  पड़ेगा  ।  हमारे  बच्चे  जब
 स्कूलों  सेगांव  लोटते  हैंतो  वापिस  जाने
 पर  भी  तोर  ज़ोर  धनुष  पकड़ते  हैं।  इस
 वास्ते  यह  जो  कम्पलसरी  मिलिट्री  ट्रेनिंग
 का  प्रस्ताव  यहां  पेश  किया  गया  है,  इसका
 हम  स्वागत  करते  हैं।  मेरा  सुझाव  है
 कि  प्रधान  मंत्री  जी  के  कहने  के  बावजूद
 भी  सरकार  इस  पर  विचार  करे  शौर
 मोजूदा  परिस्थितियों  में  जोशी  हमारे
 पास  सुविधायें  हैं,  उनको  इस  काम  में
 लगाये  ओर  जा  प्राईवेट  गंज  हैं  उनका
 इस्तेमाल  करे,  एयर  गंज  का  इंतजाम
 करेगी  और  जागे  बढ़े  ।

 Shri  K.  L.  More’  (Hatakanangle):
 Mr.  Chairman,  I  would  not  take  much
 of  the  time  of  the  House.  But,  in  view
 of  the  importance  of  this  Resolution,
 I  rise  here  to  support  this  Resolution.

 I  want  to  say  something  with  regard
 to  this  Resolution.  This  Resolution
 limits  itself  to  young  men.  But,  I  want
 to  say  that  there  are  persons  who,  even
 though  they  are  not  young,  are  young
 in  spirit  and  physically  also  they  are
 fit.  My  suggestion  is  that  compulsory
 military  training  should  be  given  to
 each  and  everybody  in  this  country
 and  it  should  not  be  limited  to  young
 men.  As  has  been  pointed  out  by  one
 of  the  Lady  Members  here,  it  should
 also  be  extended  to  young  women.  If
 the  Resolution  covers  a  wider  range,
 it  would  be  a  better  thing.

 As  regards  the  necessity  for  this
 Resolution,  it  is  a  long-standing  neces-
 sity.  Every  country  in  the  world  up-
 holds  this  military  training  of  young
 men  in  their  country.  In  view  of  the
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 present  condition  at  least,  it  is  of  the
 greatest  importance.  Therefore,  I  sup-
 port  this  Resolution.  The  first  thing
 that  should  be  done  is,  befitting  the
 present  condition,  every  citizen,  young
 or  old,  must  wear  a  uniform  so  that
 the  condition  of  the  present  situation
 is  imbibed  by  each  and  everybody.
 Compulsory  military  training  ig  the
 most  essential  thing  in  the  present
 time.

 6.53  hrs,

 {Surr  MutcHaNp  Duss  in  the  Chair}
 There  are  some  institutions  giving  mili-
 tary  training  as  under  the  National
 Discipline  scheme.  There  are  are  also
 certain  High  schools  and  Colleges  like
 the  Bhonsle  Military  School  and  the
 Shivaji  Military  Preparatory  School,
 etc.  It  must  be  an  extensive  one  to
 cover  many  people.  So,  I  support  the
 Resolution.  But,  it  should  be  extended
 to  every  citizen  who  is  physically  fit

 श्री  प्रकाशवोर  शास्त्री  (बिजनौर)  :
 सभापति  महोदय,  विष्णु  वर्मा  के  पंच  तंत्र
 में  एक  कहानी  रानी  है  कि  एक
 कृपण  व्यक्ति  को  रात्रि  में  सोते  समय
 जब  ठंड  लगती  थी  तो  प्रतिदिन  यह  यह
 निश्चय  किया  करता  था  कि  कल  प्रातः
 होते  ही  रजाई  जरूर  बना

 कलिंगा  लेकिन  जब  सूर्योदय  हो  जाता  था
 तो  उसके  विचार  म॑  परिवर्तन  होते  लगता
 था।

 आज  जब  हम  सैनिक  शिक्षण  देने
 सम्बन्धी  प्रस्ताव  पर  यहां  विचार  कर  रहें
 हैंतो  यह  भूल  जाएं  कि  यह  प्रस्ताव
 इससे  पहले  भी तीन  बार  इसी  सदन  में
 विचार  का  विषय  चुका  है।  मैंने  अपने
 आपको  महाराजकुमार  विजय  भा नन्द  के
 समान  उन  सौभाग्यशाली  सदस्यों  में  समझता

 हूँ  क्‍योंकि  मैंने  स्वयं  इस  प्रकार का  एक
 प्रस्ताव  इस  सदन  में  १६५६  में  रखा  था  ।
 उस  समय  के प्रतिरक्षा  मंत्री  श्री  कृष्ण  मेनन
 ने  भपने  उत्तर  में  बताया  था  कि  राज  से  सीन
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 [att  प्रकाशवीर  शास्त्री]
 वर्ष बाद  कोई  सकल  और  कालेज  का  युवक
 इस  प्रकार  का  नहीं  होगा  जो  एन०  सी०  सी०
 और  ए०  सी०  सी०  की  ट्रेनिंग  न  पा  चुका  हो।
 लेकिन  मुझे  दुःख  के  साथ  कहना  पड़ता  है
 कि  वह  आश्वासन,  पता  नहीं  क्यों,
 राज  तक  पूरा  नहीं  किया  जा  सका  है।

 इस  महत्वपूर्ण  प्रस्ताव  पर  विचार
 करते  समय  अपने  पड़ौसी  राष्ट्रों  की  ओर
 भी  थोड़ा  ध्यान  दें।  अफगानिस्तान  कुछ
 समय  पहले  एक  बहुत  पिछड़ा  हुआ  देश
 था।  लेकिन  अफगानिस्तान  को  उठाने
 वाला  एक  व्यवित  पैदा  हुआ  जिसका  नाम
 अमीर  अमीन  उल्ला  शाह  था  और  उस
 ने  अफगानिस्तान  के  राष्ट्रीय.  जीवन  में
 ऋन्तिकारी  परिवर्तन  करके  रख  दिया  t
 उसने  आरम्भ  में  ही  यह  आदेश  दे  दिया  कि
 हर  अठारह  साल  से  अधिक  के  युवक  को
 अफगानिस्तान  में  सैनिक  शिक्षण  प्राप्त  करना
 अनिवार्य  होगा  ।  परिणाम  उसका  यह  है
 कि  मुट्ठी  भर  लोगों  का  देश  अफगानी-
 स्तान  दुनिया  की  राजनीति  में  आज  एक
 महत्वपूर्ण  स्थान  बनाये  हुए  है।

 इसी  प्रकार  दूसरा  महायुद्ध  में  फ्रांस
 ने  जब  चोट  खाई  और  चौदह  दिन  में
 जमनी  के झागे  घुटने  टेक  दिए  तो  उस
 समय  फ्रांस  के  सेनापति  माल  चैता  थे।
 जब  उनसे  पूछा  गया  कि  तुम्हारा  फ्रांस  तो
 नेपोलियन  बोनापार्ट  का  फ्रांस  था,  यह
 क्या  हुआ  कि  चौदह  दिन  में  ही  उसने
 घुटने  टेक  दिए?  तो  माल  पता  ने  आंसू
 भरी  हुई  अपनी  आंखों  सेकहा  कि  मैं
 विवश  हूं,  फ्रांस  की  सेना  में  ३५  साल
 से  कम  शरायु  का  कोई  अफसर  ही  नहीं,
 सभी  ३५  साल  से  ऊपर  के  हैं।  जब  उनसे
 पूछा  गया  कि  क्‍या  फ्रांस  की  जननियों  ने
 संतान  उत्पन्न  करना  बन्द  कर  दिया  है,  तो
 माल  चैता  नेकहा  कि  वह  बात  नहीं
 है  लेकिन  फ्रांस  के युवक  कौर  युवतियां
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 am  विलासिता  में  इतने  डब  हुऐ  हैं
 किवे  सेना  की  ओर  पग  उठाना  ही  नहीं
 चाहते  ।  इसका  परिणाम  यह  हुआ  कि
 द्वितीय  महायुद्ध  में  चोट  खाने  के  बाद  उसी
 फ्रांस  के  शासकों  ने  नौजवानों  के  लिए
 ही  नहीं  बल्कि  नवयुवतियों  के  लिए  भी
 सैनिक  शिक्षण  प्राप्त  करना  अनिवार्य  कर
 दिया  ।

 ब्रिटेन  का  उदाहरण  भी एसा  ही  है।
 उसने  द्वितीय  महायुद्ध  क ेआरम्भ  से  तीन
 वर्ष  पहले  ही,  १६३६  में  कम्पलसरी
 मिलिट्री  ट्रेनिंग  ब्रिटेन  में  आरम्भ  कर  दी
 थी।  मेरे  पास  इतना  समय  नहीं  हैकि
 विस्तार  सैन्य  देशों  की  चर्चा  करूं,
 संक्षेप  में  ही  में  इनकी  चर्चा  कर  रहा  हूं।
 लेकिन  में  अपने  पड़ौसी  राष्ट्र  पाकिस्तान
 की  चर्चा  किए  बिना  नहीं  रह  सकता  हूं
 सब  जानते  हैंकि  पाकिस्तान  की  स्त्रियों
 के  सम्बन्ध  में  यह  कहा  जाता  था  कि  वहां
 बुर्क़ापोश  बहनें  जिस  समय  सड़क  पर
 चलती  हैं,  तो  उनके  बुर्के  इतने  नीचे  होते
 बैंक  सड़क  के  कूड़ों  का  बहुत  बड़ा  भाग
 उनक  साथ  सिमट  कर  चला  जाता  है।
 लेकिन  आपको  सुनकर  आश्चर्य  होगा  कि
 कराची  और  रावलपिंडी  की  सड़कों  पर
 वही  बहनें  आज  देश  की  रक्षा  के  लिए
 अपने  कंधों  पर  बारह  बारह  और  तेरह-
 तेरह  सेर  की  राइफलें  रख  कर  लैफ्ट
 'राइट  मार्च  करती  हुई  चल  रही  हैं।
 उन्होंने  अपना  बुर्का  उतार  फेंका  है।  यह
 में  बीस  बीस  और  बाईस-बाईस  साल  की
 उन  नवयुवतियों  की  बात  कर  रहा  हूं
 जो  कभी  बके  से  बाहर  नहीं  आयी  थीं
 इसी  प्रकार  श्रपने  देश  का  और  देशों  ने  भी
 सेनी करण  किया  है,  अपने  देश  का  सैनी-
 कीकरण  किया  है,  पर  हमारे  देश  की  क्‍या
 स्थिति  है?  शिवाजी  भ्र ौर  प्रताप  का  देश,
 अर्जुन  कौर  भीम  का  देश  इस  विपत्ति  के
 समय  मे ंभी  गरमी  तक  यह  निश्चय  नहीं
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 कर  पाया  हैकि  जब  तक  हमारे  देश  पर
 संकट  की  घड़ी  है,  तब  तक  तो  हम  अपने
 देश  में  सांस्कृतिक  कार्यक्रमों  पर  प्रतिबन्ध
 लगा  दें।  दुनियां  में  तो  सैनिकीकरण  की
 प्रवृत्ति  जागृत  हो  रही  है बौर  हमारे
 देश  में  नवयुवक  और  नवयुवतियों  के  लिए
 संगीत  और  कलात्मक  कार्यों  को  प्रोत्साहन
 देने  की  प्रवृत्ति  बढ़  रही  है।  में  बड़े  जोर-
 दार  शब्दों  में  कहना  चाहता  हूं  कि  पिछले
 पंद्रह  वर्ष  में  जितना  पैसा  हमने  सांस्कृतिक
 कार्यक्रमों  पर  व्यय  किया  है  अगर  इतना
 पैसा  बचा  कर  देश  का  सैनी करण  करने  पर
 खर्च  किया  जाता  तो  आज  यह  जो  विपत्ति
 की  घड़ियां  हमारे  दश  पर  झाई  हैं,  इन्हें
 हमारे  देश  को  न  देखना  पड़ता  |  अगर
 सुबह  का  भूला  हुआ  शाम  को  घर  श्र
 जाए  तो  उसको  भूला  नहीं  कहते  ।  में
 चाहता  हूं  कि  राज  भी  आप  इस  ओर  ध्यान
 दें

 6.58  hrs.
 [Mr.  Deputy-SPEAKER  in  the  Chair]

 इस  विपत्ति  के  क्षणों  में  छोटे  से  छोटे
 ब्यक्ति  भी  सावधान  हो  रहे  हैं  ।  दस  पंद्रह
 दिन  पहले  की  ही  बात  में  आपको  बतलाता
 हूं  ।  एक  स्टेशन  पर  एक  भीख  मांगने  वाला
 भिखारी  एक  डिब्बे  के  साथ  खड़े  हो  कर
 भीख  मांग  रहा  था  A  वह  मेरे  डिब्बे  के  पास  भी
 पाया  और  वहां  श्मा  कर  उसने  कुछ  गुनगुनाना
 शुरू  किया  ।  मेंने  भी  सोचा  कि  देखें  यह
 भिखारी  आज  क्या  कहता  है  ।  भिखारी  ने अपनी
 दर्दभरी  भाषा  में  कहा  श्झ्रो  दिल्ली  जाने
 वालो,  कहना  नेहरू  सरकार  से  '
 मेंने  सोचा  कि  यह  भिखारी  इतनी  जागृत  भाषा
 कैसे  बोल  रहा  है  ।  थोड़ा  में  और  सावधान
 हुआ  a  मेंने  ध्यान  उघर  दिया  और  सोचा  कि
 आखिर  यह  क्‍या  कहलवाना  चाहता  है  a
 उस  समय  उस  भिखारी  ने  जो  बात  कही  वह
 बार  बार  स्मरण  हो  भाती  है।  वह  नेहरू  सरकार
 से  नहीं  बल्कि  सारे  राष्ट्र  स ेकह  रहा  था  ।
 भिखारी  बोला  :
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 शप्  दिल्ली  जाने  वालो  कहना  नेहरू  सरकार  से,
 चर्खा  चलता  हाथों  से,  शासन  चलता  तलवार  से”

 दुनिया  में  शासन  शक्ति  से  ही  चलता  है  i  क्षात्र
 धर्मं  का  पालन  करके  ही  ठीक  तरह  से  शासन
 हो  सकता  है  ।  लेकिन  हमारा  दुर्भाग्य  है  कि
 पिछले  पंद्रह  वर्षों  में  क्षात्र  धर्म  के  उद्बोधन
 की  ओर  हम  ने  उतना  ध्यान  नहीं  दिया  है
 जितना  शान्ति  और  पंचशील  का  सन्देश  सुनाने
 की  ओर  दिया  हूँ  ।  हमारे  ऋषि  मुनि  हमें  यह
 सन्देश  दे  कर  गये  हैं  :

 अप्रतद्तु  रो  वेदी:  पृष्ठतः  सारे  घनु:  ।
 दं  ब्राह्म  दं  क्षेत्र  ज्ञापादपि  शरादपि  |

 हम  पंचशील  ओर  शान्ति  का  संदेश  भी  दें,
 लेकिन  अपनी  कमर  पर  कसा  हुआ  अनूप  और
 वाण  भी  तैयार  रखें,  पता  नहीं  किस  विपत्ति
 के  समय  हमें  इसका  उपयोग  करता  पड़
 जाये  ।  और  किस  स्थिति  में  झा  कर  हमें  फंसना
 पड़  जाय  |  अब  हमारे  प्रधान  मंत्री  कहते  हैं  कि
 हर  युवक  को  ए०  सी०  सी०  और  एन०  सी०
 सी०  की  ट्रेनिंग  लेनी  चाहिये,  लेकिन  काश
 अब  से  पहले  जब  तीन  बार  यह  प्रस्ताव  इस
 सदन  में  आया,  उस  समय  हमारे  प्रधान  मंत्री
 ने  इस  प्रकार  का  आश्वासन  दे  दिया  होता  कि
 द्वितीय  रक्षा  पंक्ति  को  देश  की  रक्षा  के  लिये
 तैयार  होना  है  तो  यह  दिन  क्‍यों  देखने  पड़ते  |
 घर  में  आग  लगने  पर  कुआं  खोदना  कोई
 बुद्धिमत्ता  नहीं  होती  है,  पर  खेर  राज  हमारे
 देश  के  शासकों  ने  अनुभव  तो  किया  ।
 मगर  साथ  ही  में  फिर  वह  बात  कहना  चाहता
 हूं  कि  कहीं  यह  अनुभव  उस  कृपण  के  अनुभव
 जैसा  ही  न  हो  जो  रात  को  ठंड  लगने  पर
 निश्चय  करता  था  कि  सूर्य  निकलते  ही  में
 रजाई  बनवाऊंगा  और  सुबह  होते  ही  उस
 निश्चय  को  भल  जाता  था  कि  कब  तो  गर्मी
 आ  गई  अब  रजाई  बनवा  कर  क्‍या  होगा
 में  चाहूंगा  कि  यह  निश्चय  ऐसा  संकटकालीन
 निश्चय  न  हो  कि  जब  संकट  खत्म  हो  जाय  तो
 इस  को  कार्य  रूप  में  परिणत  न  किया  जाय  ।
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 [ar  प्रहार  तहा

 एक,

 में  बधाई  देता  चाहता  हूं  कि  लिक्षा  मंत्रालय
 को  झोर  जनरल  भोंसले  को  जिन्होंने  राष्ट्रीय
 अनुशासन  योजना  की  एक  सस्ती  स्कीम  हस
 देश  में  भारती  को  ।  मेरा  विचार  है  कि
 भारत  सरकार  को  इस  में  शौर  सहयोग  देना

 चाहिये  जिस  से  कि  नई  पीढ़ी  को  अपनी

 राष्ट्रीय  प्रशासन  योजना  से  सशक्त  नगरिक
 बनाया  जा  सके  ।

 37  brs,

 एक  शौर  बात  कह  कर  में  झपना  बक्‍्तब्म
 समाप्त  कर  चुंगी,  भर  धन्यवाद  देना  चाहूंगा
 उस  भ्रमर  ग्रात्मा  स्वर्गीय  डा०  बी०  एस०
 मुंजे  को,  जिन्होंने  पराधीन  भारत  में  भी  नासिक
 में  भोंसले  मिलिटरी  सकल  को  खड़ा  कर  इस
 देवा.  का  बड़ा  भारी  उपकार  किया  हूँ  ।  डा०

 मुंजे  एक  बहुत  बड़े  दूरदर्शी  नेता  थे  ।

 में  समझता  हूं  कि  इस  प्रस्ताव  के  प्रस्तावक
 महोदय  महाराज  कुमार  ने  सैनिक  दिक्षा  के
 सम्बन्ध  में  जो  बात  यहां  रखी  है,  उस  पर
 गंभीरता  से  ध्यान  दिया  जायेगा  ।  पंडित
 जवाहरलाल  नेहरू  के  दादों  में  उन  की  सरकार
 इतना  पैसा  यदि  नहीं  दे  सकती  है  कि  हर  जिले
 में  एक  सैनिक  स्कूल  खोल  दिया  जाय,  तो
 कम  से  कम  इतना  तो  कर  ही  सकती  है  कि
 सीमावर्ती  क्षेत्र  जितने  हैं,  जैसे  गढ़वाल  है,
 नागालैंड  है,  असम  है,  इन  स्थानों  पर,
 राजस्थान  में,  भ्रथवा  इस  देश  के  मध्यबर्ती
 इलाकों  में,  भी  जहां  पर  कि  फाइटर  जातियां
 रहती  हैं,  जैसे  कि  पंजाब  का  हरियाना  क्षेत्र  है,
 उत्तर  प्रदेश  का  पर्वतीय  क्षेत्र  है,  वहां  पर
 सैनिक  स्कूल  झनिवार्म  रूप  से  खोले  जाने
 चाहियें  av

 इन  छाब्दों  के  साथ  में  इस  प्रस्ताव  के
 प्रस्तावक  महोदय  को  धन्यवाद  देता  हूं  शोर
 इस  प्रस्ताव  का  स्वागत  करवा  हूं  ।
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 st  5०  Ho  वर्मा  (सुलतानपुर)  :
 उपाध्यक्ष  महोदय,  राज  इस  माननीय  सदन
 के  सम्मुख  जो  प्रस्ताव  उपस्थित  किया  गया  है,
 मैं  उसका  स्वागत  करता  हूं  ओर  यह  कहना
 चाहता  हूं  कि  हमारे  देवा  में,  इस  भारतवर्ष
 में,  यह  कोई  नई  चीज  नहीं  रखी  जा  रही  है  ।
 भ्रमर  हम  झपने  दूतावास  के  पन्नों  को  खोलें  तो
 हम  देखेंगे  कि  चाहे  सतयुग  रहा  हो  चाहे  द्वापर
 या  जैता  रहा  हो,  हर  समय  हमारे  देश  में  सैनिक
 शिक्षा  श्निवायं  रूप  से  उपस्थित  थी  ।  जो  छात्र
 पाठशालाझों  को  भेजे  जाते  थे,  उनके  गुरु
 सैनिक  शिक्षा  में  दक्ष  होते  थे  कौर  सभी  छात्रों
 को,  चाहे  वे  किसी  भी  जाति  के  हों,  सैनिक  शिक्षा
 दी  जाती  थी  ।  लेकिन  जब  से  हमारा  देश
 गुलाम  हुसना,  जो  यहां  के  शासक  हुए  जो  यहां
 के  हुक्मरां  हुए,  उन्होंने  इस  देना  के  वासियों  को
 कमजोर  करने  के  लिये  उनके  वस्त्र,  छात्र
 उनसे  छीन  लिये  शौर  उनकी  सैनिक  शिक्षा
 बन्द  कर  दी  |  जब  हमारे  देश  में  जाये  संस्कृति
 का  जिक्र  प्राता  है,  सब  बातों  की  चर्चा  होती
 है,  तब  में  यह  चाहता  हूं  कि  इस  बात  का  भी
 जिक्र  किया  जाय  कि  झाखिरकार  हम  इसे
 क्यों  भुला  बैठे  हैं,  हम  उसे  पुनर्जीवित  क्यों
 नहीं  करते  हैं,  जिससे  हमारे  देश  की  जो
 शक्ति  थी  वहू  फिर  शा  जाय  ।  हमारा
 इतिहास  दस  बात  का  साक्षी  है  कि  जिस  वक्‍त
 हमारे  देश  में  सब  बातें  थीं  उस  वक्‍त  इस  'सिद्व
 में  भारतवर्ष  का  सब  से  बड़ा  नाम  था  ौर
 ऐसा  समझा  जाता  था  कि  भारत  सब  से  बड़ा
 शौर  दाक्तिदाली  देश  है  ।

 जब  से  हमारा  देवा  गुलाम  हुमा,  हमारी
 झ्राथिक  व्यवस्था  भी  खराब  होती  गई,
 हम  गरीब  हो  गये  हैं,  शौर  हर  व्यक्ति  को
 झगड़वाये  रूप  से  सैनिक  शिक्षा  देने  के  लिये
 हमारे  पास  पर्याप्त  घन  नहीं  है  ।  लेकिन
 जिस  प्रकार  से  हमारी  श्रमिक  व्यवस्था  ठीक
 करने  के  लिये,  स्वतंत्रता  के  लिये  और  हमारे
 समाज  को  सुधारने  के  लिये  पंचवर्षीय  योजनायें
 बनाई  गई  हैं,  क्या  उसी  प्रकार  से  सैनिक  शिक्षा
 देने  के  लिये  हुम  कोई  भी  बंचवर्षोय  योजनायें
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 नहीं  बना  सकते  ?  हम  क्‍या  उसके  लिये
 कुछ  भी  घन  नहीं  दे  सकते  हैं  ?  राज  इसके
 लिये  हमारे  देश  में  जो  सुविधायें  प्राप्त  हैं,
 उनका  उपयोग  क्‍या  हम  नहीं  कर  सकते  ?  में
 समझता  हूं  कि  अगर  हमारी  सरकार  इस  जोर
 जग  जाये  तो  कोई  कारण  नहीं  है  कि  हम
 निवार्य  रूप  से  सबको  सेनिक  दिक्षा  न  दे
 सकें  ।

 यह  टीक  है  कि  इस  सदन  में  श्रमी  बहुत
 से  सुझाव  रखे  गये  हैं,  प्रो  में  उनसे  सहमत
 हैं  कि  हमारे  देश  में  बन्दूकों  की  कमी  नहीं  है,
 बन्दूकें  हैं,  भोर  जो  लाइसेंसदार  लोग  हैं
 वह  इसमें  सहयोग  देने  के  लिये  तैयार  हैं  t
 अगर  हम  कोई  ऐसा  कानून  बना  दें  कि  उनको
 एक  महीने  के  लिये  किसी  भ्र पने  जिले  फे  एक
 केन्द्रीय  मुकाम  पर  अपनी  बन्दूक  देनी  पड़ेगी,
 तो  वे  इसको  सहर्ष  कबूल  कर  लेंगे  ।  हमें
 चाहिये  कि  खास  तोर  पर  राज  हमारे  देश
 में  जो  उत्साह  कौर  उमंग  है,  हम  उसका  ब्य
 शिफ़ाई  तोर  पर  सही  इस्तेमाल  करें,  शौर
 सब  ओर  से  पूरा  सहयोग  मिलेगा  ।  में
 इस  सदन  को  यह  सूचना  देना  चाहता  हूं
 कि  उत्तर  प्रदेश  में  सुलतानपुर  जिले  में,
 जहां  का  प्रतिनिधित्व  में  लोक  सभा  में  करता
 हूं,  एक  राइफल  क्लब  खोला  जा  चुका  है  ।
 लोग  उस  राइफल  क्लब  का  सदस्य  बने  हैं
 झोर  इसके  लिये  माहवार  चन्दा  23  हैं  t
 मैं  समझता  हूं  कि  कोई  भी  जिला  ऐसा  नहीं
 है  जहां  पर  राइफल  क्लब  या  राइफल
 समितियां  न  छोटी  जा  सकती  हों  और  जब
 इतना  घन  हमारे  हस  युद्ध  प्रयास  के  लिये
 पाया  है  श्लोक  इतना  उत्साह  कौर  उमंग  लोगों
 में  है,  तो  चुंकि  सरकार  के  पास  इतना  घन
 नहीं  है  इसलिये  वह  लोगों  से  पैसा  ले  ।  भारत
 में  देशवासियों  के  पास  इतना  घन  है  कि
 यदि  राइफल  क्लब  कौर  राइफल  समितियां
 खोली  जायें  तो  बे  उनके  लिये  माहवार  चन्दा
 देने  के  लिये  तैयार  होंगे  कौर  देंगे  ।

 जैसा  मैंने  पहले  बतलाया  हमारे  देश  में
 झा  इ  फलें  काफी  मौजूद  हैं  झगर  हम  शिक्षा
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 इसकी  देना  चाहते  हैं  तो  हमें  हर  जिले  में  मल
 सकती  हैं  ।  केवल  प्रश्न  भ्राता  है  गोलियों  Sr
 are  शिक्षा  देने  वाले  लोगों  का  ।  सुलतानपुर
 में  हम  लोगों  ने  जो  प्रबन्ध  किया  है  वह  यह
 है  कि  पुलिस  लाइन  में  हस  क्लब  का  हैड-
 क्वार्टर  है धौर  जो  भी  राहफल  चलाना
 सीखना  चाहते  हैं  ये  वहां  पर  जाते  हैं
 तथा  वहां  के  इंस्ट्रक्टर  जो  हैं  वह  यह  दिक्षा
 उनको  देते  हैं  1  में  समझता  हूं  कि  इसमें  कोई
 भी  बाघा  नहीं  पड़  सकती  है  जिसके  कारण
 हम  इसको  पना  न  सके  ।  में  समझता  हू
 कि  राज  हमारी  पंचवर्षीय  योजनाकारों  में
 जो  मोगर  जरूरी  चोजें  हैं,  जैसे  कि  हमारा
 साज  कल्याण  विभाग  है,  प्रोहिबिशन  है,
 इन  सब  में  हम  जो  समय  श्रौर  पैसा  खराब
 कर  रहे  हैं,  उसको  रोकना  चाहिये।  क्योंकि  में
 समझता  हूं  कि  हस  वक्‍त  जो  हमारे  देश  की
 दशा  है  उस  के  लिये  ज़ोर  चीजें  ज्यादा  झ्रावश्यक
 हैं  ।  अगर  उस  खर्चे  घौर  उस  समय  को  हम
 सैनिक  शिक्षा  शादी  में  लगायें  तो  ज्यादा
 उपयोगी  काम  हो  सकता  है  1  आज  सैनिक
 शिक्षा  हमारे  लिये  सिर्फ  इसीलिये  जरूरी
 नहीं  है  कि  इस  समय  देश  में  एक  आपत्ति
 भाई  हुई  है,  बल्कि  में  समझता  हूं  कि  हस
 फो  हमारी  यूनिवर्सिटियों  कौर  कालेजों  में
 अनिवार्य  कर  दिया  जाना  चाहिये  ताकि

 प्रशासन  बढ़े  कौर  हमारे  देवा  में
 अच्छे  सेनिक  तेयार  हो  सके  ।  खास  तोर  से
 जो  हमारे  सीमावर्ती  क्षेत्र  हैं  वहां  पर  तो
 सेनिक  शिक्षा  अनिवार्य  सबके  लिये  कर  ही  दी
 जानी  चाहिये  ताकि  हमारी  सीमा  की  रक्षा
 ठीक  से  हो  सके  ।

 Shri  Koya  (Kozhikode):  Till  what
 time  are  we  discussing  this  Resolu-
 tion?

 Mr.  Deputy-Speaker:  6.30,  till  we
 dispose  of  this  Resolution.

 st  यशपाल  सिंह  (फेरना)  :  श्री मन,
 जो  प्रस्ताव  राज  पे  किया  गया  है  यह  प्रस्ताव
 राज  से  दस  साल  पहले  पेय  होना  चाहिए
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 था,  और  अगर  इस  वक्‍त  देश  में  मिलिटरी
 ट्रेनिंग  लाजिमी  कर  दी  जाती  तो  हमें  आज
 यह  दिन  न  देखना  पड़ता  ।

 जब  में  यू०  पी०  भ्रसेम्बली  में  था  उस
 समय  भी  मेंने  यहां  यह  बात  लिख  लिख  कर
 भेजी  और  यू०  पी०  असेम्बली  म  भी  बोला,
 और  यहां  भी  मेंने  अपनी  हैडिन  स्पीच  में
 कहा  था  कि  मुल्क  के  लिये  सब  से  ज्यादा  जरूरी
 चीज  ग्ननिवारय  सैनिक  शिक्षा  है।  लेकिन
 उस  वक्‍त  खयाल  नहीं  किया  गया  और  आज
 भी  बड़ा  मायूसीकुन  जवाब  हमारे  प्रधान  मंत्री
 जी  ने  दिया  है  ।  अगर  आज  हमारा  देश
 अनिवार्य  सैनिक  शिक्षा  के  लिये  योजना
 तैयार  नहीं  कर  सकता  तो  इसका  मतलब
 यह  है  कि  हम  लोग  उस  मौके  के  लिये  तैयार
 नहीं  &  जिस  मौके  से  कि  देश  की  रक्षा  हो
 सकती  है  ।  में  पूछना  चाहता  हूं  कि कब  तक
 हम  दूसरों  से  इमदाद  मांगेंगे  ।  हमारा  ४५
 करोड़  का  देश  है  ।  हम  अपने  पड़ोस  में
 देखें  कि  छोटी  छोटी  ताकत  बढ़ती  जा  रही  हैं
 और  हम  दूसरों  का  मुंह  ताक  रहे  हैं।  इसलिये
 जरूरी  है  कि  बच्चे  बच्चे  को  फौजी  तालीम
 दी  जाय  और  अगर  हमारी  सरकार  इसका
 खर्चा  बरदाइत  नहीं  कर  सकती  है  तो  हम
 लोगों  को  यह  काम  सौंपा  जाए,  जो  दो  चार
 करोड़  रुपये  की  इसके  लिए  आवश्यकता
 होगी  हम  ला  कर  देंगे  ।  हमको  अपने  एक
 एक  बच्चे  को  तैयार  करना  होगा  तभी  हम  अपने
 कांस्टीट्यूशनल  को,  अपने  वेद  की,  और  कुरान
 पाक  की  रक्षा  कर  सकेंगे  ।

 स्त्रेण  रक्षिते  राष्ट्रे  शास्त्र  चर्चा  प्रव्तते

 राज  देश  का  बच्चा  बच्चा  देश  की  रक्षा  फे
 लिए  तड़प  रहा  है  ।  हमको  उनको  फौजी
 तालीम  फौरन  देने  का  इन्तजाम  करना
 चाहिए  tv  भ्रमर  राज  हम  यह  काम  नहीं
 करते  हैं  तो  फिर  इसका  मौका  कभी  नहीं  भा
 सकता  t  नाऊ भार  नेवर  वाला  मसला  भाज
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 हमारे  सामने  है  ।  हम  देखते  हूँ  कि  अगर  आज
 से  दस  साल  पहले  हमने  यह  काम  शुरू  कर
 दिया  होता  तो  आज  यह  हालत  न  होती  ॥

 हमारे  सामने  दो  विश्व  घटनायें  घटित
 हुईं  ।  लंका  के  प्रधान  मंत्री  पर  कातिलाना
 हमला  किया  गया  ।  उनको  भगवान  बुद्ध
 की  ट्रेनिंग  थी  कि  अगर  कोई  तुम्हारे  एक
 गाल  पर  तमाचा  मारे  तो  तुम  उसके  सामने
 दूसरा  गाल  भी  कर  दो  ।  तो  लंका  के  वजीर
 आजम  पर  जब  हमला  हुआ  तो  वे  उसको  बर-
 दाइत  न  कर  सके  और  अन्दर  को  घुसते  गये  I
 और  कातिल  ने  वही  जाकर  उनका  खून  पिया  ।
 उसके  ठीक  डेढ़  महीने  के  बाद  इराक  के  वजीर
 आजम  पर  कातिलाना  हमला  हुआ  ।  जनरल
 कासिम  पर  जब  हमला  हुआ  तो  उन्होंने  उसका
 मुकाबला  किया  ।  उनको  यह  ट्रेनिंग  दी  गई  थी
 कि  जो  तुम्हारे  एक  चांटा  मारे  तुम  उसके  दो
 चाँटे  मारो,  और  जो  तुम्हारे  ऊपर  वार  करे
 उस  दुश्मन  का  खून  पियो  ।  तो  जनरल  कासिम
 का  जब  दायां  बाजू  टूट  गया  तो  उन्होंने
 अपने  बायें  बाजू  से  रिवाल्वर  चला  कर  अपने
 कातिल  का  खून  पी  लिया  t  तो  अगर  देश  के
 अन्दर  लड़ने  मरने  की  भावना
 पैदा  नहीं  की  जाएगी  तो  में  नहीं  समझता
 कि  हम  अपने  देश  की  रक्षा  कर  सकेंगे  ।

 में  चाहता  हूं  कि  आज  स्पीचेस  बन्द  की
 जाएं,  लेक्चर  बन्द  किये  जायें,  और  एक  फोजी
 तैयारी  की  जाए।  बिस्माक्क  ने  लिखा  है  :

 “Not  by  parliamentary  speeches
 or  majority  votes  are  the  mightly
 questions  of  age  solved  but  it  is
 through  a  policy  of  blood  and  iron”

 आज  यहां  तकरीरे  बन्द  करके  हम  लोगों  को
 मोर्चे  पर  चलना  चाहिए।  ऐसा  करने  के  लिए
 हमें  अपने  जागने  और  सोने  के  घंटे  बदलने
 होंगे,  अपना  खान  पान  बदलना  होगा,  भ्र पनी
 रिहायश  बदलनी  होगी  ny

 राज  भी  देहात  के  मजदूर  भोर  किसान
 को  पता  नहीं  है  कि  फौजी  ट्रेनिंग  क ेलिए  हमारी
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 सरकार  क्या  कर  रही  है  आज  तक  इन
 हथियारों  पर  से  लाइसेंस  नहीं  हटाया  गया  है
 यह  हमारे  लिये  सब  से  बड़ी  डिस्ट्रेस  की  बात
 है  कि  मुल्क  तो  आजाद  हो  गया  लेकिन
 हथियार  अभी  तक  गुलाम  हैं।  इसी  कारण
 यू०  जो  असेम्बली:  क.  बहस  के  दौरान  में
 मेंने  अपने  सारे  हथियार  अपने  वजीरे  आला

 बाबू  सम्पूर्णानन्द  जी  को  सौंप  दिये  थे  श्र  कहा
 था  कि  जब  तक  हर  एक  सच्चरित्र  बालक
 को  हथियार  रखने  का  अधिकार  नहीं  होगा
 तब  तक  में  हथियार  नहीं  रखूंगा  क्योंकि
 इससे  समाज  में  डिसपैरिटी  पैदा  होती  है  ।
 राज  हालत  यह  है  कि  जो  लोग  मूंग  की  दाल
 नहीं  खा  सकते  उनको  रिवाल्वर  का  लाइसेंस
 दिया  जाता  और  जो  फौज  में  लड़  सकते  हूँ
 वे  हथियार  के  लाइसेंस  के  लिए  दरख्वास्त
 लिए  फिरते  हूँ  उनको  कोई  नहीं  पूछता  ।
 इससे  ज्यादा  हिमाकत  की  और  क्‍या  बात
 हो  सकती  है  कि  एक  हरदोई  के  एम०  एल०
 Wo  की  दरख्वास्त  को  कलक्टर  ने  इसलिए
 खारिज  कर  दिया  कि  उन्होंने  कलक्टर  की
 हाजिरी  नहीं  दी  7  जो  एक  लाख  डेढ़  लाख
 लोगों  का  नुमाइन्दा  था  उसकी  दरख्वास्त
 इस  तरह  खारिज  कर  दी  गयी  ।

 में  चाहता  हूं  कि  देश  के  अन्दर  आज  से
 लाजिमी  फौजी  तालीम  शुरू  कर  दी  जाए
 दो  चार  करोड़  रुपया  ऐसी  बड़ी  रकम  नहीं  है
 जो  कि  इस  काम के  लिये  न  दिया  जा  सके  ।
 राज  यहां  बड़े  बड़े  जनरल  बैठे  हैं  जो  इस  काम
 को  कर  सकते  है  ।राज  यहां  श्री  करनी  सिंह
 जी  बैठे  है,  जनरल  शाह  नवाज  बैठे  हें,  जनरल
 कृष्ण  पाल  सिंह  बैठे  ह  जो  लाखों  आदमियों  को
 ट्रेनिंग  द ेसकते  हे  ।  सिर्फ  इसके  लिए  सरकार
 स्कीम  तैयार  कर  दे  ।  सरकार  इस  काम  को
 अपना  पेट्रोल  दे  ।  काम  करने  वाले  हम  लोग
 हैं  ।  स्कीम  सरकार  की  होनी  चाहिए  ।

 इस  वक्‍त  भी  जनरल  भोंसले  ने  काफी
 काबलियत  का  सबूत  दिया  है  और  दिखला
 दिया  है  कि  देश  भ्र पनी  रक्षा  खुद  कर  सकता
 है  ।  हम  यह  नहीं  चाहते  कि  हम  दूसरों
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 के  आगे  गिड़गिड़ाये  a  हम  यह  भी  नहीं  चाहते
 कि  हम  अपने  किसी  मित्र  की  रक्षा  न  कर  सकें  ।
 सिक्किम  आज  हमारे  साथ  लगता  है  हम
 उसकी  रक्षा  नेफा  और  लाख  की  तरह  करेंगे  +
 नेफा  और  लद्दाख  की  तरह  हम  सिक्किम  की
 रक्षा  के  लिए  अपने  प्राण  दे  देंगे  ।  अपने
 दोस्तों  की  रक्षा  करना  हमारा  धर्म  है  और
 अगर  हम  अपने  दोस्तों  की  रक्षा  नहीं  कर
 सकेंगे  तो  हम  आगे  नहीं  बढ़  सकेंगे  ।  हमें
 अपने  पैरों  पर  खड़ा  होना  पड़ेगा  ।  और  जब
 हम  अपने  पैरों  पर  खड़े  होंगे  तभी  देश  आगे
 बढ़ेगा  ।

 कसीदे  से  न  चलता  है  न  ये  दोहे  से  चलता  है,
 समझ  लो  खूब  कारे  सल्तनत  लोहे  से  चलता  है  क

 देश  की  रक्षा  वे  लोग  करेंगे  जिनके  बाजारों
 में  ताकत  है,  जिनकी  आंखों  में  तेज  है  t

 ग्राम  मेरे  है  सामने  एक  दर्दनाक  वाकया
 पाया  । एक.  लड़का  लेफ्टिनेट  सिलेक्ट  कर
 लिया  गया  ।  उसके  लिए  मांबाप  ने  हजारों
 रुपया  खच'  किया  था  ।  जब  उसको  १५-२०
 दिन  ट्रेनिंग  लेते  हो  गये  तो  उसने  अपने  मां
 बाप  को  लिखा  कि  तुमने  मेरे  लिये  गलत  लाइन
 चुनी,  में  ट्रेनिंग  की  हार्डशिप  बर्दाश्त  नहीं
 कर  सकता  और  इसलिए  खुदकुशी  करता  हूं  ।
 राज  हालत  यह  है  कि  जो  ट्रेनिंग  नहीं  लेना
 चाहते  उनको  ट्रेनिंग  दी  जाती  है  और  जो
 ट्रेनिंग  लेने  के  लिए  तड़प  रहे  हैं  उनको  ट्रेनिंग
 देने  का  कोई  इन्तिज़ाम  नहीं  है  1  इसलिये
 में  चाहता  हूं  कि आज  से,  अभी  से,  इसी  तारीख
 से  अनिवार्य  सैनिक  शिक्षा  का  प्रस्ताव  पास
 करके  उस  काम  को  शुरू  कर  दिया  जाए  I
 में  अपने  राजकुमार  विजयनगरम  जी  को

 मुबारकबाद  देता  हुं  कि  उन्होंने  राष्ट्र  की  रक्षा
 और  कल्याण  के  लिए  यह  प्रस्ताव  पेश  किया  ।

 श्री  काझोराम  गुप्त  (भीतर)  :  श्रीमन्‌,
 में  उस  अलवर  क्षेत्र  से  आता  हूं  जहां  कि  भोंसले
 जी  का  स्कूल  चल  रहा  है  ।  जो  प्रशिक्षण
 यहां  मिल  रहा  है  वह  बहुत  बरच्छा  है  लेकिन

 वहां  राइफिल  की  ट्रेनिंग  नहीं  दी  जाती  है
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 [श्री  काशीराम  गुप्त]
 इसलिए  ये  जो  माननीय  सदस्य  यह  समक्ष  रहे  है
 कि  यहां  राइफल  की  ट्रेनिंग  दी  जाती  है
 वे  मूल  में  हु  -  शोर  सब  ट्रेनिय  दी  जाती  है,
 संस्कृति  ट्रेनिंग  मौ  दी  जाती  है  भोर  ड्रिल
 हुशयारी  भी  कराई  जाती  है।  पर  यहां  राइफिल
 की  ट्रेनिंग  नहीं  दी  जा  रही  है  1  यदि  वहां  पर
 राइफिक  ट्रेनी  भी  प्रारम्भ  कर  दी  जाए  तो
 इससे  देवा  को  बड़ा  लाम  हो  सकता  है  पहां
 पर  इस  समय  Yoo  -नौजवान  शौर  नव-

 युवतियां  ट्रेनिंग  ले  रहे  है  भोर  अगर  उनको
 राइफल  की  भी  ट्रेनिंग  दे  दी  जाए  तो  वह  ट्रेनिंग
 लेकर  स्कूलों  धौर  कालिजों  में  हजारों  लड़कों
 लडकियों  को  ट्रेन  कर  सकते  हूं  ।

 हमारे  देश  में  पंंग्रेजों  के  जाने  फे  पहले
 कहा  जाता  था  कि  स्वतन्त्र  होने  के  बाद  हमारे
 यहां  अमस  एक्ट  नहीं  रहेगा,  सब  के  पास  बन्दूकें
 होंगी  ।  लेकिन  श्रमी  तक  नार्म्स  एक्ट  चालू
 है  इसका  क्‍या  कारण  है  यह  सरकार  ही
 जाने  ।  लेकिन  हालत  यह  हो  गई  है  कि
 “राजस्थान  की  रियासतों  में  जहां  पहले
 <टोपी दार  बन्दूक  के  लिए  लाइसेंस  नहीं  था
 वहां  राज  वे  बन्दूकें  भी  लाइसेंस  के  अन्तर्गत
 आ  गई  है।  इन  बन्दूकों  स ेसाधारण  भ्रामक
 अपनी  छोटी  मोटी  शिकार  कर  लेता  था
 शौर  अपने  खेतों  की  रक्षा  कर  लेता  था  राज
 वह  उससे  भी  वंचित  कर  दिया  गया  है  ।
 राज  जरा  जरा  सी  बात  पर  पुलिस  लोगों
 के  ल  इसमें  जब्त  कर  लेती  है।  कभी  हाल  में
 एक  गांव  में  एक  हरिजन  भोर  एक  गूजर  की

 बन्दूकें  जब्त  कर  बी  गयीं  और  उनसे  कहा  गया
 कि  तुम  वापस  में  लड़  सकते  हो  इसलिए
 बन्दूकें  'वापिस  ली  जाती  हूँ  ।  सरकार  की

 जो  यह  नीति  है  उसी  ने  हमको  इस  दशा  में
 ला  दिया  है।  यदि  यह  प्राइस  एक्ट  न  होता
 तो  गांवों  में  हजारों  ऐसे  आदमी  होते  जो
 स्वयं  अपनी  ट्रेनिंग  लिए  होते  ।  राज  मुर्गे
 में  आपसे  एक्ट  लागू  नहीं  है,  वहां  लोग  अपनी

 बन्दूकें  लेकर  चलते  है,  न  फोई  किसी  से  लड़ता
 है  न  कोई  किसी  को  मारता  है।  धीरज  टियर
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 हमारे  साथ  होता  तो  हमारे  पास  सैनिक  शिक्षा
 पाये  हुए  बहुत  से  लोग  होते  क्‍योंकि  पठान  तो
 कमी  लाइसेंस  नहीं  लेता  ।

 ग्रनिवायं॑  सैनिक  दिक्षा  के  खिलाफ
 दो  तीन  दलीलें  दी  जाती  है।  एक  तो  यह  है
 कि  तीन  करोड़  आदमियों  को  कैसे  सिखाया  जाए
 झोर  सिखा  दिया  जाए  तो  उनको  उसका  भ्रभ्यास
 फंसे  रहेगा  ।  इसके  लिए  में  नीता  से  निवेदन
 करना  चाहता  हूं  कि इस  काम  के  लिए  योजना
 बनाई  जाए,  उस  योजना  फो  लागू  किया  जाए
 शौर  फंड  प्रोग्राम  कार्यान्वित  किया  जाए
 तो  यह  काम  बहुत  जल्दी  हो  उकता  है।  कौर
 तीन  घार  बरस  में  पूरा  हो  सकता  है  ।  यह  कोई
 नहीं  फहता  कि  हस  काम  को  एफ  दिन  में
 पूरा  करो  ।  यदि  इसको  विधिवत्‌  प्रारम्भ
 किया  जाए  तो  बहुत  जल्दी  हो  सकता  है  V

 हमारे  यहां  विकेन्द्रीकरण  स्कीम  के
 झन्तगंत  ग्राम  पंचायतें  ध्रौर  जिला  परिषदें
 बन  गई  हैं  गांवों  का  वर्गीकरण  हो  गया
 है।  इन  गांवों  में  योजना  के  प्राकार  पर  काम
 प्रारम्भ  किया  जाए  तो  हम  इसे  पूरा  कर  सकते
 है  1  स्कूल  दौर  कालिज  तो  सरकारी  स्कीम
 के  भ्रन्तगंत  करा  ही  जाते  है।  देहातों  में  भी
 बहुत  से  कालिज  खुल  गये  है  t  अगर  क्षेत्रों
 की  पंचायत  समितियों  के  श्रन्तगंत  यह  योजना
 बना  कर  चलाई  जाए,  तो  यह  ऐसा  मुश्किल
 काम  नहीं  है  कि  किया  न  जा  सके।  लड़ाई  के
 जारी  रहते  हुए  भी  यह  काम  किया  जा  सकता
 है  भ्रमर  बहुत  तेजी  से  नहीं,  तो  कुछ  धीमी
 गति  से  ही  वह  किया  जा  सकता  है,  लेकिन
 वह  जारी  जरूर  रह  सकता  है  |  हमारे
 भीतर  जो  मानसिक  दुर्बलता  घुसी  हुई  है,
 उसको  दूर  करना  चाहिए,  भ्रन्यथा  हम  हर
 साल  ऐसे  प्रस्ताव  पास  करते  रहेंगे  कौर  ऐसे
 ही  काम  चलता  रहेगा  ।

 प्रधान  मंत्री  न ेकहा  कि  एन०  सी०  सी०
 कौर  Yo  सी०  सी०  की  ट्रेनिंग  चल  रही  है
 में  समझता  हूं  कि  उसके  झन्तगंत  दी  हन  सब
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 योजना भों  को  लिया  जा  सकता  है  ।  गांवों
 के  लोगों  की  स्थिति  यह  है  कि  वे  स्वाभाविक

 रूप  से  शास्त्रों  का  प्रयोग  सीखने  के  प्राणी  रहे
 हैं  7  खास  कर  राजस्थान  में  तो  बहुत  बड़ी
 तादाद  में  लोग  ऐसे  हूँ,  जो  इसके  भ्रभ्यस्त
 ह.  है,  जिनका  भ्रभ्यास  पब  टूट  गया  है  ।

 प्रस्तावक  महोदय  ने  बहुत  सही  ढंग  का
 प्रस्ताव  सदन  के  सामने  रखा  है  ।  उस  पर
 अमल  करने  के  बारे  में  प्रधान  मंत्री  ने  जो  कुछ
 कहा  है,  उससे  में  सहमत  हूं,  लेकिन  इस  का
 तात्पयं  यह  नहों  हे  कि  इस  स्कीम  को  बिल्कुल
 छोड़  दिया  जाये  ।  योजना  के  अन्तर्गत  इसको
 ले  लिया  जाये  और  एक  फ़ेज्ड  प्रोग्राम  के
 प्रन्तगंत  इस  को  चलाया  जाये,  यद्दो  मेरा
 निवेदन  है  ।

 Shri  M.  Ismail  (Manjeri):  Mr.  De-
 puty  Speaker,  Sir,  I  support  the  re-
 solut.on  that  has  been  placed  before
 this  House  by  the  hon.  Maharaja-
 kumar  of  Vijayanagaram  with  all  the
 emphasis  that  I  can  command,  It  must
 have  been  thought  of  many  years  ago.
 Then  today  our  position  would  have
 been  much  different.  The  evil  eyes
 that  were  falling  upon  us  would  have
 avoided  their  gaze  from  our  country
 by  the  mere  fact  that  our  youngmen
 are  well  trained  and  that  they  are
 prepared  to  meet  aMy  emergency.
 However,  a  beginning  may  be  made
 at  least  now.  Such  a  military  training
 will  impart  physical  fitness  and  men-
 ta,  alertness  to  our  youngmen  which
 are  very  necessary  features  for  the
 wel]  being  of  the  nation.  Of  cour3ze
 it  may  involve  a  large  amount  of  ex-
 penditure  but  I  think  it  is  worth  in-
 curring  such  an  expenditure  when  the
 usefulness  of  the  project  is  taken  in-
 to  consideration.  Situated  as  we  are
 just  now,  if  we  cannot  make  a  full
 beginning  of  the  scheme,  we  may  at
 least  begin  with  the  young  men  in
 the  schools  and  colleges.  When  I  say
 young  men,  that  does  not  include
 young  women  because  we  want  to
 make  a  beginning  and  let  us  begin
 with  our  young  men.  That  will  by
 itself  solve  many  problems  which  have
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 been  facing  the  country  and  perhaps
 are  facing  the  country  even  now—I
 mean  the  indiscipline  of  the  students.
 When  they  get  military  training  their
 charaster  will  change  and  their  quali--
 ty  will  change  and  they  will  contri-
 bute  not  only  to  the  development  of
 the  country  in  the  right  lines  but  also
 they  will  be  useful  for  the  defence  of
 the  country  in  such  an  emergency  as
 we  876  facing  today.

 Now  we  are  placing  the  services  of
 all  our  youngmen  at  the  disposa]  of
 the  country  and  the  Government.  I
 want  to  say  a  word  about  such  people
 as  myself.  We  have  crosseq  the  bar-
 rier  of  60  years.  We  have  got  still
 some  good  energy  left  in  us.  I  feel
 that  at  least  in  such  an  emergency  as
 we  are  in  today,  some  use  must  be
 found  for  such  people  as  myself  also.
 Surely  we  can  be  of  service  to  the
 country  and  we  want  that  service  to
 be  made  use  of  by  the  authorities  that
 be.

 With  these  words,  I  give  my  lusty
 support  to  the  proposition  that  is  be--
 fore  the  House.

 sit  मुहम्मद  ताहिर  (किशनगंज )
 जनाब  डिप्टी  स्पीकर  साहब,  जो  तजवीज
 इस  वक्‍त  हाउस  के  सामने  है,  में  तहे-दिल  से

 उसकी  ताईद  करता  z  और  आनरेबल  मेम्बर,
 महाराजकुमार  विजियानगरम,  को  एक  ऐसी
 अच्छी  तजवीज  पेश  करने  के  लिए  मुबारकवाद
 देता  हूं,  जिस  की  कि  राज  जरूरत  थी  Y

 इमरजेन्सी  के  वक्‍त  इस  तजवीज़  का

 हाउस  के  सामने  जाना  बहुत  प्रथम  शौर
 ज़रूरी  था|  इस  में  कोई  शक  नहीं  कि  चाइनीज
 एग्रेशन  के  बाद  हमारे  मुल्क  के  लोगों  में  बहुत
 जोश  है  शौर  वे  चाहते  हैं  कि  हम  चाइनीज
 को  बार्डर  से  पार  भगा  दें  ।  लेकिन  सिर्फ
 जोश  से  काम  नहीं  चलेगा--जोश  के  साथ
 कॉन्फिडेंस  भी  होना  चाहिए  ।  प्रखर  हमारे
 लोगों  में  झपने  ऊपर  कांफ़िडेंस  नहीं  है,  तो
 जोश  कोई  काम  नहीं  श्रेया  ।
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 [tt  काशीराम  गुप्त]
 इसलिए  ये  जो  माननीय  सदस्य  यह  समझ  रहे  है
 कि  यहां  राइफल्स  की  ट्रेनिंग  दी  जाती  है
 वे  मूल  में  हु  धौर  ह. 2  ट्रेनिय  दी  जाता  है,
 सास्कृतिक  ट्रेनिंग  नौ  दी  जाती  है  भोर  चली
 इत्यादि  भी  कराई  जाती  है।  पर  यहां  राइफल
 की  ट्रेनिंग  नहीं  दी  जा  रही  है  1  यदि  वहां  पर
 राइफिक  ट्रेनिम  भी  प्रारम्भ  कर  दी  जाए  तो
 इससे  देश  को  बड़ा  लाम  हो  सकता  है  ।  पहां
 पर  इस  समय  Yoo  नौजवान  शौर  नव-
 युवतियां  ट्रेनिंग  ले  रहे  है  शौर  झगर  उनको
 राइफिल  की  भी  ट्रेनिंग  दे  दी  जाए  तो  वह  ट्रेनिंग
 लेकर  स्कूलों  प्रौढ़  कालिजों  में  हजारों  लड़कों
 लडकियों  को  ट्रेन  कर  सकते  हू  ।

 हमारे  देश  में  ंप्रेजों  के  जाने  के  पहले
 कहा  जाता  था  कि  स्वतन्त्र  होने  के  बाद  हमारे
 यहां  भ्रास्सं  एक्ट  नहीं  रहेगा,  सब  के  पास  बन्दूकें
 होंगी  ।  लेकिन  अभी  तक  झांसी  एक्ट  चालू
 है  इसका  क्‍या  कारण  है  यह  सरकार  ही
 जाने  ।  लेकिन  हालत  यह  हो  गई  है  कि
 राजस्थान  की  रियासतों  में  जहाँ  पहले
 टोपीदार  बन्दूक  के  लिए  लाइसेंस  नहीं  था
 वहां  आज  वे  बन्दूकें  भी  लाइसेंस  के  अन्त मंत
 झा  गई  है  इन  बन्दूकों  स ेसाधारण  आदमी
 अपनी  छोटी  मोटी  शिकार  कर  लेता  था
 और  भ्र पने  खेतों  की  रक्षा  कर  लेता  था  राज
 वह  उससे  भी  वंचित  कर  दिया  गया  है  ।

 राज  जरा  जरा  सी  बात  पर  पुलिस  लोगों
 के  ले  इसमें  जब्त  कर  लेती  है।  कभी  हाल  में
 एक  गांव  में  एक  हरिजन  भोर  एक  गूजर  की
 बन्दूकें  जब्त  कर  जी  गयीं  कौर  उनसे  कहा  गया
 कि  तुम  आपस  में  लड़  सकते  हो  इसलिए
 बन्दूकें  बापिस  ली  जाती  हैं  -  सरकार  की

 गजों  यह  नीति  है  उसी  ने  हमको  इस  दशा  में
 ला  दिया  है।  यदि  यह  झांसे  एक्ट  न  होता
 तो  गांवों  में  हजारों  ऐसे  भ्रामक  होते  जो
 स्वयं  अपनी  ट्रेनिंग  लिए  होते  ।  राज  कुर्ग
 में  आपस  एक्ट  लाग  नहीं  है,  वहां  लोग  अपनी

 बन्दूकें  लेकर  चलते  है,  न  फोई  किसी  से  लड़ता
 है  न  कोई  किसी  को  भारती  है।  राज  टियर
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 हमारे  साथ  होता  तो  हमारे  पास  सैनिक  शिक्षा
 पाये  हुए  बहुत  से  लोग  होते  क्योंकि  पठान  तो
 कमी  लाइसेंस  नहीं  लेता  ।

 अनिवार्य  सैनिक  दिक्षा  के  खिलाफ
 दो  तीन  दलीलें  दी  जाती  है।  एक  तो  यह  है
 कि  तीन  करोड़  आदमियों  को  फंसे  सिखाया  जाए
 झोर  सिखा  दिया  जाए  तो  उनको  उसका  अभ्यास
 फंसे  रहेगा  ।  इसके  लिए  में  नम्रता  से  निवेदन
 करना  चाहता  हूं  कि इस  काम  के  लिए  योजना
 बनाई  जाए,  उस  योजना  को  लागू  किया  जाए
 शौर  फेज्ड  प्रोग्राम  कार्यान्वित  किया  जाए
 तो  यह  काम  बहुत  जल्दी  हो  उकता  है।  कौर
 तीन  चार  बरस  में  पूरा  हो सकता  है  ।  यह  कोई
 महीं  कहता  कि  इस  काम  को  एक  दिन  में
 पूरा  करो  यदि  इसको  विधिवत्‌  प्रारम्भ
 किया  जाए  तो  बहुत  जल्दी  हो  सकता  है  ।

 हमारे  यहां  विकेन्द्रीकरण  स्कीम  के
 अन्तर्गत  ग्राम  पंचायतें  ध्रौर  जिला  परिषदें
 बन  गई  हैं  ।  गांवों  का  वर्गीकरण  हो  गया
 है।  इन  गांवों  में  योजना  के  आधार  पर  काम
 प्रारम्भ  किया  जाए  तो  हम  इसे  पूरा  कर  सकते
 है  ।  स्कूल  धौर  कालिज  तो  सरकारी  स्कीम
 के  भ्रन्तगंत  भ्रा  ही  जाते  है।  देहातों  में  भी
 बहुत  से  कालिज  खुल  गये  है।  अगर  क्षेत्रों
 की  पंचायत  समितियों  के  श्रुतांत  यह  योजना
 बना  कर  चलाई  जाए,  तो  यह  ऐसा  मुश्किल
 काम  नहीं  है  कि  किया  न  जा  सके।  लड़ाई  के
 जारी  रहते  हुए  भी  यह  काम  किया  जा  सकता
 है  |  अगर  बहुत  तेजी  से  नहीं,  तो  कुछ  धीमी
 गति  से  ही  वह  किया  जा  सकता  है,  लेकिन
 वह  जारी  जरूर  रह  सकता  है  हमारे
 भीतर  जो  मानसिक  दुर्बलता  घुसी  हुई  है,
 उसको  दूर  करना  चाहिए,  भ्रन्यथा  हम  हर
 साल  ऐसे  प्रस्ताव  पास  करते  रहेंगे  कौर  ऐसे
 ही  काम  चलता  रहेगा  ।

 प्रधान  मंत्री  ने कहा  कि  एन०  सी०  सी०
 झोर  Yo  सी०  सी०  की  ट्रेनिंग  चल  रही  है  ।
 @  समझता  हूं  कि  उसके  झन्तगंत  नदी  हन  सब
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 योजनाझों  को  लिया  जा  सकता  है  ।  गांवों
 के  लोगों  को  स्थिति  यह  है  कि  वे  स्वाभाविक

 रूप  से  शस्त्रों  का  प्रयोग  सीखने  के  प्राणी  रहे
 हैँ  ।  ख़ास  कर  राजस्थान  में  तो  बहुत  बड़ी
 तादाद  में  लोग  ऐसे  हैँ,  जो  इसके  प्रख्यात
 दर  है,  जिनका  भ्रभ्यास  पब  टूट  गया  है  ।

 प्रस्तावक  महोदय  ने  बहुत  सही  ढंग  का
 प्रस्ताव  सदन  के  सामने  रखा  है  7  उस  पर
 अमल  करने  के  बारे  में  प्रधान  मंत्री  ने  जो  कुछ
 कहा  है,  उससे  में  सहमत  हूं,  लेकिन  इस  का
 तात्पर्य  यह  नहीं  है  कि  इस  स्कीम  को  बिल्कुल
 छोड़  दिया  जाये  ।  योजना  के  अन्तर्गत  इसको
 ले  लिया  जाये  ओर  एक  फ़ेज्ड  प्रोग्राम  के
 भ्रन्तगंत  इस  को  चलाया  जाये,  यदि  मेरा
 निवेदन  है  t

 Shri  M.  Ismail  (Manjeri):  Mr.  De-
 puty  Speaker,  Sir,  I  support  the  re-
 s0lut.on  that  has  been  placed  before
 this  House  by  the  hon.  Maharaja-
 kumar  of  Vijayanagaram  with  all  the
 emphasis  that  I  can  command,  It  must
 have  been  thought  of  many  years  ago.
 Then  today  our  position  would  have
 been  much  different.  The  evil  eyes
 that  were  falling  upon  us  would  have
 avoided  their  gaze  from  our  country
 by  the  mere  fact  that  our  youngmen
 are  well  trained  ang  that  they  are
 prepared  to  meet  amy  emergency.
 However,  a  beginning  may  be  made
 at  least  now.  Such  a  military  training
 will  impart  physical  fitness  and  men-
 ta]  alertness  to  our  youngmen  which
 are  very  necessary  features  for  the
 wel]  being  ofthe  nation.  Of  cour3e
 it  may  involve  a  large  amount  of  ex-
 penditure  but  I  think  it  is  worth  in-
 curring  such  an  expenditure  when  the
 usefulness  of  the  project  is  taken  in-
 to  consideration.  Situated  as  we  are
 just  now,  if  we  cannot  make  a  full
 beginning  of  the  scheme,  we  may  at
 least  begin  with  the  young  men  in
 the  schools  and  colleges.  When  I  say
 young  men,  that  does  not  include
 young  women  becauSe  we  want  to
 make  a  beginning  and  let  us  begin
 with  our  young  men.  That  will  by
 itself  solve  many  problems  which  have
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 been  facing  the  country  and  perhaps
 are  facing  the  country  even  now—I
 mean  the  indiscipline  of  the  students..
 When  they  get  military  training  their-
 charaeter  will  change  and  their  quali--
 ty  will  change  and  they  will  contri-
 bute  not  only  to  the  development  of
 the  country  in  the  right  lines  but  also
 they  will  be  useful  for  the  defence  ०९
 the  country  in  such  an  emergency  as
 we  are  facing  today.

 Now  we  are  placing  the  services  of
 all  our  youngmen  at  the  disposal  of’
 the  country  and  the  Government.  I
 want  to  say  a  word  about  such  people
 as  myself.  We  have  crosseq  the  bar-
 rier  of  60  years.  We  have  got  still’
 some  good  energy  left  in  us.  I  feel
 that  at  least  in  such  an  emergency  as
 we  are  in  today,  some  use  must  be
 found  for  such  people  as  myself  also.
 Surely  we  can  be  of  service  to  the
 country  and  we  want  that  service  to
 be  made  use  of  by  the  authorities  that’
 be.

 With  these  words,  I  give  my  lusty
 support  to  the  proposition  that  is  be-
 fore  the  House.

 श्री  मुहम्मद  ताहिर  (किशनगंज)
 जनाब  डिप्टी  स्पीकर  साहब,  जो  तजवीज
 इस  वक्‍त  हाउस  के  सामने  है,  में  तहे-दिल  से

 उसकी  ताईद  करता  हं श्रौर  आनरेबल  मेम्बर,
 महाराजकुमार  विजियानगरम,  को  एक  ऐसी
 अच्छी  तजवीज  पेश  करने  के  लिए  मुबारकवाद
 देता  हूं,  जिस  की  कि  राज  जरूरत  थी

 इमर्जन्सी  के  वक्‍त  इस  तजवीज़  का
 हाउस  के  सामने  जाना  बहुत  प्रथम  कौर
 ज़रूरी  था।  इस  में  कोई  शक  नहीं  कि  चाइनीज
 एग्रेशन  के  बाद  हमारे  मुल्क  के  लोगों  में  बहुत
 जोश  है  कौर  वे  चाहते  हैं  कि  हम  चाइनीज
 को  बार्डर  से  पार  भगा  दें  t  लेकिन  सिर्फ
 जोश  से  काम  नहीं  चलेगा--जोश  के  साथ
 कॉन्फिडेंस  भी  होना  चाहिए  ।  प्रखर  हमारे
 लोगों  में  झपने  ऊपर  कांफ़िडेंस  नहीं  है,  तो
 जोश  कोई  काम  नहीं  भाया  t
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 [  श्री  मुहम्मद  ताहिर  ]
 लोगों  में  कांफ़िडेंस.  पैदा  करने  के  लिए

 यही  एक  सूरत  है  कि  उनको  मिलिटरी  ट्रेनिंग
 दी  जाये  t  मिसाल  के  तौर  पर  फ़र्ज  कीजिए
 कि  हम  में  से  कोई  साहब  इलेक्शन  कैम्पेन
 पर  चले  जा  रहे  हैं  ।  वह  जोश  से  जा  रहे  हैं,
 लेकिन  नगर  कहीं  रात  हो  गई,  तो  वह
 डीमारेलाइज्ड  और  परेशान  हो  जाते  हैं

 “कि  रात  को  कहां  जायेंगे,  क्योंकि  रात  को  चोर
 डाकू  से  मुलाकात  होने  का  डर  रहता  है  ।
 लेकिन  अगर  उनके  पास  राइफिल  हो,  तो
 उन  में  कॉन्फिडेंस  होता  है  जोर  वह  रात  को

 “रात  न  समझते  हुए  बग्रैर  किसी  खौफ़  के
 पूरे  कॉन्फिडेंस  के  साथ  चले  जाते  हैं।  इसलिए
 आज  ज़रूरत  इस  बात  की  है  कि  मुल्क  के
 बच्चे  बच्चे+  में  जोश  के  साथ  कॉन्फिडेंस  भी

 न्वैदा  किया  जाये  ।  जैसा  कि  मैंने  अभी  अजे
 किया  है,  लोगों  में  कॉन्फिडेंस  पैदा  करने
 का  ज़रिया  मिलिटरी  ट्रेनिंग  के  सिवाये  और
 कोई  नहीं  है  t

 इस  सिलसिले  में  चन्द  मेम्बर  साहबान
 ने  कहा  है  कि  अगर  इस  वक्‍त  मिलिटरी  ट्रेनिंग
 द,  तो  मुमकिन  है  कि  हम  मुल्क  के  तमाम

 लोगों  को  वह  ट्रेनिंग  न  दे  सकें  ।  लेकिन  में
 समझता  हूं  कि  कम  से  कम  उन  रियाज़  में
 तो  कम्पलसरी  मिलिटरी  ट्रेनिंग  को  फ़ौरन
 टेक  भ्रम  किया  जाना  चाहिए,  जो  कि  बार्डर
 पर  हैं--जो  चाइना  के  बार्डर  पर,  नेपाल  के
 शार  पर  और  पाकिस्तान  के  बार्डर  पर  हैं  t
 हमारे  बाज  दोस्तों  ने  कहा  कि  इस  जमाने
 में  उन  बार्डर  रियाज़  में  लाइसेंस  प्री  करना
 चाहिए  a  मेँ  ज  करना  चाहता  हूं  कि  पिछले
 दिनों  हमने  जो  आरजे  एक्ट  पास  किया
 तथा,  उसको  बहुत  ज्यादा  लिबरल  कर
 दिया  गया  है,

 श्री  मुहम्मद  ताहिर  :  लेकिन
 उस  के  लिबरल  होते  हुए  भी  लाइसेंस  ईंट
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 करने  वाले  हमारे  कर्मचारियों  ने,  डिस्ट्रिक्ट
 मैजिस्ट्रेट  ने,  उस  को  बिल्कुल  बेकार
 बनाया  हुआ  है  ।  उसके  लिबरल  होने  का
 कोई  फ़ायदा  नहीं  है  ।

 श्री  मोहन  स्वरूप  :  वह  लिबरलाइज
 हुमा  ही  नहीं  है  ।

 शबी  मुहम्मद  तहीर  :  हां  वह  लिबर ला इज़
 हुआ  ही  नहीं  है  ।  यह  ठीक  है  कि  पहले  उसमें
 जो  प्रापर्टी  वगैरह  की  क्वालिफ़िकेशन्ज्ञ  थीं,
 उनको  हटा  दिया  गया  है,  लेकिन  इसके
 बावजूद  उसको  लिबरल  नहीं  किया  गया
 है  ।  इसलिए  मैं  हुकूमत  से  कहता  हूं
 कि  कम  से  कम  बार्डर  रियाज़  के  डिस्ट्रिक्ट
 मैजिस्ट्रेट्स  को  यह  इन्स्ट्रक्शन  दी  जाये  कि
 बार्डर  विलेजिज्ञ  में  जो  लोग  बन्दूक  का
 लाइसेन्स  लेने  के  ख्वाहिश मन्द  हों,  उनको
 लाइसेन्स  दिया  जाये  |

 यह  जरूर  है  कि  इस  वक्‍त  बन्दूक  का
 मिलना  बहुत  मुश्किल  हैं  ।  उसकी  कीमत
 इतनी  ज्यादा  है--एक  बन्दूक  १०००,
 १२००,  १३००  रुपये  से  कम  में  नहीं  मिलेगी---
 कि  हर  दास  उसको  नहीं  खरीद  सकता  है  |
 लेकिन  फ़िर  भी  हर  गांव  में  कम  से  कम  दो
 चार  आदमी  तो  ऐसे  जरूर  हैं,  जो  इस
 कीमत  पर  भी  खरीद  सकते  हैं  ।  अगर  इतनी
 तादाद  में  मी  बन्दूकें  आजायेंगे,  तो  एक  तो
 वे  ट्रेनिंग  के  काम  में  आयेंगी  ज़ोर  इसके

 अलावा  जरगर  गवर्नमेंट  को  जरूरत  पड़े,
 तो  वह  उन्हें  मांग  कर  दूसरों  को  ट्रेनिंग  दे
 सकती  है  1  इस  लिए,  जैसा  कि  मैंने  कभी
 अज  किया  है,  डिस्ट्रिक्ट  मैजिस्ट्रेट  को
 हिदायत  दी  जाये  कि  बार्डर  एरियाज़  में  कम
 से  कम  जो  बन्दूक  या  माइकल  खरीद  सकते
 हों,  उनको  फौरन  लाइसेंस  दे  दिया
 जाये  ।

 में  समझता  हूं  कि  अगर  ऐसा  किया
 जाम मा,  तो  कम  से  कम  हमारे  बार्डर  'छुरिया



 1905,  Resolution  re:

 मजबूत  हो  जायेंगे  ।  इस  तरह  तीन  या  पांच
 करोड़  न  सही,  एक  करोड़  या  पचास  लाख
 ही  सही,  अगर  हमारे  इतने  आदमी  भी  वेल-
 ट्रेंड  हो  जायें  शौर  कांफ़िडेंस  के  साथ  दुश्मन
 का  मुकाबला  कर  सकें,  तो  हम  यकीनन
 दुश्मन  को  अपने  मुल्क  से  हटा  सकते  हैं  ।

 इन  इलफाज  के  साथ  में  फ़िर  पल
 करता  हु  कि  इत  तमाम  बातों  का  ख्याल
 करते  हुए  लोगों  को  मिलिटरी  ट्रेन  देते  की
 कोशिश  को  जाय  और  बाहर  एरिया  के
 हि  करेक्ट  भजिस्ट्रेट्स  को  इन्स्ट्रक्शन्ज  इस् यू

 [क  जायें  कि  वे  बन्दूक  या  राइफ़ल  लेने  के
 ख्वाहिश मन्द  लोगों  को  जल्द  से  जल्द  लाइसेंस
 दें,  ताकि  लोग  तैयार  हो  जायें  शौर  अपने  में
 कॉन्फिडेंस  पैदा  करें  |
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 Mr.  Deputy-Speaker:  Shri  Raghura-
 maiah.

 Shri  Bishwanath  Roy  (Deorai):  I
 want  to  speak.

 Shri  Mohan  Swarup  (Pilibhit):  I
 wanted  to  express  my  views  on  this
 Resolution.

 Some  Hon.  Members  rose—

 Mr.  Deputy-Speaker:  Not  so  many.
 Shri  Tulshidas  Jadhav  (Nanded):  I

 also  wanted  to  speak.

 Mr.  Deputy-Speaker;  Shri  Mohan
 Swarup.

 att  मोहन  स्वरूप  :  उपाध्यक्ष  महोदय,
 इस  प्रस्ताव  का  जिसको  महाराजकुमार

 विजय  आनन्द  साहब  ने  पेश  किया  है,  समर्थन
 करने  के  लिए  खड़ा  हुआ  हूं  ।  यह  बहुत  सी
 सामयिक  है  और  इसको  स्वीकार  कर  लिया
 जाना  चाहिये  ।  गीता  में  कहा  गया  है  “सर्जन
 2090(  Ai)  LSD—8,
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 शस्त्र  प्रतिष्ठित”  ।  सब  से  ज्यादा  श्रेष्ठ  जो
 है  वह  शस्त्र  है  ।  महाभारत  में  कहा  मया  है  कि
 एकलव्य  जब  द्वोग्रोचार्य  से  शिक्षा  प्राप्त  करने
 के  लिए  गया  तो  उन्होंने  उसको  शिक्षा  देना
 पसन्द  नहीं  किया  ।  लेकिन  एकलब्य  ने  उनकी

 मूर्ति  सामने  रख  कर  धनुविद्या  सीखना  प्रारम्भ
 किया  और  उन्होंने  इसका  बहुत  अच्छा
 अभ्यास  कर  लिया  और  बड़ी  अच्छी  तरह  से
 इस  विद्या  को  सीख  गए  ny

 वेदिक  काल  में  तथा  पुराने  ज़माने  में
 भी  धनुविद्या  तथा  दूसरे  शस्त्रास्त्रों  को चलाना
 एक  अनिवार्य  चीज़  समझी  जाती  थी  ।  १८५३
 के  बाद  अंग्रेजों  ने हमारी  जो  इस  तरह  की
 एक्टिविटीज  थीं,  उनको  खत्म  कर  दिया  t
 वह  नहीं  चाहते  थे  कि  हम  मार्शल  रेस  रहें
 और  उन्होंने  हमें  बिल्कुल  मुरदार  सा  कर  दिया
 और  शस्त्र  धारण  करने  पर  तरह  तरह  के
 प्रतिबन्ध  लगा  दिये  ।  लेकिन  अब  समय  ा
 गया  है  कि  उस  में  सुधार  हो  और  इस  तरफ
 सरकार  का  ध्यान  जाए  ।

 यह  कहा  गया  था  कि  आर्म्स  एक्ट  जो  है,
 इस  में  शास्त्रों  के  लाइसेंस  देने  की  प्रक्रिया  को
 सरल  किया  जाएगा  और  जो  कंडीशंस  हैं,
 उनको  लिबरलाइज़  किया  जाएगा  ।  लेकिन
 अभी  तक  कोई  लिबरलाइज  करने  की  बात  नहीं
 हुई  है  ।  .२२  बोर  राइफल  पर  भी  लाइसेंस
 खत्म  नहीं  किया  गया  है  t  मुझे  पता  नहीं  कि
 आज  सरकार  को  डर  किस  से  है  ।  हमारा  देश
 आजाद  है  और  जा  हमारे  देश  के  नागरिक  हैं,
 वे  देश  के  प्रति  वफादार  हैं  7  व ेजब  कभी  किसी
 अस्त्र  शस्त्र  के  लिए  लाइसेंस  मांगते  हैं,  तो  बड़ी
 दिक्कत  के  बाद  उनको  लाइसेंस  मिलता  है  ।
 इस  तरफ  सरकार  का  ध्यान  जाना  चाहिये
 श्र  इस  दिक्कत  को  दूर  किया  जाना  चाहिये  1

 मैं  उत्तर  प्रदेश  की  बात  कहता  हूं  ।  वहां
 पर  हर  जिले  में  राइफल  क्लब्ज़  बनी  हुई  हैं
 लेकिन  वे  डिफंक्ट  पड़ी  हैं।  उनको  ठीक  तरह  से
 चालू  किया  जाना  चाहिये  ।  तहसील  और
 ब्लाक  लेवल  पर  भी  इस  तरह  को  क्लब्ज  की
 व्यवस्था  की  जानी  चाहिये  ।



 १६०  है।  Resolution  re:

 [  श्री  मोहन  स्वरूप  ]
 सैनिक  शिक्षण  के  दो  पहलू  होते  हैं,  एक

 बंदूक  चलाना  और  दूसरा  ड्रिल  v  अगर
 राइफलें  नहीं  मिल  सकती  हैं,  गंज  नहीं  मिल
 सकती  हैं  तो  कम  से  कम  डल  का  प्रबन्ध  तो
 किया  ही  जा  सकता  है  ।  हर  ब्लाक  लेवल  से
 और  हर  गांव  से  दो,  चार  छ  :  आदमी  मुंतखिब
 करके  चली  हो,  और  अगर  राइफल्स  नहीं
 मिल  सकती  हैं,  तो  एयर  गंज  तो  मिल  ही
 सकती  हैं।  अगर  जरूरी  हो  तो  .२२  बोर
 राइफलें  तो  हम  बना  ही  सकते  हैं  ।  हमारी
 आपने  फैक्ट्रिज  में  .२२  बोर  राइफल  बनाने
 की  व्यवस्था  है  ।  लेकिन  बहुत  कम  पैमान  पर
 व  बन  रही  हैं  ।  में  चाहता  हूं  कि  बड़े  पैमाने
 पर  उनका  निर्माण  हो  और  सैनिक  शिक्षण
 ज्यादा  से  ज्यादा  लोगों  को  दिया  जाए  ।

 बोर्डर  के  जो  इलाके  हैं,  इस  संकट  में
 उनकी  विद्वेष  स्थिति  है।  अगर  पूरे  देश  में
 सैनिक  शिक्षण  देने  की  व्यवस्था  नहीं  हों  सकती
 है,  ऐसे  क्लब्ज़  नहीं  बन  सकते  हैं,  ऐसे  एसोसी-
 एन  नहीं  बन  सकते  हैं,  तो  जो  बार्डर  एरियाज
 हैं  वहां  पर  तो  जरूर  इनकी  व्यवस्था  की  जानी
 चाहिये  ।  में  उत्तर  प्रदेश  के  एक  ऐसे  इलाके
 से  आता  हूं  जो  कि  बिल्कुल  बोर्डर  से  मिला
 हुआ  है,,  नेपाल  से  मिला  हुआ  है,  वहां  पर  तो
 इसकी  व्यवस्था  कर  ही  दी  जानी  चाहिये  ।
 इसी  तरह  से  जहां  पर  लड़ाई  की  लपटें  बढ़ती
 चली  आ  रही  हैं,  जैसे  सिलीगुड़ी  है,  बिहार  का
 क्षेत्र  है,  असम  का  क्षेत्र  हैं,  हमारी  उत्तरी
 सीमायें  हैं,  वहां  पर  तो  कम  से  कम  जरूर
 इसकी  व्यवस्था  हो  ।

 मैंने  कल  भी  कहा  था  और  राज  फिर
 कहना  चाहता  हूं  कि  यह  जो  पांच  छ:  महीने  का
 समय  हमें  मिला  है,  इसमें  हमें  पूरी  तैयारी  कर
 लेनी  चाहिये  |  इसके  बाद  पता  नहीं  क्‍या  सूरत
 पैदा  होगी  ।  इस  से  में  ज्यादा  से  ज्यादा
 नौजवानों  को  मिलिट्री  की  शिक्षा  दे  दी  जानी
 चाहिये  ।  अब  यह  अनिवार्य  हां  गया  है  कि

 इस  तरह  के  शिक्षण  सकल  जल्‍दी  से  जल्दी  खोल
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 दिये  जायें  और  एक  दो  महीने  में  काम  चालू
 कर  दिया  जाए  ।

 जहां  तक  गांवों  का  ताल्लुक  हैं,  एक  वक्‍त

 था*जब  कि  वहां  पर  वर्जिश  का  काम  महत्व  का
 समझा  जाता  था  ।  लेकिन  आज  यह  बात  नहीं
 रही  है  ।  उसको  अधिक  प्रोत्साहन  दिया  जाना
 चाहिये  ।  हर  जिले  में  हर  साल  इसकी  प्रति-
 योगितायें  होनी  चाहियें  जहां  पर  सुगठित
 लोगों  को  कुछ  इनाम  वगैरह  मिलें,  वर्जिश
 के  जो  अच्छे  पहलवान  हैं,  उनको  इताम  वगैरह
 मिलें  tv  गांवों  में  इस  तरह  की  चीज़ें  हुआ  करती
 थीं  लेकिन  अब  वे  दिन-ब-दिन  घटती  जा  रही
 ह।

 अगर  इस  तरह  की  व्यवस्था  कर  दी
 जाती  है  तो  काफी  संख्या  में  हमें  आदमी  मिल
 सकते  हैं  ।  कम्पलसरी  मिलिट्री  ट्रेनिंग  का  जो
 प्रस्ताव  पेश  हुआ  है  वह  उचित  है  और  में  उसका
 समर्थन  करता  (  ।  इसका  जल्दी  से  इंतजाम
 कर  दिया  जाना  चाहिये  ।  एक  दम  नहीं  तो
 दो  तीन  फंजी  में  हम  इस  काम  को  पूरा  कर
 सकते  हैं  ।  लेकिन  यह  मुल्क  की  हिफ़ाज़त  के
 लिए  बहुत  जरुरी  है  t

 ot  बाल्मीकी  (खुर्जा:  उपाध्यक्ष
 महोदय,  हमारे  महाराजकुमार  विजय  आनंद
 साहब  ने  जो  संकल्प  यहां  पेश  किया  है,  उसका
 में  हृदय  से  स्वागत  करता  हूं  ।  चीनी  आक्रमण
 के  बाद  जो  स्थिति  यहां  पैदा  हुई  है,  उसका
 मुकाबला  करने  के  लिए  हमें  हर  सम्भव  उपाय
 काम  में  लाना  चाहिये  और  यह  संकल्प
 उस  दिशा  में  एक  कदम  आगे  है  और  इसको
 स्वीकार  कर  लिया  जाना  चाहिये  |  यह  बहुत
 ही  सामयिक  है  ।

 आज  हमारी  सीमाओं  को  खतरा  पैदा  हो
 गया  है  और  हम  पर  आक्रमण  हुआ  है  ।  इसके
 फलस्वरूप  देश  में  बहुत  ही  रोष  और  क्षोभ  पैदा
 हुआ  है  -  यह  फोन  जो  हमारा  शत्रु  है,  उस  को
 हमें  पक्का  संकल्प  करके  अपनी  पवित्र  भूमि  से
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 खदेड़ना  है  ।.इस  काम  में  सब  से  बड़ा  योगदान

 हमारे  नवयुवकों  और  नवयुवतियों  का  होना
 चाहिये  और  उन्हीं  का  हो  सकता  हैँ  |  वह  होगा
 भी  ।  लेकिन  आप  समझ  लीजिये  कि  बलिष्ठ
 आत्मा  बलिष्ठ  शरीर  में  रहती  है  ।  कौर
 हमारे  नवयुवक  और  टलवयुवतियां  हमारी
 भावी  आयें  हैं  |  देश  का  भविष्य  उन  पर
 निर्भर  करता  है।  यह  ठीक  है  कि  हम
 उनके  बारे  में  उच्छू  कल  भाव  का
 परित्याग करके  सोचे  ।  लेकिन  यह  भी  सही

 हैं  कि  हमारे  नवयुवक  आज  चीनी  आक्रमण
 के  कारण  जो  स्थिति  पैदा  हो  गई  है,  उस  में  जो
 उनका  उत्तरदायित्व  है,  उसको  भली  प्रकार  से
 समझते  हैं  ।  हमारे  देश  पर  एक  बर्बर  देश  ने
 आक्रमण  किया  है  |  ऐसा  करना  उस  देश  की
 एक  आदत  सी  रही  है  ।  वह  देश  फौजी  ढंग
 से  पला  है  और  वददयानती  और  घाखबाज़ा
 उसने  सीखी  हैँ  ।  जिस  तरह  से  उसने  दूसरे
 देशों  में अपनी  फौज  झोली  है  और  उनको

 गुलाम  बनाने  का  प्रयत्न  किया  हैं,  वैसा  ही
 प्रयत्न  वह  यहां  भी  करना  चाहता  हैँ  ।  उसने
 कोरिया  में  ऐसा  ही  किया  है।  यह  जो  चीज  है,
 इसको  हमेशा  हमें  अपने  मस्तिष्क  में  रखना  हूँ  ।
 उसने  बहुत  बरी  संख्या  में  ग्र पनी  सेना  हमारे
 प्रदेश  में  झोंक  दी  है  ।  वह  वाली  2,
 शक्तिशाली  है  और  उसके  पास  आधुनिक
 शस्त्रास्त्र  हैं।  उसकी  फौज  इन  हास्त्रास्त्रों  से
 सुसज्जित  है  ।  हमें  उसको  रोकना  हैँ  ।  यह  ठीक
 है  कि  हमारे  जवान  उसका  मुकाबला  कर  रहे
 हैं  और  बड़ी  बहादुरी  से  कर  रहे  हैं  लेकिन  उसके
 लिए  यह  भी  बहुत  आवश्यक  हूँ  कि  हम  अपने
 नवयुवकों  और  नवयुवतियों  को  सैनिक  शिक्षा  दें
 कौर  उनको  भी  इन  चीनी  धनिकों  को  खदेड़ने
 के  लिए  तैयार  करें  ।  उनको  आज  इस  काम  में
 दक्ष  करने  की  बहुत  झ्रावश्यकता  है  ।  ऐसा
 करके  हम  उनमें  दुश्मन  का  मुकाबला  करने  की
 सामर्थ्य  पैदा  कर  सकते  हैं  v

 नवयुवकों  में  जहां  एक  दूसरी  तरह  के
 बिचार  होते  हैं,  वहां  अनुशासनहीनता  का
 विचार  भी  होता  है  ।  लेकिन  वह  आई  और
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 चली  गई  ।  आज  उनमें  अ्रनुशासनहीनता  नहीं

 हँ  ।  आज  हमारे  नवयुवक  और  नवयुवतियां
 अनुशासन  में  बंधे  हए  हैं  ।  देश  के  प्रति  उनका
 जो  उत्तरदायित्व  है,  उसको  वे  भली  भांति
 समझते  हैं  ।  उनमें  देश  के  प्रति  आज  उत्कट
 प्रेम  हैं  ao आज  वे  इस  बात  को  अच्छी  तरह  से
 जानते  हैं  कि

 “माता  भूमि  पुत्रों  हं  पृ थि व्या'

 यह  भूमि  मेरी  माता  है  और  में  इसका  बेटा  हूं
 और

 “उप सर्प  मातरे  भूमिका
 आओगे  हम  अपनी  इस  धरती  माता  की  सेवा
 के  लिए  आगे  बढ़े  जिस  पर  काले  संकट  के
 बादल  मंडरा  रहे  हैं  चह  संकल्प  उनके  दिमाग
 में  होना  चाहिये  ।  यही  नहीं,  बल्कि------

 “दोइम  व्यचिष्ठे  बहुपाध्ये  यतेमहि  स्वराज्य

 यह  जो  हमारा  स्वराज्य  हैं,  सु विस्तीर्ण  फैला
 ह्यया  है,  इसको  हमने  बड़े  कष्टों  क ेसाथ  और
 बलिदान  के  साथ  पाया  है  ।  उसकी  रक्षा  के
 लिए  हम  तैयार  रहें  ।  अगर  इनमें  किसी  का
 योग  हो  सकता  हैँ  तो  हमारे  नवयुवकों  और
 नवयुवतियों  का  हो  सकता  ।  नवयुवक  तियों
 की  ओर  हमने  उतना  ध्यान  नहीं  दिया  है
 जितना  नवयुवकों  की  ओर  दिया  है  ।  लेकिन
 हम  जानते  हैं  कि  उनकी  ओर  ध्यान  देना
 भी  बहुत  आवश्यक  है  ।  उनको  फौजी  ट्रेनिंग
 दिये  बिना  भी  हम  रह  नहीं  सकते  हैं  ।

 हम  को  व्यापक  आधार  पर  देश  के  अन्दर
 सैनिकीकरण  करना  है  ।  उसके  लिए  यह
 आवश्यक  है  कि  जितने  भी  स्वस्थ  शरीर  के
 देश  में  व्यक्ति  हैं,  और  जिन  की  आयु  ५०  साल
 से  ज्यादा  नहीं  है,  उनको  हम  फौजी  ट्रेनिंग  दें
 और  फौजी  आधार  पर  फौजी  ट्रेनिंग  दे  कर,
 देश  की  रक्षा  के  लिये  वर्षों  पहना  कर  तथा  कर
 दें  I  .

 मुझे  प्रसन्नता  है  कि  जनरल  भोंसले  को
 जो  नेशनल  डिसिप्लिन  स्कीम  है  उस  के
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 [att  बाल्मीकी ]
 प्रदर्शनों  को  में  ने  देखा  हे  और  में  उस  से
 प्रभावित  हुआ  हूं  ।  उन  को  नेशनल  डिसिप्लिन
 स्कीम  यहां  के  नवयुवकों  में  देश  प्रेम  की  भावना
 और  उत्कट  देशभक्ति  उत्पन्न  करती  है  ।  हमारी
 सैनिक  ट्रेनिंग  में  इस  स्कीम  का  भी  स्थान  होना
 चाहिये  कि  नवयुवकों  में  देश  के  लिये  एक
 गौरव  पैदा  हो  ।  इस  ओर  सरकार  को  विशेष
 रुप  से  ध्यान  देना  चाहिये  ।

 इन  शब्दों  के  साथ  में  इस  रेजोल्यूशन  का
 स्वागत  करता  हूं,  लेकिन  चाहता  हूं  कि  देश  के
 सारे  स्वस्थ  लोग,  चाहे  वे  नवयुवक  हों  चाहे
 बूढ़े  हों,  उन  का  सैनिकीकरण  किया  जाय
 ताकि  देश  पर  जो  संकट  श्ाया है  उस  से  वे
 देश  की  रक्षा  कर  सकेगें।

 Shri  B.  K.  Dhaon  (Lucknow):  Mr.
 Deputy-Speaker,  Sir,  ]  am  grateful  to
 you  for  affording  me  an  opportunity
 after  all  to  participate  in  this  debate.
 I  generally  agree  with  the  Resolution
 moved  by  my  hon.  friend  but  a  be-
 ginning  has  to  be  made  and  I  suggest
 that  it  should  start  with  pre-military
 training  at  school  by  asking  each  stu-
 dent  in  the  schoo)  to  undergo  some
 sort  of  it  either  with  the  help  of  air
 rifles  or  otherwise.  At  the  university
 stage  when  a  student  gets  there  he  is
 generally  of  the  age  of  8  and  conti-
 Nues  generally  upto  the  age  of  25.
 That  is  the  proper  age,  I  suggest,  for
 actual  military  training.

 I  am  connected  with  one  of  the  uni-
 versities  in  Uttar  Pradesh.  I  have  also
 been  placed  recently  on  a  committee
 dealing  with  defence.  I  must  confess
 that  it  was  brought  to  my  notice  that
 in  that  university  where  we  have  a
 unit,  called  the  University  Training
 Corps,  out  of  a  strength  of  about  500
 the  students  there  who  have  joined
 were  hitherto  only  125.  I  made  some
 enquiries  ang  found  that  our  students
 were  loath  to  join  such  a  unit.  It  was
 suggested  by  the  committee  at  last
 that  we  should  afford  some  incentive
 to  the  students  to  join  the  unit  and
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 we  have  decided  that  in  the  total  num.
 ber  of  marks  that  are  allotted  to  stu-
 dents  at  the  end  of  the  examinatien
 a  certain  percentage  may  be  reserved
 for  those  who  join  and  do  well  in  these
 units.  I  suggest  to  Government  that
 a  similar  instruction  may  be  issued  to
 other  educational  institutions  also  if
 they  approve  of  this  scheme  to  give
 effect  to  it.  I  am  sure,  if  they  qo  it,
 larger  number  of  students  would  join
 the  University  Training  Corps  and  our
 purpose  will,  to  a  great  extent,  be  met.

 I  also  suggest  that  in  the  University
 Training  Corps  there  should  be  actual
 rifle  training  afforded  to  the  students.
 At  present  they  are  not  getting  rifle
 training  at  all  although  they  are  sup-
 posed  to  be  members  of  the  University
 Training  Corps.  I  also  suggest  that
 the  trainers  should  be  ex-servicemen
 whose  services  should  be  enlisted  and
 they  should  be  placed  at  the  disposal

 of  the  universities.  If  this  is  done,  I
 am  sure,  the  purpose  of  the  Resolu-
 tion,  to  a  certain  extent,  woulqd  be
 served  and  an  immediate  need  of  the
 country  would  be  met.  I  am  sure,
 later  on,  88  the  Maharajkumar,  my
 learned  friend,  has  suggested,  the
 scheme  can  be  followed  up  by  similar
 training  afforded  to  those  who  are  not
 students  yet.  I,  therefore,  suggest  to
 Government  not  to  push  aside  this
 Resolution  but  to  give  effect  to  in  a
 practical  shape.  It  can  be  without
 much  detriment  or  drain  on  the  ex-
 ehequer.

 श्री  विश्वनाथ  राय  :  उपाध्यक्ष  महोदय,
 यह  प्रस्ताव,  जिस  पर  इस  समय  विचार  हो
 रहा  है,  केवल  सामयिक  मांग  की  तरफ  सरकार
 का  ध्यान  आकर्षित  नहीं  करता  है  बल्कि  जो
 राष्ट्र  की  कमी  रही  है,  उस  को  पूरा  करने  के
 लिये  जोर  दे  रहा  है  हमारे  राष्ट्र  क ेइतिहास
 में,  यह  बिल्कुल  स्पष्ट  है,  जहां  भारत  राष्ट्र
 दर्शन  से  बहुत  प्रभावित  रहा  है,  वेदान्त  या
 सिद्धान्त  की  बहुत  चर्चा  रही  है,  वहां  समाज
 के  संचालन  के  लिये  जे!  ग्र नशा सन  होना  चाहिये
 उस  की  तरफ  बहुत  ध्यान,  कम  से  कम  मध्य
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 काल  में  और  वर्तमान  काल  में,  नहीं  गया  ।
 मैं  मानता  हं  कि  प्राचीन  काल  में  जिस:  समय
 समाज  का  प्रारम्भिक  संगठन  हो  रहा  था
 सैनिक  भाव  की  तरफ  और  छात्र  भाव  की  तरफ
 कुछ  ध्यान  था,  लेकिन  ज्यों  ज्यों  यहां  पर
 हमारे  लिये  दैनिक  जीवन  की  सामग्री  पूरी
 होती  गई,  त्यों  त्यों  यह  ध्यान  हटा,  और  उस
 का  फल  यह  हो  गया  कि  हमारे  देश  पर  कई
 बार  विदेशी  आक्रमण  हुए  और  हम  असफल

 हुए

 जहां  तक  वीरता  का  सम्बन्ध  है,  जहां  तक
 साहस  का  सम्बन्ध  है,  पिछले  दो  विश्व  युद्धों

 में  यह  सिद्ध  हो  गया  है  कि
 भारतीय  जवान  या  भारतीय  अ्रफसर  जितने
 योग्य  और  जितने  कुशल  हैं,  जितने  वीर  हैं
 उतने  दुनियां  में  किसी  और  समाज  के  योद्धा
 नहीं  मिलते  हैं  7  फिर  भी  इस  के  पहले  मध्य
 काल  में  यह  सिद्ध  हो  चुका  हे  कि  योद्धा  होने
 पर  भी,  वीर  होने  पर  भी,  अनुशासन  की  कमी
 के  कारण  या  टीम  वर्क  की  कमी  के  कारण
 जहां  हमारा  कोई  सेनानी  मारा  गया  कहीं  पर
 कि  सारी  की  सारी  फौज  ने  हथियार  डाल  दिये
 और  हमारा  देश  अधीन  हो  गया  |  इस  तरह
 हमारे  देश  में  दार्शनिक  भाव  के  साथ  जो
 व्यक्तिवादी  या  इंडिविजुअ्अलिस्टिक  दृष्टिकोण
 रहा  हैं  उस  के  कारण  हमारे  देश  में  समृद्धि
 होने  पर  भी  हमें  पराधीनता  का  मुंह  देखना
 पड़ा  और  उस  पराधीनता  को  मिटाने  के  लिये
 हमें  सदियों  प्रयास  करना  पड़ा  ।  आज  के  समय
 में  उस  भाव,  उस  स्पिरिट  की  आवश्यकता  है
 जो  कि  एक  समूह  में,  एक  टीम  में  काम  करने
 के  लिये  आवश्यक  होती  हैँ  ।

 अनिवार्य  सैनिक  शिक्षा  का  अर्थ  केवल
 यह  नहीं  है  यक  वे  युवक  इसी  समय  काम  दे
 सकें  बल्कि  उस  की  आवश्यकता  इस  लिये  है
 कि  हमारे  दैनिक  जीवन  में,  चाह  फैक्ट्री  हो  चाहे
 स्कूल  हो  या  कालेज  हो  या  खेत  हो,  कहीं  पर
 भी  जो  काम  हो  वह  अनुशासित  ढंग  से  हो
 और  वहां  पर  काम  करने  की  भावना  ऐसी  हो
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 कि  वह  काम  केवल  एक  ब्यक्ति  के  लिये  नहीं
 हो  रहा  है  बल्कि  समूह  के  लिये  हो  रहा  है  ।
 यह  सैनिक  शिक्षा  चाहे  किसी  आयु  से  आरम्भ
 हो  और  चाहे  किसी  शरायु  तक  जाय,  लेकिन
 वह  स्कूल  और  विद्यालयों  में  आरम्भ  कर  के
 उस  अवस्था  तक  होनी  चाहिये  जहां  तक  कि
 युवक  कठिन  परिश्रम  कर  सकते  हैं।  इस
 ट्रेनिंग  के  देने  से  न  केवल  हमारे  ऊपर  विदेशो
 आक्रमण  का  डर  कम  होगा  बल्कि  हमारे  राष्ट्र
 कौर  समाज  को  चलाने  के  लिये,  उत्पादन  को
 बढ़ाने  के  लिये,  समाज  को  समृद्ध  बनाने  के
 लिये,  जिस  भाव  की  आवश्यकता  होती  है  वह
 उस  की  पूर्ति  करेगी  ।

 कल  मुझे  इस  सम्बन्ध  में  ध्यान  आकर्षित
 करने  का  पूरा  मौका  नहीं  मिला  कि  यह  एक
 राष्ट्रीय  कमी  हैँ  और  उस  को  दूर  करने  के  लिये
 हम  समय  टालते  न  जायें,  बल्कि  फौरन  कक्षायें
 आरम्भ  करें  ।  हमारे  माननीय  सदस्यों  ने  जो
 कुछ  बतलाया  हैं  उस  कमी  को  पूरा  करने  के
 लिये,  उसे  करने  के  लिये  इस  से  अच्छा  अ्रवसर
 दूसरा  नहीं  आयेगा,  जिस  वक्‍त  कि  खेतों  में,
 शहरों  में,  देहातों  में,  सब  जगह  आवाज  है  कि
 हम  सैनिक  शिक्षा  चाहते  हैं  धन  की  कमी
 चाहे  जितनी  भी  हो  ।

 यह  बात  सही  है  कि  सरकार  को  बहुत  सी
 जिम्मेदारियां  पूरी  करनी  हैं  -  उन  के  पास
 साधनों  की  बहुत  कमी  है  विशेषकर  उस  समय
 जब  कि  करोड़ों  नहीं  ग्रामों  रुपये  की  सामग्री
 की  आज  आवश्यकता  है  विदेशी  आक्रमण  को
 दूर  करने  के  लिये,  तब  इस  का  प्रबन्ध  करने  में
 कठिनाई  होगी  ।  लेकिन  से  भी  साधन  हैं,
 जैसे  विद्यालय  हैं,  और  विद्यालयों  क ेसाथ  साथ
 ऐसे  बहुत  से  सज्जन  ग्रामों  और  शहरों  में  हैं
 जो  कि  अपनी  बन्दूकें  दे  सकते  हैं  ।  इस  तरह  से
 अगर  आप  प्रारम्भ  करेंगे  तो  यह  शिक्षा  बढ़ती
 जायेगी  ।  लेकिन  अभी  तो  प्रारम्भ  नहीं  हो  रहा
 है  ।  इस  में  देर  होने  क ेकारण  जो  चीज  आज
 अत्यन्त  आवश्यक  हो  गई  है,  उस  में  कठिनाई
 पैदा  हो  रही  है  |  इस  से  हमारे  अन्दर  मार्शल
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 [att  विश्वनाथ  राय]
 स्पिरिट  ही  पैदा  नहीं  होगी  बल्कि  समाज
 विरोधी  तत्वों  को  देश  के  अन्दर  प्रोत्साहन
 मिलेगा  जो  कि  समय  समय  पर  उच्छृंखलता
 के  कारण  या  सामाजिक  अनुशासन  न  होने  के
 कारण  गलत  काम  कर  जाते  हैं  जो  कि  नहीं
 करने  चाहियें।  और  जिन  से  समाज  की  प्रगति
 में  बाधा  पड़ती  है  ।

 में  आप  के  द्वारा  सरकार  का  ध्यान  इस
 तरफ  आकर्षित  करना  चाहता  हूं  कि  इस  संकट
 को  दूर  करने  के  लिये  हो  सकता  है  कि  आप  इस
 समय  तैयार  हों,  लेकिन  में  समझता  हूं  कि  यह
 आक्रमण  भारत  और  चीन  के  मनमुटाव  के
 कारण  नहीं  है  क्योंकि  दोनों  के  बीच  में  अरब  तक
 युद्ध  का  कोई  कारण  नहीं  रहा  है,  फिर  यह
 आक्रमण  कोई,  दो,  चार  या  दस  सालों  के  लिये
 ही  नहीं  है,  बल्कि  संसार  के  दो  बड़े  राष्ट्रों  के
 बीच,  जिन  की  आबादी  ज्यादा  है श्रौर  जो
 सारे  संसार  पर  प्रभाव  डाल  सकते  हैं,  यह  संघर्ष
 है  1  हो  सकता  है  कि  यह  संसार  के  दो  विचारों
 का  संघर्ष  हो,  हो  सकता  है  कि  यह  चीन  की
 महत्वाकांक्षा  हो  जो  कि  सारे  संसार  के  ऊपर
 अपना  आधिपत्य  जमाना  चाहता  है  -  उस  की
 इस  महत्वांकाक्षा  को  चूर  चूर  करने  के  लिये
 यह  आवश्यक  है  कि  भारत  आज  यह  बतला  दे
 कि  यह  राष्ट्र  न  केवल  दार्शनिक  है,  न  केवल
 वेदान्त  की  बातें  करता  है  बल्कि  आवश्यकता
 पड़ने  पर  वह  शरीर,  मन  और  स्पिरिट  से  इस
 प्रकार  से  खड़ा  हो  सकता  हे  कि  केवल  फोन
 ही  नहीं  वरन्‌  कोई  भी  हमारे  ऊपर  आंख  उठाये
 ऐसा  उस  का  साहस  नहीं  हो  सकता  ।  आज
 दक्षिणी  समुद्र  को  छोड़  कर  पश्चिमोत्तर
 आर  पूर्वी  सीमायें  जो  हमारी  हैं  वे
 ऐसी  हैं  जिन  के  कारण  आज  हम  को
 संकट  का  सामना  करना  पड़  रहा  है  |
 आपको  याद  है  कि  एक  खबर  दर्रा  था  1  वह
 खैबर  पास  हिन्दुस्तान  का  इतिहास  बनाने  में
 कई  बार  घातक  साबित  हुआ  |  राज  एक  खैबर
 पास  का  सवाल  नहीं  है,  बल्कि  हिमालय  जिसको
 हम  अपने  देश  का  रक्षक  समझते  थे  |  हमास
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 रक्षक  नहीं  रहा  है  और  उसमें  हो  कर  सत्र
 हमारे  ऊपर  आक्रमण  कर  रहा  है  ।  आज  हमारी
 सीमाएं  उतनी  सुरक्षित  नहीं  हैं  जितनी  कि  दस
 बीस  साल  पहले  थीं  1  इसलिए  हमें  होशियार
 रहना  चाहिए  ।  केवल  उत्तरी  हिस्से  को  ही
 नहीं  बल्कि  सारे  देश  को  होशियार  रहना
 चाहिए  ।  विशेषकर  जहां  हमारी  सीमाएं  हैं
 उसके  आस पास  के  क्षेत्र  में  लोगों  को  जल्दसे
 जल्दी  सैनिक  शिक्षा  दी  जानो  चाहिए।  तथ्य-
 हम  आन्तरिक  और  बाह्य  दोनों  प्रकार  के  संकट
 को  दूर  कर  सकेंगे  ।

 श्री  तुलसी  दास  जाधव  :  उपाध्यक्ष  महोदय,
 यह  जो  कम्पलसरी  मिलिटरी  ट्रेनिंग  का  प्रस्ताव
 है  में  उसका  समर्थन  करता  हूं  ।  इस  वक्‍त  तो
 उसकी  बहुत  जरूरत  है  और  हमेशा  के  लिए  जो
 इसकी  जरूरत  है।  अगर  दूसरे  देशों  का  इतिहास
 देखा  जाए  तो  हमको  पता  चलेगा  कि  प्रायः
 हर  देश  में  कम्पलसरी  मिलिटरी  ट्रेनिंग  की
 व्यवस्था  हैं  |  यनीवरसल  मिलिटरी  ट्रेनिंग
 सरविस  नाम  की  पुस्तक  को  पढ़ने  से  पता  चलता
 है  कि  इंगलैंड  और  अमरीका  में  सन्‌  १६३६  तक
 कम्पलसरी  मिलिटरी  ट्रेनिंग  नहीं  थी  पर
 स्विटजरलैंड,  फ्रांस,  इटली,  कनाडा,  पुतंगाल,
 स्वीडन,  जापान  ओर  वैस्ट ने  हैमिस्फियर  के
 लैटिन  अ्रमरीकी  देशों  जैसे  अर्जेन्टीना,  ब्राजील,
 मेक्सिको,  बोलीविया,  कोलम्बिया,  परीरू,
 वेनेजुएला  में  और  फिलिपाइनस  और  थाइलेंड
 में  जहां  तक  मुझे  पता  चला  है  कम्पल्सर्र
 मिलिटरी  ट्रेनिंग  होती  थी  ।  इन  सब  देशों  में
 १८  से  ४५  वर्ष  की  उम्र  तकिया  ०  से  ७०  वर्ष

 की  उम्र  तक  इस  प्रकार  की  ट्रेनी  दी  जाती  है  ।

 जब  जरमनी  ने  फ्रांस  पर  सन्‌  १६३६  में
 हमला  किया  और  युद्ध  शुरू  हुआ  तो  इंगलैंड
 कौर  अमरीका  को  भी  अपने  अपने  देशों  में
 कम्पलसरी  मिलिटरी  ट्रेनिंग  की  आवश्यकता
 अनुभव  हुई  be

 तो  मेरे  कहने  का  मतलब  बह  है  कि
 कम्पलसरी  मिलिटरी  ट्रेनिंग  अत्यन्त  आवश्यक
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 है  ।  ओपन  देश  में  यह  प्रभी  तक  नहीं  हुई  है  ।
 Bo  सी०  सी०  और  एन०  सी०  सी०  द्वारा
 स्कूलों  और  कालिजों  में  मिलिटरी  ट्रेनिंग  दी
 जाती  है  लेकिन  उनकी  संख्या  बहुत  ज्यादा  बहीं
 है  ।  कुल  १२  लाख  २८२०  सारे  हिन्दुस्तान
 में  कैडेटों  की  संख्या  है  -  इसमें  भी  उनको  यह
 एजुकेशन  दी  जाती  है  कि  देहात  में  कहीं  गड्ढा
 खोदना,  या  सड़क  दुरुस्त  करना  ।  ऐसा
 काम  उनसे  लिया  जाता  है  ।

 मेरा  कहना  है  कि  इतने  थोड़े  लोगों  ग्रे
 काम  नहीं  होगा  ।  ए०  आई०  सी०  सी०  और
 एन ०  सी०  सी०  हर  स्कूल  और  कालेज  में
 कम्पलसरी  होनी  चाहिये  ।

 दूसरा  लाभ  कम्पलसरी  मिलिटरी  ट्रेनिंग
 से  यह  है  कि  उससे  लोगों  में  और  जवानों  में
 अनुशासन  कराता  है  ।  इसके  बारे  में  एस्टीमेट
 कमेटी  की  सन्‌  १६५६-५७  की  रिपोर्ट  में  सुझाव
 मिलेंगे  ।  में  उसमें  से  कुछ  पढ़  कर  सुनाना  चाहता
 हूं,  वह  इस  प्रकार  है:

 ‘To  train  the  body  for  rigorous
 service,  the  mind  for  rapid  analy-
 tical  thought,  the  character  for  re-
 sourceful  and  loyal  devotion  to
 duty  and  to  make  a  soldier  an
 honourable,  courageous,  self-res-
 liant,  clear  thinking  man  with  a
 broad  grasp  of  the  essentials  of
 his  profession”.

 इस  मिलिटरी  ट्रेनिंग  से केवल  यही  लाभ  नहीं  है
 कि  लोगों  को  बन्दूक  चलाना  ञ्  जाएगा
 लेकिन  इसका  उपयोग  देख  में  अच्छे  नागरिक
 बनाने  में  भी  है  ।  इस  एजुकेशन  से  जो  फायदा
 होता  उसके  बारे  में  यूनीवरसल  मिलिटरी
 सरविस  नाम  की  पुस्तक  के  पेज  १३७  पर  इस
 प्रकार  दिया  गया  हूँ  :

 “There  is  in  the  conscription
 system  a  leveling,  a  community  of
 citizenship,  which  arises  from  the
 basic  conception  that  military  ser-
 vice  should  rest  not  upon  ardor,
 upon  the  mercenary  motive,  upon
 caste,  or  feudal  obligation.  but
 sitaply  upon  the  duties  of  member-
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 ship  in  the  political  association,  for
 the  maintenance  and  defence  of
 which  an  army  is  organised”.

 इस  के  मानी  यह  हैं  कि  देश  के  नागरिकों
 को,  बच्चों  को  और  बूढ़ों  को,  मिलिटरी  ट्रेनिंग
 मिलने  करे  वे  देश  के  अच्छे  नागरिक  बनते  हैं।
 आज  कल  हमारे  देश  की  आबादी  ४४  करोड़
 है  लेकिन  देखा  जाए  तो  अधिकांश  लोगों  को  न
 चलना  आता  है,  न  बैठना  आता  है  न  ठीक  मै
 बोलना  आता  है,  यानी  जिसको  मैनर्स  कहते  हैं
 वह  अधिकांश  को  नहीं  आता  ।  एक  बाजार  की
 तरह  काम  चल  रहा  है  ।  हमको  एटीकेट  और
 मनसे  सीखने  की  बड़ी  आवश्यकता  2  इसके
 लिए  जरूरी  है  कि  लोगों  को  बचपन  से  ही
 कम्पलसरी  मिलिटरी  ट्रेनिंग  दी  जाए  ।  में
 समझता  हूं  कि  यह  ट्रेनिंग  दो  बरस  के  लिए  या
 तीन  बरस  के  लिए  हर  नागरिक  को  मिलनी
 चाहिए  ।  इसकी  देश  के  लिए  बड़ी  आवश्यकता
 है  और  इस  समय  जब  कि  चीन  का  हमला  हमारे
 ऊपर  हो  रहा  है  तब  तो  इसकी  और  भी  ज्यादा
 आवश्यकता  है  ।

 श्री  रा०  स०  तिवारी  (खजुराहो)  :
 उपाध्यक्ष  महोदय,  आपने  मुझे  समय  दिया
 इस  के  लिए  धन्यवाद  है  ।  जब  से  में  चुन  कर
 आया  हूं  आज  मुझे  पहला  मौका  मिला  है

 आज  जो  अनिवार्य  सैनिक  शिक्षा  का
 प्रस्ताव  सदन  के  सामने  है  में  उसका  #समर्थन
 करता  हूं  ।  सारा  हाउस  इसका  समर्थन  कर
 रहा  है  -  आज  हमारे  विशाल  देश  पर  चीन  ने
 हमला  किया  है  ।  उसका  जवाब  भारत  वर्ष  दे
 सकता  है  क्योंकि  वह  भी  चीन  के  बराबर  का
 देश  है  ।  आज  की  स्थिति  में  यहां  अनिवार्य
 मिलिटरी  ट्रेनिंग  की  बड़ी  आवश्यकता  है  |

 इस  सम्बन्ध  में  में  अपने  अहिंसा  के
 दृष्टिकोण  को  साफ  करना  चाहता  हूं  ।  अहिंसा
 भारत  वर्ष  का  सिद्धान्त  है  और  आगे  भी  रहेगा
 कौर  लोगों  को  अनिवार्य  सैनिक  शिक्षा  दी
 जाए  तब  भी  उसका  यही  सिद्धान्त  रहेगा
 एक  बार  कुछ  महिलाओं  ने  अपने  साथ  बुरे

 Compulsory  922
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 व्यवहार  की  शिकायत  गांधी  जी  से  की  थी  तो
 गांधी  जी  ने  उनसे  कहा  था  कि  तुम्हारे  पास
 हंसिया  आदि  जो  कुछ  भी  था  उससे  तुमने
 काम  क्‍यों  नहीं  लिया  ।  मतलब  यह  है  कि  जब
 कोई  तुम  पर  हमला  करे  तो  उसका  हर  तरह
 मुकाबला  करना  चाहिए  ।  जब  चीन  का  रुख
 भारत  की  तरफ  हिसा.  का  है  उस  समय  अगर
 उनका  हम  फौजी  ताकत  से  सामना  करें  तो  यह
 भी  अहिंसा  ही  है  ।  हमारे  ऊपर  एक  अनैतिक
 हमला  हो  रहा  है  और  हमको  उसका  हर  तरह
 मुकाबला  करना  चाहिए  क्‍योंकि  यह  अपनी
 मातृभूमि  की  स्वतंत्रता  की  रक्षा  का  सवाल
 है

 जननी  जन्मभूमि  स्वर्गादपि  गरीबी  ।

 मातृभूमि  स्वर्ग  से  भी  अधिक  महत्वपूर्ण  है  ।
 हमारी  माता  तो  केवल  हमको  जन्म  देती  है
 लेकिन  मातृ  भूमि  तो  हमको  पालकर  बड़ा  करती
 है।  स्वर्ग  तो  मरने  के  बाद  मिलता  है  ।
 जब  जननी  और  जन्म-भूमि  की  रक्षा  के  लिए
 हम  उन  के  पुत्र  मौजूद  हैं,  तो  हमारा  यह  कर्तव्य
 हो  जाता  है  कि  उन  की  रक्षा  के  लिए  हम  अपने
 प्राण  तक  देने  के  लिए  तैयार  रहें  ।

 माता  का  काम  जन्म  देना  और  पालन-
 पोषण  करना  है,  लेकिन  जब  पुत्र  का  मरण  हो
 जाता  है,  तो  वह  उस  को  एक  दो  दिन  तक  अपनी
 गोद  में  रख  कर  रोती  रहती  है  ।  जब  वह
 शरीर  सड़ने  लगता  है,  तो  उस  को  फेंकना
 पड़ता  है।  उस  सड़े  हुए  शरीर  को  भूमि  में  गाड़ा
 जाता  है,  जहां  कि  उस  का  जन्म  हुआ  था  ।
 इस  का  अर्थ  यह  है  कि  जिस  धरती  पर  हम  ने
 जन्म  लिया  है,  मरने  के  बाद  भी  वह  हम  को
 शरण  देती  है  :  इस  लिए  अपनी  जन्म-भूमि,
 भारत,  की  रक्षा  के  लिए  हम  जो  कुछ  भी  क  ,
 वह  कम  है,  क्‍योंकि  वह  हम  को  स्वर्ग  से  भी
 अधिक  प्रिय  है  ।

 १8  hrs.

 जन्म-भूमि  की  रक्षा  के  लिए  देश  के  लोगों
 को  अनिवार्य  सैनिक  शिक्षा  देना  आवश्यक  है  ।
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 यह  अहिंसा  है,  हिस्सा  नहीं  है  ।  अगर  चीनियों
 ने  कम्यूनिज्म  का  फैलाव  करना  था,  तो  में
 कहना  चाहता  हूं  कि  हमारे  देश  के  कांस्टीट्यूशनल
 के  अनुसार  यहां  पर  निष्पक्ष  चुनाव  होते  हैं,
 जिन  में  भाग  ले  कर  हमारे  यहां  कम्यूनिस्ट  एक
 राज्य  में  अपनी  गवर्नमेंट  भी  बना  चुके  हैं।
 लेकिन  चीन  ने  हिंसा  के  दबाव  से,  बल  से॥
 हमारी  स्वतन्त्रता  का  अपहरण  करके  हम  पर
 शासन  करना  चाहा  है  और  हम  पर  बड़े  शस्त्रों
 के  साथ  चढ़ाई  की  है,  इस  लिए  हम  को  उस  का
 जवाब  हिसा के  द्वारा  ही  देना  पड़  रहा  है  ny
 उन्होने  हमारे  साथ  जो  व्यवहार  किया  है,  वही
 व्यवहार  हमको  भी  उन  के  साथ  करना  चाहिए।

 इन  शब्दों  के  साथ  में  इस  प्रस्ताव  का
 समर्थन  करता  हूं  ।

 Shri  D,  C.  Sharma  (Gurdaspur):  I
 TiSe  to  support  the  resolution  which
 ngs  been  moved  by  Maharajkumarji,
 and  I  think  it  has  received  universal
 support,  on  al]  sides  of  the  House.

 There  are  three  implications  of  this
 resolution.  The  first  implication  is
 that  we  should  create  a  kind  of  con-
 sciousness  of  national  emergency
 amongst  the  young  men  of  our
 country.  I  think  any  one  who  reads
 the  proceedings  of  this  House  in  the
 papers  or  the  Indian  Hansard  will
 come  to  understand  how  much  each
 one  of  us  feels  that  there  should  be
 military  training  of  all  the  young  men
 of  this  country.  I  do  not  want  to  omit
 the  women  of  this  country,  because  I
 know  the  women  of  the  country  also
 have  their  place  in  the  National  Cadet
 Corps.  Therefore,  when  we  think  of
 the  young  men  of  this  country,  we
 also  think  of  the  eligible  young
 women  of  this  country  who  can  profit
 by  this  kind  of  military  training.
 Therefore.  the  first  idea  is  that  the
 young  men  and  young  women  of  this
 country  should  be  ready  to  undergo
 this  training  whenever  it  is  needed.



 ‘1925,  Resolution  re:

 The  other  implication  of  this  resolu-
 won  is  that  so  long  and  so  far  we  have
 been  traineq  in  a  very  strange  kind
 of  philosophy,  the  philosophy  of  mar-
 tial  races  anq  non-martial  races.  Of
 course,  our  Indian  army  has  given  the
 lie  to  it,  and  ever  since  the  attainment
 of  independence,  we  have  come  to  the
 conclusion  that  this  kind  of  division
 is  fictitious,  and  that  any  citizen  who
 has  a  fit  body  and  a  fit  mind  and  a  fit
 physique  can  be  traineq  in  a  martial
 way.  When  we  talk  of  compulsory
 military  training  of  the  youth,  it
 means  that  any  one  of  us,  to  whatever
 caste,  community,  place  or  part  of  the
 country  he  belongs,  can  receive  train-
 ing  in  military  science,  strategy  and
 other  things.

 The  third  implication  of  this  reso-
 jution  is  that  we  do  not  want  to  em-
 phasize  one  part  of  the  country  at  the
 expense  of  the  other.  There  are  some
 friends  of  mine  who  have  talked  of
 the  border  areas.  I  come  from  Pun-
 jab,  one  of  the  border  States.  There
 are  other  friends  of  mine  who  have
 talked  of  the  border  States  of  the
 country.  I  do  not  know  which  State

 of  this  country  is  not  a  border  State
 in  terms  of  land,  aerial  or  naval  war-
 fare.  I  think  so  far  as  the  defence  of
 the  country  is  concerned,  we  are  not
 going  to  divide  it  into  these  artificial
 divisions  of  border  areas  and  non-bor-
 der  areas,  border  States  and  non-bor-
 der  States.  Of  course,  some  States
 have  greater  urgency  of  defence  than
 other  States.  The  idea  is  that  the
 whole  of  our  country  is  one,  al]  the
 States  are  one  and  if  one  part  of  the
 conntry  is  attacked  the  whole  of  this
 country  is  attacked,  Therefore,  this
 Resolution  also  gives  expression  to  the
 unity  of  this  country  and  that  we
 should  not  divide  this  country  into

 this  area  and  that  area.
 The  fourth  implication  is  that  some-

 thing  should  be  done.  The  implemen-
 tation  of  this  resolution  will,  as  the
 Prime  Minister  said,  involve  the  train-
 ing  of  three  crores  of  persons.  My  hon.
 friend  over  there,  Shri  Yashpal  Singh,
 said  there  were  some  persons  who
 say:  better  commit  suicide  than  re-
 ceive  military  training.  I  do  not  know
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 who  those  great  persons  are  and  I  am
 very  unhappy  to  hear  a  statement  like
 that.  Anyhow,  everyone  is  not  fit  to
 receive  military  training  or  be  a  sol-
 dier.  That  is  another  question,  But
 there  is  no  question  of  age  or  locality
 coming  in.  Some  persons  are  good

 One  way:  some  others,  in  other  ways.

 Now,  the  question  is  one  of  implemen-
 tation,  which  means,  uniforms,  arms,
 training,  support  of  the  persons  re-
 ceiving  training,  etc.  It  is  a  huge  and
 colossal  thing.  I  would  request  the
 hon,  Defence  Minister  of  State—I
 think  you  have  become  a  full  fledged Minister;  I  am  tolg  not  yet;  I  would
 have  been  very  happy,  but  anyway— to  consider  this.  The  warlike  con-
 science  of  this  country,  warlike  spirit
 of  this  country  and  warlike  propensi- ties  of  al]  types  of  persons  had  been
 awakened.  Look  at  what  my  hon.
 friend  Shri  Ismail  said:  though  I  am:
 past  sixty,  I  would  be  happy  to  do
 something.  That  is  what  he  said.  I do  net  know  what  my  age  is;  there
 ate  sO  Many  speculations  about  my
 age.  But  even  I  have  got  a  warlike
 spirit.  What  I  mean  to  say  is  this. Now  you  have  given  a  call  to  the
 warlike  spirit  of  the  nation,  to  the
 youth  of  the  country.  You  must  pre- sent  a  phased  programme  for  the  im-
 plementation.  I  woulg  request  the
 Defence  Minister  to  have  a  depart- mental  committee  which  should  go  in- to  this  question  and  give  this  House
 its  recommendations  within  a  month
 or  during  the  next  session.  We  do  not
 want  to  be  told  that  this  could  not  be
 done.  From  the  stage  of  ‘it-cannot-
 be-done’,  we  have  come  to  the  stage
 of  ‘it-can-be-done’.  So,  I  would  re-
 quest  the  hon,  Minister  to  place  a
 phased  programme  for  the  implemen-
 tation  of  the  Resolution  before  this
 House  during  the  next  session.  It  is
 good  that  greater  opportunities  are
 being  provided  in  the  NCC,  ACC,
 Territoria}  Army,  Lok  Sahayak  Sena
 and  so  on.  There  is  also  going  to  be
 voluntary  rifle  training  and  there  is
 the  national  discipline  scheme.  I  wel-
 come  them  all.  But  they  touch  only
 the  fringe  of  the  problem  and  we:
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 must  get  to  the  heart  of  the  problem.
 ‘That  can  be  done  only  if  all  the  differ-
 ent  aspects  of  this  problem  are  brought
 to  a  focus  and  studied  by  the  com-
 mittee  of  experts  and  placed  before
 this  House.  We  want  now  a  blue-
 print  and  nothing  short  of  a  blue-
 print  wil]  satisfy  the  House  or  the
 ‘country.  While  I  welcome  all  the
 efforts  to  which  our  Prime  Minister
 referred,  I  say  that  jt  is  not  enough
 ‘and  we  want  more  than  this;  we  want
 to  redouble  the  efforts  and  a  great
 many  more  things  to  be  done,  I  hope
 the  hon.  Minister  will  be  able  to  tell
 us  the  outline  or  plan  of  action  that
 is  to  be  taken  in  the  next  six  months

 -Or  one  year.  The  danger  is  there  but
 it  does  not  mean  that  we  should  be
 afraid.  It  means  that  we  should  be
 fully  prepared  to  meet  it.  I  tell  you
 we  are  all  prepared  to  meet  it.  My
 hon,  frieng  Shri  M.  Ismail  who  _  jis
 more  than  60  years  old  has  a  warlike
 spirit  and  so  have  I.  Even  if  we  are
 useless,  I  think  the  young  men  and
 young  women  of  our  country  are  pre-
 pareg  to  meet  this  challenge  and  I
 would  say  to  the  Government:  do
 not  try  to  defeat  the  spirit  of  the  per-
 sons,  but  canalise  it  in  the  right  way.

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  Raghuramaiah):
 Mr,  Deputy-Speaker,  Sir,  I  am  grate-
 ful  to  al]  the  Members  on  both  sides
 of  the  House  who  have  taken  part  in
 this  debate  and  have  given  us  their
 valuable  suggestions  in  regard  to  the
 subject-matter  of  this  Resolution.  My
 work  has  been  snade  easy,  if  I  may
 say  so,  because  of  the  earlier  inter-
 vention  of  the  P-ime  Minister  who
 has  already  indices‘  4  the  policy  of
 the  Government  a:  his  attitude  to-
 wards  this  Resolution.  I  would,
 nevertheless,  try  to  clear  up  certain
 misunderstandings  and  misapprehen-
 sions  which  seem  to  have  arisen  in
 certain  quarters  and  also  give  such
 details  and  elucidation  as  I  feel  is  my
 duty  to  do  so,  having  heard  all  the
 speeches.

 One  of  the  hon,  Members—I  do  not
 ‘now  whether  he  was  referring  to  the
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 NCC  as  is  now’  in  operation  or  the
 NCC  Rifles—referred  to  the  University
 Training  Corps,  and  said  that  the
 University  Training  Corps  does  not
 really  do  any  rifle  practice.  I  think
 he  referred  to  the  Rifles  and
 said  that  there  were  no_  rifles
 at  sll  or  something  to  that
 effect.  J  would  like  to  submit
 that  first  of  all  the  University  Train-
 ing  Corps  ceased  to  exist  with  the
 exit  of  the  British,  and  now,  since
 Independence,  we  have  the  National
 Cadet  Corps  and  also  the  National
 Cadet  Corps  Rifles  recently  introduced.
 I  may  state  for  the  infomation  of  the
 House,  as  I  have  said  on  many  occa-
 sions  on  the  floor  of  the  House,  that
 in  the  NCC,  there  is  a  senior  boys’
 division,  a  junior  boys’  division  and
 there  is  also  a  girls’  division;  there  is
 an  arms  wing  of  the  senior  boys’
 division.  They  are  given  training  in
 artillery,  infantry.  engineers,  signals,
 electrical  and  mechanical  engineers
 and  medical  units  and  so  on.  I  need
 not  take  the  time  of  the  House  in
 elaborating  or  adumbrating  the  entire
 scheme  of  the  National  Cadet  Corps.

 In  regard  to  the  Rifles  also,  the
 training  is  more  or  less  the  same,
 except  for  arms  drill.  I  think  one  of
 the  lady  Members—Shrimati  Lakshmi-
 kanthamma—suggested  and  quite
 rightly,  that  the  Mover  in  the  Reso-
 lution  had  referred  only  to  young  men,
 but  that  it  should  comprise  young
 women  also.  Unfortunately  she  is  not
 here,  but  J  am  sure  she  would  have
 been  happy  to  know  had  she  been  here
 that  the  Nationa]  Cadet  Corps  has  also
 a  senior  as  well  as  a  junior  girls’
 division.  In  certain  States  I  am  very
 happy  to  say  that  girls  have  shown
 equal  if  not  more  enthusiasm  than  the
 boys  even  in  regard  to  rifle  practice.
 It  is  true  that  in  addition  to  the  nor-
 mal  training,  special  emphasis  is  given
 in  their  case  to  such  things  as  signall-
 ing  and  nursing,  etc.,  where  their
 special  talents  would  be  more  suited.

 As  the  Prime  Minister  has  said,  the
 question  is  not  that  the  Government
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 does  not  appreciate  the  spirit  behind
 the  Resolution.  One  can  understand
 the  universa]  desire  of  almost  all  the
 hon.  Members  who  have  taken  part
 here,  that  in  a  special  emergency  like
 this,  the  Government  should  mobilise
 all  the  resources  and  more  particularly
 all  the  enthusiasm,  energy  and  the
 patriotism  of  al]  the  young  people  in
 the  country.  But  the  difficulty  is  one
 of  giving  them  the  necessary  training
 on  universal  basis.

 The  Prime  Minister  has  already
 given  the  figures  or  the  statistical  data
 about  the  age-group  of  5—24  In
 this  group,  the  number  is  about  30
 million.  The  expression  “young
 people”  is  not  defined.  I  am  sure  my
 hon,  frieng  Shri  70  0.  Sharma  who  is
 not  here—I  would  not  blame  him  if
 he  considers  like  that—probably  con-
 siders  that  anybody  who  has  got  any
 energy  left  is  young  enough  for  this
 purpose.  Even  taking  the  restricted  age
 group  between  23  and  34  alone,  we
 have  27  million.  I  am  talking  only  of
 the  young  men;  corresponding  figures
 will  no  doubt  be  for  young  women
 also.  Between  35  and  44  years,  it  is
 22  million.  So,  between  5  and  40
 years,  taking  young  men  only,  it  would
 be  very  roughly  about  63  crores.

 The  enormous  difficulty  that  would
 be  experienced  in  regard  to  training
 would  be  vindicated  if  I  give  out  the
 figures,  first  of  all  of  the  expenditure
 involved  even  in  the  limited  NCC
 training,  which  we  are  giving  for
 about  4  lakhs  of  the  student  popula-
 tion,  referred  to  by  the  Prime  Minister.
 Im  1960-61,  the  central  share  of  the
 expenditure  was  roughly  about  Rs.  8
 crores  and  that  of  the  States  about
 Rs.  3:5  crores.  That  is  only  for  4
 lakhs  of  NCC  boys  and  girls.

 As  pointed  out  by  some  hon.  Mem-
 bers,  training  means  efficient  training
 and  equipment.  It  would  imply  that
 we  must  have  officers  who  are  pro-
 perly  trained.  It  takes  something  like
 two  to  three  years  to  train  up  officers.
 I  do  not  want  to  go  into  detailed
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 figures.  Recently,  in  order  to  meet
 some  of  the  shortages,  for  the  purpose
 of  training  proper  instructors  for
 NCC,  we  have  introduced  a  training
 scheme  to  train  up  instructors.  It  takes
 anything  like  2  to  3  years.  The  pro-
 blem,  therefore,  is  one  of  finding  the
 necessary  financial  resources  to  train
 all  these  64  crores  of  young.  people
 and  secondly  finding  trained  officers
 who  are  efficient  enough  and  experi-
 enced  enough  to  give  proper  and
 efficient  training  to  all  these  young
 men  and  women.

 I  understand  the  emphasis  laid
 during  the  discussion—I  am  sure  even
 the  mover’s  intention  is  that  way—is
 not  on  the  word  ‘compulsory’  but  on
 military  training,  and  the  word  com-
 pulsory  is  only  meant  to  give  it  uni-
 versal  application.  As  the  Prime
 Minister  said,  it  is  certainly  the  desire
 and  policy  of  the  Government  to  give
 as  much  training  of  this  nature  to  as
 many  of  our  young  men  and  women
 as  it  is  possible,  considering  our  finan-
 cia]  resources,  our  equipment  position
 and  the  availability  of  sufficient  num-
 ber  of  officers.  As  the  Prime  Minister
 said—he  referred  to  the  NCC,  NCC
 Rifles,  Home  Guards  and  Voluntary
 Rifles—the  Defence  Ministry,  in  view
 of  the  emergency,  is  considering
 various  schemes  in  order  to  enlarge
 the  scope  of  the  training  much  beyond
 the  student  population.  Of  course,  the
 entire  student  population  must  be
 covered.  Now,  out  of  7  lakhs  of  eli-
 gible  students.  4  lakhs  are  covered.  It
 is  the  intention  of  Government  that
 the  remaining  3  lakhs  also  should  be
 covered.  In  addition  to  that,  in  view
 of  the  emergency,  it  is  the  desire  of
 Government  to  enlarge  the  scope  of
 the  training  to  as  many  people  outside
 as  possible  With  that  end  in  view,  I
 am  very  happy  that  one  of  the  most
 senior  Members  of  this  Housb.  Prof.
 Sharma,  has  asked  for  a  blueprint.

 Sir,  I  wish  I  could  give  that,  but  it
 will  be  appreciated  that  the  Govern-
 ment  must  be  given  time  to  consider
 the  various  ways  and  means  of  giving
 the  training  which  is  of  course  so
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 [Shri  Raghuramaiah]
 vital  for  the  proper  defence  of  the
 country.

 I  quite  understand  the  feelings  of
 the  mover  in  this  matter.  He  is  a
 great  shot  himself.  I]  believe  he  is
 one  of  the  great  shots  that  even  a  tiger
 could  not  swallow  him  although  it
 had  a  chance  to  do  so.  I  quite  under-
 stand  his  enthusiasm  that  every  young
 man  and  young  woman  in  the  country
 should  have  proper  military  training.

 I  may  also  add  that  he  is  one  of
 those  who  have  sponsored  a  scheme
 donating  a  good  bit  of  land—I  know
 it  myself—for  establishing  one  of  the
 sainik  schools,  particularly  in  Andhra
 Pradesh,  So  I  can  understand  his
 enthusiasm.  About  the  sainik  schools
 some  hon.  Members  have  pointed  out
 that  the  cost  of  training  is  huge  and
 that  it  should  be  made  cheap.  I  may
 say,  Sir,  that  training  in  a_  sainik
 school  is  not  mere  rifle  training;  it  is
 public  school  education  with  military
 emphais  so  that  at  the  end  of  their
 course  if  they  do  not  seek  entry  into
 the  military  academy  or  are  not  quali-
 fied  to  do  so  it  will  be  open  for  the
 boys  to  join  any  university.  Therefore
 these  sainik  schools  are  on  the  model
 of  public  schools  and  not  mere  rifle
 training,  although  there  is  a  military
 bias  which  is  necessary  in  order  to
 make  their  education  more  fruitful
 from  the  point  of  view  of  subsequent
 entry  into  the  Indian  Defence  Aca-
 demy.

 Shri  Kashi  Ram  Gupta  (Alwar):
 What  about  imparting  rifle  training  to
 the  NDS  people  at  Alwar  and  other
 places?

 Shri  Raghuramaiah:  As  I  said,  all
 aspects  of  this  problem  have  to  be
 considered.  It  is  a  question  of  equip-
 ment  for  all  the  trained  personnel.  I
 forgot  to  mention,  for  instance,  that
 under  the  Lok  Sahayak  Sena  we  have
 nearly  6  lakhs  of  people  trained  up
 to  3l-0-962.  Apart  from  the  NCC
 and  the  Lok  Sahayak  Sena  we  have
 the  Texritorial  Army.
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 Shri  Kashi  Ram  Gupta:  There  are
 only  500  persons  in  the  NDS,  It  is
 not  difficult  to  give  them  rifle  training
 when  all  other  kinds  of  training  are
 given  to  them.

 Shri  Raghuramaiah:  Whatever  is
 no,  difficult,  certainly  the  Government
 will  consider.  After  all,  I  have  ex-
 pressed  the  anxiety  of  the  Government
 to  see  that  this  facility  is  given  to  as
 large  a  body  of  people  as  possible.  It
 is  a  question  of  finding  the  resources.
 There  is  not  failure  in  the  determina-
 tion  of  the  Government.  The  Govern-
 ment  is  determined  to  give  training  to
 as  many  as  possible.  That  is  why,  as
 I  said,  various  schemes  are  being  con-
 sidered.  I  am  sure  this  aspect  of  the
 matter  that  the  hon.  Member  has
 suggested  would  have  to  be  examined
 and  will  be  examined.

 I  would  only,  in  the  circumstances,
 Sir,  appea]  to  the  hon.  mover  of  the
 resolution  to  be  good  enough  not  to
 press  it  to  a  vote  but  to  withdraw  it.

 Maharajkumay  Vijaya  Ananda:  Sir,
 I  am  grateful  to  all  my  colleagues  in
 Parliament  for  the  wholehearted  sup-
 port  that  they  have  given  to  my  reso-
 lution.  I  am  also  grateful  to  the
 Prime  Minister  for  having  come  and
 intervened  during  the  debate.  I  am
 also  extremely  grateful  to  my  old
 friend,  the  Minister  of  State  in  the
 Defence  Ministry,  Shri  Raghuramaiah,
 for  the  kind  reference  he  made  about
 me  and  my  activities  both  as  a  marks-
 man  and  a  sportsman.

 The  purpose  for  which  this  resolu-
 tion  was  brought  has  been  served,  The
 spirit  behind  it  has  been  explained  by
 the  Minister  himself.  I  wish  to  make
 only  one  point  clear,  that  when  I
 mentioned  this  afternoon  about
 children  between  the  age  of  8  and  10,
 that  since  we  will  not  be  able  to  cope
 with  such  large  numbers  jit  would  be
 better  to  have  dummy  guns  of  wooden
 form  so  that  they  could  be  military-
 minded,  and  they  wovld  be  able  to
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 align  the  gun  and  see  the  target  it
 was  just  to  give  them  that  military
 sense—that  is  al]  that  I  have  suggest-
 ed.  It  is  not  that  we  cannot  produce
 air  guns  at  a  later  stage,  but  at  the
 present  moment  it  may  not  be  pos-
 sible.  So  I  suggested  that  as  a  via
 media.

 The  purpose  behind  this  Resolution
 was  to  get  to  know  the  sense  of  the
 House.  Since  the  hon.  Prime  Minister
 has  himself  explained  the  difficulties
 that  confront  such  a  Resolution  to  be
 accepted,  I  shall  of  course  withdraw
 it.  But  what  spurred  me  on  to  go
 ahead  with  this  Resolution  was  this.
 I  shall  just  read  from  a  paper  clip-
 ping:

 “The  Prime  Minister  said  that
 the  Government  was  considering
 a  proposal  to  make  it  compulsory
 for  every  college  student  in  the
 country  to  join  the  National  Cadet
 Corps.”

 All  that  I  would  like  is  that  when
 students  pass  their  examinations  they
 must  also  have  a  certificate  of  having
 gone  through  that  course,  That  in
 itself  would  mean  that  we  shal]  have
 a  second  line  of  defence  in  times  of
 need.  That  is  all  that  I  wanted  at  the
 present  moment.

 Also,  since  Government  are  sponsor-
 ing  so  many  schemes  jin  the  Third
 Plan,  why  not  add  this  one  of  having
 a  Sainink  School  in  every  District?  If
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 that  is  done,  I  am  sure  that  the  little
 military  training  which  a  Sainik
 Schoo]  does  give  will  stand  us  in  good
 stead  in  the  hour  of  need.

 I  now  withdraw  the  Resolution.  I
 am  grateful  to  every  hon.  Member  in
 this  House  for  having  supported  it.

 Mr.  Deputy-Speaker:  I  shal)  first
 put  the  amendments  to  the  vote  of  the
 House,

 The  amendments  were  put  and
 negatived.

 Mr.  Deputy-Speaker:  Now,  has  the
 hon.  Member  the  leave  of  the  House
 to  withdraw  the  Resolution?

 Some  Hon.  Members:  Yes,
 Shri  Narendra  Singh  Mahida:  No.

 Sir;  I  oppose  it.  This  is  the  third  time
 such  a  Bill  has  been  brought  in.

 Mr.  Deputy-Speaker:  I  will  then  put
 the  Resolution  to  the  vote  of  the
 House.

 The  question  is:

 “This  House  is  of  opinion  that
 all  young  men  be  given  compul-
 sory  military  training.”

 The  Resolution  was  negatived.
 8.28  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  Nov-
 ember  ‘16,  962/Kartika  25,  884
 (Saka).
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 ORAL  ANSWERS  TO

 QUESTIONS  685—723
 S.Q.  Subject
 No.

 98  Bhakra  Power  in  Delhi  1685—87
 799  Beas  Project  1687-88
 200  Thermal  Power  Stations

 near  coal  fields  ‘1688—91
 207  Nationalisationof  General

 Insurance  69I—95
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 ers  I7I2-3
 206  Drvg  Control  Admi-

 nistration  ‘713-14
 209  Gas  package  power

 plants  in  Delhi  I75-I6
 270  Foreign  exchange  for
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 235  Printing  Press  for  Par-

 liamentary  work  I7%8—22
 236  Foreign  travel  restrict-

 ions  (1722-23
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 27  Working  of  Foreign  Ex-

 change  Rules.  725
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 F}  from  Delhi  725
 US.Q.  a

 No.  wt
 425  Grant  for  Housing  Sche-

 mes  in  Kerala  ‘1725-26,
 426  Miulti-storeyed  building for  M.P.  I726
 (427,  Accommodation  for  Class V  employees  1726-27
 428  ECAFE  Seminar  on

 housing  I727-28

 3884  (Saka)}.

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd,

 U.S.Q.

 454

 455
 456

 457

 458

 459
 460
 467

 Subject

 Houses  at  Adityapur
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 Some  Barrage  Projects in  Bihar
 Irrigation Orissa  Projects  in

 C.H.S.  dispensaries
 Plastic  surgery

 Safdarjang New  Delhi
 Delhi  Master  Plan
 Mental  diseases
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 T.B.  patients
 Spurious  drugs
 Central  Pharmacy  Institute

 unit  in
 Hospital,

 Gandak  Project
 Delhi  hospitals
 V.M.  Hospital,  Tripura.
 Wind  power  plants  in

 the  country
 Ganguwal  Power  Station
 Small  pox  vaccination
 Gandhi  Sagar  Dam
 Town  planning
 Water  lodging  in  Pun-

 jab
 Death  of  an  old  patient  in

 Irwin  Hospital,  Delhi
 Beas  Project
 L.I.C.  loans  to  States  for

 Housing  Schemes
 Centre-State  Finan-
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 Remittances  from  Indian

 Citizens  abroad
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 No.

 462  Assistant  Editors  in
 Hindi  Sections

 463  Pay  Scales  of  translators.
 464  Outstanding  foreign cans  हे
 465  Slum  clearance
 466  Forms  Press  at  Koratti
 467  Gandhi  Samadhi  at

 Rajghat
 468  Santhal  refugees
 469  Housing  Cooperatives

 PAPERS  LAID  ON  THE
 TABL  I754—~56

 (r)  A  copy  of  the  Certified
 Accounts  of  the  Delhi  De-
 velopment  Authority  for
 the  year  I960-6I  together with  the  Audit  Report
 thereon,  under  sub-section
 (4)  of  section  25  of  the
 Delhi  Development  Act,
 ‘1957.

 (2)  A  copy  of  the  All  India
 Services  (Medical  Att-
 endance)  Amendment
 Rules,  1962,  published  in
 Notification  No.  G.S.
 094  dated  the  25th  August
 I962,  under  sub-section
 (2)  of  section  3  of  the  All
 India  Services  Act,
 I95I.

 (3)  Acopy  each  of  the  following
 papers  :—

 (i)  The  Coal  Mines  Res-
 cue  (Amendment)
 Rules,  1962,  publi- shed  in  Notification
 No.  G.S.R.  ‘T322, dated  the  6th  Octo-
 ber,  1962,  under  sub-
 section  (7)  of  section
 59  of  the  Mines  Act,
 I952.

 (it)  Government  Reso-
 lution  No.  WB-3T
 (35)/62  dated  the  23th
 November,  I962
 regarding  recomm-
 endations  of  the  Cen-
 tral  Wage  Board  for
 Tron  and  =  Steel
 Industry,  Patna,  for
 grant  of  interim  wage increase  to  workers.

 ([Dary  Dicssr]

 PAPERS  LAID  ON  THE
 TABLE—contd.
 (4)  A  copy  each  of  the  follow-

 ing  Notifications  under
 sub-section  (4)  of  section
 43B  of  the  Sea
 Customs  Act,  878  &
 section  38  of  the  Central
 Excise  and  Salt  Act,  1944;
 making  certain  further
 amendments  to  the  Cus-
 toms  and  Central  Excise
 Duties  Export  Draw-
 back  (General)  Rules,
 I960  :—

 (a)  G.S.R.  No.  ‘1218,
 dated  the  5th  Sep-
 tember,  7962

 (b)  G.S.R.  No.  3345  dat-
 ed  the  6th  October,
 ‘1962.

 (८)  G.S.R.  No.  1369,  dat-
 ed  the  20th  October,
 1962.

 (5)  A  copy  each  of  the  follow-
 ing  Notifications  under
 sub-section  (43  of  section
 43B  of  the  Sea
 Customs  Act,  I878:—
 (a)  G.S.R.  No.  I2I2,

 dated  the  i5th  Septem--
 ber,  1962.

 (b)  G.S.R.  No.  243  da-
 ted  the  r5th  Sept-
 ember,  7962

 (०)  G.S.R.  No.  7274  da-
 ted  the  r5th  Sept-
 ember,  1962-

 (d)  G.S.R.  No.  ‘1215,  dat-
 ed  the  5th  Septem-
 ber,  I962.

 (e)  G.S.R.  No.  ‘1314,  da-
 ted  the  6th  October,
 1962.

 (f)  G.S.R.  No.  3347  dated
 the  ‘13th,  October,
 I962.

 (g)  G.S.R.  No.  3368  dat-
 ed  the  2oth  October,
 1962.

 (6)  A  copy  each  of  the  follow-
 ing  Notifications  under
 sub-section  (4)  of  section
 I9  of  the  Medicinal  and
 Toilet  Preparations  (Excise
 Duties)  Act,  ‘1955,  making certain  further  amend-
 ments  to  the  Medicinal
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 and  Toilet  Preparations
 (Excise  Duties)  Rules,
 7956  :—

 (a)  G.S.R.  No.  352  dat-
 ed  the  33th  October,
 I962-

 ()  G.S.R.  No.  3353  dat-
 ed  the  343th  October,
 I962.

 ‘REPORT  OF  COMMITTEE
 ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOLUTIONS
 PRESENTED

 Tenth  Report  was  presented.
 REPORT  OF  SELECT  COM-

 MITTEE  PRESENTED
 Report  of  the  Select  Committee

 on  Customs  Bill,  7962
 was  presented.

 EVIDENCE  ON  BILL  LAID
 ON  THE  TABLE
 A  copy  of  the  evidence  given

 before  the  Select  Com-
 mittee  on  the  Customs
 Bill,  1962,  was  laid  on  the
 Table.

 MOTION  RE  :  EIGHTH  RE-
 PORT  OF  BUSINESS  AD-
 VISORY  COMMITTEE
 ADOPTED

 The  Minister  of  Parliamentary Affairs  (Shri  Satya  Nara-
 yan  Sinha)  moved  the
 motion  that  the  House  ag- ree  with  the  Eighth  Report of  the  Business  Advisory Committee  presented  to
 the  House  on  the  33th
 November,  1962.  The
 Motion  was  adopted

 BILL  INTRODUCED
 The  Multi-Unit  Co-operative Societies  (Amendment)

 Bill,  7962

 ‘1757-58  ing  to  al

 {Damy  Dicest]
 SUPPLEMENTARY  DE-

 MANDS  FOR  GRANT

 Discussion  on  the  Supple-
 mentary  Demands  ”  for
 Grants  in  respect  of  the
 Budget  (Railways)  for
 I962-63  commenced.

 Of  the  ten  cut  motions  moved,
 eight  were  negatived  and
 two  were  withdrawn  by leave  of  the  House.  The
 iene’

 were  voted  in

 MOTION  RE:  NINTH  RE-
 PORT  OF  COMMITTEE
 ON  PRIVATE  MEMBERS’
 BILLS  AND  _  RESOLUT-
 IONS  ADOPTED

 7757  Shri  Hem  Raj  moved  the  mo-
 tion  that  the  House  agree with  the  Ninth  Report  of
 the  Committee  on  Private
 Members’  Bills  and  Re-
 solutions  presented  to  the

 757  House  on  the  2th  Novem-
 ber,  ‘1962.  The  motion
 was  adopted.

 PRIVATE  MEMBER’S  RE-
 SOLUTION  POSTPONED.

 ‘1987  Shri  Raghunath  Singh  moved
 that  further  discussion  of

 his  Resolution  regarding ban  on  communal  or-
 ganisations  be  postponed to  the  next  session.  The
 motion  was  adopted.

 PRIVATE  MEMBER’S  RESO-
 LUTION  NEGATIVED
 Maharajkumar  Vijaya  Ananda

 moved  the  Resolution  re:
 compulsory  Military  train-

 young  men
 The  discussion  was  con-
 cluded  andthe  Resolution
 was  negatived.

 AGENDA  FOR  NOVEMBER
 I6,  7962  ९  8२7] 3  25.
 7884  (SAKA)—
 Consideration  and  passing  cf

 Appropriation  (Railways)
 No.  5  Bill,  |  Electricity
 (Supply)  Amendment

 I758  Bill,  and  Companies  (Am-
 endment)  Bill.

 Consideration  of  Private  Mem-
 bers’  Bills.
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 (RAILWAYS)  FOR  1962-63.  758—I824

 I824

 824—27

 827—  934


